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RAJYA SABHA
Wednesday, the 26th June, 2019/5th Ashadha, 1941 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

Notification of the Ministry of Home Affairs

& HATe ¥ o H3l (21t e ) Heley, H el ey (fafveem) srfafrm,
2010 T RT 49 & A faeeht sifery (fafraw) Senem 9, 2019 &1 USRI B arelt
e HATTT B ARG A, AHLA. 199 (1), fa=iw 7 914, 2019 B U Ul (SIS do
f&=<1 ) |W1 ued W I g |

[Placed in Library. See No. 36/17/19]
. Notifications of the Ministry of Petroleum and Natural Gas

Il.  Reports and Accounts (2017-18) of Petroleum and Natural Gas Regulatory Board
(PNGRB) and related papers

Il MoU (2019-20) between Government of India and GAIL (India) Ltd.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): Sir, I lay onthe Table-

I (i) A copy (in English and Hindi) of the Ministry of Petroleum and Natural Gas,
Notification No. G.S.R. 395 (E), dated the 31st May, 2019, publishing the
Motor Spirit and High Speed Diesel (Regulation of Supply, Distribution and
Prevention of Malpractices) Amendment Order, 2019, under sub-section (6)
of Section 3 of the Essential Commodities Act, 1955.

[Placed in Library. See No. 61/17/19]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Petroleum and Natural Gas, under sub-section (4) of Section 29
of the Petroleum Act, 1934:-

(1) GS.R.762 (E), dated the 10th August, 2018, publishing the Petroleum (Amendment)
Rules, 2018.
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(20 GS.R. 384 (E), dated the 29th May, 2019, publishing the Petroleum (Amendment)
Rules, 2019.

[Placed in Library. See No. 59/17/19]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 41 of the Petroleum and Natural Gas Regulatory Board
Act, 2006:-

(@ Annual Report and Accounts of the Petroleum and Natural Gas
Regulatory Board (PNGRB), New Delhi, for the year 2017-18, together
with the Auditor Report on the Accounts.

(b) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. 58/17/19]

I1l. A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Petroleum and Natural Gas) and the GAIL (India)
Limited, for the year 2019-20.

[Placed in Library. See No. 56/17/19]

Report and Accounts (2016-17) of Dattopant Thengadi National Board for Workers
Education and Development (erstwhile Central Board of Workers Education) Nagpur and
related papers.

379 3R TSR FAT & I H3A1 (37 Wl $AR TFER): 78ied, H FrafaRkad o
BT Up-Uep UM (ST A7 &<l H) |q9T Uee WR @l §i-

(@) Fifty-eighth Annual Report and Accounts of the Dattopant Thengadi National
Board for Workers Education and Development (erstwhile Central Board for
Workers Education), Nagpur, for the year 2016-17, together with the Auditor %
Report on the Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. 14/17/19]
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MOTION OF THANKS ON THE PRESIDENT’S ADDRESS

MR. CHAIRMAN: We will now take up the Discussion on the Motion of Thanks on
the President”s Address. Before that, | have to advise the Members. Some people are giving
their names. Later, they do not turn up when their names are called. They have no right to
ask for permission again. This has to be made very clear. Secondly, some of the Members
have the habit of talking loudly, not while speaking, but sitting and talking. That is reflect-
ing on the overall functioning of the House. If you have something very important and if
you want to share something with your colleague, both of you can go outside, discuss,
come back and occupy your respective seats because whatever we do in the House reflects
on the overall image of the House. That is my request to all of you.

Yesterday, Dr. Kirodi Lal Meena was speaking. He will continue. After that, Shrimati
Wansuk Syiem from the Congress Party has to be ready and everyone has to stick to their
time. There is no need to argue because | am told that in spite of the Business Advisory
Committee. ...(Interruptions)... You are wearing headphones and speaking among your-
selves. You do not understand that your voice is reaching the entire House. If even | wear
the headphone, 1 won”t be able to hear my own voice. So, please try to understand this.
Don”t take it personally. This is House and the House of Elders. The entire country is
watching. Unfortunately or fortunately, there is a live telecast going on. That is the reason.
Otherwise, g1 T 87 B0l 7 P81 AT, T I8 Tpel 87 IR I[Pl Bl dl JgaR BN,
iy a8l Ve At of Webdl & R od A € | Wpel & g2l Ao fSRifters off g1 €1 A%1
g1 IT 2, let everyone understand that they are entering into this House. It is a temple

of democracy. It does not apply to one person here. It applies to all the sides. We have to
conclude the debate by one 0” clock under any circumstances. Afterwards, nobody will be
permitted and then there will be a reply. Keep that in mind. Secondly, the time that is given
to Members is already decided. So one has to adhere to it.

it fHAST arer Mo FTSRA): AR 9HUfT 7eIGy, | ddl de e o fh B
@R @1 die §& AFM®R ale dl adll I8, dfdh Sd oy S deamreRy it &
..(STFET)...

Y Ty foeviIl et Sft, § W v Wil B, gATa €1 T, BRI T 8
11, RSTee 311 137, 319 M 89 T BRAT I1RY, 3FR $9P HUR SATGT BIdd BRI, df
3BT BT |

ST, fBRISt et Hiom: ¥R, § o1 9€ a7 e g |

MR. CHAIRMAN: This suggestion applies to all. 37t uia 1et a1t € | # andt arorar
ST 1 91 Y81 A1 6 U9 1e a1l €, safey e 91dl H§ $8 IR-4IR . (@aer)...
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it fRRIST arer Hiom: [HIfa wEIey, § I8 91 Sy @ I8l o1, Rifh gAR
TSR H 98 ol gTgddl TRAT ¥ 3k 39§ Sl TSP area €, S99 mines allotment &1
TTAeT &1 € | BT & 19T § A1 STATcHS BT B fhaT 7 § | 99 WX R BT Bl
% et 31T e | It is the Supreme Court”s well-known judgement in Samata Vs. Govern-
ment of Andhra Pradesh. It said that the Government should prohibit transfer to tribal land

to non-tribal people. The apex court, in 1997, had ruled that only cooperative societies
owned by tribes and public enterprises can conduct mining or industries under Schedule 5.

AT FEIGd, HY I8 gAfey drer fo g oI & 39 el & are i, |qAar a9
3T UW & 3 & 918 Wl $B BRI A AISH AcicHe B (&A1, Sdfh grgedt dl Sif
BITRIeT ARSI off, STh! T W A1+ arciie T8l fhar | safey ¥ g WReR W I8
AR HEM {F Ice St 7 S g1 IRER U8 $_d §Y dwr # 37l ¥ gredel Mg
TR, S 59 3MfBRI & TR & {17, I smufertedc & oy, d 390 W § WaR
BT GG <1 ARG b 5 ARPR &b 5th Schedule H T8 mentioned & 3R UMW BIE &
9 &0 & {707 €, 1 ST8! ure, i 981 B B WRER 7, SRER WU ¥ I 1,
I8 AT HEA1 © |

QU Heled, § Al TSR P 59 d1d & oY g=9a1g 1 d1e fob BRasl, 2019
H BIC A ST 39 nfEariRaal & g1 WIRS &7 fQU 91, St 2005 ¥ Ugel & T, S U1 THT0T
TR el R A, I fol¢ U DI 7 2019 H e o7 = o5 0 it amfeanReai &t
SITel ¥ dexgel fhal S | § gwaare <1 =g b WRBR Yo dic § T iR S9 W)
R ol | 9 | $H 11 ARG TRl URART Pl STl I Jaxgel R Bl Sil o JurT
PHIC BT AT, TP BRI TRBR - ID] g9 | 396 ¢ F TRBR Bl g=dig <7 g
&, <l AHIITT HETed, 39 Ui, 1ol H WRBR, S SR 370 q7d FAIo T8l
PR U, D] 5@ B H ol B | B Bl IORA & JATRTE | feariRial & 8%
IS ol W, PV T8 el M | §9R ORI &l Fa W U & & 98l 7] Jaad
B H o gU B | H g ARDR A e HRAT ATE b Ta SATUeh! HA A1 8 AR
JUH BIC W WE o ol 8, a1 &€ H 98 @ STdl 3R I S 39 & W IFaeadh v
I P31 DI AT ST V8T 8, I 3fderd dXid A d8 fBar Sra1 =@y

AT ARG, BAR &1 ISRATT H U T Wel SR & 1 7341 o 7 foan g1 S
TSP area &, S9H 73 URIIa SaTdl nfamRad &f € | el & f&¥ma & S5 3TRETvl 8
BT AT, AP AETET P [EATE H TREV] Tel SHY STBI 45 TR STREVT AT g1 &
Sad fudia IR-snfeardt ATl &I 55 UR¥E 3MREVT <71 6T unconstitutional &R ISR
B WWBR  [BA7 & | H faeell B ARPR A I8 e HRA1 A1 1 Anfeardl serasi §
TE ST AREVT B, ST A _(FIE)... I DI TR . (FGEH)... I DI TWHR o

...(TTE)...
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it ey faeel # o 98 < & WRGR 21 ... (ae)...

2 ges R R *

it wwifde: <72, 727 | (@9, IR S, Wi | L (aeT).. 98 Rete § T8
ST |

2 = Rig R

it wmafer: I Rofe # 81 S| . (@ae ). fHISh arer St oy geR <Rav |
...(STFETH)...

3T, fBRISY et Mo R St I8 ®g I € a1 .. (9EH). .

At spurafer: 91 srgafa & @1g Wt 81, 5 fAFe gt a1 10 e e, a8 ve
Hde W Rafe § T2 S |

ST, fRRIS) et Mo urufa Heiey, AR7 R B, )7 fdeT & fo 7 &7 9 e
& 1Y IR IR = G9! B 8§, DSEH] Bl §, g Bl S&d SbY I ANl &
SIPRT BT & BT <MRT |

AT AT HEIG, YR WRGR A B & Udh PESAAct 9911 7, forads #1e i
YAl & 3R UM FHT & IR IeTT Afh SR SATDI H, T8 HIZ=T Bl llaT Bl
HHAT Bl AT TSI BT ATHAT BT, S8 U U] Bl A8 Tl (a1 SIaT & | ITH F9T &
Udd & 9 T sanction @R T S B $9 A B b} 9@ IfEaridl @l

organization Supreme Court # T @l Superme Court & &&T, “Gram Sabha should be

consulted on Vedanta”s Mining Project””. In its final judgement, the hon. Supreme Court
asked for preceedings of the Gram Sabha to be recorded in the presence of a Judicial Officer,
appointed by the State High Court. The Supreme Court has further said that on the basis of
these Gram Sabha proceedings, the Union Ministry for Environment and Forest can take
the final call on Stage-2 forest clearance required for the project. oifds ST I 3T B
IS BT ST TE E

st uTafer: fHRIES) orer <h, s U R e fise 9o § 1 .(aeM)... STeal
conclude ITT| ...(Taer)...

ST, fBRIST e Mo Heiey, AR I8 PESAAct BT Sooig &b mines allot &t ST
& E

TR T&T W) SITURaTe! ol el &, SIfoly 39 I8 B &1 1 foran | 81 Aohal &
o AR <o 9 9 < 31 Refa 9t 321 81 | s A) U U fieie 9rab 8, sferg W faes

*Not recorded.
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SR A T Scheduled Tribes @1 $© THY Ugel ST 3TRE0T el o1, foae! ugel 1
ST fag g1 9 @t off, #_7 3MIE & o S8 S8 ga-l Ugl dxdh TH.CI. Bl MRETT
feeTraT, S A | TRPR &1 IRE W U Sigal GHRIE AT ST A1V | 5 el
X o ¥ 9 SR Bl ATl aa-fea™s J=mm S & 1§91 RTORATT H §7d!1 ARBIR
& qHY W 3HD! YOIAM 8 © | § ey ARPR I IR 6 b Q¥ <21 H Sffeardy faad
I IRE A HARIT ST ARG, S 3 a4 #4919 SI1d €, T St #9m <7l & | 98t #_7
WHR A IIME T

Y wumafey: forvEt rer S 9gd Se-A srfearsdt = € |

SHRIMATI WANSUK SYIEM (Meghalaya): With much intent, | sat through the hon.
President”s Address to the joint session of both the Houses this year, unveiling the agenda
of the Government in lofty pledges amidst the grandeur of the Central Hall. Now, looking at
the Address in print, 1 no more feel wiser and confident that the Government will be able to
redeem its pledges.

The Government”s record, during its bye-gone term, has been patchy and uninspiring.
The adverse impact of the ill-thought-out demonetization exercise on the common man and
the debilitating effect of the roll-out of the GST on the trading community and small scale
sector are still haunting us. The all-round dip in employment opportunities and the inflation

in prices of essential commodities are showing no signs of normalizing.

This year 3 Address is totally silent on special development packages for the North-
Eastern Region. The agenda for the entire Region is condensed into a few lines, under para
67, pointing to improve connectivity of the Region with the mainland nation, and to organic

farming development in mission mode.

A newly-created Ministry - now with devolution of funds from Central Ministries,
exclusively for the development of the Region - for the Development of North-Eastern
region is at work for many years. But, nothing has changed much. Even with the involve-
ment of the DoONER Ministry, the pace of development of the Region is still sluggish.

Take, for instance, the civil aviation. Even with the UDAN Scheme, tier-11 towns in the
Region are not in the network. The only major airport serving the entire region of Guwahati
urgently needs expansion of all sorts to provide more connectivity to all metros round the
clock. Sir, even while proclaiming the Government”s agenda on space missions like
Chandrayaan-2, etc., there was curiously no mention of the telecommunication sector in
the Address. Both the Government-owned telecom companies, the BSNL and the MTNL,
are in a bad shape, unable to compete with the private sector telecom companies. My
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region is the most deprived of the telecom advancements, which all other regions in the
mainland nation enjoy. Even in the State capital like Shillong, functioning of the telecom
network is most unreliable and prone to disruption. We are told that fibre connectivity
projects with more spectrum bandwidth will be made available in the region to roll out
advanced versions like 4G and 5G. | wish the Government comes out with a status paper on
telecom projects in the region. Once a well-developed telecom infrastructure is in place, the
region can work on setting up more BPO/Call centres with abundant man/womanpower
available locally for such operations, especially educated young women with good English
accent needed in 24 X7 call centres for catering to global clients.

In my State Meghalaya, people on their own and under community initiative have
been working on organic farming projects like cultivation of tea etc. My State and the
region provides best climate for horticultural products. Apart from traditional cultivation of
pineapple and oranges, Meghalaya is now experimenting with commercial cultivation of
strawberry, passion fruit and other exotic produce.

The redeeming parts of the President ”s Address are about many missions and projects
for socio-economic advancement of the poor and the marginalised. The Government”s
agenda on women empowerment is laudable as also its schemes for employment genera-
tion for women.

In conclusion, | support the Motion for unanimous adoption by the House. Thank

you, Sir.

MR. CHAIRMAN: Thank you, Madam. Everybody should follow her. | compliment
you and also congratulate you for being precise and making good points. Now, i R Rig

Sft | 3mmaes i faee 2
it IR Rig (SR U9 W), <9 e |
o} Iumufer N9 e | Siear 7 st o 81, # T v

it A Rig: AT |UTaiT 781Gy, oMU J31 AR Ul Sit & SAFHHYUT W)
e & T 9 feam, 59 fov iUl g=gare | # o7l Urel &l aR% & H8THeH eyt
STt & STFUTYOT T FHT PRAT &, AT 3 AT AR g8 FART AITad! ST BT ATHR
@A BT &, [ gl Hexdqul =i W gl dief $T JawR |

HEICy, HETAIEH ITUf S <1 20 {7 I (U AT H ggd-3l a1l T, WRBR
oI 9gd ARI Iuaferdt 1 iR 98 IR smear W Seraiiyat @ fay, feeg e
RIS ST+ SIRIFer ST, (e SIoiiil g sl S & S & oY 3R S
wiasr & oy His @ ardf 71 i |
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51 4k e

HEIGY, 31T TR 91 H Ha T AT SRISHINT B 2 | 37157 SRS 9 U9M W)
oI B 1 45 ATl H 3T SRISFTRT 96 T8 fdb 2011-12 & ST SRISFIRT 2.2 gfererd off, a8 2017-
18 H §¢ R 6.1 UITI 81 TS AT AT BAR < H 19 HRIS JaT SRISTIR €, I 98 &
TR TART B | brer ARBR B ToAd Mferdt & HROT I8 RISHRY §¢ 8T 8, o fb faem
ART & ACEa] PRAL, SIUHS] AR BRAT 3R < H BIC-BIC I Bl da BRI, S
3R ST IRISHIRT ¢ T&! 21 39 3R X &9 <1 8Rh |

AaR, 9 e & aR H I A | oS g9 <2 H Rieq @) yored <8 81 1
T 3R 31T S ARG fReT07 ARy €, I 3U Bl el Sff X €, S9dhT WX R Fell <
el ® SR Sl grgde R W@ €, 9 9gd "eaqUl iR 991 BU ofd S e € | g
FROT AT & o 1ot AR 91 i1 urgwsy RiedT 2, 9T 98 &1 31 81 8 WA €, S
T UTgART Tehell |, S8l BAR < & IR S, S Sioriar, sl i siiR
JIFHIST & RN & 9 Ugd €, d87 Dl UTd dd IS el Ugrs Sl 3R Hell ©F 3
S!S UG Y6 [T I & | 37 el 3 TR & ad UG & 3R U dRW JHRT
% g2 convent schools ¥ Ued &, a1 fihe 4 S9! Bel I SR B Urgii? 311 93 a)%
AT BN, qifcp 3TTST RIET T §RT BT © | WIgHRT Ihe’T 8] & MR el &1 Wi -
yfafes R =rel S el & | il S1e™l 1l qorel! €, S qHI HRP X < H Vbl (278
TSR ST BN, O Q2T BT WSl BIRTT | 319 I8 <@ ¥ 8 f& it BTaghi % WaR 4
St €, 98 Sl B A W A8 e €1 USY SRR gl Bl 8T ol 8 iR S
BEgh W Tt fie it 21

HRIC, # STUHT 9T TREVT & [aY § B ATed | 37T BAUN MGl HERTS Sl Bl
STHeT &1 § I9h ST TR I AU U] &l IR W, F&q &l RS A G Afd
FRAT G| I AREITT & S ¥, I IRE B YRoafd B oAl | TS I BT A1 gY
ST 70 W7 B Y, offh STReETor fahsdl ot fawmT # qRT 1€l € | a1y qR7 - WISy, 317t
JRETVT I fhAT ST T B, Rifh TRBRT fI9TT &l SR Uigde Jdey § foar o
e & 3R UTgde HacH H JARET0T &l AR Tl € | URH Yo ST HIHRTT 3PIShR ATEq
T AR g # 7Tt iR SR & AR @l S MfdR 3T &, 317t S8 T
T ST BT B, JNRET0T Bl FHIE T 1 8T & | 7 310 fHdes o & 84 Urgdergoe
A PIS GaRTSl 81 2, fhg TRART AWl &1 Ursde Hacd H od AHT ITH 1l IRET Bl
IIRAT Y, T TS 3R SNERAT & AT Bl 34T BrIaT et |

Y Jurafer: 57 AR Ry St <1 A1 feemn o SirsT sauf Argsll AeRTST Sl &l ST (e

gl

SHRI K.J. ALPHONS (Rajasthan): Mr. Chairman, Sir, it is such a privilege for me to be
addressing this House. | had the privilege of being the Tourism Minister of this country for
21 months. But, unfortunately, I never got a chance to open my mouth in this House,
neither to answer a question, nor to make a statement, and therefore...
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AN HON. MEMBER: This is maiden speech.
SHRI K.J. ALPHONS: And, therefore, this is my maiden speech, Mr. Chairman.

I am deeply honoured that the Opposition is permitting me to speak today. I am so
grateful because for the past 21 months, | have listened to the great speeches made in this
House, men of great wisdom who have great political experience and talking about the
future of the country. So, it was a great privilege for me to be here.

Mr. Chairman, Sir, yesterday was a historic day in the history of the country. Sorry, |
am not talking about the Emergency. There are more beautiful things which have happened
in this country. Thirty years back, a small town in India, Kottayam, became the first hundred
per cent literate town because that city, these people decided that they are going to be
hundred per cent literate. Everybody worked together irrespective of party affiliations and,
Sir, Kottayam became a model for the country, and here let me compliment both the Oppo-
sition and all the political parties. At Independence, the literacy rate, Mr. Chairman, Sir, was
18 per cent in this country; today, we have achieved 80 per cent adult literacy in this
country. | think, this is a great tribute to everybody who has cooperated, those who are
sitting in the Opposition and those who are here. During the past five years, we have got
five crore people literate, from 2014 onwards. Sir, in this country, we are very reluctant to
celebrate our successes. We are such a moody, gloomy people; we don”t celebrate. Sir, let
us celebrate. In this House, Hon. Chairman, Sir, let”s get out of the election mode; let”s talk
about the 15 crore people who are still illiterate. Let”s all put our brains - together because
we have the brains, and let us see how we can make these 15 crore people literate. Sir, this
should be the first priority.

Sir, there are many other reasons for us to celebrate. Since | know best the Tourism
Ministry because | was the Minister for Tourism for 21 months, let me place some facts
before this Hon. House because | have not had the opportunity before. Sir, as per the World
Travel and Tourism Council report which was released six months ago, India is at the third
position. Our Hon. Prime Minister has been the biggest brand Ambassador for Indian
tourism. When I went to China, South America, Paraguay, Costa Rica or to the remote parts
of South Africa, everywhere there was one word, “ Yes, you have a Prime Minister who is
really the pride of the world.” This was exactly what the people said, “a Prime Minister who
has got the spine”. Instead of denouncing that Prime Minister who has performed, the
entire House should celebrate together our big victories, our big achievements. Sir, why
should we again and again mourn and say, this country is not good enough? Sorry, this
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[Shri K.J. Alphones]

country is good enough! With the kind of miracles - | am using the word “ MIRACLES” in
capital letters - that have happened for the poor people of this country, shouldnt we
celebrate? If from 38 per cent of availability of toilets, we have gone up to 99.2 per cent,
shouldn”t this country be celebrating? Shouldn”t everybody out there in the opposition
also be celebrating instead? | am sure an hon. Member like Anand Sharmaji, who is one of
the senior-most Members, should be going abroad and saying, “Wow! This country has
changed a great deal.”” Shouldn”t we be celebrating this change? If 35 crore people of this
country who didn”t have a bank account, have been given a bank account, have been
empowered -even in the United States approximately 15 per cent people have no bank
account - and money transferred into those accounts, shouldn”t we celebrate? How much
is that money? The Hon. President has said in his Address that ¥ 7,30,000 crores have been
transferred directly. Shouldn”t this country be proud of that? Shouldn”t you be celebrat-
ing? Shouldn”t you be applauding, Sir? Come on! Let”s celebrate this nation! Our women
were dying from cancer because they were inhaling smoke in the kitchen. If 7.5 crore people
have been given gas connections, should we be mourning and saying, “Oh no, they don~t
have the money to get a refill>? Shouldn”t you be suggesting how to get that refill? If 19
crore people - 19 crore persons, not rupees - 19 crore young people, mostly women,
were given a loan under Mudra Scheme, shouldn”t you be celebrating? Yes, in my constitu-
ency, young women have got a loan. | celebrate it because this is India! Shouldn”t you be
celebrating? | come from a non-electrified village. | studied under the light of a kerosene
lamp because there was no electricity in my village. If every village in this country is
electrified - sorry, beyond that - if the home of every poor person in this country is
electrified, shouldn”t you be celebrating, Members in the Opposition? Shouldn”t you be
saying that it is a great thing? If in the Ease of Doing Business index we were among the
worst countries in the world and now, from 142 we have come up to the 77th rank and
jumped 65 places, shouldn”t you people out there, somebody like Shri Jairam Ramesh who
is an intellectual, celebrate? Shouldn”t you be saying that this is a fantastic time for India?
Shouldn”t you be going abroad and saying, “ Come to India, this is the place to invest”?

MR. CHAIRMAN: Mr. Alphons, you may address me. If some people disagree, then
there would be a problem.

SHRI K.J. ALPHONS: Sir, we have done things in this country. | am not going to list
out everything because Naddaji and everybody else in their speech have talked about the
numbers. I am not going to talk about numbers. If you strike at the heart of your enemy, at
Balakot, shouldn”t you all stand up and say, Yes, Prime Minister, you have got the spine.
This is what the country wants.?” Come on! Let us celebrate India, Sir.
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Sir, I am a Christian. When | was in the IAS, nobody ever told me | am a Christian or
that 1 was somebody they don”t want. When | resigned from the IAS and became an
independent MLA supporting the Left, nobody ever told me, you are a Christian. The Prime
Minister of India said, “ Believe in whatever you want. | am with you. | will protect you.” 1 am
sorry, it is a little patronising world, but I am using the word intentionally. He said, “ I will
protect you.” Sir, what was the case before 2014 elections and even today? What were
Christians told? They were told; “you would all be beaten up and all your churches would
be burnt, if BJP comes to power.””Sir, 2014 onwards, has even one Christian been beaten
up? Has even one church been burnt in India? Answer is No. There is a website called
persecution.com. Some people have this huge complex; they cannot get out of that. They
put out fake videos. This country has never been safest for the minorities than under
Narendra Modiji. Sir, this country is safe; this is the New India. Sir, let”s talk about certain
things. Yesterday, Hon. Mr. Raja was talking about pathological authoritarianism. I tried to
look up sociology books and | found one by Theodor Adorno. He has documented the
qualities of pathological authoritarianism. Not one of these apply to Modiji. Sir, | suggest
Mr. Raja should read that book. It is called “Berkeley Studies”. Sir, here is a Prime Minister
who says, “1”m here for you; 1”1l talk to you; 1” [l understand your needs; | don”t come with
all the wisdom in the world. Then | will do this for you.”” He talked to people and then he said
this is what you want and | am going to deliver. Sir, I have been a Member of the Council of
Ministers for 21 months. | have never seen a more democratic Prime Minister than
Mr. Narendra Modi. Completely democratic, somebody who listens, who leaves the Minis-
ters to do what they want but he made it very clear that there shall be no nonsense. He tells
us, “You are here as representative of people; you shall listen to people and do what they
want”” This was the instruction of the Prime Minister.

Sir, we need to change things. Ghulam Nabi Azadji, a very, very distinguished parlia-
mentarian, was saying, “Sorry, we don”twanta “ New India”.”” Sorry, Sir, that is not going to
happen; we shall have a “ New India”. We had an old India where the country was being sold
off to middlemen. We even had a Minister who had the audacity to tell the Prime Minister
to go and fly a kite. I don”t want to mention names. Now, we have Prime Minister who says,
“l will do what is good for the people of this country”>And what is this New India? It is in
paragraph 14 of Hon. President”s Address. One, it shall be a country which empowers the
rural and the urban people. Two, it shall be a place which will encourage entrepreneurship
so that the young people of this country can have jobs.

MR. CHAIRMAN: Please conclude. ..(Interruptions)...
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SHRI K.J. ALPHONS: Three, it shall be a place which is transparent. The Prime Min-
ister made it very clear: “I will not steal your money and I will not allow anybody else to
steal your money.”” Sorry, Azadji, we shall not have the “old India”; we shall have a “ New
India”. Four, infrastructure ..(Interruptions)...

MR. CHAIRMAN: You will have to conclude.

SHRI K.J. ALPHONS: Sir, lastly, infrastructure. Look at this country where we had no
roads, no airports, etc. Today, Sir, India is the pride of the whole world. Sir, this isthe “ New
India”. ..(Interruptions)... lam sorry if you don” t want to live in this “ New India”; you want
to live in your own world. ..(Interruptions)... Sorry, if you want to live in some illusionary
world. You will be consigned into the dustbins of History. ..(Interruptions)... You have the
freedom to live in your illusionary world. ..(Interruptions)... History will consign you in the
dustbin. Thank you.

MR. CHAIRMAN: Mr. Alphons was not only an administrator but also the Collector
of Kottayam. That is why he mentioned about Kottayam.

oI, I MU I16d (IR U<Y)): HEIed, AN #9 @ 91 I8 ¢ & g9 fiw 9
fifRe 99m T ST | He is such a competent man.

it mufer: S B
1. IR NI ATed: He1ed, Jei AT M8 Sl S §U &, 7! UUS HR a7 Sy |

it spurafar: St ® 1 This is not the way. What is this happening to all people? You are
all senior people. S8 SiI HEAT T, I de fAT| JMTDT ST HEAT &, MY H2Y | MUD!
Y T ieer 22

SHRI'V. VIJAYASAI REDDY (Andhra Pradesh): The hon. President of India, while
addressing the Joint Session of Parliament on 20th of this month, clearly stated that people

have renewed the aspiration that the country would become strong, safe, prosperous and
inclusive under the leadership of Modiji. Sir, we, the YSR Congress Party, assure the hon.
Prime Minister that we will walk the extra mile to realise the aspirations of the people of
Andhra Pradesh. Sir, | take this opportunity to congratulate our party leader and the hon.
C.M. of Andhra Pradesh, for a historic victory in the recent Assembly elections* Sir, now
the hon. C.M. has promised a corruption-free Government which will facilitate the people
and also the State in attaining the growth and development.

On Special Category Status, Chairman, Sir, - you were also the Member of this
House - | have only one point to be highlighted and to bring to your kind notice. Sir, my

*Expunged as ordered by the Chair.
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question is, how is it fair - (this is what our C.M. has stated in the 5th meeting of the
Governing Council of NITI Aayog; itis in verbatim and | am reading it) - that Parliament is
justified in having the capacity to bifurcate a State against the majority wishes but yet
again does not have the capacity to honour the very word given as a precondition to
bifurcation?”” Sir, you were also part of the proceedings, when the bifurcation was taking
place. So, | humbly request you and also the Government of India to do justice for the
residual State of Andhra Pradesh by granting the Special Category Status.

On Polavaram, Sir, our only request is, the project can be completed by the Govern-
ment of India in a time-bound manner and within the cost estimate, and the corruption that
has taken place in the construction can be rooted out.

Sir, coming to the implementation of A.P. Reorganisation Act, there are certain prom-
ises made in the A.P. Reorganisation Act regarding setting up of certain units. These are yet
to be fulfilled. Sir, these include steel plant in Kadapa, major port in Dugarajapatnam,
industrial corridor between Visakhapatnam and Chennai and petrochemical complex in
Kakinada. | request the Government of India and hon. Prime Minister to kindly consider
this and fulfil the promises that have been made. So far as railway zone is concerned, |
request the Government of India to reconsider that and include the areas that have been
excluded which come under the Srikakulam and Vizianagaram districts of Andhra Pradesh in
the Rayagad division. Sir, so far as anti-defection law is concerned, our point is, the YSR
Congress Party”s stand is any person, who is an elected representative, elected on a par-
ticular party ticket, wants to switch-over to any other political party, should first resign
from the political party on which he is elected and then get re-elected in the party in which
he is going to join.

MR. CHAIRMAN: Right. Conclude, please.

SHRI V. VIJAYASAI REDDY: Just one more point. Sir, my next point is on WWomen~s
Reservation Bill, which is very important. Sir, in the Lok Sabha, as of today, there are 78
women MPs who have been elected to Lok Sabha, which is the highest in the history of the
Lok Sabha. Sir, it is a welcome move. | think, it is equally the right time to pass the Women~s
Reservation Bill in the Lok Sabha and | am sure that the hon. Prime Minister would take
steps in this direction.

Sir, my last point is this. The hon. President said in Para No. 17 that the Government
is giving economic security to small shopkeepers. Sir, I would humbly submit that the C.M.
of Andhra Pradesh, Shri Jaganmohan Reddy Garu, has increased the salaries and remunera-
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[Shri V. Vijayasai Reddy]
tion of Anganwadi workers from 3,000 to 310,000, and the same justice can be done
throughout the country, if the hon. Prime Minister would kindly consider this.

MR. CHAIRMAN: Thank you. Now, Shrimati Kanta Kardam.

SR BT BT (STR TSI): AR FHTART TG, 7 AR Ui S & 1T
TR gIAIE UG R 1 I8! g9t 7 dle & fog WSl 88 & | 3 g1 39 W i &l Hidhl
foam, s9 foY § @ MR Udhe IRl | AEISY, I8 AN 59 Wad # Ugell Wi £

HEIG, 31T H YU ATTD! g8 TR HEGH PR 8] & | § [ Ugel R0
TS 31T 2T ST &1 &=IaTg 3R SMHR UHT BT d1ech g, e 91 59 TRAHT Fad
BT AR IR H AT T A SfF BT 1 SR @a Bl g, el o1 7 G Bl
SESERIN IR INICICREUIR

QTR HE 16 Y, BHRT Q¥ AT U #3187 A= Aral St & <iqged ¥ 94 @l 3R
AR BI V8T & | BRI WRBR &1 IR &, “HaP] AIA-HGH] [qPh1d” 7| TART IRPR J1aTl
ATed ST WHRTE RS} aRT AfgM # Qg 17 AT iR 371fere = & el ol
HR AN g5 REl & H de WPHR Bl ggdle ol A b a1 qred Sl WHRE
ISP & AETURTTATOT T, 26, YR IS DI National Memorial BT wRey U1 fahar
2| RIS, ATST MERVNT YT H31 St & Aged § U SHAMGR 31X URGR WRBR B HY
B & | 39 WRPR 1 S-S 7 U S &l AR g0 2 AR qrriores a1 e wyu
A TS 9519 Y €| ARBR 7 (U STl & YR TR AT BT IR FE AR fagarq
ST &, RTId RO ISl AR IERT ¥ UHS 9g4d T ddy a1 7 1l 7 |

IE AP AH ARG & & DI FHSH dlell TRBR T | 397 ARTR DT BT SUT]
B dTell Horqd Qaemsi Bl Trifedr g1 €| 89N ARSR F €l SNl Pl Al IRy
faemg Iuete d & IR H R af 2, AR AR 7 2 A b Fged gfaemd a7 &
IR # I o 8, TARI TRAR 7 & QT H SITET AN B JSHTR ST BRI Bt fam
# B BT § iR TR R 7 2 fFami & 9 99, @1e iR e Suae
PR & IR H B fhar g1

it FuTafey: ST HdF Sff, oY T 2 SR STE 9 9 I8 2, g9fery # st et
R &1 §, ol 7139 I8 € o uer &1 =nfav | o1y a1 df 59 9w o 3R 9 915 31y
Sl 97 e dTed! §, 98 Biey| 7Y Ul ) dId I8! 8, SAfey § el a1 I8 § |
You can refer to the notes also. 34 31U+ AIeH <@l IfEY, FAH By AURT &1 2 |

SR SI=AT HaH: FHIUT IS, s TRPR F Ggd AR] HATTDHRI A3 DI
TRIeT e UgaT BT B BT € | AT He ey, § Uob afeld TSl 9 31Tl § | et TRBIR
B! Igd ART HATITHRT IS &, S & g Arsieil 1= 7 ofiel |1 UdhTer STe amgd!

=
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HEIGY, ARPR SR Sl WeTerd ga1y Y, I8i qad ¥ S dae H =l 8l e o |
T R AR B YT R & gol1y, Afgel1sit o THH < & ol SER-SER Bl 91
HYh 59 Ha Bl TARTE [T 71 T8 & | A2, 3191 9§ Ul Wl IRaR 2l 8, 31el ddb
et 7 591 Wy # et A & Afeed Forgd) # el # 9 & forg St &, @1 0 7 5%
Sl e Heg™ eI 8RN | S €, 9 o 9 9 ol €, 31 < € o o
AT Ut &7 a1 i 2ia & forg S weelt off iR 519 91 & S gy 3d §T
e <0 9 A1 3% 9gd wfifesft Sor ued off | AR A e HA S 7 39 W) e
d gY BAR) 9891 & AF-GF # A BRI Sarerd a9 B S a1 2, g9 forg #§ w
FEAl P WP I ST Igd-98d &=IdIg o1 e gl

HEIGY, S} UBR “YeT H3ll SooTell A1 %, Sl U g8 Heayul Al & il
1 9 I TR Afersi BT AFS! BT SHHTA BRI §Y gor IR W1 91 gY <l 8, S8
FTRAT A ST 8T, S gV | Sl &ferdl & AATET a1 €, IRIa] & #RAET a4 6, d i T8
3T 3TY? T Tl 9 Ioordell AT PR JATT? fd T I Al 7e94 &1 I8! 82 34
I 1 fapd 27 FHUNT FEIGY, drs TRBR - “UeI H3ll Iooraell A1 "6 d8d 7
HRIS A SATET I FHIa=M <1 BT B (a1 2

[T HEIGY, BN < U &) 9gd SR 2 | U 0R SATET | SAT&T H1 81
FRY, T W T H HTET S <7 IRY | TART TRBR T & Aed Bl THS §T
T 1T Ui B ATITIDBT BT AHSI EY, Uh HE<YUl haH 3N I@ §Y, AT STe Mfe
HATTd SR & | 7 ger #3l1 Sff @l ggare <l § fob Sei 3171 il Tl ) ol 8, S
TR & &A1 & 3R I arel 999 H §9 W% 98d ¥ B 8l |

[l #ETGY, HEcayul Al WRT AT &, wlfdhsT § Her #2301 A1 da1 Ao & av
# PE arEdl g1 Sl Ugell aR el Afged gl €, 9 Wiadd Afeed, St agd Wie
IRAR 3 el €, 9 e # |7 9o @1 e & fag oft et U9 ' €, S gRart &t
gy 9 Tl B €, a1 S Y B3 ol Bl Sexd TSl 8 | S e Pl oTeRd
ISl 8, UIfted SMER & STHRd USdl &, Swe 3 e 3iR 37U+ S@HId $I STedd Tl
2| g8 Al Sfdex & N d& 7Tel o Idhdl & Fifh S U Sdex &I o1 & oy
S U7 &l BT ¥ | U TR aRaR &1 Afgersit & it @l €91 7 TEd g4, 89N
T #AT St 7 3 @1 # 1Y 6,000 T < BT B AT 2

[Tl HEley, STa W 15y |91 B AN a6 g, g3 Usel W SIHHRT o, «ifd
AAE g7 & d1e 31 ATST 95 2l Bldll & [ STd @l 894 TRy AT (Rt 31 Srucired
& 1Y ofex foraar & fofg ard €, 9 @ URi-QRiT iR iRl 1 = g €, fieer
SIS B & foIY I SR-TER Hedhd &, UH ANl &l 9gd gs! 91 & | 89X <21 # 4
D AT BH ! €, Wil TSl Teb gd DI ARDBRI -1 B W L4 Al -Te] (&1, STb! i
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RIEN AR IET]

T SO US el 8, HT I%] faded 81 X8l 87 TARI PR R AT TG H2A1
ST, U TR IR IR S AT 8, S T Ui g BU- dh gl hRa™ Bl
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TR &I IEd g, i A STl o, 98 fohar 2

AU HEIGY, BAR <9 # 9gd IR U Hl @ €, Y foawig ox g < € | gdn &
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TEl B, oIfeh fr & b 3 I STa! FOGR] © iR fh=ra <1 WY 7oigd) © | 98 {©
W BT, Th S[5H WU, i I HobT Alfeld BT fHR1AT o) <1 Uedl & | 57 94l
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ek AT daTG TG | 35T A8 98d def AN © | NTd U S1UT Hebld 81 8Idll 3R
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AISTHY 2 | Gl 9T 98a $H el § iR § G4l I o R1Y Sl o Al 39 1T R &1
< O Aue WY BEl € b 8RN URGR 7 SN &1 BT & | §9 e § gl o i
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EnEd
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of} FuTUfer: BT S, 319 MY FATT BT

Sfirelt STt B AT ARGy, i H, # o1 gferd WIS & TR ¥ faRY IR W)
STERUNT YeIT H30l Sit bl g=gare o1 =g o fos i ARy dR uR /R 1S &1 &4
B AT # IGHY U a9y e f&ar 21 Q91 o ugr |3l Sft 7 iR &g SRaR A
FHATS I A GRT 3 QUi Sire &1 S {61 & |

[T HEled, ST faeR & A1, § 20 S, 2019 Bl §g &M GaAl bl Yo 98 4
AEMIEH IMEURT ST AR [T Y A0 & g I URT ATUR Udhe Rl & |
3ITa! Wl F=IaTE il § | 3ITST A)Y gl S off | #R it # ATST SeR-SuR &l 71T 81, dl
H QX e ¥ &1 FAT € | TS 98 HY Hel AT, clich TSl AHY I8 BH el & |
31T AN BT AR JhT BRaT g 3R H U UIet BT Hl AR The BRal g 1 1o
o1 39 F& ¥ dier &1 AT faaT, gwgars |

it FTUfer: BT Sil, U 1 R 9 dIell &, 378 diell & | I8 U] JHa7d & |
3T 3TTUehT 3R AT Frerl T HIbT FeT TAT 3177 53 AR W g8d HR Al &, g7ae |
$9F 91 s Tl St 21 H U@ &R WaR Bl golThy, SAP 918 37 eH Sil Bl
AT | 5T .51, |

SHRI K.G. KENYE (Nagaland): Mr. Chairman, Sir, first of all, let me thank you for the
opportunity given to me to participated this discussion on the Motion of Thanks.

Sir, in 1947 when the Partition took place, the north-western frontiers of this country
were given enough time and consideration for going into many details, when it came to the
demographic division of the country with Pakistan. Unlike the north-western frontiers, the
north-east frontiers were not given their due share of consideration when the Partition took
place.

When it comes to the contentious Citizenship (Amendment) Bill, which was placed in
the Lok Sabha in the early part of this year, this has stirred up a lot of emotions in this region
and it reminded us of the ugly violent massacre of 1986, often referred to as Nellie massacre,
where 2,196 people were killed in five hours flat.

This has its history link with the infiltrators and illegal immigrants from the neighbouring
countries and regions. In order to avoid such ugly scene again, it is for the Centre and the
States concerned to reach a certain level of understanding where modalities and mecha-
nisms can be worked out for each particular State in the region.

Sir, you are aware that this region is embedded with chronic problems which we have
inherited over the centuries. Our entry into this Union has been peculiar and has not been
normal or natural. You know it better that in 1935. ..(Interruptions)...
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MR. CHAIRMAN: You have to keep the time-limit in mind.

SHRI K.G. KENYE: When the reform scheme was undertaken, we were not a part of it.
In the first two elections of 1952 and 1957, we were not a part of the electoral process. We
entered through an agreement which is often referred to as the 16-Point Agreement of 1960.
So, you will understand that this region is peculiar and hypersensitive. My State, Nagaland,
is often referred to as the political nerve centre of the entire region. We have with us
bundles of history and along with us the peculiarity of the five or six States contiguous to
us. ..(Interruptions)...

MR. CHAIRMAN: Kenyeji, please keep the time-limit in mind.

SHRI K.G. KENYE: They also share the same sentiments and history. Sir, when the
President in his Address referred to regional imbalance, I think he also means the balance of
time in the proceedings of this House. | would request hon. Chairman to please grant me a
little more time. In the last 55 years, my predecessors and | put together, | don”t think we
have even taken one hour of the proceedings of this House. Kindly allow me some more
time. Because of ignorance ..(Interruptions)...

MR. CHAIRMAN: You will get one more minute. | have to go by the Rules.

SHRI K.G. KENYE: If I don”t say this in this forum where else would I go with my
problems? You don”t expect me to close the borders of this country. Here are the people
who can understand me, who feel and must know the background of this region.

MR. CHAIRMAN: We can’t have that much time. Please understand that.

SHRI K.G. KENYE: All right, Sir. This region has also faced the onslaught of three
wars - the last World War years of 1944-45, the Chinese aggression of 1962 and the last
war with Pakistan of 1971. These are all the fallouts of these wars also. In one sense, the
geopolitical status of Bengal ..(Interruptions)...

MR. CHAIRMAN: What is your suggestion?

SHRI K.G. KENYE: The geopolitical status of Bengal has direct impact on the demo-
graphic structure of this region. We have been battling with this problem since the early
18th century when the first foreigners came in at the fag end of the 18th century.

MR. CHAIRMAN: Please conclude.

SHRI K.G. KENYE: Then with the early part of the 19th century, discriminatory, the
then colonial rulers, without the consent of our people, demarcated the international bound-
ary, which is often referred to as McMahon Line.
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12.00 Noon
MR. CHAIRMAN: Please conclude. Otherwise, | have to call the next speaker.

SHRI K.G. KENYE: Sir, my point here is that when dealing with the CAB, | wish the
Centre should interact more with the States to be affected which include Assam, Nagaland
and neighbouring States and which has not been undertaken. Wedon”t like a dictate by the
Centre to be imposed on us. We share the nation”s problem because nation”s problems are
our problems. But the nation must first think of its own citizens” welfare interest before

thinking of bringing in foreigners from outside.
MR. CHAIRMAN: Thank you, Kenyeji.
SHRI K.G KENYE: Sir, please allow me to make my last point.

I did not find our hon. President making a mention of peace talks which is a high-
profile peace process in this country. This issue has been dragging on for 22 years. The last
Government had shown so much will and determination to solve it immediately in 2014. But
over the years, the Government has been losing steam. And the more it drags on | think it
will tax both the national interest and the regional interest. So, | plead with the Government,

through the Chair, to take it up in earnest expediently. Thank you, Sir.

MR. CHAIRMAN: | don”t know why the hon. Members have not got even one hour
in the last 50 years. This is a big surprise to me. I will go through the records and find if it is

true.

DISPENSING WITH THE QUESTION HOUR

MR. CHAIRMAN: Hon. Members, | have an announcement to make. We have de-
cided to complete the discussion on the Motion of Thanks on President”s Address, except
the reply, by lunch, which is at 1 p.m. today. Accordingly, | have decided to dispense with
the Question Hour to facilitate the discussion as per the request of all the Members.
Otherwise, as the Chair, | am not for cancellation of Question Hour at any time. But I have
a duty; as the Question Hour is scheduled at 12 0 ” clock. I have to announce it in the House.
So, we will continue with the discussion and finish it by 1 p.m. The Prime Minister will reply

to the discussion afterwards.
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WRITTEN ANSWERS TO STARRED QUESTIONS

Resource transfer to urban centres

*46. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that there is no clear-cut mechanism or regular resource
transfers to urban centres in the country;

(b) if so, the details thereof;

(c) whether in the light of the absence of clear-cut mechanism Government would
go ahead with creation of Smart Cities project and if so, in what manner; and

(d) the details of the steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. There are mechanisms for
regular resource transfers to various Urban Local Bodies (ULBSs) in the country from Cen-
tral as well as State funds. These are mainly in the form of (i) Grants-in-Aid from State/
Central Governments through various programmes/schemes; (ii) devolution from State
Government as per recommendations of the respective State Finance Commission; and (iii)
devolution from Government of India as per recommendations of Central Finance Commis-
sion.

The resources tied up with various programmes/schemes of Central Government/
State Government are transferred to ULBs based on the guidelines of the respective
programmes/schemes. The devolutions under Fourteen th Central Finance Commission are
transferred by the Government of India to ULBs through respective State Governments
based on the guidelines issued by Ministry of Finance in this regard. These guidelines
are available at Department of Expenditure”s website: www.doe.gov.in/14th-finance-
commission.

(c) and (d) As regards development of Smart Cities, a Mission is being implemented
as Centrally Sponsored Scheme (CSS) in 100 cities across the country. The projects are
funded through Central/State/Urban Local Body contributions and also through conver-
gence of various schemes of Central/State Governments. As on 19 June, 2019, an amount of
T 16,622 crore has been released as Central Assistance under the Mission to the States/
Union Territories for development of these 100 Smart Cities.

Human trafficking

*47. SHRINARAYAN LAL PANCHARIYA: Will the Minister of HOME AFFAIRS
be pleased to state:
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(@ the details regarding trends in incidents of human trafficking in recent years;
(b)  whether State-wise details of incidents of human trafficking are available;

(c) if so, the details in respect of Rajasthan;

(d) if not, the reasons therefor; and

(e) the details regarding steps being taken to combat human trafficking?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) National Crime Records Bureau (NCRB) compiles and publishes information
on crimes in its publication “Crime in India””. Published reports are available till the year
2016. As per data furnished by Anti Human Trafficking Units of States and UT Police to the
NCRB, atotal of 5235, 7143 and 8132 cases of human trafficking were registered during the
years 2014, 2015 and 2016 respectively.

(b)  Yes,Sir.

(c) Atotal of 464, 1262 and 1422 cases of human trafficking were registered in the
State of Rajasthan during the years 2014, 2015 and 2016 respectively.

(d) Does not arise.

(e) “Police” is a State subject under the Seventh Schedule to the Constitution of
India and as such prevention of the crime of human trafficking is the responsibility of State
Governments. However, the Ministry of Home Affairs (MHA) has been supplementing the
efforts of the State Governments by taking various initiatives and measures. MHA has
provided financial assistance to all States for setting up Anti Human Trafficking Units and
332 Anti Human Trafficking Units have been set up in various Districts of the States. MHA
also provides financial assistance to the States and Judicial Academies in States to hold
“Judicial Colloquiums” and “ State level conferences” to sensitize police officials, judicial
officers and prosecutors about various provisions of law relevant to trafficking and their
role in curbing trafficking. Meetings of Nodal Officers of Anti Human Trafficking Units of
States and UTs are also convened on periodic basis to sensitize them on human trafficking
issues. MHA has also issued various advisories to the States and UTs from time to time on
preventing and combating human trafficking. These advisories are available at MHA%
website: www.mha.gov.in. MHA has signed bilateral Memorandums of Understanding for
prevention of Human Trafficking with Bangladesh, United Arab Emirates and Cambodia to
prevent and counter human trafficking.
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Sales point of Rashtriya Ispat Nigam Limited at Jharkhand
*48. SHRI MAHESH PODDAR: Will the Minister of STEEL be pleased to state:

(@ whetheritisafact that the Rashtriya Ispat Nigam Limited (RINL) has closed its
sales point in Jharkhand after the year 2012;

(b) ifso, whether Government is planning to open sales point for RINL in Jharkhand;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Rashtriya Ispat
Nigam Limited (RINL) had been operating a Consignment Sales Agency (CSA) in Jamshedpur
during the period 27.03.2007 to 07.06.2012. The CSA became ineffective as the customers in
and around Jamshedpur were preferring to take the material from RINL branch offices
located at Kolkata and Patna and also directly from the plant due to their own logistics
issues. Post 2012, RINL is not having any outlet in the State of Jharkhand. The customers
in the State of Jharkhand are being serviced from RINL branch offices located at Kolkata
and Patna and also directly from the plant.

(b) to (d) Steel is a deregulated sector. Decisions regarding operations, investments,
sales, marketing, etc. is an ongoing process and is taken by the companies based on

commercial considerations, market dynamics, etc.
Building of small Airports at District Headquarters

*49, SHRI HARNATH SINGH YADAV: Will the Minister of CIVILAVIATION be
pleased to state:

(@) whether there is any proposal to build small airports at district headquarters of
various States in the country;

(b) if so, the details thereof, State-wise including Uttar Pradesh;

(c) the names of the districts selected for this purpose along with the details of the
current status thereof; and

(d) the time by when these airports are likely to be set up?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (d) Yes Sir, Government of India, Ministry of Civil Aviation has formu-
lated a Greenfield Airport Policy for development of Greenfield Airports across the country.
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As per the Greenfield Airport Policy, the applicant proposing to set up an airport would
make an application to the Steering Committee in the format prescribed under the said
policy. On the request received from project proponent for setting up of a Greenfield Air-
port, Government grants two stage clearances i.e. “Site Clearance” followed by “in-prin-
ciple” approval.

In line with the Policy, Government of India has granted “in principle” approval for
setting up of 21 Greenfield Airports across the country namely Mopa in Goa, Navi Mumbai,
Sindhudurg and Shirdi in Maharashtra, Bijapur, Gulbarga, Hassan and Shimoga in Karnataka,
Kannur in Kerala, Durgapur in West Bengal, Datia in Gwalior, Pakyong in Sikkim, Kushinagar
and Noida (Jewar) in Uttar Pradesh, Dholera and Hirasar in Gujarat, Karaikal in Puducherry,
Dagadarthi, Bhogapuram and Oravakal in Andhra Pradesh and Holongi, Itanagar in
Arunachal Pradesh. Further, in addition to above, Government of India has granted “site
clearance” approval for setting up of 6 Greenfield Airports across the country namely
Machiwara in Ludhiana, Jamshedpur in Jharkhand, Alwar (Bhiwadi) in Rajasthan,
Kothagudem, Dist. Khammam in Telangana, Singrauli in Madhya Pradesh and Purandar in
Pune. Greenfield Airports at Shirdi, Kannur, Durgapur and Pakyong have already been
operationalized.

Besides, Ministry of Civil Aviation has launched Regional Connectivity Scheme (RCS)-
Ude Desh Ka Aam Nagrik (UDAN) in 2016 for promotion of regional connectivity by way of
revival of unserved and underserved airports/airstrips, helipads of the State Governments,
Airports Authority of India, Civil Enclaves and CPSUs through a Budgetary support of
%4500 crores. In the 1st and 2nd rounds of RCS-UDAN, routes have been awarded to
various operators for starting flights from 56 unserved airports and 31 unserved helipads in
the country. Till date, 39 airports (unserved/underserved) have been operationalized under
RCS-UDAN scheme in the Country. List of the airports operationalized under RCS-UDAN
Scheme are given in the Statement.

Statement

Airports (unserved and underserved) operationalised under
RCS-UDAN (as on 14.06.2019)

Sl. No. State Owner Airport Date of
Operationalisation

1 2 3 4 5

1 Andhra Pradesh AAI Kadapa 27-04-17
2 IAF (CE - AAI) Jorhat(2) 01-08-18
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1 2 3 4 5
3 AAl Lilabari (2) 15-01-19
4. IAF (CE - AAI) Tezpur (2) 26-04-18
5. State Government Jagdalpur 14-06-18
6. Daman and Diu AAI Diu 24-02-18
7. Gujarat AAl Bhavnagar 01-05-18
AAI Jamnagar 17-02-18
9. AAl Kandla 10-07-17
10. AAI Porbandar 10-07-17
11. Mundra & SEZ Mundra 17-02-18
12. Himachal Pradesh ~ AAI Shimla 27-04-17
13. Karnataka AAI Mysore 20-09-17
14. Private JSPL Vijyanagar 21-09-17
15. AAl Hubli (2) 14-05-18
16. AAl Belgaum (3) 01-05-19
17. Kerala KIAL Kannur (2) 25-01-19
18. Madhya Pradesh  IAF Gwalior 31-05-17
19. Maharashtra AAl Jalgaon 23-12-17
20. AAl Kolhapur 08-04-18
21. HAL Ozar (Nasik) 23-12-17
22. MIDC Nanded 27-04-17
23. Meghalaya AAI Shillong (Barapani) 26-04-18
24, Odisha AAl Jharsuguda 22-09-18
25. Puducherry (U.T.) AAlI Pondicherry 16-08-17
26. Punjab AAI Ludhiana 02-09-17
27. Civil Enclave- AAI Adampur 01-05-18
28. Civil Enclave- AAI Bhatinda 27-04-17
29. Civil Enclave- AAI Pathankot 05-04-18
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1 2 3 4 5
30. Rajasthan Civil Enclave- AAI Bikaner (Nal) 26-09-17
3L Civil Enclave- AAI Jaisalmer 29-10-17
32 AAI Kishangarh (2) 08-10-18
33 Sikkim AAI Pakyong (2) 04-10-18
34. Tamil Nadu AAl Salem 25-03-18
35. Uttar Pradesh Civil Enclave- AAI Agra 08-12-17
36. Civil Enclave- AAI Kanpur (Chakeri) 03-07-18
37. IAF (CE - AAI) Allahabad (2) 14-06-18
38. Uttarakhand AAl Pantnagar 04-01-19
39. State Government Pithoragarh (2) 17-01-19

Expansion of airports in Andhra Pradesh

*50. SHRIT.G. VENKATESH: Will the Minister of CIVILAVIATION be pleased to
state:

(@ whether the Central Government has taken note that air travel has considerably
increased in the State of Andhra Pradesh as per the data in the last three years, if so, the
details thereof;

(b) whether Government is taking up the expansion of airports in the State on
priority basis, if so, the details thereof;

(c) the details of the airports being expanded along with the funds allocated and
released so far; and

(d) the steps being taken by Government to speed up the expansion work?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRIHARDEEP SINGH PURI): (a) Yes, Sir. The total number of air passengers is signifi-
cantly increasing every year in Andhra Pradesh. Total air passengers handled at Andhra
Pradesh airports are 28.0 lakh, 37.3 lakh, 41.2 lakh and 54.2 lakh during 2015-16, 2016-17,
2017-18 and 2018-19 respectively.

(b) and (c) Expansion/Upgradation of airports is a continuous process and is under-
taken by Airports Authority of India (AAI) and concerned private operators from time to
time depending on the availability of land, commercial viability, socio-economic consider-



26  Written Answers to [RAJYA SABHA] Starred Questions

ations, traffic demand/willingness of airlines to operate to/from such airports. AAI has
undertaken the development/expansion works at Visakhapatnam, Vijayawada, Kadapa,
Tirupati and Rajahmundry airports in Andhra Pradesh. The details of the funds allocated
and released are given in the Statement (See below).

(d) Considering the traffic growth, AAI regularly monitors and initiates
development proposals for augmentation of operational efficiency of airports by
upgrading/expanding city side and air side infrastructure.

Statement

Airport expansion work in the State of Andhra Pradesh

(Rincrore)
Sl. No. Airport Fund allocated/ Fund released
Project cost so far
1 Rajahmundry 181.45 175.25
2. Vijayawada 756 142.70
3. Tirupati 177 12.56
4, Kadapa 105.27 30.7
5. Visakhapatnam 53.77 1201

Female labour force participation rate

1*51. SHRI P.L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(@) whether it is a fact that female labour force participation rate is continuously
declining in the country, if so, the details for the last three years thereof;

(b) whether it is also a fact that the fall in female labour force participation rate is

highest in rural areas, if so, the details for the last three years thereof; and

(c) the details of the reasons behind the fall in female labour force participation rate

and the measures taken by Government and the details of achievements thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) There are three sets of information

tOriginal notice of the question was received in Hindi.
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sources on employment and unemployment statistics. As per these data sets, the estimated
labour force participation rate for females aged 15 years and above on usual status basis in
the country is as follows:

(i) Periodic Labour Force Survey (PLFS) by National Statistical Office (NSO)
[erstwhile NSSO]

Survey Female Labour Force Participation
Rate (in %)

Rural Urban Rural + Urban

PLFS (2017-18) 246 204 233

(i) National Sample Survey Office (NSSO)~”s Quinquennial Surveys

Survey Female Labour Force Participation
Rate (in %)

Rural Urban Rural + Urban
NSSO 61st Round (2004-05) 494 244 27
NSSO 66th Round (2009-10) 378 194 326
NSSO 68th Round (2011-12) 3538 205 312

(iii) Labour Bureau, Annual Employment and Unemployment Surveys (EUS)

Year Female Labour Force Participation
Rate (in %)

Rural Urban Rural + Urban
2011-12 339 191 300
2012-13 299 178 265
2013-14 364 197 311
2015-16 317 16.6 274

The results of the above three surveys are not comparable due to the different
methodology followed. However, these results depict a declining female labour force
participation rate over the years.This decline may be attributed to factors like higher level
of participation of women in education, migration, etc.

Government has taken several initiatives to improve women”s participation in the
labour force. In order to encourage employment of women, a number of protective
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provisions have been incorporated in various labour laws for creating congenial work
environment for women workers. These includes child care centers, time-off for feeding
children, enhancement in paid maternity leave from 12 weeks to 26 weeks, provisions for
mandatory creche facility in the establishments having 50 or more employees, permitting
women workers in the night shifts with adequate safety measures, etc. The Equal Remu-
neration Act, 1976 provides for payment of equal remuneration to men and women workers
for same work or work of similar nature without any discrimination. Further, under the
provisions of the Minimum Wages Act, 1948, the wages fixed by the appropriate Govern-
ment are equally applicable to both male and female workers without any gender discrimi-
nation.

Further, in order to enhance the employability of female workers, the Government is
providing training to them through a network of Women Industrial Training institutes,
National Vocational Training Institutes and Regional Vocational Training Institutes.

Minimum wages to workers at CCL Piparwar in Jharkhand

1*52. SHRI SAMIR ORAON: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@) whether itis a fact that labourers, operators and associated workers working in
mining areas of Central Coalfields Limited (CCL) Piparwar (Ashoka, Piparwar, RCM Siding)
are paid only eight thousand rupees for upto 12 hours duty daily instead of the minimum
wages set by Government;

(b) whether it is a fact that these labourers, operators and associated workers are
not even provided with Coal Mines Provident Fund (CMPF) passhook, I-card, Medical-
card adequate safety devices, shoes, caps, etc.; and

(c) whether itis fact that gross negligence of Government rules is taking place due
to the collusion of private companies and officials?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) As per the information received from the
Ministry of Coal, High Power Committee wages is being paid to the labourers, operators
and associated workers engaged through contractors in Central Coalfields Limited as de-
cided by Coal India Limited. Both skilled and un-skilled workers engaged in mining activi-
ties are paid High Power Committee (HPC) wages which is much higher than minimum
wages prescribed by Government. Payment of wages is made directly to the accounts of
labourers/workers in their respective bank accounts by the contractors.

tOriginal notice of the question was received in Hindi.
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(b)  As per the information received from the Ministry of Coal contractor workers
are covered under CMPF/ EPF Act. The status on issue of CMPF Passbook of Piparwar

area is as under:-

Name of Project Name of Contractor Status of CMPF Passhook
(Registration Number)

Ashoka Project M/s GKCPC Issued
Ashoka Project M/s Sainik Mining & Allied Not issued due to short
Services Ltd. deposit of contribution.
Piparwar Project M/s Rungta Projects Ltd. Issued upto March, 2018
(RAN/22/RPL)
Piparwar Project M/s Sainik Mining & Allied VV Statement (Annual
Services Ltd (RAN/22/SMSL) Statement) for 3/2018 and
CMPF Pass Books to be
issued.
Piparwar Project M/s Rungta Projects Ltd. & VV Statement (Annual
(RAN/22/RPL/02) Statement) not received.
Binod Kumar Brothers
(RAN/22/BKB)
RSC (Joint Venture Company)
(RAN/22/RSC)
Tribhuwan Carrier Pvt. Ltd.
(RAN/22/TCPL)
Laleswar Mahto
(RAN/22/LM)
M/s Rungta Projects Ltd.
(RAN/22/RPL/01)

The workers are issued identity cards by the concerned contract and are availing
medical facility by showing their Identity card as guidelines of Coal India Limited. As per
the information received from management, safety devices like helmet/safety cap are
provided to labourers and workers during the duty hours and shoes are issued individual

workers and labourers.

(¢) Nosuchincidence of negligence of Government rules has come to notice of the
Ministry of Coal so far.
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Increase in production of biofuel

*53. SHRI M.P. VEERENDRA KUMAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

@)
(b)

regard;

©

scale;
(d)
(€

whether Government proposes to set up biofuel plants to produce more biofuel;

if so, the details thereof along with the steps taken by Government in this

whether Government proposes to allow ethanol blending in petrol at a large

if so, the details thereof along with the plan outlay in this regard; and

the time by when the proposal is likely to be implemented?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) The Government is promoting biofuel programme with the broader
objectives of reducing import dependency, promote employment generation, better remu-
neration to farmers, etc. In this direction, following programmes are being implemented:

() Ethanol Blended Petrol (EBP) Programme (First Generation Ethanol),

(i) Biodiesel Blending Programme,

(iii) Second Generation (2G) Ethanol Programme, and

(iv) Compressed Biogas (CBG) Programme.

In order to promote ethanol blending in petrol at large scale under Ethanol Blended
Petrol (EBP) Programme, the Government, since 2014, has taken a series of policy decisions
in this regard which include:

0]
(ii)

(i)

(iv)

V)

notification of National Biofuel Policy-2018,

differential price of ethanol from C heavy molasses, B heavy molasses/
partial sugarcane juice and 100% sugarcane juice,

amendment to Industries (Development & Regulation) Act, 1951, for free
movement of denatured ethanol for EBP Programme,

reduction in Goods and Service Tax (GST) on ethanol meant for EBP
Programme from 18% to 5%,

increased the scope of raw material by allowing production of ethanol | from
damaged food grains like wheat, broken rice etc. which are unfit for human
consumption and surplus food grains,
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(vi) interest subvention scheme for financial assistance for sugar industry to
increase distillation capacity, and

(vii) allowing production of ethanol from fruit and vegetable wastes.

Due to above efforts, during the Ethanol Supply Year (ESY) 2017-18 (from 1st Decem-
ber 2017 to 30th November, 2018), Oil Marketing Companies (OMCs) procured 150.5 crore
litres of ethanol for blending in petrol. During the current ESY 2018-19 (1st December, 2018
to 30th November, 2019), OMCs have contracted for 244.69 crore litres of ethanol till 17th
June, 2019.

Under the Biodiesel blending programme, Government has notified the “Guidelines
for sale of Biodiesel for blending with High Speed diesel for transportation purposes -
20197~ on 1.5.2019 to mainstream biodiesel and to curb unauthorized and adulterated sale of
biodiesel for transportation purposes. Further, Used Cooking Oil (UCQ) has also been
identified as a potential raw material.

Under the 2G ethanol programme, Oil PSUs have planned to set up twelve second
generation (2G) ethanol bio-refineries in 11 States of the country to produce more ethanol.
The plants being set-up by Qil PSUs are as follows:

(i) Indian Oil Corporation Limited: 3

(i)  Bharat Petroleum Corporation Limited: 3

(iii) Hindustan Petroleum Corporation Limited: 4

(iv)  Numaligarh Refinery Limited: 1

(v) Mangalore Refinery and Petrochemicals Limited: 1

In March, 2019, Government formulated “Pradhan Mantri JI-VAN (Jaiv Indhan-
Vatavaran Anukool fasal awashesh Nivaran) Yojana”” for providing financial support to
Integrated Bioethanol Projects using lignocellulosic biomass and other renewable feed-
stock with the aim of setting up Second Generation ethanol projects in the country. The
total financial outlay of Pradhan Mantri JI-VAN Yojana is ¥ 1969.50 crore for the period
2018-19t0 2023-24.

Government is also promoting the use of Compressed Bio Gas (CBG) which is pro-
duced from various waste / biomass sources. In this direction, Oil PSUs have launched
“ Sustainable Alternative Towards Affordable Transportation” i.e. “SATAT initiative. Under
this initiative, IOCL, HPCL, BPCL, GAIL and IGL have invited Expression of Interest (EOI)
to procure CBG from potential entrepreneurs.
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Biofuel Blending Programme is an ongoing exercise to increase the biofuel blending.
National Policy on Biofuels-2018 envisages an indicative target of 20% blending of ethanol
in petrol and 5% blending of biodiesel in diesel by 2030.

Notification of charter of passenger rights of air travellers

*54. DR.T.SUBBARAMI REDDY: Will the Minister of CIVILAVIATION be pleased
to state:

(@ whether Government has notified the charter of passenger rights of air travel-
lers to increase the protection and compensation amounts for passengers for deficient
services;

(b) if so, the details thereof;
(c) if not, by when the charter would be notified; and

(d) the measures proposed to protect the interests of passengers who are being
fleeced by private airlines by overcharging cancellation fees, change of travel data, etc.?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (c) The charter of passenger rights was released on 27.02.2019 after
consultation with various concerned stakeholders. The charter of the passengers” rights,
interalia, has defined certain rights to passengers in case of flight delays, flight cancella-
tions, boarding denied due to overbooking, flight diversions, cancellation charges, lost /
delayed / damaged baggage. To make the passenger charter enforceable, certain amend-
ments have been brought about in various Civil Aviation Requirements (CARS) by the
Directorate General of Civil Aviation (DGCA).

(d) DGCAhasamended CAR Section 3, Series M, Part 1 titled as “Refund of Airline
Tickets to Passengers of Public Transport Undertakings.”” with Rev. 2 dated 27.02.2019".
As per the amended CAR, airlines shall not levy cancellation charge more than the basic
fare plus fuel surcharge. Also, the airlines shall not levy any additional charge to process
refund and any additional charge for correction in the name of the same person after
booking of ticket, within 24 hours.

Increasing international flights at Madurai airport

*55. SHRIA. VIJAYAKUMAR: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether despite the Madurai airport in Tamil Nadu being named an interna-
tional airport, many routes are not established to Arab countries and Europe;
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(b) if so, the reasons therefor and action taken to introduce more international
flights to and from Madurai airport;

() whether the recently opened Kozhikode airport has been allotted many flights
to Arab countries; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Start of operation of international flights from any airport in India
is a commercial decision of an airline which depends upon the economic viability of the
route, traffic potential, airport”s flight handling and safety infrastructure, capacity of the
airline to run the flights etc. The designated Indian carriers are free to operate to a foreign
destination from any point in India including Madurai and the Government does not inter-
fere in their operational plans. At present 21 frequencies per week are being operated to/
from Madurai airport by Indian carriers (Spice Jet operates 7 flights per week on Madurai-
Colombo route and 7 flights per week on Madurai- Dubai route. While Air India Express is
operating 7 flights per week on Madurai -Singapore route). Foreign carrier Sri Lankan
Airline is operating 7 flights per week on Madurai- Colombo route. In total 28 frequencies
per week are operated to/from Madurai airport to international destinations. Further, it is
informed that the grant of any airport as a point of call to foreign airlines is based on terms
of reciprocity and balance of benefits. Points of call have been given as per the Air Services
Agreement with different countries Presently, additional points of call are not being given
to foreign airlines as it may adversely affect the development of aviation hubs within the
country.

(c) and (d) Kozhikode has not been allocated as a new point of call in last five years
to any foreign airline. Kozhikode airport was available as point of call for Saudi Arabia, but
it was temporarily closed for operation of code “E~ aircraft (wide body aircraft) from May,
2015 for civil works. In February, 2017, Saudi Arabia requested to allow its designated
airlines to operate from Thiruvanathapuram in lieu of Kozhikode. After runway re-carpeting
was completed, the designated airlines of Saudi Arabia were allowed to restart their
operations at Kozhikode airport (which was already available as point of call to Saudi
Arabia) on 27th November, 2018 and operations from Thiruvanthapuram were
discontinued w.e.f. March 30, 2019.

Petrochemical complex under Andhra Pradesh Reorganisation Act

*56. SHRI V. VIJAYASAI REDDY: Will the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:
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(@) the present status of setting up of petrochemical complex as mandated by
Schedule X111 of Andhra Pradesh Reorganisation Act, 2014;

(b) the reasons for Ministry insisting Government of Andhra Pradesh to pay 35,000
crores as Viability Gap Funding (VGF) in spite of knowing that financial position of Andhra
Pradesh after bifurcation is precarious;

(c) whether State Government of Andhra Pradesh has requested to reduce Internal
Rate of Return to 10 per cent on the lines of HPCL% Barmer refinery in Rajasthan; and

(d) if so, whether the Ministry has considered the above proposal, if not, reasons
therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As per the Andhra Pradesh Reorganization Act, 2014, feasibility of
establishing a green-field refinery and petrochemical complex in State of Andhra Pradesh
shall be examined for taking an expeditious decision thereon. Detailed Feasibility Report
(DFR) for setting up petrochemical complex with the capacity to produce 1.7 million tonnes
per annum (MMTPA) of petrochemical products was prepared by EIL (as on March, 2017).
Subsequently, Financial Appraisal Study for the project was completed. The project is
estimated to cost ¥ 32901 crore.

(b) Refinery and Petrochemical Projects are capital intensive and require large
amount of investment. For such projects in the past, States have provided various fiscal
incentives like water and power at concessional rates, assistance in approvals, Viability
Gap Funding (VGF) etc. These incentives and VGF have been discussed with Government
of Andhra Pradesh. It was also mentioned that the proposed project shall have a direct and
indirect and induced impact on the economy of Andhra Pradesh which shall, besides
industrialization, result in substantial increase in income, output, employment and tax earn-
ings in the State. Government of Andhra Pradesh has been requested to take appropriate
decision on the issue in view of the project benefits and in overall interest of the state.

(c) and (d) The hurdle rate of 14% is in line with HPCL% Banner Refinery Project. The
threshold Internal Rates of Return considered for the Andhra Pradesh Petrochemical Project
and for the Rajasthan Refinery Project are the same.

Infrastructure expansion of airports
*57. DR.SANTANU SEN: Will the Minister of CIVIL AVIATION be pleased to state:

(@ the number of parking bays required at airports in the country to accommodate
aircraft induction, the details thereof;
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(b) the capital expenditure earmarked and the initiatives taken by Government for
infrastructure expansion for airports across the country, the details thereof; and

(c) the number of unserved and underserved airports and airstrips in the country
and the initiatives taken by Government to ensure operations, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) As per induction plan for the next five years starting from 2018-19, the
domestic schedule airlines operators have made a request for 380 additional parking bays
at 23 airports. The details are given in Statement (See below).

(b) The Airports Authority of India (AAI) has embarked upon a Capital Expendi-
ture (CAPEX) plan of T 25,000 crores for next 4-5 years for development/ modernization/
upgradation of terminal buildings of AAI airports in the country. Government has also
launched an ambitious NABH (New Airports for Bharat) Nirman airport capacity expansion
programme through which Government has proposed to increase the capacity of airports
by 4 to 5 times to handle a billion passenger trips per year over the next 20 years.

(c) Out of atotal of 479 airports/airstrips in the country owned by Defence estab-
lishments, Airports Authority of India (AAI), State Governments, Private companies etc.,
136 airports are owned and managed by AAI. Out of these 136 airports, 32 airports are non-
operational. Government of India, Ministry of Civil Aviation has launched Regional Con-
nectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Naagrik) in October, 2016 with the
objective to facilitate / stimulate regional air connectivity to underserved and unserved
airports. In order to implement the scheme, Cabinet Committee on Economic Affairs has
approved a budgetary provision of ¥ 4500 crores for revival of un-served/underserved
airports/airstrips in the country. The revival of airstrips/airports is “demand driven”?, de-
pending upon firm commitment from airline operators as well as from the State Government
for providing various concessions. AAl is the implementing agency of RCS-UDAN. Under
RCS-UDAN, 39 airports have so far been operationalized.

Statement

Details of Additional Parking Bays at 23 Airports

SI. No Airports Additional Parking Bays Details of
being provided to meet Additional Parking
the Aircraft induction Bays
1 2 3 4

6 nos. commissioned

1 Kolkata 46 17 nos. by Dec. 2019
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2 3 4

23 nos. by March 2023

2. Chennai 7 7 nos. by Sept. 2021

3. Ahmedabad 40 19 nos. by Nov2019
21 nos. Dec2020

4. Jaipur 32 19 nos. by June 2019

5. 13 nos. May2020

5. Trivandrum 9 4 nos.Oct. 2019
5 nos. Dec2020

6. Bhubaneswar 9 9 nos. Sept 2019

7.  Pune CE 4 4 nos. commissioned in Feb
2019

8. Guwahati 8 8 nos. Dec2019

9. Goa 3 3 nos. Aug 2019

10.  Lucknow 3 8 nos. by Dec. 2019
30 nos. by Dec. 2020

11. Coimbatore 7 7 nos. March 2020

12.  Mangalore 3 3 nos Sept. 2019

13. Patna 6 6 nos. Mar 2023

14.  Ranchi 6 6 nos. by Aug.2019

15.  Amritsar 10 10 nos. by March 2020

16. Chandigarh 5 5 nos. by Aug. 2019

17.  Trichy 13 13 nos. by May 2020

18. Vijayawada 6 6 nos. by Dec.2021

19. Delhi 39 15. nos. by June 2020
24 nos. by 2022

20. Hyderabad 2 11 nos. by Sept. 2020
11 nos. by March, 2021
6 nos. by Oct. 2019

21. Bengaluru K$ 8 nos. by April 2020

22 nos. by April 2021
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1 2 3 4
22.  Cochin u 3 nos. by May 2022
8 nos. by May 2024
23.  Kannur 2 20 nos. by Dec. 2020
ToTAL 380

Unemployment Rate

1*58. CH. SUKHRAM SINGH YADAV: Will the Minister of LABOUR AND EMPLOY-
MENT be pleased to state:

(@ thecurrentrate of unemployment in the country, the State-wise details thereof;

(b) whether it is a fact that the rate of unemployment in the country is continuously

increasing particularly the rate of women unemployment has increased more;

(c) the female and male unemployment rate during the last three years along with
the number of employment opportunities provided by Government during the said period;
and

(d) whether itis also a fact that women unemployment rate is highest in urban areas
compared to rural areas?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (d) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Sample Survey Office, Ministry of Statistics
and Programme Implementation during 2017-18, the estimated unemployment rate on usual
status (ps+ss)™ basis for all ages in the country among male and female is given below:-

Unemployment rate (in %)

(NSS survey period)

Region Category 2004-05 2009-10 2011-12 2017-18*
of Person  (NSS 61st (NSS 66th (NSS 68th (PLFS)
round) round) round)
1 2 3 4 5 6
Rural Male 16 16 18 58

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6
Female 18 16 17 38
Person 17 16 17 53
Urban Male 38 28 30 71
Female 6.9 5.7 52 108
Person 45 34 34 7.8
Rural+Urban Male 22 20 21 6.2
Female 26 23 24 5.7
Person 23 20 22 6.1

(Note: *For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed)

*(ps+ss = Principal status + Subsidiary status)

The State-wise detail of unemployment rate is given in the Statement (See below)

Employment generation coupled with improving employability is the priority of the
Government. Government has taken various steps for generating employment in the coun-
try like encouraging private sector of economy, fast-tracking various projects involving
substantial investment and increasing public expenditure on schemes such as Prime
Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the Minis-
try of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution (12%
or as admissible) towards EPF and EPS for all eligible new employees for all sectors for 3
years. Till 31-05-2019, the scheme has covered 151579 establishments and 1.21 crore benefi-

ciaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
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expand their business activities. Upto 31st March, 2019, 18.26 crore loans were sanctioned
under the scheme.

Government has implemented the National Career Service (NCS) Project which com-
prises a digital portal that provides a nation-wide online platform for the job seekers and
employers for job-matching in a dynamic, efficient and responsive manner and has a re-
pository of career content to job seekers.

Pradhan Mantri Kaushal VikasYojana (PMKVY) is the flagship scheme of the Minis-
try of Skill Development & Entrepreneurship (MSDE). The objective of this Skill Certifica-
tion Scheme is to enable a large number of Indian youth to take up industry-relevant skill
training that will help them in securing a better livelihood and to meet their employment
requirement.

Statement

State/UT-wise details of unemployment ratefor persons of all ages according to
usual status (ps+ss) Approach during 2017-18.

SI. No. State/UTs Unemployment rate (in %)
Male Female Person
1 2 3 4 5

1 Andhra Pradesh 438 40 45
2. Arunachal Pradesh 49 120 59
3. Assam 72 139 8.1
4, Bihar 74 28 72
5. Chhattisgarh 33 33 33
6. Delhi 94 114 9.7
7. Goa 81 26.0 139
8. Gujarat 5.0 41 48
9. Haryana 81 114 86
10. Himachal Pradesh 64 43 55
11. Jammu and Kashmir 42 84 53
12, Jharkhand 82 52 177
13. Karnataka 49 4.7 438
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1 2 3 4 5

14. Kerala 6.2 232 114
15. Madhya Pradesh 53 21 45
16. Maharashtra 47 54 49
17. Manipur 10.2 159 116
18. Meghalaya 13 19 15
19. Mizoram 88 133 101
20. Nagaland 18.3 344 214
21.  Odisha 73 6.3 71
22. Punjab 70 117 78
23. Rajasthan 6.0 23 5.0
24. Sikkim 26 5.2 35
25. Tamil Nadu 78 72 76
26. Telangana 7.7 72 76
27. Tripura 6.1 11.6 6.8
28. Uttarakhand 6.8 10.7 76
29. Uttar Pradesh 6.9 31 6.4
30. West Bengal 50 32 46
3L Andaman and Nicobar Islands 53 42.8 158
32. Chandigarh 52 208 9.0
33 Dadra and Nagar 06 0.0 04
3. Daman and Diu 30 33 31
35. Lakshadweep 125 505 213
36. Puducherry 72 217 10.3

ALL-INDIA 6.2 5.7 6.1

Source: Periodic Labour Force Survey, M/o Statistics and Programme Implementation.
Increasing unemployment rate

*59. SHRIMATIJHARNA DAS BAIDYA: Will the Minister of LABOUR AND EM-
PLOYMENT be pleased to state:
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(@ whether it is a fact that the unemployment rate in the country has increased by
6 per cent which is at a 45 year high;

(b) if so, the details thereof; and

(c)  whether the number of those employed in rural and urban areas has dropped
significantly in the past few years, if so, the details thereof along with the measures taken
by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Sample Survey Office, Ministry of Statistics
and Programme Implementation during 2017-18, the estimated Unemployment Rate on usual
status (ps+ss)* basis for persons of all ages in the country was 6.1%. The unemployment
rate during last 45 years is given below:

Unemployment Rates (in %) according to usual status (ps+ss) from 1972-73 to
2017-18

Survey year Rural Urban
Male Female Male female
2017-18* (PLFS) 58 38 71 10.8
2011-12 (NSS 68th round) 17 17 30 52
2009-10 (NSS 66th round) 16 16 28 57
2004-05 (NSS 61st round) 16 18 38 6.9
1999-00 (NSS 55th round) 17 10 45 57
1993-94 (NSS 50th round) 14 09 41 6.1
1987-88 (NSS 43rd round) 18 24 52 6.2
1983 (NSS 38th round) 14 0.7 51 49
1977-78 (NSS 32nd round) 13 20 54 124
1972-73 (NSS 27th round) 12 05 48 6.0

(Note: *For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed) *(ps+ss = Principal status + Subsidiary status)

(c) The quinquennial labour force surveys on employment and unemployment
were conducted by National Sample Survey Office (NSSO), Ministry of Statistics and
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Programme Implementation. The last such survey was conducted during 2011-12. Now,
NSSO has switched to the annual Periodic Labour Force Survey (PLFS) which was con-
ducted during 2017-18. The estimated worker population ratio for rural and urbanon usual
status (ps+ss) basis for the persons of adages in the country during 2011-12 and 2017-18 is

given below:-
Worker Population Ratio (in%)
Region 2009-10 2011-12 2017-18*
(NSS 66th round)  (NSS 68th round) (PLFS)
Rural 408 399 350
Urban 350 355 339
Rural+Urban 39.2 38.6 34.7

(Note: *For comparability, the results of the PLFS need to be understood in the context with which the
survey methodology and sample selection has been designed)

Employment generation coupled with improving employability is the priority of the
Government. Government has taken various steps towards generating employment in the
country like encouraging private sector of economy, fast-tracking various projects involv-
ing substantial investment and increasing public expenditure on schemes such as Prime
Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the Minis-
try of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution (12%
or as admissible) towards EPF and EPS for all eligible new employees for all sectors for
3 years. Till 31-05-2019, the scheme has covered 151579 establishments and 1.21 crore
beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
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and employers for job-matching in a dynamic, efficient and responsive manner and has a
repository of career content to job seekers.

Pradhan Mantri Kaushal VikasYojana (PMKVY) is the flagship scheme of the Minis-
try of Skill Development & Entrepreneurship (MSDE). The objective of this Skill Certifica-
tion Scheme is to enable a large number of Indian youth to take up industry-relevant skill
training that will help them in securing a better livelihood and to meet their employment
requirement.

Debt of Air India
*60. DR.ASHOK BAJPALI: Will the Minister of CIVILAVIATION be pleased to state:

(@ whether Government has formulated any plan to bring out Air India from debt
problems;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (c) In order to help Air India in mitigating its continuing losses and to
take it back on the path of profitability, the Government had approved and implemented a
Turn Around Plan (TAP) and Financial Restructuring Plan (FRP) of Air India in 2012 in
terms of which, all Government Guaranteed loans and interests thereon are paid by the
Government by way of equity infusion into Air India. Similarly, a Financial Restructuring
Plan (FRP) has also been implemented, by means of which, high cost working capital loans
have been converted into long term debt carrying lesser rates of interest so as to reduce the
financial burden on Air India. The TAP/FRP includes budgetary support amounting to
T 30231 crore spread over 10 years i.e. upto FY 2020-21 and also equity support for the
payment of principal/interest of the Non-convertible Debentures (NCD).

Further, in pursuance to the decision taken in the meeting chaired by the then Finance
Minister on September 7, 2018, the debt amounting to ¥ 29,464 crore of Air India Limited
(AIL) was approved to be transferred to Air India Assets Holding Ltd. (AIAHL) an SPV. In
this regard, the proposal for transfer of Non-Convertible Debenture (NCD) of ¥ 7,400 crore
of AIL to AIAHL, new NCDs of ¥ 15,064 crore and raising of funds upto ¥7000 crore by
AIAHL for re-financing of debt transferred to it from AIL through issuance of bonds or
other suitable instruments has been approved by the Government.

Further, the Government has prepared a Revival Plan for Air India which includes a
comprehensive financial package. The revival plan of Air India focuses on the operational
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efficiencies so that substantial increase in revenue or cost saving can be achieved. The

Revival Plan, inter alia, comprises several major elements including:-

(i)  Higher levels of operational efficiency by strengthening management and
implementing best practice business processes

(i) Robust organizational and governance reforms to be implemented by an
eminent Board

(i)  Differentiated business strategies for each Air India”s core businesses
(iv) World-class HR practices to ensure a talented and motivated workforce and

(v)  Sale of non-core real estate assets and strategic disinvestment of subsidiaries
such as Air India Air Transport Services Ltd. (AIATSL).

It is stated in this regard that Air India has received an equity infusion of ¥ 30520.21
crore till date from FY 2011-12 which includes financial support as per TAP/FRP and cash
support as decided in the meeting dated 07.09.2018 chaired by the Hon” ble Finance Minis-

ter.
WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Concession given to FIA
454. DR.R.LAKSHMANAN: Will the Minister of CIVILAVIATION be pleased to
state:

(@ whether Government has acceded to the request of Federation of Indian Air-
lines (FIA), which sought the help of Government for allowing an additional one month
unsecured credit of Aviation Turbine Fuel (ATF) and airport charges;

(b) if so, on what grounds/basis Government has taken this decision; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (c) No Sir. However, the Government constantly responds to the needs
and challenges faced by the airline industry from time-to-time and has taken several mea-
sures, including reduction of Central Excise Duty applicable on Aviation Turbine Fuel
(ATF) from 14% to 11% w.e.f. 11th October 2018 and rationalization of GST provisions, with
aview to revive the airline industry and ensure the sustainability and health of the industry.
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Setting up of water aerodromes in the country

455. SHRIMATI AMBIKASONI:
DR.T.SUBBARAMIREDDY:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government has approved the proposal for setting up of water aero-
dromes in the country;

(b) if so, the details thereof;

() whether procedures and requirement for licensing of water aerodromes were

prescribed, if so, the details thereof;

(d) how many proposals have been received and from which area for operation of
amphibian planes in the country; and

(e) whether sea-plane operation for better regional connectivity is also being con-
sidered, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Under Regional Connectivity Scheme (RCS)- UDAN (Ude Desh
ka Aam Nagrik) version 3.0, RCS routes connecting to following water aerodromes have
been identified for air connectivity:-

1 Statue of Unity, Sardar Sarovar Dam, Gujarat
2. Sabarmati River Front, Ahmedabad, Gujarat
3. Dharoj Dam, Gujarat

4. Shatrunjay Dam, Gujarat

5. Umrangso Reservoir, Assam

6. Guwahati River Front, Assam

7. Tehri Dam, Uttarakhand

8. Erai Dam, Distt. Chandarpur, Maharashtra

9. Khindsi Dam, Distt. Nagpur, Maharashtra

10. Nagarjuna Sagar, Telangana
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11.  Long Island, Andaman and Nicobar Islands

12. Neil Island (Shaheed Dweep), Andaman and Nicobar Islands
13.  Havelock Island (Swaraj Dweep), Andaman and Nicobar Islands
14.  Hutbay, Andaman and Nicobar Islands

(c) Procedures and requirements for licensing of water aerodromes are laid down in
Civil Aviation Requirements, Section 4, Series “F~, Part V.

(d) and (e) In the 3rd round of bidding under RCS-UDAN, seven (7) proposals of sea
plane have been awarded. Details are given in Statement (See below).

Statement

Details of proposals of Sea plane which have been awarded

State RCS route
1 2
Andaman Nicobar Havelock to Port Blair

Long Island to Port Blair
Neil to Port Blair
Port Blair to Havelock
Port Blair to Long Island
Port Blair to Neil
Andhra Pradesh Prakasam Barrage to Hyderabad
Vijayawada to Nagarjuna Sagar
Assam Guwahati River Front to Jorhat
Guwahati River Front to Shillong
Guwahati River Front to Umrangso Reservoir
Jorhat to Guwahati River Front
Umrangso Reservoir to Guwahati River Front
Gujarat Sabarmati River Front to Shatrunjay Dam
Sabarmati River Front to Statue of Unity

Shatrunjay Dam to Sabarmati River Front
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Statue of Unity to Sabarmati River Front
Statue of Unity to Surat
Surat to Statue of Unity
Meghalaya Shillong to Guwahati River Front
Telangana Hyderabad to Nagarjuna Sagar
Hyderabad to Prakasam Barrage
Nagarjuna Sagar to Hyderabad

Nagarjuna Sagar to Vijayawada

Disinvestment of Air India

1456. DR. KIRODI LAL MEENA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India has not received any bid for its disinvestment

process;
(b) the quantum of debt currently estimated on Air India;
(c) whether Government has made any other plan to address this issue; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) The Preliminary Information Memorandum (P1M) for inviting Expression
of Interest (EOI) for the Strategic Disinvestment of Air India including its shareholding in
Air India Express and Air India Air Transport Services Limited (Al SATS) was issued on
28th March, .2018. No Eol/ bid was received till the last date of receipt of bids, i.e. 31st May,
2018

(b)  As per the provisional figures of FY 2018-19, the total debt of Air India Ltd as on
31st March 2019 is ¥58,351.93 crore.

(c) and (d) To improve the financial condition of Air India, the Government has pre-
pared a Revival Plan for Air India which includes a comprehensive financial package. This
includes transferring debt of 29,464 crore and non-core assets to Air India Assets Holding

tOriginal notice of the question was received in Hindi.
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Company (AIAHL) an SPV. In this regard, proposal for transfer of Non-Convertible Deben-
ture (NCD) of ¥ 7,400 crore of AIL to AIAHL, new NCDs of ¥ 15,064 crore and raising of
funds upto 7000 crore by AIAHL for re-financing of debt transferred to it from AIL through
issuance of bonds or other suitable instruments has been approved by the Government.
Further, the revival plan of Air India focuses on the operational efficiencies so that
substantial increase in revenue or cost saving can be achieved. The Revival Plan, inter-
alia, comprises several major elements including:

(i)  Higher levels of operational efficiency by strengthening management and
implementing best practice business processes.

(i) Robust organizational and governance reforms to be implemented by an
eminent Board.

(i)  Differentiated business strategies for each of Air India”s core businesses.
(iv) World-class HR practices to ensure a talented and motivated workforce; and

(v)  Sale of non-core real estate assets and strategic disinvestment of subsidiaries
such as Air India Air Transport Services Ltd. (AIATSL).

Planning for sustainable growth in aviation sector
457. DR.V.MAITREYAN: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that major airline companies are reportedly sick and are
reporting losses;

(b) if so, the details thereof and the reasons therefor;

(c) whether Government has chalked out any plan for sustainable growth of
aviation sector in the country; and

(d) if so, the details thereof and how Government plans to bring them out of the
crisis?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) As per the information made available by the Scheduled Indian
Carriers, the details regarding the financial performance for last three years are given in the
Statement (See below). The spiraling cost of Aviation Turbine Fuel (ATF), the global eco-
nomic slow down, low yields due to intense competition and the consequent widening gap
between revenue and expenses have contributed to a decline in the airline industry, fojjpver
the years, the operational costs for airlines have gone up mainly due to the increase in fuel
prices and the depreciation of Rupee.
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(c) and (d) With a view to promote the growth of Indian Aviation sector in a

significant manner, the Government released the National Civil Aviation Policy (NCAP)

2016 on 15.06.2016. The aim of the Government is to provide an ecosystem for the harmonised

growth of various aviation subsectors, i.e Airlines, Airports, Cargo, Maintenance Repairs

and Overhaul services (MRO), General Aviation, Aerospace Manufacturing,Skill

Development, etc. In compliance of NCAP-2016, broad steps taken so far are as under:

0]

(i)

(i)

(iv)

V)

(vi)

(vii)

Introduction of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka
Aam Nagrik) with an aim to facilitate/stimulate Regional air connectivity by
making it affordable.

Revival of un-served or under-served routes under RCS - UDAN.

Introduction of a new Category “Schedule Commuter Operator” under
Commercial Air Transport Operations.

Rationalization of Category-I routes under Route Dispersal Guidelines (RDGs)
on the basis of criteria given in NCAP 2016.

The requirement for 5/20 is modified and all airlines can commence
international operations provided that they deploy 20 aircraft or 20% of total
capacity (in terms of average number of seats on all departure put together)
whichever is higher for domestic operations.

Liberalization of domestic code share points in India within the framework
of Air Service Agreements (ASA).

With a view to modernize the existing airports so as to establish a high
standard and facilitate in easing the pressure on the existing airports, 100%
Foreign Direct Investment (FDI) under automatic route has now been allowed
in Brownfield Airport projects. This move would also serve in further
developing the domestic aviation infrastructure. Further, FDI limit for
Scheduled Air Transport Service/ Domestic Scheduled Passenger Airline has
been raised from 49% to 100%, with FDI up to 49% being permitted under
automatic route and FDI beyond 49% through Government approval.For
Non-ResidenJ Indians (NRI”s), 100% FDI will continue to be allowed under
automatic route. However, foreign airlines would continue to be allowed to
invest in capital of Indian companies operating scheduled and non-scheduled
air transport services up to the limit of 49% of their paid up capital and
subject to the laid down conditions in the existing policy.



Statement

Details of Financial performance of Scheduled Indian Carriers for financial years 2016-17, 2017-18 and 2018-19

(X inmillion)

Carrier/Airline

Operating Revenue

Operating Expense

Operating Result

2016-17 2017-18 2018-19(P)  2016-17  2017-18 2018-19(P) 2016-17  2017-18 2018-19(P)
1 2 3 4 5 6 7 8 9 10

National Carriers
Air India 218,596.1 230,036.7 254,841.1 2156159 246,617.4 298,141.8 2,980.2 -16,580.7 -43,300.7
Al Express 33,299.3 36,1968  41,649.1 276499 30,7254 37,055.6 56495 54714 45934
Alliance Air 3,756.9 59314 84355 5,080.0 72785 11516.2 -1,323.1 -1,347.1 -3,080.7
(A) Total (National) 255,652.3 272,1649 304,925.7 2483458 284,621.3 346,713.6 7,306.6 -12,456.4 -41,788.0
Private Scheduled Domestic Airlines
Jet Airways* 212576.7 2325704 NA 212,070.0 239,7845 NA 506.6 -7,214.1 NA
Jet Lite (P) Ltd.* 12,2372 12,9376 NA 123691 13,1498 NA -1319 -212.2 NA
Go Air 36,205.0 46,7522 52,580.0 32,1169 41,3935 61,550.0 4,088.1 53588 -8,970.0
Spice Jet 61,912.7 779509 91,1325 58,4659 72,7357 93,793.6 34468 52153 -2,661.1
Indigo 1858050  230,2089 2982171  168,897.0 204,4425 299,707.6 16,908.0 25,766.4 -1,490.5
Zoom Air ** 26.1 1740 103.6 247 165.9 1175 14 81 -14.0
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Air Asia 9,5194 180113 251164 109226 194257 32,146.8 -1,403.3 -14144 -7,0304
Vistara # 13,899.2 213743 29,9440 193921  26,539.6 38,405.0 -5,492.9 -5,165.3 -8,461.0
Blue Dart 6,188.4 6,713.0 755810 5,964.3 6,438.0 7,201.0 2241 275.0 380.0
True Jet $ 12614 1,956.8 2,650.0 2,069.1 2,808.2 3,060.0 -807.7 -851.5 -410.0
Quikjet Cargo $$ 3304 4745 -144.1

Air Deccan! 629.3 470 764.9 336.0 -1355 -289.0

Air Odisha! 139 110.0 55.3 1105 -415 -05

Star Air @ 324 1743 -1419

Air Heritage @@ 3.0 6.5 -35

(B)TotaL (Private) 539,961.5  649,292.6 5075169  522,7664 627,703.5 536,608.7 17,1951 21,589.1 -29,091.8
GRrAND ToTAL (A+B) 795,613.8 9214575 8124426 7711121 912,324.8 883,3224 24,5017 9,132.7 -70,879.8

Jet Airways and Jetlite * Ceased Operations since 18th April 2019 (Provisonal Financial Statement of FY 2018-19 not submitted till date (20-06-2019).
ZOOM AIR ** Operations started since February 2017 and Ceased Operation from July 2018.
VISTARA # Operations started since January 2015.
TRUE JET $ Operations started since July 2015.

QUIKJET CARGO $$ Operation started since May 2016 and Ceased operation September 2017.
AIR DECCAN ! Operation started since December 2017.
AIR ODISHA !l Operation started since February 2018.

STAR AIR @ Operations started since January 2019.
AIR HERITAGE @@ Operations started since January 2019.
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Monitoring system to control air fares

458. SHRIPARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is aware of the price hike imposed by the low-cost airlines
on various occasions like festivals and vacations;

(b) whether Directorate General of Civil Aviation (DGCA) and the Ministry have set
up any monitoring system to control the air fares in the interest of the passengers; and

()  whether Government is aware that the low-cost airlines were charging as high
as ¥ 30,000 for Mumbai-Delhi and Ahmedabad-Delhi trips recently?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) As per prevailing regulation, air fare is neither
regulated nor established by the Government. Airlines are free to fix the reasonable tariff
under the provision of Sub-rule (1) of Rule 135, Aircraft Rules 1937 having regard to all
relevant factors including the cost of operation, characteristics of service, reasonable profit
and the generally prevailing tariff. The airline pricing system runs in multiple levels
(buckets or Reservation Booking Designator (RBDs)) which are in line with practice being
followed globally. The prices are fixed by airlines keeping in mind the market, demand,
ceasonality and other market forces. The airfare increases with increase in demand of seat
as the lower fare buckets get sold out fast when bookings are offered by airlines. Some of
the airlines have introduced Apex-90, in addition to existing advance purchase schemes of
60 days, 30 days, 14 days etc., in which highly discounted fares being offered which would
entail travelling even during peak seasons on low fares. The fare structures stated above
have been displayed by airlines on their websites. The airlines are compliant to the Sub
Rule (2) of Rule 135 of the Aircraft Rules, 1937 as long as the fare charged by themis in line
with fare displayed on their website. As per prevailing regulation, all scheduled domestic
airlines are required to display route-wise and category-wise fares on their respective
websites. With a view to maintain transparency, DGCA monitors airfares on certain routes
selected on random basis to ensure that the airlines do not charge airfares outside the
range declared by them. The fare monitoring analysis carried out in the recent past has
shown that the airfares remained well within the fare bucket uploaded by the airlines on the
respective websites.

Operation of Air India flights in place of Jet Airways

459. SHRI KANAKAMEDALARAVINDRA KUMAR: Will the Minister of CIVIL
AVIATION be pleased to state:



Written Answers to [26 June, 2019] Unstarred Questions 53

(@ whether Government has taken any steps to utilise the vacuum created by Jet
Airways by operating Air India flights in international as well as in domestic routes;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Bilateral rights of Jet Airways have been
temporarily allocated to Air India/ Air India Express till the end of Summer Schedule 2019 for
the Sectors as follows:

India/Dubai 5852 Seats /week:
India’/Hong Kong 1792 seats/week
India/Qatar 5670 seats/week
India/Singapore 1620 seats/week
India/UK 4788 seats/week

Also, domestic slots vacated by Jet Airways have been allocated to Air India as

under:

Flight No. Origin Destination
1 2 3

Al 0481 Delhi Bhopal

Al 0481 Bhopal Pune

Al 0482 Pune Bhopal

Al 0482 Bhopal Delhi

Al 0483 Delhi Raipur

Al 0484 Raipur Delhi

Al 0801 Delhi Bengaluru

Al 0802 Bengaluru Delhi

Al 0479 Delhi Amritsar

Al 0480 Amritsar Delhi

Al 0591 Chennai Bengaluru

Al 0592 Bengaluru Chennai

Al 0593 Chennai Ahmedabad
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1 2 3
Al 0594 Ahmedabad Chennai
Al 0595 Chennai Varanasi
Al 0596 Varanasi Chennai
Al 0597 Chennai Kolkata
Al 0598 Kolkata Chennai
Al 0637 Delhi Indore
Al 0638 Indore Delhi
Al 0823 Delhi Vadodara
Al 0824 Vadodara Delhi

Landing charges for aircrafts at defence airports

460. SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether Government has taken up the issue of landing charges for aircrafts
having less than 80 seats at defence airports in various parts of the country in, order to
boost regional connectivity;

(b) if so, what are the details in this regard,;

(c) if not, whether Government has any proposal to take up this issue with the
Ministry of Defence; and

(d) what are the other steps being taken to boost regional connectivity?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The Ministry of Civil Aviation has requested
the Ministry of Defence to consider the waiver of landing charges of smaller aircraft, with
amaximum certified capacity of less than 80 seats at Defence airfields.

(c) Does not arise in view of the above.

(d) The Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) is
a demand-driven scheme, where airline operators undertake assessment of demand on
particular routes and interested eligible Airline Operators participate in the e-bidding held
from time to time for award of routes/networks.
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Sound reduction barrier at IGI airport
461. SHRIC.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government is considering sound reduction barrier on the southern
side of its runway 29/11 of Indira Gandhi International (IGI) Airport which will benefit some
of the residential areas which falls south of airport boundary, the details thereof;

(b) by whensuch exercise shall be completed, whether any timeline has been given
thereof;

() whether it is based upon any recommendations of expert panel and whether any
such type of sound reduction barrier have been put up in any major international airports
in any part of the world, the details thereof; and

(d) by when such exercise shall be completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRIHARDEEP SINGH PURI): (a) to (d) Yes Sir. Delhi Airport has built a sound barrier on
the boundary wall located at the southern side of the Runway 29/11 to contain the aircraft
noise generated during braking process shortly after touchdown. The barrier will benefit
the area falling south of the airport boundary. The sound barrier has been developed as per
the direction of the Hon > ble NGT order dated 24.11.2017 and is designed by 1T Delhi. Itis
the first of its kind in India.

Closure of Pakyong airport
462. DR.SANTANU SEN: Will the Minister of CIVIL AVIATION be pleased to state:

(@ what were the circumstances under which flights operating from Pakyong Air-
port in Sikkim were withdrawn;

(b) the reasons why the Prime Minister inaugurated this airport when both IIT,
Kharagpur and Central Building Research Institute (CBRI) found that the design is not
maintainable; and

(c) the details of the economic losses suffered by the closure of the airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRIHARDEEP SINGH PURI): (a) to (c) Pakyong is an operational airport and can handle
ATR-72 and Q400 type of aircraft operations under Visual Flight Rules (VFR) conditions.
M/s Spice jet which were operating daily one scheduled flight on Kolkata-Pakyong - Kolkata
sector have decided to temporarily suspend its operations w.e.f. 01.06.2019 due to
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unpredictable weather which results in low visibility at Pakyong. Pakyong Airport was
constructed based on the design and drawings prepared by renowned Consultant, M/s.
Mott McDonald. The structural design and drawings were vetted by I1'T Mumbai. Nothing
adverse about maintainability has been mentioned by I1'T Kharagpur or CBRI. The tempo-
rary suspension of air services will affect the connectivity to the place.

Installation of body scanners at airports
463. SHRI RIPUN BORA: Will the Minister of CIVILAVIATION be pleased to state:

(@ whether Government has directed 84 airports across the country to install body
scanners by March. 2020, repricing existing door frame, metal detectors and hand held
scanners besides pat-down searches of passengers to detect metallic objects;

(b) if so, the steps taken by Government to protect the privacy of the passengers in
view of the above direction and the Standard Operating Procedures (SOPs) that 84 airports
would have to follow while using body scanners therein; and

(c) by when all the airports of the country are proposed to be covered therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Bureau of Civil Aviation Security (BCAS),
regulatory authority for civil aviation security in the country, has issued an Aviation
Security (AVSEC) Circular dated 08.04.2019 according to which, body scanners shall be
installed at all airports at Pre-embarkation security check points in a phased manner,
replacing all Door Frame Metal Detectors (DFMDs) but not hand held scanners. 10% of the
passengers cleared by the body scanner system shall be randomly searched. The physical
search will include pat down search. Any person who refuses to go through body scanners
shall be subjected to pat down search invariably. At least, one set of DFMD shall be
maintained for screening of passengers with medical conditions. The issue of privacy of
passengers was taken into consideration by the Technical Committee of BCAS. It was
decided that as regards human safety and privacy, it should be non-intrusive screening
technology. No actual image of the person scanned shall be displayed. Screening should
be automatic target detection with image-free solution to eliminate privacy concerns. As
per technical specification, Body Scanner System shall provide automatic detection over
the skin with image free solution using a generic mannequin. Threats F,hall be graphically
presented on the generic mannequin so that security staff can tell the location of these
objects for targeted search. However, if a person/lady with medical conditions expresses
concerns, he/she may request a physical search in lieu of a search using detection systems
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such as Hand Held Metal Detector (HHMD), Walk Through Metal Detector (WTMD) or
body scanners. In such a case, private screening is arranged.

Operations of flights from Darbhanga airport

1464. SHRI RAM NATH THAKUR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether all the facilities have been devised at Darbhanga Airport recently for
operation of flights;

(b) whether it is also a fact that this airport has already been inaugurated but
operations of flights have not commenced so far from there; and

(c) if so, whether Government would start flight services at the earliest from
Darbhanga to various other cities?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Airports Authority of India (AAl) has initiated work for
different facilities required for operation.of flights such as strengthening of runway and
construction of Interim Terminal Building (ITB) etc. at Darbhanga Airport.

(b) DarbhangaAirport has not been inaugurated yet, only Bhoomi-Pujan/ Founda-
tion stone ceremony was conducted on 24.12.2018 to start the construction activities.

() Air operations in domestic sector have been deregulated and the airlines are
free to operate anywhere in the country subject to Route Dispersal Guidelines (RDG)
issued by the Government. It is upto the airline operator to provide air services to a specific
place depending upon the traffic demand and commercial viability.

Unjustified tariff hike imposed by airlines

465. SHRIBINOY VISWAM: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government is aware about the unjustified tariff hike imposed by air-

lines to various sectors in the country;
(b)  whether Government would hold a meeting of the concerned in this regard;

(c) whether Government is aware of the prevailing chaotic situation existing in
aviation sector like the one happened with Jet Airways;

tOriginal notice of the question was received in Hindi.
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(d) what measures have been taken to protect the workers in such situations; and

(e) whether Government is aware of the unsatisfactory conditions of the aircrafts
flying in the country owned by different companies?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) With the repeal of Air Corporation Act in March, 1994, the
provision of air fere approval was dispensed with by the Government. All scheduled do-
mestic airlines are required to display route-wise and category-wise fares on their respec-
tive websites in compliance to the applicable regulation. Due to suspension of operation of
Jet Airways and grounding of Boeing B737 Max, there was a reduction in capacity in few
domestic sectors. With a view to maintain transparency, as advised by Ministry, Director-
ate General of Civil Aviation (DGCA) started monitoring of airfares on certain routes se-
lected on random basis to ensure that the airlines do not charge airfares outside the range
declared by them. During monitoring, it was observed that though there was a marginal
hike in airfares, it remained within the fare brackets established. Subsequently, some of the
domestic airlines started inducting more aircrafts in their fleets which resulted in an in-
crease in the capacity on the domestic sectors as a result of which fares are observed to be
fairly normalized at present.

(c) and (d) Yes, Sir. However, each airline prepares its business plan on the basis of its
own market assessment and liabilities. Mobilizing financial resources and ensuring
efficient operations as per business plan are the responsibility of the airline. Government of
India has no role in raising funds for M/s Jet Airways (India) Limited, as it is an internal
matter of the airline. State Bank of India has filled an application under the Insolvency and
Bankruptcy Code, 2016 (IBC), which has been admitted by National Company Law Tribunal
(NCLT), Mumbai on 20th June, 2019 to work out a resolution plan under the said code.
Revival of the airlines is now possible only under IBC.

(e) Alltheaircraft flying in the country are mandated to be airworthy in all aspects
as per Aircraft Rules and Civil Aviation Requirement issued by DGCA. If, any such matter
of unsatisfactory conditions of an aircraft in the country comes to the notice, appropriate
action as per Aircraft Rules and Civil Aviation Requirements is initiated.

Construction of new airports in the country

466. SHRIAMAR SHANKAR SABLE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the criteria/norms set up for construction of new airports in the country;
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(b) whether Government proposes/ has any proposal to undertake construction of
new airports in various States of the country;

(c) if so, the details thereof, State/UT-wise along with the expenditure likely to be
incurred thereon;

(d) the details of the proposals received by Government for construction of new
airports along with the action taken thereon during each of the last three years, State/UT-
wise; and

(e) the time by when construction of new airports is likely to be completed and
made functional?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) Government of India, Ministry of Civil Aviation has formulated a Greenfield
Airport Policy for development of Greenfield Airports across the country. As per the
Greenfield Airport Policy, the applicant proposing to set up an airport would make an
application to the Steering Committee in the format prescribed under the said policy. On the
request received from project proponent, for setting up of a Greenfield Airport, Government
grants two stage clearances i.e. “ Site Clearance” followed by “in-principle” approval.

(b) and (c) In line with the Greenfield Airport Policy, Government of India has granted
“in principle” approval for setting up of 21 Greenfield Airports across the country namely
Mopa in Goa (33100 cr), Navi Mumbai (X 16704 cr), Sindhudurg (X 520 cr) and Shirdi (T 320
cr) in Maharashtra, Bijapur (% 150cr), Gulbarga (X 13.78 cr in 1 phase), Hassan (3592.07 cr)
and Shimoga (338.91 cr) in Karnataka, Kannur (X 2342 cr) in Kerala, Durgapur in West
Bengal (X 670 cr), Datia in Gwalior (3200 cr), Pakyong in Sikkim (% 553.53 cr), rvushmagar %
448 cr) and Noida (X 15754 cr) in Uttar Pradesh, Dholera (3 5083 cr) and Hirasar (3 2654 cr)
in Gujarat, Karaikal in Puducherry (% 50 cr) and Dagadarthi (3293 cr), Bhogapuram (3 2302
cr) and Oravakal (Z 88.5 cr) in Andhra Pradesh and Hollongi, Itanagar in Arunachal Pradesh
(% 955.385¢r). Greenfield Airports at Shirdi, Kannur, Durgapur and Pakyong have been
operationalized.

Government of India has granted “ site clearance” approval for setting up of 6 Greenfield
Airports across the country namely Machiwara in Ludhiana, Jamshedpur in Jharkhand,
Alwar (Bhiwadi) in Rajasthan, Kothagudem, Dist. Khammam in Telangana, Singrauli in
Madhya Pradesh and Purandar in Pune.

(d) Government of India has received 11 complete proposals during the last three
years for construction of new airports namely, Noida International Airport (Jewar) and
Saifai (Etawah) in Uttar Pradesh, Hisar International Airport in Haryana, Shivdaspur (Jaipur)
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in Rajasthan, Kothagudem(Khammam) in Telangana, Chingleput in Chennai and Singrauli
in Madhya Pradesh in 2016 and Karwar and Chickmangaluru in Karnataka, Hirasar (Rajkot)
and Tadgem in Gujarat in 2017. Out of which, Government has granted “site clearance”
approval to two proposals, namely Kothagudem(Khammam) in Telangana and Singrauli in
Madhya Pradesh and “in principle” approval to two proposals namely, Noida International
Airport (Jewar) in Uttar Pradesh and Hirasar (Rajkot) in Gujarat.

(e) The timeline for construction of airport projects depends upon many factors
such as land acquisition, availability of mandatory clearances, financial closure, etc. by the
individual operator.

Revival of Jet airways
467. SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government had made any attempt to revive the Jet Airways following
its closure in order to save the employment of thousands of employees;

(b) if so, the details thereof; and

(c) what has been done with regard to the foreign and domestic traffic rights of the
Jet Airways?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Each airline prepares its business plan on the
basis of its own market assessment and liabilities. Mobilizing financial resources and
ensuring efficient operations as per business plan are the responsibility of the airline.
Government of India has no role in raising funds for M/s Jet Airways (India) Limited, as it
is an internal matter of the airline. State Bank of India has filled an application under the
Insolvency and Bankruptcy Code, 2016 (IBC), which has been admitted by National
Company Law Tribunal (NCLT), Mumbai on 20th June, 2019 to work out a resolution plan
under the said code. Revival of the airlines is now possible only under IBC.

(c) The domestic slots vacated by Jet Airways starting from April 2019 have been
allocated on ad hoc basis to other Indian carriers. Majority of the international traffic rights
of Jet Airways have been distributed amongst the Indian carriers purely on temporary basis
till the end of Summer Schedule, 2019 only.

Expansion of airports in Telangana

468. SHRI DHARMAPURI SRINIVAS: Will the Minister of CIVIL AVIATION be
pleased to state:
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(@ whether Government has planned to modernise and expand the airports in the
country, if so, the details thereof;

(b) whether Government has included any airports from the State of Telangana in
the list, if so, the details thereof;

(c) the details of the airports being expanded along with the funds allocated and
released so far; and

(d) the steps being taken by Government to speed up the expansion work?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Expansion of airports is a continuous process and is undertaken
by Airports Authority of India (AAI) and concerned private operators from time to time
depending on the availability of land, commercial viability, socio-economic considerations,
traffic demand / willingness of airlines to operate to/from such airports.To meet the de-
mand, AAI has embarked upon a Capital Expenditure (CAPEX) plan of ¥ 25,000 crores in
next 4-5 years for development /modernisation / upgradation of terminal buildings of AAI
airports in the country including Calicut in Kerala, Port Blair in Andaman and Nicobar
Islands, Agartala in Tripura, Guwahati in Assam, Trichy and Chennai in Tamil Nadu, Prayagraj
and Lucknow in Uttar Pradesh, Dehradun in Uttarakhand, Leh in Jammu and Kashmir.
Kolhapur and Pune in Maharashtra, Patna in Bihar, Jabalpur in Madhya Pradesh and
Vijayawada in Andhra Pradesh.

(c) and (d) The details of the airports being expanded and funds allocated and re-
leased so far are given in the Statement (See below). Considering the traffic growth, AAI
regularly monitors and initiates development proposals for augmentation of operational
efficiency of airports by upgrading / expanding city side and air side infrastructure.

Statement

Details of Development of airport infrastructure
Works (in progress) - Above 25 cr

SI. No. Airport Cost (R in Upto date
crores) Expenditure
approx.

(X in crores)

1 2 3 4

Region- North-Eastern
1 Agartala 497.27 497.27
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1 2 3 4

2. Barapani A A

3. Dibrugrah 92.22 92.22

4. Dimapur 4322 4322

5. Guwahati 1180.21 1180.21

6. Imphal 9347 9347

7. Rupsi 43.82 43.82

8. Tezu 96.50 96.50

9 Pakyong 137.97 137.97

Region-Northern

1 Amritsar % 494
2. Bareilly 32.99 0.00
3 Jaipur 1169 55.30
4. Jammu T 489
5. Lucknow 1484.88 156.17
6. Dehradun 348 70.24
7. Allahabad 137.53 13751
8. Leh 32319 605
9. Khajuraho 35.00 327
10. Chitrakoot 311 -
11. Muirpur 311 -
12, Adampur 105.00 417
13. Udaipur 3557 20.79
14, Ghaziabad 4560 29.95

Region-Southern

1 Calicut 120 107.57
2 Coimbatore 2993 -
3 Kadapa 90.44 28.60
4. Mangalore 254 86.42
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1 2 3 4

5. Madurai 2571 315
6. Tirupati 177 12.56
7. Trichy 951 70
8. Trivandrum 26.67 759
9. Vijayawada 756 1427
10. Vizag 84 4277
11.  Chennai 2663.36 259.04
Region-Eastern

1 Port Blair 44133 186.24
2. Raipur 30.20 19.78
3 Bhubaneswar 153.76 42.01
4, Deoghar 20546 7811
5. Kolkata 548.18 7257
6. Patna 599.34 26,53
Region- Western

1 Ahmedabad 63.63 17.80
2. Goa 23116 13811
3. Jabalpur 52441 51.13
4, Kolhapur 22117 16.37
5. Pune 475.39 35.88
6. Rajkot 648.00 0.00
7. Surat 21021 64.83

Udan Regional Connectivity Scheme in Maharashtra

pleased to state:

@

Deccan under the UDAN scheme;

469. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVILAVIATION be

whether it is a fact that Mumbai-Kolhapur-Mumbai sector was given to M/s Air
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(b) whether it is also a fact that Air Deccan could not successfully operate flights
on the sector apparently due to many technical and other issues;

(c) whether Government is taking adequate steps to address these issues in order
to ensure regional connectivity under UDAN scheme remains successful; and

(d) whether there is any proposal under consideration to restore flights under the
UDAN scheme between Mumbai-Kolhapur-Mumbai involving some other airline consid-
ering fairly good traffic on the route?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (d) The Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka
Aam Nagrik) is a demand-driven scheme, where airline operators undertake assessment of
demand on particular routes and interested eligible Airline Operators participate in the e-
bidding to be held time to time for award of routes/networks. The Mumbai-Kolhapur Sector
was awarded to M/s Deccan Charters Private Limited (Air Deccan) by the Airports Author-
ity of India- the Implementing Agency, but the Selected Airline Operator could not operate
successfully on the said Sector and therefore, Mumbai - Kolhapur - Mumbai sector was
awarded to M/s Ghodawat Enterprises Private Limited (Star Air) and M/s Turbo Megha
Airways Private Limited (TruJet) in the 3rd round of bidding under RCS-UDAN.

Naming of Kolhapur airport

470. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVIL AVIATION be

pleased to state:

(@  whether Government of Maharashtra has recommended naming Kolhapur Air-
port as Chhatrapati Rajaram Maharaj Airport, honouring the illustrious son of Chhatrapati

Shivaji Maharaj and whose lineage continues in Kolhapur;
(b) if so, the details thereof; and

(c) whether any decision has been arrived at in this regard, if so, when would the

official announcement and christening of the airport would happen?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Yes, Sir. The State Government of Maharashtra has recommended
for naming Kolhapur Airportas “ Chhatrapati Rajaram Maharaj Airport, Kolhapur “and has
forwarded copies of resolution passed in the Legislative Assembly as well as Legislative
Council of the State.
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() No, Sir. The proposals for naming/ renaming of airports/ terminal buildings are
generally considered and taken up for approval of the Union Cabinet based on the recom-
mendations of the concerned State Government(s) expressed by way of a resolution passed
in the respective State Legislative Assemblies and subsequently published in the official
gazette depending on the Cabinet decision on the proposal.

Passengers grievances and redressal

471. SHRIDHIRAJPRASAD SAHU: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has taken any measures to improve customer services of
various airlines at various airports in the country and if so, the details thereof;

(b) whether Government is aware of the increasing incidents of misbehaviour with
the passengers by the staff and crew members of various airlines in the country, if so, the
details thereof;

(c) the steps taken by Government to sensitise the airline staff/employees while
dealing with the air passengers; and

(d) whether Government has evolved any systematic process for registering griev-
ances and redressing them, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) A charter of passengers” rights was released on 27.02.2019. The charter of
the passengers” rights has the provisions which give certain rights to passengers in case of
flight delays, flight cancellations, boarding denied due to overbooking, flight diversions,
cancellation charges, lost /delayed / damaged baggage etc. To make the Passenger Charter
enforceable, Directorate General of Civil Aviation(DGCA) has issued Civil Aviation
Requirement(CAR) Section-3, Series M, Part IV titled “Facilities to be provided to passen-
gers by airlines due to denied boarding, cancellation of flights and delays in flights™”.

(b) Details of month-wise complaints regarding staff behavior registered by the
passengers as submitted by the various airlines from January, 2019 to May, 2019 is given in
the Statement (See below).

() DGCAhasissued Air Transport Circular (ATC) 04 of 2017 titled as “Facilities/
Courtesies) to esteemed travelling public at airports”~ in this regard.

(d) As per the prevailing regulation, aggrieved passengers are required to lodge
his/ her complaint to the concerned airline. For timely redressal of passenger grievance,
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every airline appoints a Nodal officer and an Appellate Authority and displays the contact
details of them on their respective websites. The passenger may also file their grievance on
Air Sewa App or Portal. If the passenger is not satisfied with.the resolution of grievance by
airline and/ or Air Sewa; the passenger has liberty to complain to any statutory body/ court
set up under relevant applicable laws.

Statement

Details Of month-wise complaints regarding staff behaviour

Month No. of Complaints in
respect of Staff Behaviour

Jan-19 55
Feb-19 27
Mar-19 27
Apr-19 21
May-19 19

Operation of airlines under the UDAN scheme

472. SHRI G.C. CHANDRASHEKHAR: Will the Minister of CIVILAVIATION be

pleased to state:
(@ whether many airlines have failed to start operation under the UDAN scheme;
(b) if so, the details thereof and the action taken thereon;

(c) whether Government is planning to launch UDAN international to enhance air

connectivity from India to select overseas destinations;
(d) if so, the details thereof; and
(e) the steps taken by Government to improve air connectivity in the country?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam
Nagrik) is monitored on regular basis to review the progress and to make the course correc-
tions. Selected Airline Operators (SAOs) are not able to mount operations, within specified
timeline as per contract, are issued with Show Cause notices. In case of willful default by a
SAOQ, cancellation of routes are done by forfeiting the Performance Guarantee/Proposal
Security. Airline-wise/ Round-wise /details of commencement/cancellation of routes
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awarded under RCS-UDAN are given in the Statement-1 (See below). Details of routes
commenced under RCS - UDAN are given in the Statement-11 (See below).

(c) and (d) On request of State Government of Assam, UDAN International has been
launched. The bidding process for 6 routes connecting Guwahati to Kathmandu, Dhaka,
Yangon, Bangkok, Singapore and Kuala Lumpur has been completed. After e-bidding
process, Guwahati to Dhaka and Guwahati to Bangkok routes were awarded to M/s SpiceJet
Limited for operation of flights under UDAN International. The financial support is
provided by the concerned State Government. Government of India would facilitate the
implementation of UDAN International Scheme to enhance air connectivity from India to
selected overseas destinations, on request of State Governments.

() The Ministry of Civil Aviation launched RCS-UDAN scheme on 21-10-2016 for
providing connectivity to un-served and under-served airports of the country. The primary
objective of RCS is to facilitate / stimulate regional air connectivity by making it affordable.
Promoting affordability of Regional air connectivity is envisioned under RCS by support-
ing airline operators through (i) concessions by Central Government, State Governments
and airport operators to reduce the cost of airline operations on regional routes and (ii)
financial support (viability gap funding or VGF) to meet the gap, if any, between the cost of
airline operations and expected revenues on such routes. RCS-UDAN is a demand-driven
scheme, where airline operators undertake assessment of demand on particular routes.

Statement-1

Airline-wise/Round-wise details of commencement/cancellation of
Routes awarded under RCS - UDAN

Sl Name of Selected Networks Awarded - Romnd-wise
No. Airline Operator
UDAN UDAN UDAN Networks
1.0 2.0 3.0 commencement status
1 2 3 4 5 6 7
1. AAA Aviation Ltd. - 1 - Network cancelled
2. Airline Allied Services Ltd. 8 5 14  Sixteen (16) networks
commenced.
3. Airodisha Aviation Pvt. Ltd. 5 - - One (1) network shall be

commenced after readiness
Burnpur airport and four 4
networks cancelled due to
poor performance by SAO.
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10.

11.

12.

13.

14.

15.

Andaman Airways Pvt. Ltd.

Aviation Connectivity and

Infrastructure Developers Pvt. Ltd.

Deccan Charters Pvt. Ltd.

Ghodawat Enterprises Pvt. Ltd.

Heligo Charters Pvt. Ltd.

Heritage Aviation Pvt. Ltd.

Interglobe Aviation Ltd.

Jet Airways (India) Ltd.

Maritime Energy Heli Services Pvt. Ltd.

Pawan Hans Helicopter Ltd.

Pinnacle Air Pvt. Ltd.

Skyone Airways Pvt. Ltd.

1H

10

10 (4 FW6 H) -

20

5H

12

Operation is likely to be
started on 1st October,
2019 subject to readiness
of RCS airports in the
network.

SAO has informed that
their application to obtain
SCO from DGCA is in
process.

One (1) network re-
commenced by SAO and
three 3)
cancelled due to poor
performance by SAO.

networks

Two (2) networks
commenced. Rest of
networks likely to
commence by 31st July,
2019 subject to readiness

of RCS airports.
Network withdrawn by SAO

One (n network
commenced. Rest of
networks likely to
commence by 31st July,
2019 subject to readiness

of RCS airports / heliports.

Nine 9) networks

commenced.

Three 3) networks

commenced.
NOC awaited from MoCA.

Likely to commence after
readiness of Heliports by
March, 2020.

Network cancelled

Likely to commence after
readiness of Heliports by
March, 2020.
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1 2 3 4 5 6 7
16. Spicejet Ltd. 6 17 27  Twenty five (25) networks
commenced. Rest of
networks likely to
commence by 31st July,
2019 subject to readiness
of RCS airports
17. Turbo Aviation Pvt. Ltd. - 3 7 Notice issued to SAO to
submit timelines
18. Turbo Megha Airways Pvt. Ltd. 4 4 2 Six (6) networks
commenced. Rest of
networks likely to
commence by 31st July,
2019 subject to readiness
of RCS airports
19. Zexus Air Service Pvt. Ltd. - 6 8 Notice issued to SAO to
submit timelines.
Statement-11
List of RCS Airports and routes
Started under UDAN-1, 2 & 3
7 June 2019
RCS-UDAN 1
Sl Departure Airport Arrival Airport Operator Date
No. commenced
1 2 3 4 5
1 Bhatinda Delhi Alliance Air 27-04-2017
2. Delhi Bhatinda Alliance Air 27-04-2017
3. Delhi Shimla Alliance Air 27-04-2017
4. Hyderabad Kadapa Trujet 27-04-2017
5 Hyderabad Nanded Trujet 27-04-2017
6. Kadapa Hyderabad Trujet 27-04-2017
7. Nanded Hyderabad Trujet 27-04-2017
8. Shimla Delhi Alliance Air 27-04-2017
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9. Gwalior Delhi Alliance Air 31-05-2017
10.  Gwalior Indore Alliance Air 31-05-2017
11.  Indore Gwalior Alliance Air 31-05-2017
12, Kandla Mumbai Spice jet 10-07-2017
13, Mumbai Kandla Spice jet 10-07-2017
14.  Porbandar Mumbai Spice jet 10-07-2017
15.  Hyderabad Puducherry Spice jet 16-08-2017
16.  Puducherry Hyderabad Spice jet 16-08-2017
17.  Delhi Ludhiana Alliance Air 02-09-2017
18.  Ludhiana Delhi Alliance Air 02-09-2017
19.  Chennai Mysore Trujet 20-09-2017
20. Mysore Chennai Trujet 20-09-2017
21.  Hyderabad Vidyanagar Trujet 21-09-2017
22.  Vidyanagar Hyderabad Trujet 21-09-2017
23.  Bikaner (NAL) Delhi Alliance Air 26-09-2017
24.  Delhi Bikaner (Nal) Alliance Air 26-09-2017
25, Jaipur Jaisalmer Spice jet 29-10-2017
26.  Jaisalmer Jaipur Spice jet 29-10-2017
27.  Chennai Kadapa Trujet 16-11-2017
28. Kadapa Chennai Trujet 16-11-2017
29.  Mumbai Nanded Trujet 16-11-2017
30. Nanded Mumbai Trujet 16-11-2017
31l Agra Jaipur Alliance Air 08-12-2017
32 Jaipur Agra Alliance Air 08-12-2017
33.  Ahmedabad Jamnagar Air Odisha 17-02-2018
34.  Ahmedabad Mundra Air Odisha 17-02-2018
35.  Jamnagar Ahmedabad Air Odisha 17-02-2018
36.  Mundra Ahmedabad Air Odisha 17-02-2018
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37.  Ahmedabad Diu Air Odisha 24-02-2018
38. Diu Ahmedabad Air Odisha 24-02-2018
39. Bangalore Vidyanagar Trujet 01-03-2018
40. Kadapa Vijaywada Trujet 01-03-2018
41.  Vidyanagar Bangalore Trujet 01-03-2018
42.  Vijaywada Kadapa Trujet 01-03-2018
43.  Chennai Salem Trujet 25-03-2018
44,  Salem Chennai Trujet 25-03-2018
45, Delhi Pathankot Alliance Air 05-04-2018
46.  Pathankot Delhi Alliance Air 05-04-2018
47.  Adampur Delhi Spice jet 01-05-2018
48.  Ahmedabad Bhavnagar Air Odisha 01-05-2018
49.  Bhavnagar Ahmedabad Air Odisha 01-05-2018
50. Delhi Adampur Spice jet 01-05-2018
51. Delhi Kanpur Spicejet 03-07-2018
52.  Kanpur Delhi Spicejet 03-07-2018
53.  Pantnagar Dehradun Alliance Air 04-01-2019
54.  Dehradun Pantnagar Alliance Air 04-01-2019

RCS - UDAN 2

1 Bikaner Jaipur Alliance Air 27-03-2018
2. Jaipur Bikaner Alliance Air 27-03-2018
3. Bhatinda Jammu Alliance Air 05-04-2018
4. Jammu Bhatinda Alliance Air 05-04-2018
5. Kolkata Tezpur Zoom Air 26-04-2018
6.  Tezpur Kolkata Zoom Air 26-04-2018
7. Chennai Hubli Spicejet 14-05-2018
8. Hubli Chennai Spicejet 14-05-2018
9. Hubli Hyderabad Spicejet 14-05-2018
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10. Hyderabad Hubli Spicejet 14-05-2018
11.  Allahabad Lucknow Jet Airways 14-06-2018
12.  Allahabad Patna Jet Airways 14-06-2018
13.  Lucknow Allahabad Jet Airways 14-06-2018
14.  Patna Allahabad Jet Airways 14-06-2018
15.  Delhi Ozar (Nasik) Jet Airways 15-06-2018
16.  Ozar (Nasik) Delhi Jet Airways 15-06-2018
17.  Allahabad Indore Jet Airways 16-06-2018
18.  Allahabad Nagpur Jet Airways 16-06-2018
19.  Indore Allahabad Jet Airways 16-06-2018
20.  Nagpur Allahabad Jet Airways 16-06-2018
21.  Hubli Cochin IndiGo 28-06-2018
22. Cochin Hubli IndiGo 28-06-2018
23. Goa Hubli IndiGo 28-06-2018
24.  Hubli Goa IndiGo 28-06-2018
25.  Ahmedabad Hubli IndiGo 01-07-2018
26.  Hubli Ahmedabad IndiGo 01-07-2018
27.  Chennai Hubli IndiGo 01-07-2018
28.  Hubli Chennai IndiGo 01-07-2018
29. Jorhat Kolkata IndiGo 01-08-2018
30. Kolkata Jorhat IndiGo 01-08-2018
31 Pakyong Kolkata Spicejet 04-10-2018
32 Kolkata Pakyong Spicejet 04-10-2018
33.  Kishangarh Delhi Spicejet 08-10-2018
34.  Delhi Kishangarh Spicejet 08-10-2018
35.  Guwahati Pakyong Spicejet 28-10-2018
36. Pakyong Guwahati Spicejet 28-10-2018
37.  Ahmedabad Jaisalmer Spicejet 31-10-2018
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38.  Jaisalmer Ahmedabad Spicejet 31-10-2018
39. Allahabad Bangalore Indigo 15-11-2018
40. Bangalore Allahabad IndiGo 15-11-2018
41, Jaisalmer Surat Spicejet 30-11-2018
42.  Surat Jaisalmer Spicejet 30-11-2018
43.  Kolhapur Hyderabad Alliance Air 09-12-2018
44.  Hyderabad Kolhapur Alliance Air 09-12-2018
45.  Kolhapur Bangalore Alliance Air 09-12-2018
46. Bangalore Kolhapur Alliance Air 09-12-2018
47.  Ahmedabad Porbandar Trujet 19-12-2018
48.  Porbandar Ahemdabad Trujet 19-12-2018
49.  Ahmedabad Jaiselmer Trujet 19-12-2018
50.  Jaiselmer Ahmedabad Trujet 19-12-2018
51. Kolkata Lilabari Spicejet 15-01-2019
52.  Lilabari Kolkata Spicejet 15-01-2019
53. Dehradun Pithoragarh Heritage 17-01-2019
54.  Pithoragarh Dehradun Heritage 17-01-2019
55.  Pantnagar Pithoragarh Heritage 17-01-2019
56.  Pithoragarh Pantnagar Heritage 17-01-2019
57.  Kannur Bangalore IndiGo 25-01-2019
58.  Bangalore Kannur IndiGo 25-01-2019
59.  Kannur Chennai IndiGo 25-01-2019
60.  Chennai Kannur IndiGo 25-01-2019
61.  Kannur Goa IndiGo 25-01-2019
62. Goa Kannur IndiGo 25-01-2019
63.  Kannur Hubli IndiGo 25-01-2019
64. Hubli Kannur IndiGo 25-01-2019
65.  Tirupati Hubli Ghodawat 25-01-2019
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66. Hubli Tirupati Ghodawat 25-01-2019
67. Hyderabad Nasik Alliance Air 01-02-2019
68.  Nasik Hyderabad.. Alliance Air 01-02-2019
69. Ahmedabad Nasik Alliance Air 01-02-2019
70.  Nasik Ahmedabad Alliance Air 01-02-2019
71.  Ahmedabad Nasik Trujet 13-02-2019
72.  Nasik Ahmedabad Trujet 13-02-2019
73.  Kannur Thiruvananthapuram  IndiGo 31-03-2019
74.  Thiruvananthapuarm  Kannur IndiGo 31-03-2019
75.  Cochin Kannur IndiGo 31-03-2019
76.  Kannur Cochin IndiGo 31-03-2019
77.  Mumbai Allahabad IndiGo 20-04-2019
78.  Allahabad Mumbai IndiGo 20-04-2019
79. Ahmedabad Kandla Trujet 15-05-2019
80.  Kolhapur Hyderabad IndiGo 12-05-2019
8l. Hyderabad Kolhapur IndiGo 12-05-2019
82.  Kolhapur Tirupati IndiGo 12-05-2019
83.  Tirupati Kolhapur IndiGo 12-05-2019
84. Kandla Ahmedabad Trujet 15-05-2019
RCS-UDAN 3
1. Ahmedabad Udaipur Spicejet 25 March 2019
2. Udaipur Ahmedabad Spicejet 25 March 2019
3. Ahmedabad Kishangarh Spicejet 31 March 2019
4. Amritsar Jaipur Spicejet 31 March 2019
5 Bhopal Udaipur Spicejet 31 March 2019
6. Delhi Jharsuguda Spicejet 31 March 2019_
7. Guwahati Lilabari Spicejet 31 March 2019
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8. Hyderabad Jharsuguda Spicejet 31 March 2019
9. Jaipur Amritsar Spicejet 31 March 2019
10. Jharsuguda Delhi Spicejet 31 March 2019
11.  Jharsuguda Hyderabad Spicejet 31 March 2019
12.  Jharsuguda Kolkata Spicejet 31 March 2019
13.  Kishangarh Ahmedabad Spicejet 31 March 2019
14.  Kolkata Jharsuguda Spicejet 31 March 2019
15.  Lilabari Guwahati Spicejet 31 March 2019
16.  Udaipur Bhopal Spicejet 31 March 2019
17.  Kishangarh Hyderabad Spicejet 25 April 2019
18. Hyderabad Kishangarh Spicejet 25 April 2019
19.  Hyderabad Belgaum Spicejet 01 May 2019
20. Belgaum Hyderabad Spicejet 01 May 2019
21.  Hyderabad Gwalior Spicejet 01 May 2019
22. Gwalior Hyderabad Spicejet 01 May 2019
23, Jammu Gwalior Spicejet 01 May 2019
24.  Gwalior Jammu Spicejet 01 May 2019
25.  Ahmedabad Belgaum Ghodawat 15 May 2019
26. Belgaum Ahmedabad Ghodawat 15 May 2019
27.  Pune Belgaum Alliance Air 15 May 2019
28. Belgaum Pune Alliance Air 15 May 2019
29.  Jharsuguda Raipur Alliance Air 05 June 2019
30.  Raipur Jharsuguda . Alliance Air 05 June 2019
31 Jharsuguda Bhubaneshwar Alliance Air 05 June 2019
32.  Bhubaneshwar Jharsuguda Alliance Air 05 June 2019
33, Jharsuguda Kolkata Alliance Air 06 June 2019
34.  Kolkata Jharsuguda Alliance Air 06 June 2019
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35.  Bangalore Mysore Alliance Air 07 June 2019

36. Mysore Bangalore Alliance Air 07 June 2019
Legend Total 174 Routes.

« DoNER Routes in North East sector
e Tourism Routes

RCS Cell Airports Authority of India Rajiv Gandhi Bhavan New Delhi 110003.
Augmenting sale of domestic air tickets

1473. SHRI LAL SINH VADODIA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government is seriously considering to augment the
sale of domestic air tickets;

(b) if so, whether Government has taken any step in this direction till now; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Airfare regulation was dispensed with the repeal of Air
Corporation Act in March, 1994. Under the provision of Sub Rule (1) of Rule 135 of the
Aircraft Rules, 1937, every air transport undertaking engaged in scheduled air services
require to establish tariff having regard to all relevant factors, including cost of operation,
characteristic of services, reasonable profit and the general prevailing tariff. The fare so
established are required to be displayed by airlines on their respective websites. The
airlines are compliant to the regulatory provision as long as fare charged by them is in line
with fare displayed on their website. Due to suspension of operation of Jet Airways and
grounding of Boeing B737 Max, there was a reduction in capacity in few domestic sectors.
With a view to maintain transparency, as advised by Ministry, Directorate General of Civil
Aviation (DGCA) started monitoring of airfares on certain routes selected on random basis
to ensure that the airlines do not charge airfares outside the range declared by them. During
monitoring, it was observed that though there was a marginal hike in airfares, it remained
within the fare brackets established. Subsequently, some of the domestic airlines started
inducting more aircrafts in their fleets which resulted in an increase in the capacity on the
domestic sectors as a result of which fares are observed to be fairly normalized at present.

tOriginal notice of the question was received in Hindi.



Written Answers to [26 June, 2019] Unstarred Questions 77

New runway at Bengaluru airport

474. SHRI D. KUPENDRAREDDY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the work of construction of 2nd terminal building and a new runway at
Bengaluru Airport has taken up;

(b) if so, the details thereof; and

(c) the present status of the said works and the target time by when these works
would be completed in all respects?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) The construction work of 2nd runway (New South
Parallel Runway -NSPR) which is Code F compliant runway system with Category 111 B
Instrument Landing system and ancillary buildings and Utilities commenced in December
2017. The construction work of Terminal 2 in which Phase 1 has built up area of 2,55,000 sqm
with related infrastructure and facilities to handle capacity of 25 Million Passengers Per
Annum (MPPA) commenced in October 2018.

(c) The construction activities of both the New Runway and Phase 1 of the Termi-
nal 2 is going in full swing. The target date for completion is 2019 and 2021 respectively.

Jobs loss due to recent crisis in a leading airline

475. SHRI RI TABRATA BANERJEE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the details of the jobs lost in aviation sector due to recent crisis in a leading
airling;

(b) the steps taken by Government to provide relief to the employees; and
(c) the current status of the revival of the airline and placement of the staff?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Each airline prepares its business plan on the basis of
their own market assessment and liabilities. Based on their business plan, the efficient
operations and financial resources are the responsibility of the Airlines. Government of
India has no role in raising funds for M/s Jet Airways (India) Limited, as it is the internal
matter of the airline. National Company Law Tribunal (NCLT), Mumbai has admitted an
application filled by State Bank of India (SBI1) under the Insolvency and Bankruptcy Code,
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2016 (IBC) on 20th June, 2019 to work out a resolution plan under the said code. Revival of
the airline is now possible only under IBC.

Granting permission for new air routes

1476. MS. SAROJ PANDEY: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government has fixed any target for granting permission for new air
routes/increasing the frequency of flights in view of growing number of air passengers;

(b) if so, the details of zones/air routes where it has been implemented; and
(c) if not, whether Government propose to undertake the same?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRIHARDEEP SINGH PURI): (a) to (c) With repeal of the Air Corporation Act in March
1994, the Indian domestic aviation was deregulated. Airlines are free to induct capacity with
any aircraft type, free to select whatever markets and network they wish to service and
operate. In this regard, Government has laid down Route Dispersal Guidelines with a view
to achieve better air transport services of different regions of the country. It is, however, up
to the airlines to provide air services to specific places depending upon the traffic demand
and commercial viability. As such, the airlines are free to operate anywhere in the country
subject to compliance of Route Dispersal Guidelines issued by Government.

However, Government has launched Regional Connectivity Scheme (RCS) -UDAN
(Ude Desh ka Aam Nagrik) to facilitate/stimulate regional air connectivity by making it
affordable. RCS-UDAN is market driven mechanism. Development of regional air connec-
tivity routes is left to market forces such that airlines undertake assessment of demand and
nature of supply required on particular routes and lead the process under RCS.

Dues to AAI by Indian and foreign airlines

477. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that many Indian airlines and foreign airlines owes dues to
Airports Authority of India (AAI);

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has taken any concrete steps to recover the dues includ-
ing Jet Airways; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) and (b) Yes, Sir. Various Indian and foreign airlines owe dues to the
Airports Authority of India (AAI) to the tune of ¥2189.68 crore.

(c) and (d) AALI follows up with the airlines regularly for recovery of dues as per their
Credit Policy. Charging penal interests, encashment of security deposits along with resort-
ing to legal course are other measures available with . AAI. As far as Jet Airways is con-
cerned, AAI has already encashed the Bank Guarantee submitted by the airline and there
are no pending dues from the airline as on date.

Jet airways crisis

478. SHRI SANJAY SINGH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whetheritis a fact that Indian carrier Jet Airways owes ¥ 8000 crores to pilots,
suppliers, oil companies and lessors;

(b) whether it is also a fact that Jet Airways was denied ¥ 400 crores as emergency
funds;

(c) if so, the reasons for the denial thereof; and
(d) what measures is Government going to take to pull Jet Airways out of the crisis?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) Jet Airways (India) Limited reported aggregated losses
during last few quarters which eroded its liquidity and jeopardized its ability to sustain its
operations. As a result there were significant overdues towards all creditors including the
lessors of the aircrafts, pilots, suppliers, oil companies etc. Each airline prepares its busi-
ness plan on the basis of its own market assessment and liabilities. Mobilizing financial
resources and ensuring efficient operations as per business plan are the responsibility of
the airline. Government of India has no role in raising funds for M/s Jet Airways (India)
Limited, as it is an internal matter of the airline. State Bank of India has filled an application
under the Insolvency and Bankruptcy Code, 2016 (IBC), which has been admitted by
National Company Law Tribunal (NCLT), Mumbai on 20th June, 2019 to work out a resolu-
tion plan under the said code. Revival of the airlines is now possible only under IBC.
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Cities connected under the UDAN scheme in Uttar Pradesh
479. DR.ASHOK BAJPAL: Will the Minister of CIVILAVIATION be pleased to state:

(@ the names of cities connected by air under the UDAN scheme (Ude Desh ka
Aam Nagrik) in Uttar Pradesh;

(b) the names of cities which are planned to be connected under the UDAN scheme
within next three years in Uttar Pradesh; and

(c) whether progress of the UDAN scheme is going on as per stipulated time
schedule?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) to (c) Government has launched Regional Connectivity Scheme (RCS) -
UDAN (Ude Desh ka Aam Nagrik) to facilitate/stimulate regional air connectivity by mak-
ing it affordable. RCS-UDAN is a market driven mechanism. Development of regional air
connectivity routes is left to market forces such that airlines undertake assessment of
demand and nature of supply required on particular routes and lead the process under RCS.
Cities in Uttar Pradesh, which have been connected by air under RCS - UDAN are Kanpur,
Agra, Lucknow and Prayagraj. Further, Implementing Agency i.e. Airports Authority of
India has awarded RCS - UDAN routes to Varanasi, Aligarh, Gorakhpur, Azamgarh, Bareilly,
Chitrakoot, Faizabad, Ghazipur, Jhansi, Kushinagar, Moradabad, Muirpur (Korba),
Saharanpur and Shravasti, in Uttar Pradesh. RCS-UDAN is monitored on regular basis for
timely implementation and corrective steps are taken whenever required.

Air accidents due to flying of drones
480. DR.ASHOK BAJPALI: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether some air accidents have been reported due to flying of drones around
airport area;

(b) whether Government propose to make all airports as drone free zone to have
smooth flying of auto piloted aircrafts;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) No accident has been reported due to flying of drones around airport

area.
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(b) to (d) The Directorate General of Civil Aviation (DGCA) has issued Civil Aviation
Requirements (CAR) Section 3, Series X, Part | on the Operation of Civil Remotely Piloted
Aircraft System (RPAS) (commonly known as drones) which became effective from
01.12.2018. Para 13.1 of the aforesaid CAR is quoted below:-

“13.1: No drone shall be flown:-

- Within a distance of 5 km. from the perimeter of airports at Mumbai, Delhi,

Chennai, Kolkata, Bengaluru and Hyderabad

- Within a distance of 3 km. from the perimeter of any civil, private or defence

airports, other than those mentioned in Para 13.1(a)

- Above the Obstacle Limitation Surfaces (OLS) or Procedures for Air
Navigation Services-Aircraft Operations (PANS-OPS) surfaces, whichever is
lower, of an operational aerodrome, specified in Ministry of Civil Aviation
(Height Restrictions for Safeguarding of Aircraft Operations) Rules, 2015
notified through Gazette of India notification GSR751(E) as amended from

time to time””
Management of Indian airspace

481. SHRIMATI SHANTA CHHETRI: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether the Ministry is aware that three aircrafts came alarmingly close to each

other in the Delhi flight information region on December 23, 2018;

(b) whether the Ministry has given any directives to the Airports Authority of
India (AAI) which manages air traffic controllers to provide details thereof; and

(c) ifso, the steps proposed to make deep structural reforms to keep fliers safe and
help Indian aviation reach its fiill economic potential for efficient management of Indian
airspace and improve safety?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) Yes, Sir. There was an occurrence of Breach of Standard Separation
between National Airlines (USA) flight NCR840, Royal Dutch Airlines (Netherlands) flight
KLM875 and Evergreen Airways (Taiwan) flight EVAO61 in the Delhi Flight Information
Region on 23 December, 2018.
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(b) Aircraft Accident Investigation Bureau (AAIB) has classified this occurrence
as Serious Incident and has instituted an investigation. Airports Authority of India (AAI)
is required to report all occurrences as per the Notification guidelines/procedures con-
tained in Rule 4 of Aircraft (Investigation of Accidents and Incidents) Rules, 2017 and Civil
Aviation Requirements (CAR) Section 5, Series C Part I.

() The recommendations made by the AAIB on the investigation of occurrences
are shared with DGCA and AAI for remedial action. Necessary steps are taken by the
Government from time to time to ensure and improve safety in Indian airspace.

Increasing air services from Jodhpur airport

1482. SHRI RAM NARAIN DUDI: Will the Minister of CIVILAVIATION be pleased
to state:

(@ the quantum of completion of the expansion work of Jodhpur Airport and by
when would rest of the work be completed;

(b) whether Government proposes to increase air services from Jodhpur; and

(c) whether any proposal is under consideration for the extension of current
services from Jodhpur to Delhi and Mumbai, and to operate air services between Delhi and
Jodhpur in the morning and evening?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The present status for expansion work of Jodhpur
Airport is as follows:-

The physical progress of construction of new Apron and Link Taxi at Jodhpur Airport
till date is 80% and the probable date of completion is 30.09.2019. Further, construction of
New Passenger Terminal Building for Domestic Operations at Jodhpur Airport is still under
planning.

(b) and (c) In the present schedule, Air India connects Jodhpur to Delhi and Mumbai.
The existing schedule of Air India flights from and to Jodhpur is given in the Statement (See
below). Air India plans to maintain the existing schedule. Alliance Air (A wholly owned
subsidiary of Air India) has no plans to commence flights from Jodhpur to any existing new
airport due to capacity constraints. The current and planned deployment of aircraft is fully
committed within the operational resources. Further, Jodhpur has also been covered under

Regional Connectivity Scheme.

tOriginal notice of the question was received in Hindi.
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Statement

Air India flights from and to Jodhpur

Flight Routing Dep. Time Arr. Time Frequency
Al 645 Mumbai-Jodhpur 09.35 11.20 DAILY
Al 646 Jodhpur-Mumbai 11.55 13.35 DAILY
Al 475 Delhi-Jodhpur 12.55 14.15 DAILY
Al 476 Jodhpur-Delhi 1455 16.20 DAILY

Starting new sector operation by Air India

1483. SHRI RAKESH SINHA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the number of new sectors in which the Air India has started its operation
during the year 2018-19;

(b) the number of planes presently available with the fleet of Air India and whether
there is any plan to buy new planes; and

(c) the details of its profit and loss during the year 2018-19?

THE MINISTER OF STATE OF THE MINISTRY OF CIVILAVIATION (SHRIHARDEEP
SINGH PURI): (a) Air India has started its operations on 13 new domestic sectors and 6 new
international sectors during the year 2018-19.

(b) Atotal 128 aircraft are presently available in the fleet of Air India. At present. Air
India has no immediate plan to buy new Aircraft.

(€) The accounts for the FY 2018-19 are under preparation and under Audit.
However, as per the provisional figures of FY 2018-19, the Net Loss of Air India Ltd. is
%7635 crore.

Gender composition of police force

484. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the gender composition of police force in the country; and

(b) the steps taken by Government to improve gender balance and safety of women
police in the force?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE INTHE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) As per data on Police Organisation compiled by Bureau of Police Research
and Development (BPR&D) out of the actual strength of 19,41,473 of police personnel in
States/UTs as on 01.01.2018, the strength of women police personnel is 1,69,550.

(b) “Police”” is a State subject falling in List-11 (State List) of the Seventh Schedule
of the Constitution of India. It is primarily the responsibility of the State Governments/UT
Administrations to implement police reforms measures, including improvement of gender
balance. The Centre also issues advisories to the States for increasing number of women in
the police forces upto 33% in the States. It has also been advised to strengthen welfare
measures such as provision of housing and medical facilities and restroom facilities for
women police personnel in Police Stations to attract women to the Police Force and ensure
safety.

Articles 370 and 35A

1485. SHRIMATI CHHAYAVERMA:
CH. SUKHRAM SINGH YADAV:
SHRIVISHAMBHAR PRASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the viewpoint of Government regarding Articles 370 and 35A in respect of
Jammu and Kashmir;

(b) the policy Government is working on to control the terrorist activities in Jammu
and Kashmir; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) At present, Article 370 is part of Constitution of India under title “Temporary
provisions with respect to the State of Jammu and Kashmir”” and Article 35A is contained in
The Constitution (Application to Jammu and Kashmir) Order, 1954 issued by the President
of India under Article 370.

(b) and (c) The Government has adopted a policy of zero tolerance towards terrorism.
Effective response is given by the security forces to counter terrorist activities in the State
of Jammu and Kashmir. In order to combat activities of terrorists, several steps have been
taken including strengthening operational grid, enhancing coordination amongst security
agencies, effective retaliation of terror acts, strengthening of ROP to protect convoys, etc.

tOriginal notice of the question was received in Hindi.
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Modernisation of State Police Force Scheme

486. SHRI VIJAY PAL SINGH TOMAR:
SHRIRAIJMANI PATEL:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the salient features of the Modernisation of State Police Force Scheme and the
current status of its implementation in the country;

(b) whether it is a fact that the scheme includes special provisions for enhancing
women”s security and if so, the details thereof;

(c) thetotal amount of funds allocated under the scheme, State-wise and UT-wise;
and

(d) the incentives provided to the State Governments to ensure a comprehensive
implementation of the scheme across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) The Government of India has, on 27.09.2017, approved implementation of the
umbrella scheme of “Modernisation of Police Forces(MPF)”~. The umbrella scheme has two
verticals - Security Related Expenditure (SRE) of specific theatres and Modernisation of
Police Forces. Salient features of the Modernisation of Police Forces vertical are given
below:-

. Central Assistance will be provided to the State Governments for weapons,
equipment for Forensics, Information Technology, Communication, Training,
etc. The scheme is focused on facilitating targeted interventions and “ mobility”
and “construction of police infrastructure including housing” is now permitted
in case of Jammu and Kashmir, insurgency affected North Eastern (NE)
States and Left Wing Extremism (LWE) affected Districts.

. Three Himalayan States, namely, Jammu and Kashmir, Uttarakhand and
Himachal Pradesh and 8 North Eastern States including Sikkim are eligible
to receive financial assistance on 90:10 Centre: State sharing basis. The
remaining States are eligible for financial assistance on 60:40 Centre: State
sharing basis.

. Specific projects in the North-East region.

. Approved Central outlay is ¥ 7,380 crore for the 3 years” period from
2017-18 to 2019-20.
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(b) Since “Police” is a State subject, the State Governments formulate their State
Action Plans as per their strategic priorities and requirements. They may therefore include
various equipments and projects related to women”s safety.

(c) Anamountof¥ 100 crore was allocated in 2018-19 and also in the current year
for the scheme “Assistance to States for Special Projects/Programmes for upgrading police
infrastructure”” (Modernisation of Police Forces vertical). State-wise details of funds
allocated under the Scheme of Assistance to States for Modernisation of Police during
2018-19 and the current year i.e. 2019-20 are at Annexure.

(d) States are encouraged to utilise the funds released under the scheme on time. If
utilisation certificates in respect of the amount released till the year previous to the last
financial year, is not received by 31st December of the current financial year from a State or
States, then the remaining allocated amount of such State(s) is pooled and released to
better performing States, which have no pending/overdue Utilisation Certificates.

Rise in terrorist incidents after surgical strike

1487. CH. SUKHRAM SINGH YADAV:
SHRIVISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:

Will the Minister of HOME AFFAIRS be pleased to state:

(@) the year-wise details of terrorists and citizens killed in Jammu and Kashmir
during the last three years;

(b) whether itis afact that terrorist incidents are on the rise in Jammu and Kashmir
after surgical strike;

(c) the number of citizens and soldiers killed in terrorist incidents after the surgical
strike; and

(d) whether terrorists are getting support from locals, if so, the steps being taken to
bring such supporters in the mainstream of the society?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (c) The Government has adopted a policy of zero tolerance towards
terrorism. Security Forces are taking effective and continuous action in countering
terrorism. This has resulted in corresponding change in the number of such incidents,
including casualties. A large number of terrorists have been neutralized in the State of
Jammu and Kashmir during the last three years. The details regarding the terrorists killed
and civilians killed during the last three years and the current year are as under:-

tOriginal notice of the question was received in Hindi.
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Incidents 2016 2017 2018 2019 (upto
16.06.2019)

No. of terrorists killed 150 213 257 113

No. of civilians killed 15 40 30 18

(d) Security Forces keep a close watch on persons who attempt to provide support
to terrorists and initiate action against them. In order to bring about overall development
for the benefit of people of Jammu and Kashmir, Prime Minister has announced a package
of ¥80,068 crores. This package consists of 63 major development projects in Road sector,
Power generation and transmission, health infrastructure, establishment of 2 AIIMS, 11Ts,
IIMs and tourism related projects etc. Training and employment opportunities for the
youth of Jammu and Kashmir are also provided under many schemes such as HIMAYAT
and UDAAN. In order to mainstream the youth, special emphasis is being given to Watan
ko Jano programme, student exchange programme, sports as well as civic action programme
of CAPFs.

Cyber Coordination Centre

488. DR.T.SUBBARAMIREDDY:
SHRIMATI AMBIKASONI:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the website of Cyber Coordination Centre was launched recently as
one-stop solution for cyber crime and cyber security;

(b) the overall objectives and functions of Cyber Coordination Centre and how far
it is effective in dealing with cyber related issues; and

(c) whether apps are developed to provide various police related services and
safety advisories to all sections of society through websites, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) Cyber Coordination Centre (CyCord) portal was launched by Hon” ble Prime
Minister of India on December 22, 2018 at DGPs/IGPs Conference as a one-stop platform
for sharing all cyber related matters amongst Law Enforcement Agencies (LEAS),
Government organizations and other stakeholders.

(b) Primary objective of the Cyber Coordination Centre is to provide a platform to
the Law Enforcement Agencies and other stakeholders to collaborate and coordinate their
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efforts to resolve cyber crime, and for other cyber related issues like sharing case studies/
research findings, experience sharing, formulation of research problems, finding solutions
to complex cyber issues, etc. Cyber Coordination Centre is an effective platform to deal
with cyber issues.

(c) Ministry of Home Affairs issues advisories on cyber related issues to States/
UTs from time to time. Further, safety advisories/messages are also issued by Ministry of
Home Affairs through twitter handle @CyberDost, FM radio and SMSes.

Amendments in building Bye-Laws to improve fire safety

489. DR.T.SUBBARAMIREDDY:
SHRIMATI AMBIKASONI:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ in view of frequent fires in public buildings, guest houses and restaurants in
metropolitan cities, whether the Ministry has proposed changes in building Bye-Laws to
check fire safety;

(b) if so, the details thereof;

(c) if not, the reasons for not advising the States and UTs to make amendments in
building Bye-Laws to improve fire safety; and

(d) the steps taken in consultation with the Ministry of Housing and Urban Affairs
to ensure fire safety measures in public buildings and to provide stringent norms for
issuing NOC from Fire Department?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d): The Fire Services is a State subject and has been included as
a Municipal function in the XIIth Schedule of the Constitution of India under Article 243
(W). It is therefore primarily the responsibility of the State Governments to ensure safety
of life and property in their area of jurisdiction. States/Union Territories (UTs) are
implementing fire safety measures either through the provisions as stipulated in the State
Fire Services Act or through their Building Bye-Laws. The construction of any building
such as public Buildings, guest house, restaurants and fire safety thereof has to be en-
sured as per the norms and standards prescribed by the State Building Bye Laws/ Develop-
ment Control Regulations of the States/UTs.

The Model Building Bye Laws, 2016, issued by Ministry of Housing and Urban
Affairs, have been prepared for guiding the States/UTs for revising their respective
Building Bye Laws and it also contains a Chapter on fire protection and fire safety require-
ments which prescribes the norms and standards for fire protection. Its effective enforce-
ment is in the domain of the States/UTs.
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Guidelines/Advisories were issued on 18th April, 2017 and 31th August, 2017 by
Director General, Fire Services, Civil Defence and Home Guards, Ministry of Home Affairs,
to all the States/UTs to incorporate the recommendations of National Building Code into
their local Building Bye-Laws for fire and life safety from time to time.

The Department of Fire Services in the States/UTs is one of the agencies to issue
NOC to the building from fire and life safety aspects and it is for the State/UT Governments
to provide stringent norms for issuing NOC for the same.

Dacoity and vehicles stolen in NCT of Delhi

490. SHRIMATIAMBIKASONI:
DR.T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that dacoity cases have risen in NCT of Delhi, if so, the
details thereof and the number of vehicles stolen in National Capital Territory of Delhi in
the first quarter of 2019;

(b) if so, the details thereof;

(c) efforts made by Delhi Police to control the situation and bring down the crimes
and to improve the law and order situation; and

(d) special efforts made by Delhi Police to ensure safety of women and to address
crime against women?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Delhi Police has instituted a number of measures to both
prevent and expeditiously detect crimes, of which major ones include, action against
organized crime, arrest/surveillance of notorious criminals, joint group patrolling in
vulnerable areas to enhance Police visibility, enhanced focus on beat policing, including
through re-organisation of beats, closer surveillance of criminals and citizen-centric
policing through “Jan Sampark” and other community approach programmes. The dacoity
cases reported in first five months of 2019 are ten (10) as compared to eleven (11) in the
corresponding period of 2018. The number of motor vehicle theft cases reported in National
Capital Territory of Delhi in the first quarter of 2019 is 11,313.

(d) Delhi Police has instituted a number of measures to both prevent and expedi-
tiously detect crimes against women, of which the major ones include launch of the “ Himmat
Plus” app, stationing of women PCR vans in vulnerable areas, exclusive women help desk in
Police Stations, dedicated women helpline number, regular liaison with civic agencies for
removal of dark patches, constitution of Police Station-level women safety committees and
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the = Sashakti” programme for imparting self-defence training to women/girls. As a result of
measures to improve women safety, including steps taken to improve the conviction rate, in
recent years, the conviction rate in all categories of crimes against women, as per the latest
data available, is substantially better than the All-India average. Delhi Police stands first
among all States/UTs of India for timely disposal of rape and POCSO cases, with 58.3% of
all cases (in these two categories) being disposed off within 60 days of registration, as per
the recent Criminal Law (Amendment) Act, 2018.

Implementation of police reforms

491. SHRIMATIWANSUK SY IEM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@  whether India”s current ratio of police personnel per 1000 people is 1.2 which is
grossly below the United Nation”s recommendation;

(b) whether due to high vacancies in police force across cadres, problems of over-
work, lack of leave, poor dietary habits due to long hours of duty, there is an urgent need for
implementation of police reforms, mooted by Supreme Court while hearing Prakash Singh
case calling for radical shake up in the police administration; and

(c) whether as a part of its community-policing initiatives, Maharashtra police has
decided to institutionalise the best policing practices currently followed in some of its
districts?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
G KISHAN REDDY): (a) As per data on Police Organisations compiled by Bureau of Police
Research and Development (BPR&D), the ratio of police personnel per 1000 people is 1.93
as sanctioned strength as on 01.01.2018 and 1.51 as actual strength against United Nations
recommendation of 2.22.

(b) Police reforms is an ongoing process. “Police”” is a State subject falling in
List-11 (State List) of the Seventh Schedule of the Constitution of India. It is primarily the
responsibility of the State Governments/UT Administrations to implement the police
reforms measures. The Centre also issues advisories to the States to bring in the requisite
reforms in the Police administration to meet the expectations of the people.

Further, to encourage implementation of police reforms, since the year 2018-19, under
the scheme of “Assistance to States for Modernisation of Police”, incentive funds are
awarded to the State Governments, which are implementing the police reforms vigorously.
For the year 2018-19, ten States, namely, (1) Andhra Pradesh, (2) Gujarat, (3) Madhya
Pradesh, (4) Odisha, (5) Punjab, (6) Rajasthan, (7) Tamil Nadu, (8) Telangana, (9) Uttar
Pradesh and (10) Uttarakhand have been assessed eligible for award of incentives and
grants of ¥ 7.69 crore each, out of total incentive grant of T 76.90 crores. For the year 2019-
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20, the incentive grant has been enhanced and an amount of ¥158.26 crore has been
earmarked for this purpose.

() Asperinformation received from Maharashtra Police, it has taken more than 67
community policing initiatives in various units of the State over a period of time. It has now
decided to institutionalise 8 schemes like Bharosa, Mahila Suraksha Samiti and Senior
Citizen Cell in all Police units.

Bomb detection units for CRPF

492. SHRIMATIWANSUK SYIEM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether increasing use of Improvised Explosive Devices by extremists/maoists
in Jammu and Kashmir and Chhattisgarh region has prompted the Centre to sanction an
almost five-fold jump in the number of bomb detection units for the CRPF convoys;

(b) whether the Centre has also revised the Standard Operating Procedure for
convoy movements vulnerable to ambush attacks by extremists/maoists; and

(c) whether the CRPF will also seek inputs from local vigilantes on the suspicious
movement of strangers and of objects planted near highways?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) Presently Central Reserve Police Force (CRPF) have 27 Bomb
Detection and Disposal Squads (BDDS) covering Jammu and Kashmir, Left Wing
Extremism affected areas and other parts of the country. Further, Government have also
authorised Bomb Detection and Disposal (BDD) equipments to 142 Units of CRPF includ-
ing recently sanctioned (February, 2019) BDD equipments to 61 Units deployed in Jammu
and Kashmir.

(b) Standard Operating Procedure (SOP) on convoy movement already exist and
these are revised from time to time as per operational scenario.

(c) CRPF makes efforts to generate rapport and goodwill with people residing in
villages close to road, besides relying on their own sources.

Budget allocated for natural disaster

493. SHRIHUSAIN DALWALI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ budget allocated for relief for natural disaster, category-wise by disaster type,
State-wise, year-wise during last three years;

(b)  whether an assessment report has been prepared to study disaster possibilities
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geographically in India, mention concerned authorities for same and research brief, if not,
reasons therefor;

(c) what mechanism has been set up to avoid such disaster before its occurrence,
State disasters that were averted during last three years, if no mechanism has been set up,
reasons therefor; and

(d) explain calculation behind provision for relief in case of each disaster category,
in case there is no such calculation, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) With regard to budget allocation under State Disaster Response
Fund (SDRF), it is stated that the successive Finance Commissions (set-up under the
Article 280 of Constitution from time-to-time), determine the amount/size of annual
allocation to the SDRF of each State for each of the financial years for entire Award period.
The Fourteenth Finance Commission has recommended an allocation of ¥ 61,220 crore in
SDRF to all States for the Award Period (i.e. 2015-16 to 2019-20). The funds under SDRF are
allocated State-wise and not calamity-wise for meeting the expenditure for providing
immediate relief to the victims of natural disaster. The details of funds allocated under
SDREF during last three years are give in the Statement (See below).

(b) The Building Material & Technology Promotion Council (BMTPC) in the
Ministry of Housing and Urban Affairs has recently developed third edition of Vulnerabil-
ity Atlas of India which is a collation of the existing hazard scenario for the entire country
and presents the digitized State/UT-wise hazard maps for various disasters such as
Earthquakes, Wind and Cyclones, Floods, Thunderstorms and Landslides. As per the
Atlas, nearly 57% of land is vulnerable to earthquakes of varying intensities, 18% of the
land vulnerable to high wind velocity (55 and 50 m/s) and 7% of land vulnerable to floods.
This Atlas is a tool to natural disaster prevention, preparedness and mitigation for housing
and related infrastructure.

(c) There is no specific mechanism to avoid disaster before its occurrence.
However, there are well established institutional mechanisms at the National, State and
district level for effective management of natural disasters in the country.

(d) The concerned State Governments undertake relief activities according to the
magnitude of the ground situation, in the wake of natural calamities from the State Disaster
Response Fund (SDRF) already placed at their disposal in accordance with Government of
India approved items and norms without any discrimination. For calamity of a severe
nature, additional assistance is supplemented by Government of India from the National
Disaster Response Fund (NDRF) by following the laid down procedure. Items and Norms
of financial assistance under SDRF/NDREF are available on the Ministry of Home Affairs
website: www.ndmindia.nic.in.
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Statement
State-wise details of allocation of State Disaster Relief Fund
for the period of 2017-2020
(Rincrore)

SI. No. State 2017-18 2018-19 2019-20
1 Andhra Pradesh 485 509 534
2. Arunachal Pradesh 57 60 63
3. Assam 507 532 559
4. Bihar 517 543 570
5. Chhattisgarh 265 278 292
6. Goa 4 4 4
7. Gujarat T 816 856
8. Haryana 339 356 374
9. Himachal Pradesh 260 273 287
10.  Jammuand Kashmir 281 295 310
11, Jharkhand 401 421 442
12. Karnataka 305 320 336
13, Kerala 204 214 225
14.  Madhya Pradesh 967 1016 1066
15. Maharashtra 1635 1717 1803
16.  Manipur 21 2 23
17.  Meghalaya 27 28 2
18. Mizoram 19 20 20
19. Nagaland u u 12
20.  Odisha 824 865 909
21.  Punjab 430 451 474
22, Rajasthan 1216 1277 1340
23, Sikkim A 36 3
24.  Tamil Nadu 748 786 820
25.  Telangana 302 317 333
26.  Tripura A 36 3
27. Uttar Pradesh 44 781 820
28.  Uttarakhand 231 243 255
29.  West Bengal 569 598 628

ToTAL 12214 12825 13465
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Financial assistance for naxal affected areas

1494. SHRI RAM NATH THAKUR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Central Government is providing adequate financial assistance to State
Governments equipping police personnel with modern gadgets and equipments in the
naxal-affected areas;

(b) if so, the amount allocated to Bihar during the current financial year for
modernisation of police force; and

(c) whether Government would provide adequate resources to State Governments
for police modernisation to ensure better policing?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The responsibility of equipping the State Police Forces lies
with the State Governments by virtue of “Police” being a State subject. However, Government
of India supplements the efforts of State Governments by providing Central Assistance
under the scheme of “Assistance to States for Modernisation of Police” to strengthen
police infrastructure. Under this Scheme, State Governments are provided Central Assistance
for acquiring advanced weaponry such as Assault Rifles, all types of surveillance
equipments including Unmanned Aerial Vehicles (UAVSs), Night Vision Devices (NVDs),
CCTV Surveillance system and body worn camera systems, modern communication
equipments and state-of-the-art equipments for intelligence branch and forensic science
laboratories. Further, Jammu and Kashmir, insurgency affected North Eastern States and
Left Wing Extremism (LWE) affected districts are provided with assistance for purchase of
operational vehicles and for construction of police buildings, etc. Bihar has been allocated
an amount of X 27.62 crores in 2019-20.

Measures to control cow vigilantism

495. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government has any data on cow related crimes that have happened in
the last three years;

(b) if so, the details thereof;
(c) what measures have been taken by Government to control cow vigilantism; and

(d) whether Government thinks that the increased number of cow related crimes
have inter-connection with any ideology?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) The National Crime Records Bureau (NCRB) does not maintain
specific data on cow related crimes.

(b) Question does not arise.

(c) “Police” and “Public Order” are State subjects under the Seventh Schedule to the
Constitution of India. State Governments are responsible for control of crimes including
those related to cow vigilantism.

(d) Does not arise.
Action against terrorists in Jammu and Kashmir

1496. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that strong action against terrorists in Jammu and Kashmir
during last five years has resulted in large number of terrorists being killed and heavy
reduction in the number of cross-border infiltrations;

(b) if so, the details thereof;

(c) whether the action taken by investigating agencies against the funding
received by separatists has resulted in decrease in the incidents of violent demonstrations
in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRIG KISHAN
REDDY): (a) to (d) The Government has adopted a policy of zero tolerance towards
terrorism. Security Forces are taking effective and continuous action in countering terror-
ism as a result of which a large number of terrorists have been neutralized in the State of
Jammu and Kashmir during the last five years. The details of terrorists killed in the State of

Jammu and Kashmir during the last five years are as under:-

Year Number of
Terrorists Killed

2014 110
2015 108
2016 150
2017 213
2018 257

tOriginal notice of the question was received in Hindi.
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The Government has also constituted a Joint Monitoring Committee involving all
concerned agencies at the Central level and a Multi Disciplinary Terror Monitoring Group
(TMG) at the State level for sustained action against terror funding. This has, inter alia,
resulted in a significant decline in the incidents of stone pelting in 2019 so far, compared to
the number of incidents during the corresponding period last year.

Special status to Jammu and Kashmir under Article 370

1497. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Article 370 of Constitution of India gives special status to Jammu and
Kashmir under which Central Government has to take the approval of State Government to
dispose off all the works except Defence Sector, External Affairs, Financial matters and
Communication;

(b) if so, the details thereof;

(c) whether Article 370 is a hurdle in the all-round and suitable development of
Jammu and Kashmir and also a perpetual threat to the unity and integrity of the country;
and

(d) if so, whether Government is initiating to take necessary step to terminate
special status given to Jammu and Kashmir under Article 370?

THE MINISTER OF STATE INTHE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (d) At present, Article 370 is contained as a temporary provision with
respect to the State of Jammu and Kashmir in Part XXI (Temporary, Transitional and Special
Provisions) of the Indian Constitution.

In terms of article 370, the provisions of article 1 and article 370 shall apply in relation
to the State of Jammu and Kashmir. With regards to matters relating to the Instrument of
Accession, President of India can issue orders in consultation with the State Government,
whereas for applying other provisions of the Constitution of India, with such exceptions
and modifications as the President may by order specify, the concurrence of the State
Government is required.

Shifting of Indian Coast Guard to the Ministry of Home Affairs

498. SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether itis a fact that Government is considering to handover overall respon-
sibility of coastal security to Indian Coast Guard (ICG) and shifting of ICG from Ministry of
Defence to Ministry of Home Affairs;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reasons therefor;

(c) whether it is also a fact that Government is planning to create additional
infrastructure to coastal police architecture across all States, provide additional training,
manpower, equipment and infrastructure to the coastal police and provide data of all fish-
ermen boat available with fisheries department; and

(d) if so, the details of the budget allocation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) At present no such proposal is under consideration.

(c) and (d) The Government of India had approved implementation of Coastal
Security Scheme in phases, to strengthen security of coastal areas and augment the capa-
bilities of police force of coastal States/UTs for patrolling and surveillance in territorial
waters especially shallow waters close to the coast.

Under the Scheme, 200 Coastal Police Stations equipped with 204 boats have been
operationalised. In addition, 30 jetties, 284 four-wheelers, 554 two-wheelers, 97 check-
posts, 58 out-posts and 30 barracks, navigation/communication equipment, detection
equipment, card readers, equipment enhancing night operation capabilities of boats etc.
have been provided to the coastal States/UTs. Further to impart training to coastal police
and customs personnel, National Academy of Coastal Policing has been set up in Gujarat
on 29.10.2018 and two batches have completed the Marine Police Foundation Course of 16
weeks duration. As per extant Guidelines, fishing boats are registered by the Fisheries
Departments of Coastal States and UTs under the Merchant Shipping Act, 1958. So far,
2,68,220 fishing boats have been registered under the “ReALCraft” online application
developed by the Department of Fisheries, Government of India, which is accessible to
maritime security agencies.

Rape with women and minor girls

1499. SHRIRAMKUMAR VERMA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that the incidents of rape with women and minor girls
specially from Scheduled Caste community have risen during last four-five months in
Rajasthan, if so, the details thereof; and

(b) the strict measures taken by the Central Government on the insensitivity of the
State Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) National Crime Records Bureau (NCRB) compiles and publishes data on crime,
including cases of rape. Published data is not available for the last four-five months.

tOriginal notice of the question was received in Hindi.
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(b)  “Police” and “Public Order~ are State subjects under the Seventh Schedule to the
Constitution of India. The responsibility of maintaining law and order, protection of life and
property of the citizens rests with the respective State Governments. The State Govern-
ments are competent to deal with such offences under the extant provisions of laws.

However, MHA has issued advisories to all State Govemments/UTs, advising them
to ensure thorough investigation, conducting of medical examination of rape victims with-
out delay and for increasing gender sensitivity in Police. These advisories are available at
www.mha.gov.in.

IS supporters arrested by NIA

1500. SHRI REWATI RAMAN SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that many people who support Islamic State (IS) have been
arrested recently in the raid by National Investigation Agency (NIA);

(b) whether any important document has been recovered from the arrested people;
and

(c) the measures being taken by Government to check the increasing number of 1S
supporters and bring back the misguided youth on the right path?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) NIA has mandate of investigation of terrorism related cases which are
entrusted by Central Government. In connection with 3 IS related cases, NIA had con-
ducted raids in Kerala (April, 2019) and in Tamil Nadu (June, 2019) and arrested 4 accused.

(b) Pro-jihadi books, publications besides pamphlets, magazines and posters
published by the proscribed organisation SIMI and various incriminating documents/lit-
erature related to IS have been recovered from arrested persons.

(c) A multi-pronged strategy has been adopted to check the Islamic State (IS) and
to bring back the misguided youth on the right path. The measures include socio-economic
development of vulnerable communities and focus on educational empowerment. As IS
uses various internet based social media platforms to propagate its ideology, the agencies
concerned closely watch Cyber space and take action as per law. Counselling of radicalised
individuals has been undertaken with the involvement of families.

Besides, the National Investigation Agency (NIA) and the States Police have regis-
tered cases against IS members/sympathizers. The Islamic State (IS)/ Islamic State of Iraq
and Levant (1SIL)/Islamic State of Iraq and Syria (ISIS)/Daesh has been notified as a Terror-
ist Organization and included in the First Schedule to the Unlawful Activities (Prevention)

Act, 1967 by the Central Government.

tOriginal notice of the question was received in Hindi.
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High incidence of online abuse

501. DR.VIKAS MAHATME: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government has taken any steps to deal with the cases of online abuse
and stalking, particularly the use of Artificial Intelligence (Al) softwares to detect abuse;

(b) if so, the details thereof;

() whether there exists any system for women and children to register complaints
of them being subject to online abuse, if so, the number of complaints registered in the last
three years; and

(d) whether Government is taking any action to eliminate such mishappenings in
the future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) and (b): “Police” and “Public Order” are State subjects as per the Constitution of
India and States/UTs are primarily responsible for prevention, detection, investigation and
prosecution of crimes through their law enforcement machinery. Law enforcement agencies
utilise tools and technology, including Artificial Intelligence (Al) softwares, as per their
operational needs.

(c) and (d) The Central Government has made operational the online cyber crime
reporting portal, (www.cybercrime.gov.in) to enable complainants to report complaints
pertaining to Child Pornography/Child Sexual Abuse Material, rape/gang rape imageries or
sexually explicit content. The Portal facilitates the States/UTs to view complaints of cyber
crime online and take appropriate action. Since inception of the portal, more than 16000
complaints, including cyber crimes other than online abuse, have been received through
this Portal, till 15.06.2019. The Central Government has taken steps to spread awareness,
issue of alerts/advisories, training of law enforcement agencies, improving cyber forensics
facilities etc. to prevent such cases and to speed up investigation.

Stone pelting in Kashmir
502. SHRIANIL DESALI: Will the Minister of HOME AFFAIRS be pleased to state:

(@ the number of incidents of stone pelting on security forces happened during
the last three years;

(b) how many miscreants have been arrested and sent to jail;

(c) whether Government has identified the forces behind such incidents; and

(d) if so, what action has been taken against such persons/organisations?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (d) Pursuant to the Government policy of zero tolerance towards terrorism,
the State Government has taken stringent action to deal with stone pelting, including
identification and arrest of stone pelters and instigators of such acts under relevant laws.
The number of incidents of stone pelting and miscreants arrested in the State of Jammu and
Kashmir during the last three years is as under:

Year Stone pelting incidents Miscreants

Arrested Sent to Jail
2016 2,653 10571 276
2017 1412 2,838 63
2018 1,458 3,797 b

The Government has also constituted a Joint Monitoring Committee involving all
concerned agencies at the Central level and a Multi Disciplinary Terror Monitoring Group
(TMG) at the State level for sustained action against terror funding. This has, inter alia,
resulted in a significant decline in the incidents of stone pelting in 2019 so far, compared to
the number of incidents during the corresponding period last year.

Crimes against girl child
503. DR.AMEE YAJINIK: Will the Minister of HOME AFFAIRS be pleased to state:

(@) whetheritis a fact that crimes/atrocities/gangrapes against women, particularly
girl child are on the rise in various parts of the country during the recent months;

(b) if so, the details thereof indicating the total humber of cases reported,
State-wise; and

(c) keeping in view the increasing number of above mentioned cases, the mea-
sures taken by Government for safety and security of women in the country?

THE MINISTER OF STATE INTHE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (c) National Crime Records Bureau (NCRB), compiles and publishes
information on crimes in its publication “Crime in India””. The published reports are
available till the year 2016. Published data is not available for recent months.

“Police” and “Public Order” are State subjects under the Seventh Schedule to the
Constitution of India. The responsibilities to maintain law and order, protection of life and
property of the citizens rest with the respective State Governments. The State Govern-
ments are competent to deal with such offences under the extant provisions of laws.
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However, safety and security of women in the country is utmost priority for the

Government and several initiatives for safety of women and girls have been taken as
below:-

0]

(i)

(i)

(iv)

V)

(vi)

(vii)

The Government has set up Nirbhaya Fund for projects for safety and security
of women, for which Ministry of Women and Child Development is the nodal
authority for appraising/recommending the proposals/schemes to be funded under
Nirbhaya Fund.

The Criminal Law (Amendment) Act, 2018 has been enacted to prescribe even
more stringent penal provisions including death penalty for rape of a girl below
the age of 12 years. The Act also inter alia mandates completion of investigation
and trials within 2 months each.

In order to facilitate States/UTs, MHA has launched an online analytic tool for
police on 19th February, 2019 called “Investigation Tracking System for Sexual
Offences”” to monitor and track time-bound investigation in sexual assault cases
in accordance with Criminal Law (Amendment) Act. 2018.

MHA has launched the “National Database on Sexual Offenders”” (NDSQO) on 20th
September, 2018 to facilitate investigation and tracking of sexual offenders across
the country by law enforcement agencies. NDSO has data of over 5 lakh sexual
offenders.

Emergency Response Support System, which provides a single emergency number
(112) based computer aided dispatch of field resources to the location of distress
has been operationalised in 20 States/UTs in 2018-19.

MHA has launched a cyber-crime portal on 20th September, 2018 for citizens to
report obscene content. Further, Cyber Crime Forensic Labs have been set up in
several States, and training of over 3,664 personnel, including 410 Public
Prosecutors and Judicial Officers in identifying, detecting and resolving cyber-
crimes against women and children has been imparted.

Using technology to aid smart policing and safety management, Safe City Projects
have been sanctioned in phase | in 8 cities (Ahmedabad, Bengaluru, Chennai,
Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

(viii) In order to improve investigation, MHA has taken steps to strengthen DNA

analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a state-of-the-art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading of
DNA Analysis units in State Forensic Science Laboratories in 13 States/UTs.
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MHA has notified guidelines for collection of forensic evidence in sexual assault
cases and the standard composition in a sexual assault evidence collection kit. To
facilitate adequate capacity in manpower training and skill building programmes
for Investigation Officers, Prosecution Officers and Medical Officers has
commenced. 2,575 Officers have already been trained by Bureau of Police Research
and Development (BPR&D) and Lok Narayan Jayaprakash Narayan National
Institute of Criminology and Forensic Science in collection, handling and
transportation of forensic evidence. BPR&D has distributed 3,120 Sexual Assault
Evidence Collection Kits to States/UTs as orientation kit as part of training.

In order to coordinate various initiatives for women safety, MHA has set up a
Women Safety Division.

Ministry of Women and Child Development has also introduced the scheme of
One Stop Centres to provide integrated support and assistance to women affected
by violence and a Scheme for Universalisation of Women Helpline to provide 24
hours emergency and non-emergency response to women affected by violence.
Apart from above, the Ministry of Women and Child Development in collaboration
with the Ministry of Home Affairs has envisaged engagement of Mahila Police
Volunteers in States/UTs who will act as a link between police and community and

facilitate women in distress.

Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through
workshops, cultural programmes, seminars, training programmes, advertisements

in print and electronic media etc.

MHA has issued advisories to all State Governments/UTs, advising them to
ensure thorough investigation, conducting of medical examination of rape victims
without delay and for increasing gender sensitivity in Police. These advisories are

available at www.mha.gov.in.
Rape of minors

504. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether law and order situation in the country including Uttar Pradesh is

deteriorating day-by-day;
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(b) if so, details thereof and total number of incidents of rapes of minors that came
to light during current year along with details of action taken thereon against the guilty
persons, State-wise including Uttar Pradesh;

(c) whether Government has sought any report from State Government of Uttar
Pradesh on the case of rape that took place recently in Tappal of Aligarh district;

(d) if so, the details thereof; and

(e) comprehensive measures taken by Government to improve the law and order
situation in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) “Police” and “Public Order” are State subjects under the Seventh
Schedule to the Constitution. The responsibility of maintaining law and order and protec-
tion of life and property of citizens rests with the State Governments. The law and order
situation in the country is generally under control,

(o) Does not arise in view of reply to part (a).

(c) and (d) The State Government has informed that four persons have been arrested
in the case, a Special Investigation Team (SIT) has been constituted and five officials have
been placed under suspension in the matter.

(e) Government shares intelligence with the States on a regular basis and issues
alerts and advisories from time to time. The Central Armed Police Forces are also deployed
on the request of the State Governments when the situation so warrants.

Rape of minor/toddler girl

505. SHRIA. VIJAYAKUMAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government is aware that heinous crime like rape of minor/toddler girl
children has increased in the country in recent years;

(b) if so, the number of such cases reported in all the States during last three years;
(c) whether Government would bring any stern law to curb such incidents/crimes;

(d) whether there is any proposal to set-up special court to try minor/toddler rape
cases in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles and pub-
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lishes information on crimes in its publication “Crime in India””. The published reports are
available till the year 2016. NCRB does not maintain data separately on cases reported for
rape of toddler girl children. Information published on cases of rape of children (below the
age of 18 years) registered under sections 4 and 6 of the Protection of Children from Sexual
Offences (POCSO) Act, 2012 read with section 376 of Indian Penal Code, from 2014 to 2016
are as below:-

Year Cases registered
2014 18661
2015 19654
2016 19765

(c) Government has enacted Criminal Law (Amendment) Act, 2018, which inter
alia provides for stringent punishment for rape of girls below 12 years, including death
penalty. The Act also inter alia mandates completion of investigation and trials within 2
months each.

The Government has also taken a number of other initiatives for safety of women,
which are given below:-

(i) The Government has set up Nirbhaya Fund for projects for safety and security
of women, for which Ministry of Women and Child Development is the nodal
authority for appraising/recommending the proposals/schemes to be funded under
Nirbhaya Fund.

(i) In order to facilitate States/UTs, MHA has launched an online analytic tool for
police on 19th February, 2019 called “Investigation Tracking System for Sexual
Offences”” to monitor and track time-bound investigation in sexual assault cases
in accordance with Criminal Law (Amendment) Act, 2018.

(i) MHA has launched the “National Database on Sexual Offenders”” (NDSO) on 20th
September, 2018 to facilitate investigation and tracking of sexual offenders across
the country by law enforcement agencies. NDSO has data of over 5 lakh sexual
offenders.

(iv) Emergency Response Support System, which provides a single emergency number
(112) based computer aided dispatch of field resources to the location of distress
has been operationalized in 20 States/UTs in 2018-19.
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V)

(vi)

(vii)

MHA has launched a cyber crime portal on 20th September 2018 for citizens to
report obscene content. Further, Cyber Crime Forensic Labs have been set up in
several States, and training of over 3,664 personnel, including 410 Public
Prosecutors and Judicial Officers in identifying, detecting and resolving cyber
crimes against women and children has been imparted.

Using technology to aid smart policing and safety management, Safe City Projects
have been sanctioned in phase | in 8 cities (Ahmedabad, Bengaluru, Chennai,
Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading of
DNA Analysis units in State Forensic Science Laboratories in 13 States/UTs.

(viii) MHA has notified guidelines for collection of forensic evidence in sexual assault

®)

®)

(xi)

cases and the standard composition in a sexual assault evidence collection kit. To
facilitate adequate capacity in manpower, training and skill building programmes
for Investigation Officers, Prosecution Officers and Medical Officers have
commenced. 2,575 Officers have already been trained by Bureau of Police Research
and Development (BPR&D) and Lok Narayan Jayaprakash Narayan National
Institute of Criminology and Forensic Science in collection, handling and
transportation of forensic evidence. BPR&D has distributed 3,120 Sexual Assault
Evidence Collection Kits to States/UTs as orientation Kit as part of training.

In order to coordinate various initiatives for women safety, MHA has set up a
Women Safety Division.

Ministry of Women and Child Development has also introduced the scheme of
One Stop Centres to provide integrated support and assistance to women affected
by violence and a Scheme for Universalisation of Women Helpline to provide 24
hours emergency and non-emergency response to women affected by violence.
Apart from above, the Ministry of Women and Child Development in collaboration
with the Ministry of Home Affairs has envisaged engagement of Mahila Police
\olunteers in States/UTs who will act as a link between police and community and
facilitate women in distress.

Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through
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workshops, cultural programmes, seminars, training programmes, advertisements
in print and electronic media etc.

(xii) MHA has issued advisories to all State Governments/UTs, advising them to
ensure thorough investigation, conducting of medical examination of rape victims
without delay and for increasing gender sensitivity in Police. These advisories are
available at www.mha.gov.in.

(d) and (e) For the purposes of providing a speedy trial, section 28 of the POCSO Act
provides for designation of Special Courts to try the offences under this Act. Empowered
Committee for Nirbhaya Fund in the Ministry of Women and Child Development has also
recommended setting up of 1023 Fast Track Special Courts for expeditious trial and
disposal of rape cases.

False rape allegations
506. SHRIAMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that a gang involving several persons are operating in the
Capital who are allegedly targeting young men and threatening them with false rape
allegations if they do not pay up lakhs of rupees;

(b) if so, the number of such persons arrested during the last year and during the
current year so far and the status of those cases; and

(¢) how many of them are still absconding and by when they are likely to be
arrested?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (c) No Sir. As reported by Delhi Police, no such gang has been found
operating in Delhi. However, in 3 (three) isolated instances, cases have been registered by
Delhi Police during the last year and the current year (upto 31.05.2019), in which some
persons were found involved in threatening men to implicate them in false rape allegation
if they do not fulfill their demand for money. Ten of the accused have been arrested in these
cases, and seven are absconding.

Incidents of shootout by gangsters in the capital
507. SHRIAMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that a number of incidents of shootout by gangsters have
taken place in the capital which has created fear amongst the residents;
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(b) if so, the details thereof during the last three months; and

() how many people have been arrested and how many of them are still
absconding?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (c) There has been a steady decline in incidents involving use of firearms
due to initiation of sustained preventive measures and action taken by Delhi Police against
arms-traffickers from other States. The percentage decline in firearms in the year 2018 as
compared to the year 2016 has been to the extent of 14.61%. During 2019 (upto 31st May),
when compared to the corresponding period in 2018 and 2017, the crime under this head
has declined by 5.64% and 12.79% respectively.

Delhi Police has reported that while two (2) cases have been registered in the last
three months, i.e. March, April and May 2019, in incidents of crime, between criminals and
their associates due to various reasons like personal enmity, property disputes, etc., these
incidents cannot be described as shootout by gangsters. Six (6) persons have been ar-
rested in these cases and two are absconding.

Deaths in prisons

508. SHRI M. P.VEERENDRAKUMAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number and major causes of deaths in prisons, State-wise;

(b) whether any audit on the condition of prisons has been conducted in the
country;

(c) if so, the date on which the last such audit was conducted along with the
outcome of the audit;

(d) if not, the reasons therefor; and
(e) the details of rehabilitation facilities being provided in the jails to reform them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) National Crime Records Bureau (NCRB) compiles prison statistics in its
publication “Prison Statistics India””. Published reports are available till the year 2016.
State-wise details of causes of deaths in prisons during 2016 are given in Annexure-1.

(b)to (e) “Prisons” isa “ State” subject under Entry 4 of List 11 of the Seventh Schedule
to the Constitution of India. The State Governments are responsible for the administration,
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management and rehabilitation facilities in prisons in their jurisdiction, and also to have
their prison facilities audited. The State Governments are also competent to devise appro-
priate rehabilitation schemes for prisoners with a view to reform prison inmates. The Min-
istry of Home Affairs (MHA) has, however, issued advisories to States and UTs on proper
administration and management of prisons, and rehabilitation of prison inmates. MHA has
also circulated a Model Prison Manual, 2016 to all States and UTs which has dedicated
chapterson “ After-care and Rehabilitation ” and “Vocational Training and Skill Development
programmes” for inmates.

Online abuse and stalking of women

509. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is aware of the fact that online abuse and stalking of
women through social media has become rampant across the country;

(b) ifso, steps taken by Government to prevent online abuse and start anti-stalking
services for women;

() whether Government has taken any concrete steps in preventing crime against

women; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (d) Incidents of misuse of social media to commit cyber crimes including
online abuse and stalking of women are reported. “Police”” and “Public Order”” are State
subjects under the Seventh Schedule to the Constitution of India. The responsibility to
maintain law and order, protection of life and property of citizens rests primarily with the
respective State Government/ Union Territory. The State Governments/ Union Territories
are competent to deal with cases of misuse of social media to commit cyber crimes.

Ministry of Home Affairs is implementing a scheme namely Cyber Crime Prevention
against Women and Children (CCPWC) under which an online cybercrime reporting portal,
(www.cybercrime.gov.in) has been launched in September, 2018 to enable public to report
complaints pertaining to Child Pornography/Child Sexual Abuse Material, rape/gang rape
imageries or sexually explicit content. The Portal facilitates the States/UTs to view com-
plaints of cyber crime online and take appropriate action. Since inception of the portal, more
than 16000 complaints, including other cyber crimes, have been received through this
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Portal, till 15.06.2019 for action by the States/UTs concerned. Steps have also been taken to
spread awareness, issue of alerts/advisories, training of law enforcement agencies, improv-
ing cyber forensics facilities, etc. These steps help to prevent such cases and speed up

investigation.
Punchhi Commission

510. SHRI SUKHENDU SEKHAR RAY: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Punchhi Commission set up by Government on Centre-State relations
had submitted its recommendations in the year 2010;

(b)  whether Standing Committee of the Inter-State Council (ISC) examined Punchhi
Commission”s recommendations and the comments of the States thereon in meetings held
on 9th April, 2017, 25th November, 2017 and 25th May, 2018;

(c) whether Draft Agenda Notes had since been prepared to place in ISC for

appropriate decision; and

(d) if so, how soon the meeting of ISC shall be convened for finalisation of the
Punchhi Commission Report considering that long nine years have already elapsed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) Yes, Sir.

(d) Asperthe Presidential Order dated 28th May 1990, meetings of the Inter-State

Council are held at the time and place as may be appointed by the Chairman of the Council.
Sale of enemy properties

511. SHRI SUKHENDU SEKHAR RAY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ how many enemy properties have been vested to Government and the total
value thereof; and

(b) how many enemy properties have been sold by Government and at what price
during the years 2017-18 and 2018-19, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) As per provisions of Enemy Property Act, 1968, 9406 immovable enemy prop-
erties valued about ¥ 1 lakh crore, 6,50,75,877 enemy shares of 996 companies valued at
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about2927 crores and Gold/Ornaments valued about % 0.37 crore have been vested in the
Custodian of Enemy Property for India.

(b)  Noenemy properties were sold in 2017-18. During 2018-19, 1,56,24,482 enemy
shares of 112 companies were sold and the total value realized was ¥7,79,03,73,082.21.

Steps to check drug trafficking in border areas

512. SHRISYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the steps taken by Government to check drug trafficking in the border areas
adjacent to Pakistan, Nepal and Tibet; and

(b) the action plan formulated by Government to check rise in drug abuse among
the youth?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) The following steps have been taken to check drug trafficking in the border
areas adjacent to Pakistan, Nepal and Tibet:-

(i) Border Security Force (BSF) has been deployed along Indo-Pakistan Border and
undertakes various measures to curtail drug menace such as review of surveillance
through vulnerability mapping of Border Out Post (BOPs) and deployment of
additional manpower. BSF also undertakes constant patrolling, strengthening of
Intelligence network and coordination with sister agencies. They also conduct

special operations and anti-tunnelling exercise in vulnerable areas.

(i) Sashastra Seema Bal (SSB) has been deployed along Indo-Nepal border to check
illegal activities including drug trafficking. They also carry out various operational
activities such as patrolling, checking of persons crossing the border, naka bandi
etc.

(iiiy Indo-Tibetan Border Police (ITBP) has been deployed along Indo-China Border.
No infiltration/cross border illegal activities have been reported along Indo-China
Border.

(iv) Border Security Force and Sashastra Seema Bal guarding international borders of
Pakistan and Nepal respectively have been empowered for search, seizure and
arrest under Sections 42 and 67 of Narcotic Drugs and Psychotropic Substances
(NDPS) Act, 1985.
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V)

(vi)

(vii)

Vulnerable mapping points and routes of drug trafficking across Indo-Pakistan
border and Indo-Nepal border have been identified. Strict surveillance is conducted
at such vulnerable points by the field formations of Narcotics Control Bureau
(NCB).

India has signed MOUs on drug related matters with Pakistan and Nepal. Bilateral
Agreement on drug related matters has also been done with China.

Training programmes are being conducted for Law Enforcement officers such as
the BSF and SSB personnel guarding international borders, to augment their drug
law enforcement skills.

(b) The Ministry of Social Justice and Empowerment being the nodal Ministry for

drug demand reduction has taken the following steps:

0]

(i)

(i)

A National Action Plan for Drug Demand Reduction (NAPDDR) for 2018-25 which
aims at reduction of adverse consequences of drug abuse through a multi-pronged
strategy involving education, de-addiction and rehabilitation of affected individuals
and their families. It focuses on preventive education, awareness generation,
identification, counselling, treatment and rehabilitation of drug dependent persons.
It also envisages training and capacity building of the service providers through
collaborative efforts of the Central and State Governments and Non-Governmental
Organizations.

The Ministry also implements a Scheme for Prevention of Alcoholism and Substance
(Drug) Abuse since 1985-86. Under this scheme, financial assistance up to 90%
of the approved expenditure is given to Voluntary Organizations and other eligible
agencies for setting up/running Integrated Rehabilitation Centre for Addicts
(IRCAS). In the case of North Eastern States, Sikkim and Jammu and Kashmir, the
quantum of assistance is 95% of the total admissible expenditure.

The Ministry has also issued a detailed advisory on 11.08.2016 to all the States/
UTs to plan and devise specific strategies to combat drug abuse.

Pulwama terror attack

513. SHRI SYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ whether the reasons of Pulwama terror attack was failure of intelligence;

(b) if so, the reasons therefor; and
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(c) if not, how the bomber car joined the highway from a slip road which carried
around 300 kg. of explosives?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) No Sir.

(b) Does not arise

(c) Jammu and Kashmir is affected by terrorism sponsored and supported from
across the border for the last three decades. However, owing to the policy of zero tolerance
towards terrorism and sustained action against the terrorists by the security forces, a large
number of terrorists have been neutralized during the past few years. All agencies are
working in a coordinated manner and the intelligence inputs are shared among various
agencies on real time basis. The investigation by NIA into the Pulwama attack so far, has
resulted in identifying the conspirators, suicide attacker and the vehicle provider.

Attacks against religious minority communities

514. SHRISYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the number of attacks reported against religious minority communities during
the last three years and the current year, State-wise;

(b) the steps taken/being taken by Government to reduce/stop these attacks;

(c) whether these attacks on minority communities have cost negatively for the
country at the international forums; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (d) “Public Order”~ and “Police”” are State subjects as per the provisions of
the Constitution. The responsibility of maintaining law and order, registration and prosecu-
tion of crimes against all citizens, including minorities, rests with the respective State
Governments. As such, data regarding attacks against individual communities is not
centrally maintained.

In order to assist the State Governments/Union Territory Administrations to maintain
communal harmony, the Central Government shares intelligence, sends alert messages,
advisories etc. from time to time. The Central Government has issued guidelines to deal

with situations arising out of communal violence. The guidelines are reiterated while send-
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ing advisories by the Government with the objective of sensitization of States/UTs and
enhancing their preparedness from time to time.

Crime against women

515. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether a crime against woman is committed every three minutes in the

country;

(b)  whether one woman is raped every 20 minutes in India and incidents of rape are

increasing every year;

(c) the details of incidents of crime against women reported during the last three

years, year-wise;

(d) whether a large number of cases of crime against women go unreported and if
s0, the details thereof; and

(e) the details of steps taken/proposed to be taken to protect the dignity of women

and to check crime against women?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (c) National Crime Records Bureau (NCRB) compiles and publishes informa-
tion on crimes in its publication “Crime in India””. The published reports are available till the
year 2016. The details of cases reported on crimes against women and cases of rape of
women in the country during 2014, 2015 and 2016 are given in the Statement (See below).

The data shows no increasing trend in crimes against women, including rape.

(d)and (e) “Police” and “Public Order” are State subjects under the Seventh Schedule
to the Constitution of India. Therefore, State Governments and Union Territories (UTs)
Administration are responsible for registration and investigation of crimes under the Code
of Criminal Procedure 1973.

However, the Government accords utmost priority to safety and security of women in
the country. The Criminal Law (Amendment) Act, 2013 was enacted for effective legal
deterrence against sexual offences. Further, the Criminal Law (Amendment) Act, 2018 was
enacted to prescribe even more stringent penal provisions including death penalty for rape
of a girl below the age of 12 years. The Act also inter alia mandates completion of
investigation and trials within 2 months each.
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The Ministry of Women and Child Development has been administering various
special laws relating to women such as the Protection of Women from Domestic Violence
Act, 2005; Dowry Prohibition Act, 1961; Indecent Representation of Women (Prohibition)
Act, 1986; the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013 and the Prohibition of Child Marriage Act, 2006. The Ministry is also
administering the Juvenile Justice (Care and Protection of Children) Act, 2015, the Commis-
sions for Protection of Child Rights Act, 2005 and the Protection of Children from Sexual
Offences Act, 2012,

The Ministry of Home Affairs (MHA) has issued advisories to States/UTs on com-
pulsory registration of FIRs. Further, in order to ensure that the police register FIR for cases
when they receive a call/complaint related to a crime committed outside the jurisdiction of
the police station concerned, States/UTs have been advised to instruct police to register
“ZeroFIR”.MHA has issued advisory reiterating States/UTs for mandatorily registration of
FIR in sexual assault cases on women by Police and also requesting States/UTs for
completion of such investigation in 2 months.

In order to facilitate police in States/UTs with a common platform for filing reports,
collecting and sharing information on crime and criminal at national level, MHA has imple-
mented Crime and Criminal Tracking Network and Systems (CCTNS). As part of this project,
a total of 35 States/UTs have launched their State Citizen Portals providing citizen centric
police services including online filing of complaints.

The Government has also taken a humber of other initiatives for safety of women,
which are given below:

(i) The Government has set up Nirbhaya Fund for projects for safety and security
of women, for which Ministry of Women and Child Development is the nodal
authority for appraising/recommending the proposals/schemes to be funded under
Nirbhaya Fund.

(i) In order to facilitate States/UTs, MHA has launched an online analytic tool for
police on 19th February, 2019 called “Investigation Tracking System for Sexual
Offences”” to monitor and track time-bound investigation in sexual assault cases
in accordance with Criminal Law (Amendment) Act, 2018.

(i) MHA has launched the “National Database on Sexual Offenders”” (NDSO) on 20th
September, 2018 to facilitate investigation and tracking of sexual offenders across
the country by law enforcement agencies. NDSO has data of over 5 lakh sexual
offenders.
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(iv)

V)

(vi)

(vii)

Emergency Response Support System, which provides a single emergency number
(112) based computer aided dispatch of field resources to the location of distress
has been operationalized in 20 States/UTs in 2018-19.

MHA has launched a cyber-crime portal on 20th September, 2018 for citizens to
report obscene content. Further, Cyber Crime Forensic Labs have been set up in
several States, and training of over 3,664 personnel, including 410 Public
Prosecutors and Judicial Officers in identifying, detecting and resolving cyber-
crimes against women and children has been imparted.

Using technology to aid smart policing and safety management, Safe City Projects
have been sanctioned in phase | in 8 cities (Ahmedabad, Bengaluru, Chennai,
Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading of
DNA Analysis units in State Forensic Science Laboratories in 13 States/UTs.

(viii) MHA has notified guidelines for collection of forensic evidence in sexual assault

cases and the standard composition in a sexual assault evidence collection kit. To
facilitate adequate capacity in manpower, training and skill building programs for
Investigation Officers, Prosecution Officers and Medical Officers have commenced.
2,575 Officers have already been trained by Bureau of Police Research and
Development (BPR&D) and Lok Narayan Jayaprakash Narayan National Institute
of Criminology and Forensic Science in collection, handling and transportation of
forensic evidence. BPR&D has distributed 3,120 Sexual Assault Evidence Collection
Kits to States/UTs as orientation kit as part of training.

In order to coordinate various initiatives for women safety, MHA has set up a
Women Safety Division.

Ministry of Women and Child Development has also introduced the scheme of
One Stop Centres to provide integrated support and assistance to women affected
by violence and a Scheme for Universalisation of Women Helpline to provide 24
hours emergency and non-emergency response to women affected by violence.
Apart from above, the Ministry of Women and Child Development in collaboration
with the Ministry of Home Affairs has envisaged engagement of Mahila Police
\olunteers in States/UTs who will act as a link between police and community and
facilitate women in distress.
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(xi)) Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through
workshops, cultural programmes, seminars, training programmes, advertisements
in print and electronic media etc.

Statement

The details of cases reported on crime against women and cases of rape of
women in the country during 2014, 2015 and 2016

Year Total cases of crime Total cases of rape
against women of women reported

2014 339457 36735

2015 329243 34651

2016 338954 38947

Audit of fire safety
1516. SHRI P. L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to state:

(@ the year-wise details of people who die in incidents of fire in public and
residential buildings in the country;

(b) the total number of fire stations in the country at present, whether it is
inadequate as per the population, if so, number-wise and State-wise details thereof;

(c) the State-wise details of such inadequate fire stations, rescue vehicles and fire
extinguishing personnel along with their required number; and

(d) whether Government proposes to make fire safety audit mandatory and
assigning of audit work to third party in the entire country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) The Fire Services is a State subject and has been included as a
Municipal function in the XI1th Schedule of the Constitution of India under Article 243 (W).
This Ministry does not maintain such data centrally.

(b) and (c) Directorate General (Fire Service, Civil Defence and Home Guards),
Ministry of Home Affairs had engaged M/s Risk Management Solutions Inc. (RMSI), a
consultative firm, to carry out Fire and Risk Hazard Analysis in the year 2011. DG (FS, CD &

tOriginal notice of the question was received in Hindi.
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HG) has collected data from the States during the year 2018 on availability of Fire Stations,
Rescue Vehicles and Fire Extinguishing personnel. The gap with reference to RMSI report
2012 is given in the Statement (See below).

(d) Bureau of Indian Standards have laid down National Building Code which also
deals with fire protection, fire prevention, evacuation plans for the safety of occupants.
National Building Code of India covers the detailed guidelines for construction, mainte-
nance and fire safety of the structures including fire safety audit. National Building Code of
India, 2016, has a provision of Fire And Life Safety Audit which shall be carried out for all
buildings having a height of more than 15 metre. Such audit shall preferably be conducted
by a third party auditor having requisite experience in fire and life safety inspections.
Frequency of such audits shall be once in two years.

National Building Code of India is recommendatory in nature. DG (FS, CD & HG) have
issued guidelines on 18th April, 2017 and 31st August, 2017 to the States /UTs to incorpo-
rate the recommendations of National Building Code into their local building bye-laws for
fire and life safety including fire safety audit by third party.

Statement-1

Number of available fire stations in India as on 31.12.18

SI. No. Name of the State/ UT Fire Station Requirement Total Gap
as per
RMSI Report, 2012

1 2 3 4 5
1 Andaman and Nicobar Islands 24 2 2
2. Andhra Pradesh 251 300 49
3 Arunachal Pradesh 19 44 5
4, Assam 124 202 78
5. Bihar 107 650 543
6. Chandigarh 7 u 4
7. Chhattisgarh 3 150 117
8. Dadra and Nagar Haweli 1 6 5
9. Daman and Diu 3 5 2
10. Delhi 53 108 5%
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2 3 4 5
11. Goa 15 27 12
12. Gujarat 183 3% 211
13. Haryana 82 196 114
14. Himachal Pradesh 25 119 A
15. Jammu and Kashmir 175 284 109
16. Jharkhand 3 180 147
17. Karnataka 195 377 182
18. Kerala 100 228 128
19. Lakshadweep 4 9 5
20. Madhya Pradesh 292 513 221
21. Maharashtra 157 1074 917
22. Manipur 16 53 37
23. Meghalaya 36 49 13
24, Mizoram 12 49 37
25. Nagaland 13 48 35
26.  Odisha 340 331 0
27. Puducherry 13 17 4
28. Punjab 48 175 127
29. Rajasthan 126 874 748
30.  Sikkim 10 25 15
3L Tamil Nadu 315 451 136
32. Telangana % 282 187
33 Tripura 40 53 13
34. Uttar Pradesh 253 706 453
35. Uttarakhand 3H 117 82
36. West Bengal 142 426 284
TotaL 3377 8559 5191
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Statement-11
Number of available manpower in fire stations as on 31.12.18
Sl.No. Name of the State/UT Manpower Requirement Total Gap
as per
RMSI Report, 2012
2 3 4
1 Andaman and Nicobar Islands 522 1023 501
2. Andhra Pradesh 2704 20063 17359
3 Arunachal Pradesh 344 2905 2561
4. Assam 2382 15969 13587
5. Bihar 1184 45712 44528
6. Chandigarh 238 672 434
7. Chhattisgarh 148 3893 3745
8. Dadra and Nagar Haweli 19 546 527
9. Daman and Diu 104 540 436
10. Delhi 1632 6052 4420
1.  Goa 776 896 120
12.  Gujarat 1447 34240 32793
13. Haryana 574 14388 13814
14. Himachal Pradesh 335 4942 4607
15. Jammu and Kashmir 2348 7231 4883
16. Jharkhand 402 4645 4243
17. Karnataka 4329 29736 25407
18. Kerala 2427 15292 12865
19. Lakshadweep & 422 340
20. Madhya Pradesh 964 40327 39363
21, Maharashtra 5240 48078 42838
22, Manipur 245 2357 2112
23. Meghalaya 875 2552 1677




120  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5

24, Mizoram 209 1997 1788
25. Nagaland 570 2843 2273
26.  Odisha 2606 21170 18564
27. Puducherry 236 876 640
28. Punjab 579 15668 15089
29. Rajasthan 1158 29937 28779
30.  Sikkim 14 1213 1059
31, Tamil Nadu 5408 31269 25861
32. Telangana 1572 17000 15428
33. Tripura 1500 1019 0
34. Uttar Pradesh 4613 84479 7936
35. Uttarakhand 1112 5491 4379
36.  West Bengal 5201 41680 36479

ToTAL 54239 557123 503365

Statement-111

Availability of operational firefighting appliances/vehicles in
fire stations as on 31.12.18

SI.No. Name of the State/UT Available Requirement Total Gap

Operational as per

Firefighting RMSI Report,

Appliances/ Vehicles 2012
1 2 3 4 5

1 Andaman and Nicobar Islands K7J 86 54
2. Andhra Pradesh 200 1300 1100
3 Arunachal Pradesh 0 189 159
4. Assam 288 828 540
5. Bihar 264 3039 2775
6. Chandigarh K 26 0
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2 3 4 5
7. Chhattisgarh 62 805 743
8. Dadra and Nagar Haweli 9 0 21
9. Daman and Diu 3 21 0
10. Delhi 179 304 125
11. Goa 87 51 0
12, Gujarat 770 1467 697
13. Haryana 217 649 432
14. Himachal Pradesh e 366 287
15. Jammu and Kashmir 246 340 A
16. Jharkhand 3 1009 916
17. Karnataka 469 1583 1114
18. Kerala 364 781 417
19. Lakshadweep 10 A 24
20. MP 480 1994 1514
21. Maharashtra 435 3075 2640
22, Manipur 58 148 D0
23 Meghalaya 120 130 10
24, Mizoram 0 148 118
25. Nagaland 48 179 131
26. Odisha 219 1289 1010
27. Puducherry 26 2 6
28. Punjab 113 835 722
29. Rajasthan 262 1580 1318
30.  Sikkim 18 & 62
3L Tamil Nadu 487 1868 1381
32 Telangana 178 1078 900
33 Tripura 76 120 4
34. Uttar Pradesh 419 4574 4155
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1 2 3 4 5
35. Uttarakhand 114 361 247
36. West Bengal 697 2311 1614
ToTAL 7306 32710 25460

Natural calamities

517. DR. ANIL AGRAWAL.: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of people reported died, missing and livestock died and property
got damaged in various States during the last two years in the country due to natural
calamities;

(b) if so, the details thereof;

(c) whether any Central team has been deputed by Government to assess the
damage in the affected States;

(d) if so, the details and findings thereof; and

(e) the amount of financial assistance provided to calamity affected States thereon,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RALI): (a) and (b) The number of people died, livestock died, property and
loss of crops due to hydro-meteorological calamities during the last two year, as reported
by the State Governments/Union Territories, are given below:

Years People Livestock Houses/huts  Crops area af
died (No.) died (No.) damaged (No.) fected
(inlakh ha.)
2017-18 2494 49168 1193462 38.52
2018-19 2405 123014 1557908 17.09

Information on the number of people missing due to natural calamities in the country
is not centrally maintained by this Ministry.

(c) and (d) Yes, Sir. Details are given in the Statement-I (See below).

(e) State-wise details of financial assistance provided by Central Government
during the last two years are given in the Statement-11 (See below).
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Details of States/UTs where Central Teams deputed during the last two years and

amount of financial assistance approved by Central Government

(Rincrore)

Sl. No. State/ UT

Type of disasters

Amount approved by
Central Government

1 2

4

During 2017-18
1. Andhra Pradesh

2. Arunachai Pradesh
3. Assam

4. Bihar

5 Gujarat

6. Himachal Pradesh

7. Kerala

8. Lakshadweep
9. Manipur

10. Mizoram
11. Nagaland
12. Rajasthan

Flood
Flood/landslides
Flood/landslides
Flood

Flood
Flood/landslides
Cyclone “Ockhi”

Cyclone “Ockhi”
Flood/landslides

Flood/landslides
Flood/landslides
Flood

3 66.67 crore.
3 144.26 crore.
3 480.87 crore

T 1711.66 crore and Air
bills, as per actual.

3 1055.05 crore.
3 84.60 crore.

T 169.63 crore and Air
bills, as per actual.

3 2.16 crore

T 130.65 crore and Air
bills, as per actual.

3 49.02 crore.
3 65.69 crore.

T 420.57 crore and Air
bills, as per actual.

13. Sikkim Flood/landslides % 67.40 crore.
14. Tamil Nadu Cyclone “Ockhi” and Flood T 133.05 crore.
15. Uttar Pradesh Flood T 420.69 crore.
16. West Bengal Flood ¥ 838.85 crore.
During 2018-19

1 Assam Flood ¥ 138.38 crore.
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1 2 3 4
2. Andhra Pradesh Cyclonic “Titli” ¥ 539.52 crore and Air

3. Himachal Pradesh

4. Karnataka

5 Kerala

6. Manipur
7. Nagaland
8. Odisha

9. Puducherry
10. Tamil Nadu

11. Tripura

12. Uttar Pradesh

Cyclone “Phethai”
Flood/landslides

Flood/landslides

Flood/landslides

Flood/landslides
Flood/landslides

Cyclone “Titli”
Cyclone “Gaja”
Cyclone “Gaja”
Flood/landslides

Flood

bills, as per actual.
% 82.65 crore.

T 317.44 crore and Air
bills, as per actual.

T 546.21 crore and Air
bills, as per actual.

¥ 3048.39 crore and Air
bills, as per actual.

3 42.46 crore.

¥ 131.16 crore and Air
bills, as per actual.

3 1023.59 crore.
3 13.09 crore.
3 1146.12 crore.

T 268.63 crore and Air
bills, as per actual.

3 191.73 crore.

Statement-11

State-wise details of financial assistance provided by Central Government under
SDRF and NDRF during the years 2017-18 to 2018-19

(Rincrore)
SI. No. Centre”s share of SDRF released Released from NDRF
State 2017-18 2018-19 2017-18 2018-19
1 2 3 5 6
1 Andhra Pradesh 363.75 458.10 - 1004.88
2. Arunachal Pradesh 51.30 3244 132.49
3 Assam 456.30 478.80 - -
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1 2 3 4 5 6
4. Bihar 489.56 101.815 1363.47 -
5. Chhattisgarh 194.25* 349.575* 4931 -
6. Goa 3.00 1.80 - -
7. Gujarat 500.00 44995 - -
8. Haryana 25425 320.00 - -
9. Himachal Pradesh 234.00 24570 63.23 22129
10. Jammu and Kashmir - 252.90# - -
11.  Jharkhand 300.75 315.75 - -
12, Karnataka 228.75 288.00 913.044 959.84
13. Kerala 153.00 192.60 164.72 2904.85
14. Madhya Pradesh 72525 914.40 502.09 334.00
15. Maharashtra 1810.125* 1287.75 - 2088.59
16. Manipur 18.90 9.90 110.82 -
17. Meghalaya 24.30 12.60 - -
18. Mizoram 17.10 18.00 3597 -
19. Nagaland 9.90 9.90 2501 19599
20.  Odisha 618.00 77850 - 34172
21, Punjab 203465 321.99 - -
22, Rajasthan 912.00 957.75 607.77 526.14
23, Sikkim 30.60 3240 - 54.93
24, Tamil Nadu 561.00 707.40 35181 900.31
25. Telangana - 226.50 5840 -
26.  Tripura 30.60 3240 - 171.74
21. Uttar Pradesh 558.00 35145 119.67 157.23
28. Uttarakhand 207.90 218.70 - -
29.  West Bengal 426.75 269.10 324.78 -

TotaL 9382.80 9658.13 472253  10000.00

* Including arrears of SDRF for the previous year.
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Inter-State border disputes

518. DR. ANIL AGRAWAL.: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether several States in the country are embroiled in inter-State border
disputes;

(b) if so, the details thereof and the reasons therefor indicating the names of such
States;

(c) therole of the Union Government in resolving the inter-State border disputes in
the country;

(d) whether Government has constituted any Committee or task force to resolve
such disputes; and

(e) if so, the details thereof and the time by when the Committee or task force is
likely to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) As per available information, there are boundary disputes
arising out of demarcation of boundaries and claims and counter claims over territories
between Assam-Meghalaya, Assam-Nagaland, Assam-Arunachal Pradesh, Assam-Mizoram,
Manipur-Nagaland and Maharashtra-Karnataka.

(c) Theapproach of the Central Government has consistently been that inter-State
disputes can be resolved only with the cooperation of the State Governments concerned
and that the Central Government acts only as a facilitator for amicable settlement of the
dispute in the spirit of mutual accommodation and understanding.

(d) No,Sir.
(e) Question does not arise.
Pending issues between Andhra Pradesh and Telangana

519. DR.K.V.P.RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) whether it is a fact that several issues are pending for settlement between
Andhra Pradesh and Telangana after their bifurcation, if so, the details thereof;

(b) whether Government has initiated any steps for amicable resolution of those
issues; and
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(c) the present status of pending issues between the successor States and reasons
for their pendency since last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) A large number of provisions of the Andhra Pradesh
Reorganisation (APR) Act, 2014 have been implemented. The remaining provisions of the
APR Act, 2014 are at various stages of implementation. Some of the provisions relating to
setting up of infrastructural projects and educational institutions have long gestation
period for which a time period of ten years has been prescribed in the Act. There are some
issues between Andhra Pradesh and Telangana, which require mutual agreement between
the two States. Efforts are made to build consensus between the two States to resolve
bilateral issues amicably. Ministry of Home Affairs reviews the progress of implementation
of the various provisions of the Act from time to time with Ministries/Departments con-
cerned as well as representatives of Government of Andhra Pradesh and Government of
Telangana. So far, 23 such review meetings have been held.

Infiltration and smuggling in border areas

1520. DR. KIRODI LAL MEENA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the details of cases pertaining to infiltration, smuggling and other related activi-
ties in border areas registered during the last three years and current year;

(b) the details of action taken by concerned authorities in these cases;

(c) whether there is adequate coordination between various paramilitary forces
and the security agencies engaged in dealing with these cases; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND (RAI): (a) Number of cases of infiltration and smuggling registered in border
areas year-wise and border wise during the last three years and the current year are given

at annexure.

(b) The following measures are being taken by the Border Guarding Forces to
check infiltration and smuggling along the International Border (1B):

(i) Deployment of Border Guarding Battalions along the IB.

tOriginal notice of the question was received in Hindi.
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(i)  Vulnerability mapping of BOPs is being reviewed from time to time with a
view to strengthen surveillance by deploying additional manpower, Special
Surveillance Equipment, vehicles and other force multipliers.

(iiiy  Effective domination of the borders by patrolling, laying Nakas, naka bandi,
manning observation posts along the IB.

(iv)  Strengthening of intelligence network and coordination with sister agencies.
(v) Conduct of special operations along the border and in depth areas.

(vi) Anti-tunneling exercise is being conducted on regular basis in vulnerable
areas.

(vii) Pilot project on CIBMS (Comprehensive Integrated Border Management
System) has been completed in two stretches in Jammu sector of 1B and one
riverine stretch at Dhburi (Assam), to cover the non-feasible area for physical
barriers.

(viii) Carrying out Area Domination Patrols (ADPs), establishment of Mobile
\Vehicle Check Posts (MVCPs), Intelligence Gathering and Specific Intelligence
based Operations.

(c) and (d) Co-ordination is maintained among various paramilitary forces, State
police and security agencies to deal with such cases. Coordination meetings with security
agencies, counterparts and district administrations are held regularly. State Level Standing
Committee to monitor border security has been constituted. Lead Intelligence Agency
(LIA) meetings at field level are conducted for better coordination with sister agencies and
for sharing of information.

Mob lynchings
521. SHRITIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to state:

(@) the State-wise details of number of mob lynchings that took place over the last
three years;

(b) whether Government plans to address the mob violence and lynching in the
country; and

(c) if so, the details of steps taken by Government to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) “Police” and “Public Order ”are State subjects under the
Seventh Schedule to the Constitution of India and State Governments are responsible for
prevention, detection, registration and investigation of crime and for prosecuting the crimi-
nals through their law enforcement agencies. The National Crime Records Bureau (NCRB)
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does not maintain specific data with respect to lynching incidents in the country. The
Ministry of Home Affairs have issued advisories to States and UTs, from time to time, to
maintain law and order and ensure that any person who takes law into his/her own hand is
punished promptly as per law. The Ministry of Home Affairs have issued an advisory on
09.08.2016 to all States/UTs for taking prompt and strict action against miscreants who take
law into their own hands. An advisory dated 04.07.2018 was issued to the States and UTs
wherein they were advised to keep watch on circulation of fake news and rumours having
potential of inciting violence, take all required measures to counter them effectively and to
deal firmly with persons taking law into their own hands. Further, advisories dated 23.07.2018
and 25.09.2018 were issued to the State Governments/UT Administrations for taking mea-
sures to curb incidents of mob lynching in the country. Government through audio-visual
media has also generated public awareness in this regard. Government has also sensitized
the service providers to take steps to check the propagation of false news and rumours
having potential to incite mob violence.

Attacks by militants in Jammu and Kashmir

522. DR.L.HANUMANTHAIAH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the number of CRPF and other paramilitary forces personnel killed in ambush or
attacks by militants in Jammu and Kashmir during the last one year, the details thereof;

(b) the number of such personnel who were grievously hurt during the said period;
and

(c) what action Government has taken on these incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (c) Pursuant to Government ”s policy of zero tolerance against terrorism, the
security forces are taking proactive action against terrorists. During these operations by
security forces, while 257 and 101 terrorists were neutralised in 2018 and 2019 (upto May)
respectively, the CRPF and other paramilitary forces personnel also suffered causalities in
these actions and in the attacks by militants as per details given below:

Year CRPF and other Paramilitary forces Personnel
Killed Injured
2018 9 4
2019 (upto May) 43 21

(40 killed in Pulwama)
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The Government is taking action as per provisions of law in such incidents and
persons found to be involved are proceeded against.

Development of border villages

523. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is considering to develop border villages in the States
located along the international borders;

(b) if so, the details thereof;

(c) whether Government has allocated any funds for the all round development of
these villages; and

(d) ifso, the details thereof and the amount spent for each village, village-wise and
State-wise including Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRINITYANAND RAI): (a) and (b) Government of India is implementing the Border Area
Development Programme (BADP) through the State Governments, in 14000 villages (approx.)
falling within 0-10 kms. from the International Boundary (IB)/Line of Control (LoC)/Line of
Actual Control (LAC), in 396 border blocks of 111 border districts in 17 States viz., Arunachal
Pradesh, Assam, Bihar, Gujarat, Himachal Pradesh, Jammu and Kashmir, Manipur, Meghalaya,
Mizoram, Nagaland, Punjab, Rajasthan, Sikkim, Tripura, Uttar Pradesh, Uttarakhand and
West Bengal.

(c) and (d) Village-wise data about amount allocated under BADP is not centrally
maintained and the same is allocated by the State Governments concerned. However, the
details regarding funds released (Central share) to the 17 States and corresponding State
share during the financial year 2018-19 are as follows:-

(Rincrore)
SI. No. State Central Share State Share Total
1 2 3 4 5
1 Arunachal Pradesh 80.87 8.99 89.86
2 Assam 4950 550 55.00

3. Bihar 32.20 2147 5367
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1 2 3 4 5
4, Gujarat 56.23 3749 93.72
5. Himachal Pradesh 2595 2.88 28.83
6. Jammu and Kashmir 84.00 9.33 93.33
7. Manipur 20.34 2.26 2260
8. Meghalaya 22.69 252 2521
9. Mizoram 3220 3.58 35.78
10. Nagaland 33.96 377 371.73
11 Punjab 33.08 2205 55.13
12. Rajasthan 81.20 54.13 13533
13.  Sikkim 2750 3.06 30.56
14. Tripura 49.70 552 55.22
15. Uttar Pradesh 26.60 17.73 44.33
16. Uttarakhand 29.20 324 3244
17. West Bengal 85.40 56.93 142.33
TotaL 770.62 260.46 1031.0

Among other things, BADP also envisages comprehensive development of border

villages as Model villages. This enables development of one village of sizeable population
surrounded by a cluster of neighbouring village close to the border areas. These Model
villages, will serve as a nucleus for sustainable living in border areas of the country. During
the previous years 2016-17 and 2017-18, the following funds have been released to 7 States
(including Himachal Pradesh) for development of Model villages:-

State No. of Model Amount released
Villages (X in crore)
sanctioned
1 2 3

2016-17

Himachal Pradesh 2 6.00
Jammu and Kashmir 24 55.50
Manipur 3 6.00
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1 2 3
Meghalaya 7 1167
Nagaland 1 2.15
Rajasthan 3 9.00
TotaL 40 90.32
2017-18
Arunachal Pradesh 18 3314
Manipur 3 2.56
ToTAL 21 35.70
GRrAND ToTAL 61 126.02

Ceasefire violations by Pakistan

524. SHRIP. BHATTACHARYA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@) whether ceasefire violations along India”s border with Pakistan and the Line of
Control in Kashmir have been reported to have more than doubled in year 2019 from the
previous year;

(b) if so, the total number of ceasefire violations by Pakistan during the year 2019
and the action contemplated by Government on each violation;

(c) the number of casualties reported therein involving BSF and CRPF personnel
during the last two years and the current year;

(d) whether to check ceasefire violations by Pakistan, Government has since made
any strategy; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) No. Sir.

(b) Does not arise.

(c) CRPF personnel are not deployed at Line of Control (LoC) and International
Border (IB) along Pakistan. The number of casualties of BSF personnel in ceasefire viola-
tions/cross border firings from Pakistan, during the last two years and the current year, are
as under:-
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Year BSF personnel Martyred
2017 4
2018 14
2019 (upto 31st May) 2

(d) and (e) While safeguarding all the forward posts, immediate and effective retalia-
tion is undertaken by the security forces in cases of ceasefire violations. All such incidents
of ceasefire violations are also taken up with Pakistan at the appropriate level through
established mechanism and flag meetings.

Report on ‘Women in Prisons’

525. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has received any report on “Women in Prisons” recently;
(b) if so, the details of recommendations of the report;

(c) whether the report proposes separate accommodation for the mothers in post
natal stage and if so, the details thereof;

(d) the number of prisons in the country exclusively for women; and

(e) the steps taken by Government for implementation of the recommendations of
the said report?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) and (b) The Ministry of Home Affairs received a reporton “\Women in Prisons”
prepared by the Ministry of Women and Child Development. The details of the main recom-
mendations of the report are given in the Statement (See below).

(c) It has been recommended in the report that mothers in postnatal stage should
be allowed separate accommodation to maintain hygiene and protect their infant from
contagion for at least a year after childbirth.

(d) National Crime Records Bureau (NCRB) compiles prison statistics in its publi-
cation “Prison Statistics India””. Published reports are available till the year 2016. As per the
published information, there are 20 exclusive prisons for women in the country.

(e) The Ministry of Home Affairs has circulated the report “Women in Prisons” to
the Home Department and Prison Department of all States and UTs for implementation of
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the suggestions made in the report as “Prisons” and “Persons detained therein” are State

subjects in the Seventh Schedule to the Constitution of India.

0]

(ii)

(i)

(iv)

V)

(vi)

Statement
Details of main recommendations of the report on “Women in Prisons”

The National Model Prison Manual 2016 is a progressive document outlining the
basic entitlement of women in prison and should be adopted by all States followed
by its full implementation.

Vocational training and skilling facilities in prisons should be upgraded as it can
improve the daily lives of prisoners and give them some economic support after
release.

A robust grievance redressal mechanism should be put in place in all prisons to
ensure that the rights of prisoners are not violated and their concerns are heard
impartially. There should be both internal and external mechanisms for inmates to
represent their grievances.

Regular and thorough inspection of prisons are also an effective way of ensuring
that rules are being followed. This exercise should be undertaken in all prisons,
with inspections conducted in an independent spirit.

Steps should be taken to facilitate early release of under-trials under Section 436A
of Cr PC. Further, non-custodial measures such as community service, housing in
shelters etc. should be given preference in the case of female offenders.

A comprehensive after-care programme can prevent recidivism and help in the
smooth transition of women in society after release. This should include support
for various aspects of post-imprisonment life including housing, employment,
marriage, prevention of harassment by local police etc.

Overcrowded jails

1526. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased to

state:

(@ whether Government is aware that the jails in the country are overcrowded;

(b) whether Government would conduct a survey of all the jails in the country in

regard to the number of prisoners housed in each jail beyond its capacity and basic ameni-

ties which are not available in those jails;

tOriginal notice of the question was received in Hindi.
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(c) if not, the reasons therefor; and

(d) whether Government is taking any steps to convert the jails of the country into

reform centres, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) to (d) “Prisons” and “ persons detained therein” are “ State” subjects as per Entry
4 of List 1l of the Seventh Schedule to the Constitution of India. The administration and
management of prisons is the responsibility of respective State Governments and they are
competent to take action to appropriately increase the capacities of prisons, to provide
them necessary amenities and also for reforming the prison inmates. The Ministry of Home
Affairs (MHA) has, however, issued various advisories to States and UTs for reducing
overcrowding in prisons and also on improving the conditions of prisons and the inmates.
MHA has also circulated a Model Prison Manual 2016 to all States and UTs, which has
dedicated chapters on Custodial Management, Legal Aid, Medical Care, Education of
Prisoners, Vocational Training and Skill Development Programmes, After Care and Rehabili-
tation and Welfare of Prisoners etc.

Crime against senior citizens
527. DR.V. MAITREYAN: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that crime against senior citizens are rising at a faster pace
than ever before;

(b) if so, the details thereof during the last three years;
(c) whether Government has taken any correct action in this regard; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) and (b) National Crime Records Bureau (NCRB), compiles and publishes infor-
mation on crimes in its publication “Crime in India””. The published reports are available till
the year 2016. Details of cases registered under total crimes against senior citizens during
2014-2016 are as below:-

Year Cases registered
2014 18714
2015 20532

2016 21410
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(c)and (d) “Police” and “Public Order~ are State subjects under the Seventh Schedule
to the Constitution of India. The responsibilities to maintain law and order, protection of life
and property of the citizens rest with the respective State Governments. The State Govern-
ments are competent to deal with such offences under the extant provisions of laws. Fur-
ther, the Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007
prescribes that State Governments are to develop a Comprehensive Action Plan for protec-
tion of life and property of senior citizens. The MWPSC Act, 2007 also has provisions for
punishment of children or relative, who abandons senior citizens, upto three months or fine
of upto ¥ 5000/- or both.

The Ministry of Home Affairs has also issued advisories to the States/UTson “ Imple-
mentation of National Policy on Older Persons” and also on “ Protection of Life and Property
of Senior Citizens”.

Crime against children and women

528. SHRIPARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be pleased
to state:

(@) whetheritis afact that crime ratio has gone up in the country in last three years;

(b) how many cases of child abuse and crime against women have been registered
in the country in last three years, State-wise; and

(c) towhatextent Government plans to bring down the crime ratio, especially crime
against children and women?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) According to the data published by National Crime Records Bureau (NCRB)
till the year 2016, there is no such increasing trend in respect of crimes reported under
Indian Penal Code.

(b) Details of State/Union Territory-wise cases registered for crimes against
children and women in the years 2014, 2015 and 2016 are given in Statement-I and Il
respectively.

(c) “Police” and “Public Order~ are State subjects under the Seventh Schedule to the
Constitution of India. The responsibilities to maintain law and order, protection of life and
property of the citizens rest primarily with the respective State Governments. The State
Governments are competent to deal with such offences under the extant provisions of laws.

However, safety and security of women and children in the country is utmost priority
for the Government. The Ministry of Women and Child Development has been administer-
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ing various special laws relating to women such as the Protection of Women from Domestic
Violence Act, 2005; Dowry Prohibition Act, 1961; Indecent Representation of Women (Pro-
hibition) Act, 1986; the Sexual Harassment of Women at Workplace (Prevention, Prohibi-
tion and Redressal) Act, 2013 and the Prohibition of Child Marriage Act, 2006. The Ministry
is also administering the Juvenile Justice (Care and Protection of Children) Act, 2015, the
Commissions for Protection of Child Rights Act, 2005 and the Protection of Children from
Sexual Offences Act, 2012.

The Criminal Law (Amendment), Act 2013 was enacted for effective legal deterrence
against sexual offences. Further, the Criminal Law (Amendment) Act, 2018 was enacted to
prescribe even more stringent penal provisions including death penalty for rape of a girl
below the age of 12 years. The Act also inter alia mandates completion of investigation
and trials within 2 months each.

The Government has also taken a number of other initiatives for safety of women and
children, which are given below:-

(i) The Government has set up Nirbhaya Fund for projects for safety and security
of women, for which Ministry of Women and Child Development is the nodal
authority for appraising/recommending the proposals/schemes to be funded under
Nirbhaya Fund.

(i) In order to facilitate States/UTs, Ministry of Home Affairs (MHA) has launched
an online analytic tool for police on 19th February, 2019 called “Investigation
Tracking System for Sexual Offences”” to monitor and track time-bound investigation
in sexual assault cases in accordance with Criminal Law (Amendment) Act 2018.

(i) MHA has launched the “National Database on Sexual Offenders”” (NDSO) on 20th
September, 2018 to facilitate investigation and tracking of sexual offenders across
the country by law enforcement agencies. NDSO has data of over 5 lakh sexual
offenders.

(iv) Emergency Response Support System, which provides a single emergency number
(112) based computer aided dispatch of field resources to the location of distress
has been operationalized in 20 States/UTs in 2018-19.

(v) MHA has launched a cyber-crime portal on 20th September, 2018 for citizens to
report obscene content. Further, Cyber Crime Forensic Labs have been set up in
several States, and training of over 3,664 personnel, including 410 Public
Prosecutors and Judicial Officers in identifying, detecting and resolving
cyber-crimes against women and children has been imparted.
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(vi)

(vii)

Using technology to aid smart policing and safety management, Safe City Projects
have been sanctioned in phase-l in 8 cities (Ahmedabad, Bengaluru, Chennai,
Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading of
DNA Analysis units in State Forensic Science Laboratories in 13 States/ UTs.

(viii) MHA has notified guidelines for collection of forensic evidence in sexual assault

®)

®)

(xd)

(i)

cases and the standard composition in a sexual assault evidence collection kit. To
facilitate adequate capacity in manpower, training and skill building programs for
Investigation Officers, Prosecution Officers and Medical Officers has commenced.
2,575 Officers have already been trained by Bureau of Police Research and
Development (BPR&D) and Lok Narayan Jayaprakash Narayan National Institute
of Criminology and Forensic Science in collection, handling and transportation of
forensic evidence. BPR&D has distributed 3,120 Sexual Assault Evidence Collection
Kits to States/UTs as orientation kit as part of training.

In order to coordinate various initiatives for women safety, MHA has set up a
Women Safety Division.

Ministry of Women and Child Development has also introduced the scheme of
One Stop Centres to provide integrated support and assistance to women affected
by violence and a Scheme for Universalisation of Women Helpline to provide 24
hours emergency and non-emergency response to women affected by violence.
Apart from above, the Ministry of Women and Child Development in collaboration
with the Ministry of Home Affairs has envisaged engagement of Mahila Police
Volunteers in States/UTs who will act as a link between police and community and
facilitate women in distress.

Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through
workshops, cultural programmes, seminars, training programmes, advertisements
in print and electronic media etc.

The National Commission for Protection of Child Rights (NCPCR) has launched
POCSO e-Box/e-mail/sms on NCPCR website for easy and direct reporting of
POCSO cases to the Commission. Apart from development of manuals such as the
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manual on “Guidelines on Safety and Security of children in school settings””, it
has conducted POCSO Awareness Campaigns.

(xiii) The Ministry of Women and Child Development is also implementing the Child
Protection Services scheme in partnership with States/UTs. The scheme has a
component of 24x7 Child helpline (CHILDLINE 1098) which provides counseling
care as well as intervention on the ground, if required. The Ministry also supports
97 Railway Childline presently on major railway platforms.

(Xiv) MHA has issued advisories to all State Governments/UTs, advising them to
ensure thorough investigation, conducting of medical examination of rape victims
without delay and for increasing gender sensitivity in Police. These advisories are
available at www.mha.gov.in.

Bharat Ke Veer fund

529. SHRIMD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the details of funds donated to Bharat Ke Veer fund so far, year-wise and

donor-wise;

(b) the details of funds distributed among the kin of personnel through Bharat Ke
Veer fund, force-wise; and

(c) the details of family members of personnel benefited so far because of the fund?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRINITYANAND RAI): (a) to (c) The details of the funds received by way of voluntarily
contributions through the Bharat Ke Veer portal during the last 3 years directly to the Next
of Kins as well as in the corpus are as under:-

Years Funds donated to Bharat Ke Veer
Directly to NoKs BKYV Corpus fund
2017 ¥ 11.00 crore ¥ 6.40 crore
2018 ¥ 6.58 crore % 19.43 crore
2019 (up to 18th June) T 14.20 crore T 242.15 crore
Total ¥ 31.78 crore T 267.98 crore

TotaL 3 299.76 crore
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The donations were received by way of Unified Payment Interface (UPI), Online and
cheques.

Funds from the corpus so far distributed to the Next of Kins of 267 personnel up-
loaded in the portal are as under:-

Sl. No. Force Fund distributed

1 Assam Rifles (AR) 31,68,66,991

2. Border Security Force (BSF) 33,29,91,832

3 Central Reserve Police Force (CRPF) 311,10,70,987

4. Sashastra Seema Bal (SSB) 317,75,848
TotaL $16,27,05,658

Security assessment of Amarnath Yatra

530. SHRISUSHIL KUMAR GUPTA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@) whether Government has done any security assessment of Amarnath Yatra
particularly after the Pulwama attack;

(b) if so, what are the details in this regard; and

(c) what additional steps are being proposed to be taken for the safety of people
going on Amarnath Yatra?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (c) The State Government of Jammu and Kashmir makes all necessary

arrangements for the safe and smooth conduct of yatra.

Government of India provides necessary support to the State Government including
deployment of sufficient number of CAPF Coys, deployment of mountain rescue teams,
NDRF teams, upgradation of tracks and fixing railings along the critical stretches of the

tracks, installation of Automatic Weather Stations, etc.

State Government has introduced various steps such as QR-Coding/Bar-coding of
Yatra Permit Forms at Access Control Gates and selective camps to track the movement of
yatris in the yatra area including necessary arrangements for water supply, food grains,

langar facilities at various places in the yatra area.
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Terrorist attacks in the country

531. SHRIDEREKO” BRIEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the year-wise and State-wise number of terrorist attacks across the country in
the last three years; and

(b) the year-wise and State-wise number of CAPF personnel injured and the num-
ber of CAPF personnel killed across the country in terrorist attacks in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) The details of the terrorist/insurgent/extremist incidents that have taken place
in the country during the last three years is given in the Statement-I (See below). Terrorist
activities have reduced significantly in the Hinterland of the country. Similarly, insurgent /
extremist incidents have reduced in North Eastern States and also in Left Wing Extremism
affected areas. In Jammu and Kashmir, security forces are proactively engaging with terror-
ists as per the Government policy of zero tolerance towards terrorism, resulting in neutral-
ization of large number of terrorists and casualties to Security Forces.

The year-wise and State-wise number of CAPF personnel injured and the number of
CAPF personnel killed across the country in terrorist attacks in the last three years is given
in the Statement-11.

Statement-1
Details of terrorist/insurgent/extremist incidents taken place
in the country during last three years

(1) Hinterland of the country

Year No. of terrorist attack
2016 01
2017 -
2018 1

(2 Jammuand Kashmir

Year No. of incidents including
proactive engagement of
security forces with terrorists

2016 322
2017 342
2018 614
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(3) North Eastern Region

Year Number of incidents
relating to insurgency
in the North East

2016 484
2017 308
2018 252

(4)  LeftWing Extremism (LWE)

Year Number of incidents
relating to Left Wing
Extremism
2016 1048
2017 908
2018 833
Statement-11

Year-wise and State-wise number of CAPFs personnel killed/injured
in terrorist attack

Name of State 2016 2017 2018

CAPFs CAPFs CAPFs CAPFs  CAPFs CAPFs
Personnel Personnel Personnel Personnel Personnel Personnel
Killed Injured Killed Injured Killed Injured

1 2 3 4 5 6 7
Arunachal Pradesh 03 12 02 - 01 -
Andhra Pradesh - 01 - - - 01
Assam - 06 01 01 - -
Bihar n 08 - 01 02 -
Chhattisgarh 21 71 39 36 23 32
Jharkhand 02 0 - o8] o8] o
Jammu and Kashmir 19 82 15 54 02] 97




Written Answers to [26 June, 2019] Unstarred Questions 143

1 2 3 4 5 6 7
Manipur 07 10 06 16 04 13
Maharashtra - 01 01 03 - -
Nagaland - 05 - 02 05 04
Odisha 02 - - o1 - -
West Bengal - 01 - - - -
ToTaL 65 206 64 117 47 151

Ceasefire violations on the Line of Control

532. SHRIDEREK O~ BRIEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of ceasefire violations on the Line of Control (LoC) in the last three
years, year-wise; and

(b) the number of CAPF personnel injured and the number of CAPF personnel
killed in ceasefire violations on LoC in the last three years, the year-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G KISHAN
REDDY): (a) and (b) Immediate and effective retaliation by Indian Army and BSF Personnel
is carried out during instances of unprovoked firings and ceasefire violations by Pakistan
at Line of Control (LoC) and International Border (IB). The number of ceasefire violations
along the Line of Control (LoC) and casualties of security personnel in the State of Jammu
and Kashmir during the last three years is as under:-

Year Number of Security Personnel Security Personnel
Ceasefire Killed Injured
Violations Army BSF Army BSF
2016 228 8 2 74 15
2017 860 15 2 58 7
2018 1629 15 2 63 12

Naxal activities in Chhattisgarh

1533. SHRI RAM VICHAR NETAM: Will the Minister of HOME AFFAIRS be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(@) whetheritisafact that 14 districts of Chhattisgarh are naxal affected till date, if
so, the details thereof;

(b) whether it is also a fact that naxal activities has increased in Chhattisgarh
during last three months; and

(c) if so, the details thereof and steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) In 2018, violent incidents related to Left Wing Extremism (LWE) were reported
from 12 districts of Chhattisgarh. These districts are Balrampur, Bastar, Bijapur, Dantewada,
Dhamtari, Gariyaband, Kanker, Kondagaon, Narayanpur, Rajnandgaon, Sukma and
Kabirdham.

(b) and (c) 80 LWE related incidents were reported in Chhattisgarh during last three
months (March to May, 2019). 121 incidents were reported in the corresponding period of
2018 (March to May, 2018).

The Central Government has followed a holistic, multi-pronged approach for combat-
ing LWE. It supplements the efforts of the State Governments with a wide range of mea-
sures, including, security, development and ensuring rights and entitlements of local com-
munities. Steadfast implementation of the Action Plan-2015 has resulted in consistent de-
cline in both LWE violence and geographical spread of LWE influence.

Terrorists killed in encounter by police/army

534. SHRI MADHUSUDAN MISTRY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of terrorists Killed in encounter by police/army during last three
years;

(b) the nationality of the killed terrorists, if known, state the country and numbers
during last three years;

(c) whether home grown terrorists have been killed in any encounter by the State
police forces in last three years; and

(d) if so, the number of home grown terrorists and State of their origin?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) to (d) The Government has zero tolerance policy towards terrorism and secu-
rity forces are proactively engaging with terrorists. The number of terrorists neutralized by
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the security forces during the last three years, including number of Foreign Terrorists is

given in the Statement.

Statement

Number of terrorists and foreign terrorists neutralised by

security forces during last three years

(1) Hinterland of the country
Year No. of terrorists killed No. of Foreign terrorists
amongst total terrorists
killed
2016 12 o
2017 1 -
2018 - -

(2) Jammu and Kashmir

Year No. of terrorists killed No. of Foreign terrorists
amongst total terrorists
killed
2016 150 86
2017 213 127
2018 257 111
(3) North Eastern Region
Year Number of insurgents killed in the North East
2016 87
2017 57
2018 A
(4)  LeftWing Extremism (LWE)
Year Number of Left Wing Extremists killed
2016 222
2017 136
2018 225
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Custodial deaths

535. SHRI MADHUSUDAN MISTRY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of custodial deaths during the last three years, State-wise;

(b) the action taken on the erring police officials during the last three years, State-
wise; and

(c) the steps taken to redress this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G. KISHAN
REDDY): (a) State/UT-wise data in respect of custodial deaths (Judicial and Police) during
the last three years as received from National Human Rights Commission (NHRC) is given
in the Statement-1 (See below).

(b) Statement indicating the number of cases where disciplinary action was recom-
mended against the erring public servants is given in the Statement-I1 (See below).

(c) Members, Special Rapporteurs and senior officers from NHRC carry out peri-
odical visits to various jails for evaluating the living conditions and make recommenda-
tions for better protection of human rights. During various camp sittings, open hearings,
workshops and seminars, NHRC makes efforts to sensitize public servants for better pro-
tection of human rights.

Statement-1

State/UT-wise details of total number of cases registered in respect of custodial
deaths during the last three years

Sl. State/UT 2016-17 2017-18 2018-19
No. Police Judicial Police Judicial Police Judicial
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2 30 2 36 5 43
2. Arunachal Pradesh 1 0 3 3 2 6
3. Assam 9 26 n 29 5 30
4. Bihar 5 86 7 109 5 114
5 Goa 1 4 0 0 0 3




Written Answers to [26 June, 2019] Unstarred Questions 147
1 2 3 4 5 6 7 8
6. Gujarat 10 53 14 50 13 67
7. Haryana 9 45 7 46 7 65
8 Himachal Pradesh 1 4 2 6 1 15
9. Jammu and Kashmir 0 7 0 4 0 8
10. Karnataka 4 6 4 n 7 1
11. Kerala 5 48 3 3 3 3
12. Madhya Pradesh 10 135 7 114 2 143
13. Maharashtra 5 125 19 125 n 149
14. Manipur 1 0 1 1 3 0
15. Meghalaya 0 1 2 2 0 3
16. Mizoram 2 4 1 2 1 4
17. Nagaland 1 0 0 2 0 0
18. Odisha 4 47 4 54 4 61
19. Punjab 6 150 10 127 5 117
20. Rajasthan 6 5% 3 a1 8 T4
21. Sikkim 0 0 0 2 0 3
22. Tamil Nadu 6 60 n 72 n SY)
23. Tripura 0 5 1 5 0 5
24. Uttar Pradesh n 400 10 390 12 452
25. West Bengal 9 N 5 138 5 115
26. Andaman and Nicobar 0 0 0 0 0 1
Islands
27. Chandigarh 0 0 2 0 4
28. Dadra and Nagar 0 0 0 0 0 0
Haveli
29. Daman and Diu 0 0 0 0 0 1
30. Delhi 2 30 7 2 8 4
31. Lakshadweep 0 0 0 0 0 0
32. Puducherry 0 1 0 0 0 1
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1 2 3 4 5 6 7 8

33. Chhattisgarh 6 56 3 54 3 55

34. Jharkhand 5 60 6 50 3 &4

35. Uttarakhand 0 20 0 17 2 18

36. Telangana 4 2 3 14 0 9

TotaL 145 1616 146 1636 136 1797
Statement-11

State-wise no. of cases where NHRC recommended disciplinary action in
Custodial Deaths during the last three years (01/04/2016 to 31/03/2019).

State/UT Police Custody Judicial Custody
Bihar 00 5
Chhattisgarh 00 1
Gujarat 01 0
Haryana 00 2
Madhya Pradesh 00 1
Maharashtra 00 1
Punjab 00 1
Rajasthan 00 2
Uttar Pradesh 00 6
TotaL 01 19

Slow construction of houses under PMAY (U)

536. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that construction of houses under PMAY (U) is very slow in
certain States, if so, the details thereof; and

(b) the number of houses sanctioned and completed under PMAY (U) since
inception of the programme, year-wise details thereof and the expenditure incurred thereon?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) In pursuance of the Government”s vision of
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“Housing for All”~ by 2022, the Ministry of Housing and Urban Affairs is implementing
Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015 for providing assistance
to States/Union Territories (UTs) in addressing the housing requirement of the people
belonging to Economically Weaker Sections (EWS), Lower Income Group (L1G) and Middle
Income Group (MIG) categories in urban areas.The States/UTs have undertaken demand
survey for assessing actual demand of housing under the PMAY(LI) and the demand
validated and reported so far by the States/UTs is around 100 lakhs.

Based on the project proposals received so farfrom the States/UTs, a total of 81,03,196
houses have been approved under the PMAY (U), out of which 47,57,987 are at various
stages of construction and 26,07,913 are completed. Further, it is intimated that construc-
tion activities in a housing project, in general, have a gestation period of 18 to 24 months.
States/UTs have been requested to expedite construction of approved houses so that
construction of all houses may progressively be completed by 2022.

(b) Year-wise details of houses approved and completed alongwith Central
assistance released to States/UTs under PMAY (U) is given in the Statement.

Statement

Year-wise details of houses approved and completed alongwith
central assistance released under PMAY(U)

F. Year Houses Approved Houses Completed  Central Assistance
(Nos.) (Nos.) Released (% in crore)
2015-16 7,25,884 1,18,262 3,222.50
2016-17 9,50,448 1,29,173 4,597.68
2017-18 24,89,280 3,27,993 16,531.21
2018-19 38,73,225 18,16,621 25,113.62
2019-20 64,359 102,472 1,478.34

Agencies for provision of cheap houses in cities

1537. SHRI NARAYAN RANE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the names of the agencies which are given responsibility by Government for
providing cheap houses in cities;

tOriginal notice of the question was received in Hindi.
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(b)  whether these agencies have succeeded in providing cheap houses in cities;
(c) ifso, Government”s reaction thereto; and

(d) the number of cheap houses costing less than one lakh rupees, made by these
agencies during the last three years, city-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) In pursuance of the Government”s
vision of “Housing for All”~ by 2022, the Ministry of Housing and Urban Affairs is imple-
menting Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015 for providing
assistance to States/Union Territories (UTs) in addressing the housing requirement of the
people belonging to Economically Weaker Sections (EWS), Lower Income Group (LIG) and
Middle Income Group (MIG) categories in urban areas through following four verticals:-

@) In-situ Slum Redevelopment (ISSR): Central assistance of ¥ 1 lakh per house is
provided to States/UTs for all houses built for eligible slum dwellers under the
vertical.

(i) Credit Linked Subsidy Scheme (CLSS):Interest subsidy of 6.5 %, 4% and 3% on
loan amounts upto ¥ 6 lakh, T 9 lakh and ¥ 12 lakh are available for the eligible
beneficiaries belonging to EWS/LIG, MIG-I and MIG-II categories respectively
seeking housing loans from Banks, Housing Finance Companies (HFCs) and other
such institutions.

(iii) Affordable Housing in Partnership (AHP): Central assistance of ¥ 1.5 lakh per
EWS house is provided to States/UTs under this vertical.

(iv) Beneficiary-led individual house construction/enhancements (BLC):Central
assistance of T 1.5 lakh per EWS beneficiary is provided under this vertical.

Though the Central share under different verticals of PMAY (U) is fixed, the contribu-
tion of States/Urban Local Bodies (ULBSs) varies from State to State. The remaining cost of
house is borne by the beneficiary which also varies from State to State.

State Level Nodal Agencies (SLNAS) have been designated in each State/UT for
implementation of the PMAY (U). The SLNAs have undertaken demand survey for
assessing actual demand of housing under the PMAY (U). The demand validated and
reported so far by them is around 100 lakhs. The SLNAs formulate project proposals based
on the demand assessed by them which are approved by the State Level Sanctioning and
Monitoring Committee (SLSMC) of the concerned State. Based on the project proposals
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received so far from the States/UTs, a total of 81,03,196 houses have been approved under
the scheme, out of which 47,57,987 are at various stages of construction and 26,07,913 are
completed.

State-wise details of houses constructed under the PMAY (U) during the last three
years are given in the Statement.

Statement

State-wise details of houses constructed during last three years under PMAY(U)

SlI. No. State Name Houses Constructed
1 2 3
1 Andaman and Nicobar Islands (UT) 2
2. Andhra Pradesh 2,96,356
3 Arunachal Pradesh 1274
4, Assam 13,048
5. Bihar 67,704
6. Chandigarh (UT) 5174
7. Chhattisgarh 54,378
8. Dadra and Nagar Haveli (UT) 1,498
9. Daman and Diu (UT) 359
10. Delhi (UT) 24,310
11. Goa 502
12, Gujarat 2,59,734
13. Haryana 13,139
14. Himachal Pradesh 2,024
15. Jammu and Kashmir 4,005
16. Jharkhand 73,864
17. Karnataka 1,48,045
18. Kerala 47,124
19. Lakshadweep (UT) -

N
o

Madhya Pradesh 2,79,892
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1 2 3
21. Maharashtra 166,014
22. Manipur 1,734
23. Meghalaya 650
24, Mizoram 932
25. Nagaland 1,975
26. Odisha 53,564
27. Puducherry (UT) 1544
28. Punjab 11,605
29. Rajasthan 34,101
30. Sikkim A
3L Tamil Nadu 197,826
32. Telangana 49,202
33 Tripura 39,568
34. Uttar Pradesh 2,87,906
35. Uttarakhand 9193
36. West Bengal 1,25,487

ToTtaL 22,713,787

Unstarred Questions

Selection of new cities under SCM

538. DR.L.HANUMANTHAIAH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has selected a number of cities under Smart Cities Mis-
sion (SCM) during the year, 2019;

(b) if so, the State-wise details thereof;

(c) the number of Smart Cities that will be ready by next year, the details thereof;
and

(d) whether Government has selected cities under the Smart Cities Mission in
Karnataka, if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Government has selected 100
cities for development as Smart Cities in four rounds during January, 2016 to June, 2018.
However, no new city has been selected under Smart Cities Mission (Smart Cities Mission)
during the year 2019.

() Thetime-line for completion of projects is given below:-

Selection in Selection of Nos. of cities Time-line for
Round completion of Projects
1 20 Smart Cities in Round 1 in January, Round 1 cities- 2019-20 to
2016. 2020-21
Fast Track 13 Smart Cities in Fast Track Round Round 2 cities (including
in May, 2016. Fast Track cities)- 2019-20
to 2021-22
2. 27 Smart Cities in Round 2 in
September, 2016.
3. 30 Smart Cities in Round 3 in June, 2017.  Round 3 cities- 2020-21 to
2021 -22
4. 9 Smart Cities selected in Round 4 in Round 4 cities- 2020-21 to

January 2018 & 1 more city in June, 2018. 2022-23

(d) A total of seven (7) Smart Cities have been selected from Government of
Karnataka under SCM for development as smart cities through a nation-wide competition,
which is as detailed below:-

SI. No. Name of City Round of Selection
1 Belagavi Round 1
2. Davanegere Round 1
3 Mangaluru Round 2
4. Shivamogga Round 2
5. Hubballi-Dharwad Round 2
6. Tumakuru Round 2
7. Bengaluru Round 3

Slums in Karnataka

539. SHRI K.C. RAMAMURTHY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:
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(@ whether it is a fact that there are 220 statutory towns in Karnataka and slums
have been reported in all of these towns;

(b) whether it is also a fact that there are more than 7 lakh households and nearly
33 lakh people living in those slums; and

(c) if so, how the Ministry is helping to remove slums and supplementing the
efforts of the State Government to provide basic amenities and houses to slum dwellers?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS(SHRI HARDEEP SINGH PURI): (a) As per Census 2011, there are 220 statutory
towns and 206 slum reported towns in Karnataka. Under Pradhan Mantri Awas Yojana
(Urban) PMAY (U) being implemented by the Ministry of Housing and Urban Affairs, a
total of 274 cities/towns (including those cities/towns which were subsequently declared
as statutory towns) in Karnataka are covered for implementation of the scheme.

(b)  AsperPopulation Census 2011, there are 7,07,662 slum households and 32,91,434
slum population have been reported in the State of Karnataka.

(c) Land and Colonisation are State subjects and therefore, it is primarily the re-
sponsibility of State/Union Territory (UT) Governments to frame policies and implement
schemes for improving the living conditions of slum dwellers. However, Government of
India through its programmatic intervention viz. Pradhan Mantri Awas Yojana (Urban)
[PMAY (U)], has been making overarching efforts by assisting States/UTs in providing
housing and basic civic amenities to the urban poor including slum dwellers of the urban
areas in the country. Through ‘In-Situ” Slum Redevelopment (ISSR) component of PMAY
(U), Government of India supplements the efforts of the State Governments to provide
basic amenities and all-weather pucca houses to eligible slum dwellers.

Housing targets in Karnataka

540. SHRI K.C. RAMAMURTHY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government has targeted to complete 93,000 houses in
2016-17,52,200 in 2017-18 and no target has been fixed for 2018-19 in Karnataka;

(b) if so, the district-wise number of houses so far completed out of the above
target fixed by the Government in Karnataka so far;

(c) the reasons that no target has been fixed for 2018-19 and the details of target
fixed for 2019-20; and
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(d) by when Government will complete sanctioned houses and hand them over to
the beneficiaries?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRIHARDEEP SINGH PURI): (a) to (c) Under the Pradhan Mantri AwasYojana
(Urban) [PMAY (U)], Government of India does not fix any target for year-wise
construction of houses in a State/Union Territory (UT). Houses under PMAY (U) are
sanctioned for eligible beneficiaries based on the project proposals submitted to the
Ministry of Housing and Urban Affairs with due approval of the State/UT Governments.
States/UTs are required to undertake a demand assessment and validate the same to
determine the actual requirement of houses to be built under PMAY (U) during the period
of Housing for All Mission by the year 2022.

At present, the assessed demand for houses in Karnataka under PMAY (U) is 12.28
lakh of which 5.82 Jakh houses have been sanctioned. District-wise sanctioned and
completed houses under the schemes of PMAY (U) during the years 2016-17, 2017-18 and
2018-19 in the State of Karnataka is given in the Statement (See below). The State
Government of Karnataka has been requested to submit further proposals in 2019-20 to
saturate their housing demand under PMAY (U).

(d) Projects sanctioned under PMAY (U) are implemented by the State Government
through Urban Local Bodies/Implementing Agencies. The tentative time schedule for
completing construction of the houses in the projects varies from 12 months to 24 months
as mentioned in the respective Detailed Project Reports (DPRs) approved by the State
Government. For expediting completion of the sanctioned houses and handing over the
houses to the beneficiaries, the State Governments are advised to adhere to the timelines
mentioned in the DPRs so that the goal of “Housing for All by 2022' is achieved.

Statement

District-wise houses sanctioned and completed during last three
years under PMAY(U) in the State of Karnataka

Sl. No.  District Houses (Nos)
2016-17 2017-18 2018-19
Sanct- Comp- Sanct- Comp- Sanct- Comp-
ioned leted ioned leted ioned leted
1 2 3 4 5 6 7 8

1. Bagalkot 5,559 321 3974 1,800 6606 5175
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1 2 3 4 5 6 7 8
2 Ballari 7,340 284 15,392 2434 17,762 6,758
3 Belagavi 7927 582 7114 3,226 16,697 8,377
4 Bengaluru Rural 2,205 1,033 11,180 8,748 11006 8,604
5 Bengaluru Urban 3215 3003 113330 1523 5989 3595
6 Bidar 3262 245 746 474 18433 3346
7 Bijapur 2,525 176 1,664 490 4304 1,739
8 Chamarajnagar 918 152 2,643 330 1444 2169
9  Chikkaballapur 1,813 9 578 580 2522 1,028
10 Chikkamagaluru 289 26 2,596 141 1,872 8%
11 Chitradurga 2,543 696 9,285 1,430 3991 2580
12 Dakshina Kannada 1,913 223 2,678 811 1554 1,698
13 Davanagere 3,252 517 3,104 1175 4711 2513
14 Dharwad 1,250 566 5,039 1,937 8291 3015
15 Gadag 10,240 320 7,368 1,716 3708 1832
16 Hassan 2,601 43 3,273 806 4192 1258
17 Haveri 2,044 248 5,569 781 3532 2173
18 Kalaburagi 2,253 1,238 7532 2,426 20,247 4,085
19 Kodagu 428 27 12 136 678 382
20 Kolar 1,245 302 2,064 837 2332 1,301
21 Koppal 2,206 57 1,291 702 5435 2,823
2 Mandya 889 153 1,999 384 254 1143
23 Mysuru 3119 405 14,190 1,013 8527 6579
24 Raichur 4,700 593 2,211 1,588 9298 3628
2 Ramanagara 1,052 24 4478 472 5,348 2,310

26 Shivamogga 1,608 236 8,337 770 6071 1817




Written Answers to [26 June, 2019] Unstarred Questions 157

1 2 3 4 5 6 7 8

27 Tumakuru 202 1,781 3,039 1,006 7,024 1,907

28 Udupi 613 & 856 477 808 810

29 Uttara Kannada 1376 T4 3,276 224 7151 1461

0 Vijayapura 33863 150 3279 845 8420 6,035
(Bijapur)

31 Yadgir 1912 43 996 451 5860 2350
ToTAL 84,362 13689 249,093 39,733 204067 93,885

Problem of slum pockets in the Smart City Mission

541. SHRI MAHESH PODDAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that the unorganized slum pockets are becoming hurdle in
the Smart City Mission in the selected 100 cities for this project;

(b) if so, the details of those cities having such issues thereof;

(c) whether Government has taken any step to overcome this issue and develop
those cities as Smart Cities; and

(d) ifso, the details of such actions in the selected Smart Cities including Ranchi in
Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Under the Smart Cities Mission, 27
cities out of selected 100 cities, have proposed a total of 41 slum redevelopment projects at
an estimated cost of ¥ 3,797 crore. Details of these projects, their estimated costs and
current status are given in the Statement (See below). “ Land” and “ colonisation” being State
subjects, State Governments issue policies/guidelines for slum redevelopment. No specific
guidelines for rehabilitation of the people living in slums for acquisition of land have been
issued under the Smart Cities Mission. However, under Pradhan Mantri Awas Yojana -
Urban (PMAY-U), one of the verticals is related to slum redevelopment. When such projects
are included as a part of the Smart City Proposals (SCPs) under convergence, benefits
provided under PMAY-U are utilised by the concerned Smart Cities. The Ranchi Smart City
has informed that they do not have any slum pocket and Heavy Engineering Corporation
Ltd. (HEC) have transferred encumbrance free land for Area Based Development (ABD) of
Ranchi Smart City Project at Dhurwa.



Statement

Details of Slum Development Projects under Smart Cities

Mission

SI. No.State Name City Name Project Name Estimated cost Current status
(X in crore)
1 2 3 4 5 6
1 Andaman and  Port Blair 80 No. dwelling units to be constructed in Ward 484 DPR Under Preparation
Nicobar Islands No. 2. All basic facilities to be provided in the slum.
2 Andhra Pradesh Kakinada Smart community initiative - Development of slums 20.00 DPR Under Preparation
3 Bhagalpur Urban Poor and Slums 5150 DPR Under Preparation
4 Bihar Sharif ~ Alleviation of Urban slums 0.01 DPR Under Preparation
5 Bihar Muzaffarpur  Slum Information System 110 DPR Under Preparation
6 Muzaffarpur  In-situ upgradation of slums 45.00 DPR Under Preparation
7 Muzaffarpur ~ Development of new housing for relocated slums 900  DPR Under Preparation
8 Patna Slum Free Area Based Development 12334  DPR Under Preparation
9 Chhattisgarh Bilaspur (A30) Bilasa Greens - Mini basti slum redevelopment 648.31 DPR Under Preparation

with integrated urban plaza, multi modal hub and mixed
use development
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Haryana

Karnataka

Ahmedabad
Dahod

Vadodara
Vadodara
Vadodara
Vadodara
Vadodara
Vadodara
Vadodara
Vadodara
Faridabad
Karnal

Bengaluru

Shivamogga

PPP Based Slum Rehabilitation in Junavadaj area

Slum Rehabitation; Development of Talav Bhilwad &
Harijanwaas Slum

Slum Free Area- Manjalpur Bajaniyawas
Slum Free Area- Danteswar Sainath Nagar
Slum Free Area- Sama Sanjaynagar

Slum Free Area- Ekta Nagar

Slum Free Area- Sahakar Nagar

Slum Free Area- Odd Nagar

Slum Free Area- Sanjay Nagar, Warasiya

Slum Free Area- Gotri

Smart Slum Area Retrofittment - Sant Nagar (9 Sub-projects)

ASHIANA: Slum Rehabilitation

Increasing Affordable Housing stock through slum
redevelopment/Upgradation of Civic Infrastructure -
Swatantrapallya

Slum Redevelopment

539.00
110.00

24.76
10.02
71.87
126.15
17325
9.17
23107
46.76
9.69
15.65
28.65

81.00

Work Order Issued

DPR Under Preparation

Work Completed
Work Completed
Work Completed
Work Order Issued
Work Order Issued
Work Order Issued
Work Order Issued
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0] SI9MSUY USNILIM

[6T02 ‘aunt 9z]

suonsand) pateisun

65T



2 3 4 5 6

24 Kerala Kochi Integrated redevelopment of slum housing 141.40 DPR Under Preparation

2 Madhya Pradesh Indore Slum Housing Lodha Colony and Sethi Nagar (960 units) 7440  Tender Issued

26 Indore Construction of Houses of and Development of Infrastructure 17370  Work Order Issued
for identified slum localities in Indore M.P. under PMAY at
Bada Bangarda Budhania and Bada Bangarda Extention.

27 Indore Construction of Houses of and Development of Infrastructure 9594  Work Order Issued
for identified slum localities in Indore M.P. under PMAY
at Bhuri Tekri, Indore.

28 Indore Slum Beautification in various zones and wards at 16 1058  Work Order Issued
Locations, Indore

) Indore Construction of houses and Development of infrastrcture for 9353  Work Order Issued
slum localities in Indore Under PMAY at Sanawadia Part A
near Progressive Education School

30  Maharashtra Nashik Project Niwas-Slum development 30.82 DPR Under Preparation

31  Nagaland Kohima Area Redevelopment strategy - In situ slum upgradation - 92.63 DPR Under Preparation

Slum rehabilitation and rejuvenation of the old houses
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Puducherry

Sikkim

Telangana

Uttar Pradesh

Puducherry

Namchi
Karimnagar

Warangal

Agra

Aligarh
Bareilly
Jhansi
Jhansi

Lucknow

Housing for Slum (Housing for 1750 dwelling units
including 350 units planned at Chinnayapuram and
Jaffarbai Thottam, Kumaragurupallam, Distillery Quarters &
Other sites)

Infrastructure Works & Facilities at Slums
Slum rehabilitation

Housing for existing HHSs living in Kachha & Semi
Pucca Houses in slum area

Rebuilding livelihoods and upgrading slums-
Redevelopment of slums

Development of 9 Slums Area

Slum Re-Development policy based on trading of FA.R.

217.88

15.00
156.00

100.00

116.30

39.00

2.00

construction of Dwelling Units in 7 slums achiving 100% coverage 45.00

Construction of individual toilets in slumps HHs

Infrastructure works and facilities at slums

127

1140

DPR Under Preparation

DPR Under Preparation
DPR Under Preparation

DPR Under Preparation

Work Order Issued

DPR Under Preparation
DPR Under Preparation
DPR Under Preparation
DPR Under Preparation

DPR Under Preparation
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Development of Smart Cities in Andhra Pradesh and Telangana

542. SHRI T.G. VENKATESH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) the status of the execution of the development of Smart Cities in the country,
particularly in the States of Andhra Pradesh and Telangana;

(b) whether any review has been conducted on the pace of execution of the project,
if o, the details thereof;

(c) whether the work is going as per the scheduled time-frame, if not, the reasons
therefor; and

(d) the steps being taken by Government in expediting the completion of the
execution of the Smart Cities in the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The State-wise and city-wise status of the
projects, including States of Andhra Pradesh and Telangana, is given in the Statement
(See below).

(b) to (d) The implementation of the projects is being done by a City level Special
Purpose Vehicle (SPV), a Limited Company incorporated under the Companies Act, 2013 in
which the State/UT and the Urban Local Body (ULB) are promoters having 50:50 equity
shareholding. The SPV is to comply with all the regulatory/monitoring mechanisms set out
in the Companies Act and also plans, appraises, approves, releases funds, implements,
manages, operates and monitors the smart City Development projects. In addition, the
Government of India is regularly interacting with the States/Smart Cities at various levels to
assess the progress and address any issues being faced in implementation of the projects.
The pace of implementation of the Mission has increased substantially during the last one
year. There is a 292% increase in projects tendered, 367% increase in projects under implemen-
tation/completed and 563% increase in the projects completed.

Statement
(Rincrore)
State/City Tender Issued Work Order Issued Work Completed
No of Amo- No of Amo- Noof  Amo-
Projects unt Projects unt Projects  unt
1 2 3 4 5 6 7
Andaman and Nicobar 0 0 0 0 2 1433

Islands
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1 2 3 4 5 6 7
Port Blair 0 0 0 0 2 1433
AndhraPradesh 24 883.83 134 6635.27 51 75285
Amaravati 1 0 5 2046.05 0 0
Kakinada 6 280.16 2 1012.80 21 42091
Tirupati 13 266.66 L2 154454 7 318
Vishakhapatnam 4 337.00 3 2031.88 23 32876
Arunachal Pradesh 0 0 2 171.89 0 0
Itanagai 0 0 1 90.00 0 0
Pasighat 0 0 1 81.89 0 0
Assam 4 497.82 5 3393 2 5.00
Guwahati 4 497.82 5 3393 2 5.00
Bihar 26 994.08 R 2057.99 7 50254
Bhagalpur 3 535.24 4 498.75 5 1239
Biharsharif 10 160.08 3 224,02 0 0
Muzaffarpur 8 22369 3 205.24 1 0.15
Patna 5 75.07 20 1129.98 1 490.00
Chandigarh 12 1106.38 n 100.30 13 16799
Chandigarh 12 1106.38 n 100.30 13 16799
Chhattisgarh 2 543.44 52 1157.18 41 21148
Bilaspur 5 88.47 n 631.45 1 3.76
Naya Raipur 1 147 1 10.00 1 15800
Raipur 15 45350 40 515.73 0 4972
Dadraand Nagar Haveli 0 0 0 0 0 0
Silvassa 0 0 0 0 0 0
Damanand Diu 4 49191 3 5318 1 0.29
Diu 4 49191 3 5318 1 0.29
Delhi 6 152.00 n 822.94 79 30393
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1 2 3 4 5 6 7
New Delhi Municipal 6 152.00 n 822.94 79 30393
Council
Goa 4 4368 10 33431 8 1403
Panaji 4 43.68 10 33431 8 1403
Gujarat 76 4671.38 119  8769.60 121 313834
Ahmedabad 10 611.76 3 3121.74 26 1035.71
Dahod 17 545.20 7 29219 6 541
Gandhinagar 8 11343 9 28151 2 7.84
Rajkot 17 2303.89 15 125375 6. 8104
Surat 10 621.36 2%  2559.36 49 1067.451
Vadodara 14 475.74 24 126105 R 94089
Haryana 14 492.98 17 604.76 3 271
Faridabad 3 30.64 14 595.19 3 271
Karnal u 462.34 3 957 0 0
Himachal Pradesh 1 150 13 183.88 2 3186
Dharamshala 0 0 8 4503 2 3186
Shimla 1 150 5 138.85 0 0
Jammu and Kashmir 7 378.34 n 224.74 0 0
Jammu 1 17.00 2 215.86 0 0
Srinagar 6 361.34 9 8.88 0 .0
Jharkhand 1 586.46 21 2564.06 1 3938
Ranchi 1 586.46 21 2564.06 1 3938
Karnataka 168 4755.60 276 774211 110 72650
Belagavi %6 1001.05 3 993.64 46 497.00
Bengaluru 8 296.50 14 119233 0 0
Davanegere 14 309.48 47 1340.93 13 8340
Hubbaili-Dharwad 2 1167.13 29 863.63 6 3.69
Mangaluru 2 1116.92 R 685.13 4 6.09
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1 2 3 4 5 6 7
Shivamogga 20 460.77 4 848.34 8 2566
Tumakuru 40 403.75 T 181811 33 110.66
Kerala 40 830.94 24 557.29 3 2978
Kochi K3 750.20 15 364.44 3 2978
Thiruvananthapuram 4 80.74 9 192.85 0 0
Lakshadweep 0 0 3 7.70 0 0
Kavaratti 0 0 3 7.70 0 0
Madhya Pradesh 78 741122 265 903933 129 240585
Bhopal 6 3139.68 4 1729.75 25 1305.88
Gwalior 17 595.48 27 719.06 18 34743
Indore 36 318294 110 3152.01 48 17371
Jabalpur n 192.77 36 519.29 23 39123
Sagar 0 0 12 1051.83 0 0
Satna 6 208.30 n 334.25 0 0
Ujjain 2 92.05 2 1533.14 15 187.60
Maharashtra 62 1035793 125 6715.17 5 1409.78
Aurangabad 1 5.00 5 425.68 1 052
Kalyan-Dombivali 7 890.96 5 226.60 1 1.88
Nagpur 2 7797 5 1357.74 2 52129
Nashik 14 1142.31 15 787.07 21 44117
Pimpri-Chinchwad 4 117.03 16 1081.73 0 0
Pune 19 2420.32 K1l 1235.84 12 38101
Solapur u 1477.34 15 392.69 14 1803
Thane 4 4227.00 3 1207.82 5 4588
Manipur 13 170.75 4 275.16 0 0
Imphal 13 170.75 4 275.16 0 0
Meghalaya 0 0 0 0 0 0
Shillong 0 0 0 0 0 0
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1 2 3 4 5 6 7
Mizoram 2 2.00 12 212.25 0 0
Aizawl 2 200 12 21225 0 0
Nagaland 2 59.28 6 237.96 5 11817
Kohima 2 59.28 6 237.96 5 11817
Odisha 9 1700.62 27 3246.20 5 2345
Bhubaneshwar 3 1201.72 21 2872.09 4 2339
Rourkela 6 498.90 6 37411 1 0.06
Puducherry 1 158 7 4983 1 1260
Puduclierry 1 158 7 49.83 1 1260
Punjab 13 702.36 2 802.11 2 881
Amritsar 6 44472 5 138.36 1 6.17
Jalandhar 4 138.99 5 136,51 0 0
Ludhiana 3 118.65 12 527.24 1 264
Rajasthan 57 1454.93 117 3159.13 69 64048
Ajmer n 70.17 40 706.21 28 12699
Jaipur 19 382.80 3 812,51 13 26429
Kota 13 792.75 15 494,32 15 21626
Udaipur 14 209.21 3 1146.09 13 3294
Sikkim 9 46359 16 649.80 1 764
Gangtok 6 40859 5 214.75 0 0
Namchi 3 55.00 n 435.05 1 764
Tamil Nadu 49 1857.25 211 9805.80 49 44777
Chennai 6 355.19 19 46318 12 5460
Coimbatore 3 163.19 52 1210.64 14 86.78
Erode 3 264.27 10 72395 0 0
Madurai 1 102.00 12 493.46 1 1200
Salem 5 2046 P& 797.55 8 3240
Thanjavur 4 147 19 430.11 1 5295
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1 2 3 4 5 6 7
Thoothukudi 2 125.35 15 342.68 n 10.28
Tiruchirapalli 3 4377 9 839.66 0 0
Tirunelveli 7 168.78 19 1000.53 0 0
Tiruppur 4 373.08 18 2053.94 0 0
\ellore n 233.69 15 1450.10 2 19876
Telangana 21 638.38 15 202.19 5 49169
Karimnagar 5 28551 2 1143 0 0
Greater Warangal 16 352.87 13 190.76 5 49169
Tripura 7 39.68 24 362.87 8 582
Agartala 7 39.68 24 362.87 8 582
Uttar Pradesh 43 2743.56 273 713397 118 3332.84
Agra 1 160.00 33 1455.26 20 52415
Aligarh 10 165.02 17 891.83 4 6765
Allahabad 1 6.45 127 651.99 4 24895
Bareilly 2 142.94 4 27.82 0 0
Jhansi 12 1760.30 6 566.70 12 35768
Kanpur 8 32244 20 1865.24 11 52146
Lucknow 6 67.21 Ry 59040 19 34153
Moradabad 0 0 0 0 0 0
Saharanpur 0 0 0 0 0 0
Varanasi 3 119.20 3 1084.73 48 127142
Uttarakhand 2 459.45 10 104.42 0 0
Dehradun 2 459.45 10 104.42 0 0
West Bengal 12 29.74 13 20.37 4 110
New Town Kolkata 2 29.74 13 2037 4 110
GRAND ToTAL 798  44522.66 1895  74037.69 896 14847.01

(Data as on 19 June 2019)
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Financial assistance to Smart Cities Mission

543. SHRI MD. NADIMUL HAQUE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the financial assistance allotted, released and utilised under the Smart Cities
Mission by Government during the last three years, year-wise, city-wise details, thereof;

(b) the city-wise details of the projects completed under the Smart Cities Mission,
so far;

(c) the projects currently under implementation under the Smart Cities Mission,
State/UT-wise details thereof; and

(d) the city-wise details of Special Purpose Vehicles (SPVs) and Smart City
Advisory Forums formed under the scheme, so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The city-wise and year-wise details of funds
released to Smart Cities during the last 3 years and the Status of utilization is given in the
Statement-1 (See below).

(b) and (c) The details of Tenders/Work Orders issued and Work Completed by the
Smart Cities is given in the Statement-I1 (See below).

(d) Al 100 Smart Cities selected under the Smart Cities Mission have formed their
Special Purpose Vehicles (SPVs) and Smart City Advisory Forums.

Statement-I

City-wise and year-wise release of funds to Smart Cities during the last three
years and status of utilization.

Details as on 19 June 2019

(Rincrore)
City Total Total Total Total Total Amo-
during during during during Rele- unt
2016-17 2017-18  2018-19  2019-20 ased utilized
since 2015
1 2 3 4 5 6 7
Agartala 63 131 0 0 19 4027

Agra 0 109 85 0 196 8684
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1 2 3 4 5 6 7
Ahmedabad 194 0 B B 294 19315
Aizawl 0 0 5 0 60 199
Ajmer R 102 0 0 196 8870
Aligarh 0 19 & 0 110  11.06
Allahabad 0 19 175 0 19 74.27
Amaravati 0 18 372 0 30 37921
Amritsar 0 27 3l 0 60 1152
Aurangabad R 102 0 0 1%  17.38
Bareilly 0 0 58 0 60 151
Belagavi 194 0 0 0 19% 4611
Bengaluru 0 0 58 0 58 496
Bhagalpur 63 131 0 0 19% 1108
Bhopal 8 0 B 0 294 289.00
Bhubaneswar 6 0 0 0 196  196.00
Bihar Sharif 0 0 5 0 60 5.00
Bilaspur 0 18 3 0 58 9.09
Chandigarh 71 123 0 0 196 2899
Chennai 183 0 0 196  166.03
Coimbatore 188 6 0 0 19 15412
Dahod 0 17 167 0 19 1274
Davanagere 194 0 0 0 196  66.57
Dehradun 0 18 40 0 60 6.15
Dharamshala 188 6 0 0 196 4576
Diu 0 0 108 0 110 0.79
Erode 0 0 194 0 196 7051
Faridabad R 102 0 % 1%  67.27
Gandhinagar 0 18 D0 0 110 3697
Gangtok 0 17 177 0 194 47.73
Guwahati 189 5 0 0 196 1537
Gwalior R 102 0 0 196 3319
Hubli-Dharwad 0 109 & 0 1% 944




170  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
Imphal 0 109 6 0 117 370
Indore 8 0 0 R 294 196.00
Itanagar 0 0 58 0 58 0.39
Jabalpur 194 0 0 0 196  196.00
Jaipur 8 0 0 0 196 11407
Jalandhar 0 27 3 0 60 1293
Jammu 0 18 40 0 60 1500
Jhansi 0 %6 2 0 60 456
Kakinada 6 0 R 0 294 196.00
Kalyan-Dombivali R 102 0 0 19 1407
Kanpur 0 109 8 0 196 11650
Karimnagar 0 18 40 0 60 0.82
Karaal 0 17 4 0 60 158
Kavaratti 0 0 58 0 60 0.28
Kochi 14 0 0 0 19% 8.49
Kohima 0 109 6 0 117 5351
Kota a 103 0 0 196  69.04
Lucknow 66.2 1278 0 0 196 8281
Ludhiana 1% 0 0 0 19%6 2610
Madurai 0 109 8 0 196 4367
Mangaluru 0 109 6 0 117 1520
Moradabad 0 0 58 0 60 104
Muzaffarpur 0 17 4 0 60 592
Nagpur 7] 102 0 0 196 16248
Namchi 0 109 8 0 196 15546
Nashik R 102 0 0 196 24.26
Naya Raipur 0 18 104 0 122 2940
NDMC 194 0 0 0 196 11951
New Town Kolkata 0 0 58 0 60 1696
Panaji 0 1102 838 0 196 9850
Pasighat 0 18 40 0 60 2.00
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1 2 3 4 5 6 7
Patna 0 18 176 0 194 9.22
Pimpri-Chinchwad 0 18 176 0 19% 2419
Port Blair 194 0 0 0 1% 9.23
Puducherry 0 % 3 0 103 223
Pune 194 0 0 0 196 115.78
Raipur 945 995 0 0 19%6 6911
Rajkot 0 19 175 0 196 5819
Ranchi R 102 0 0 294 196.00
Rourkela 0 188 6 0 196 1837
Sagar 0 18 65 0 & 1437
Saharanpur 0 17 41 0 60 0.81
Salem 0 109 & 0 196  99.08
Satna 0 18 176 0 196 1065
Shillong 0 0 53 0 5% 0.73
Shimla 0 18 40 0 5 231
Shivamogga 0 109 8 0 19% 1305
Silvassa 0 0 102 0 104 0.70
Solapur 194 0 0 0 19% 4704
Srinagar 0 18 40 0 58 1200
Surat 194 0 9% 9% 392 29112
Thane 62 132 0 10 196  56.74
Thanjavur 0 109 8 0 196 6145
Tiruvanantapuram 0 18 176 0 194 477
Thoothukudi 0 18 176 0 196 1390
Tiruchirappalli 0 18 176 0 196 4550
Tirunelveli 0 18 176 0 19% 6193
Tirupati R 102 0 0 196 4384
Tiruppur 0 18 176 0 19% 3613
Tumakuru 0 109 8 0 196 3488
Udaipur 348 0 0 0 196 14402
Ujjain ® 102 0 0 19 10202
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1 2 3 4 5 6 7
Vadodara 0 109 8 0 196 105.00
Varanasi 0 109 8 0 19 7040
\ellore 0 109 8 0 19% 7200
Visakhapatnam 8 0 R 0 294 27320
Warangal R 0 6 0 100 1852
# Cities not selected
Amrawati # 2 0.65
Bidhannagar # 2 200
Dindigul # 2 0.00
Durgapur # 2 0.56
Ghaziabad # 2 0.60
Greater Mumbai # 2 0.00
Haldia # 2 2.00
Merrut /Rae Bareilly # 2 0.00
Rampur # 2 0.21
ToTAL 44885 44955 5854.8 402 16622 6159.52
Statement-11
The Details of Tenders/Work Orders issued and work completed
by the Smart Cities
(Rincrore)

State/City Tender Issued Work Order Issued Work Completed

No of Amo- No of Amo- No of  Amo-

Projects unt Projects unt Projects  unt
1 2 3 4 5 6 7
Andaman and Nicobar 0 0 0 0 2 1433
Islands
Port Blair 0 0 0 0 2 1433
Andhra Pradesh 24 883.83 134 6635.27 51 75285

Amaravati 1 0 25 2046.05 0 0
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1 2 3 4 5 6 7
Kakinada 6 280.16 2 1012.80 21 42091
Tirupati 13 266.66 L2 154454 7 318
Vishakhapatnam 4 337.00 3 2031.88 23 32876
Arunachal Pradesh 0 0 2 171.89 0 0
Itanagar 0 0 | 90.00 0 0
Pasighat 0 0 1 81.89 0 0
Assam 4 497.82 5 3393 2 5.00
Guwahati 4 497.82 5 3393 2 5.00
Bihar 26 994.08 R 2057.99 7 50254
Bhagalpur 3 535.24 4 498.75 5 1239
Biharsharif 10 160.08 3 224,02 0 0
Muzaffarpur 8 22369 3 205.24 1 0.15
Patna 5 75.07 20 1129.98 1 490.00
Chandigarh 12 1106.38 n 100.30 13 16799
Chandigarh 12 1106.38 n 100.30 13 16799
Chhattisgarh 2 543.44 52 1157.18 41 21148
Bilaspur 5 88.47 n 631.45 1 3.76
Naya Raipur 1 147 1 10.00 1 15800
Raipur 15 45350 40 515.73 0 4972
Dadra and Nagar Haveli 0 0 0 0 0 0
Silvassa 0 0 0 0 0 0
Daman and Diu 4 49191 3 5318 1 0.29
Diu 4 49191 3 5318 1 0.29
Delhi 6 152.00 n 82294 79 30393
New Delhi Municipal 6 152,00 n 822.94 79 30393
Council

Goa 4 4368 10 334.31 8 1403
Panaji 4 4368 10 334.31 8 1403
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1 2 3 4 5 6 7
Gujarat 76 4671.38 119  8769.60 121 313834
Ahmedabad ,10 611.76 3 3121.74 26 1035.71
Dahod 17 545.20 7 29219 6 541
Gandhinagar 8 11343 9 28151 2 7.84
Rajkot 17 2303.89 15 125375 6 8L04
Surat 10 621.36 26 2559.36 49 1067.45
Vadodara 14 475.74 24 1261.05 2 94089
Haryana 14 492.98 17 604.76 3 271
Faridabad 3 30.64 14 595.19 3 271
Karnal n 462.34 3 957 0 0
Himachal Pradesh 1 150 13 183.88 2 3186
Dharamshala 0 0 8 4503 2 3186
Shimla 1 150 5 138.85 0 0
Jammu and Kashmir 7 378.34 n 224.74 0 0
Jammu 1 17.00 2 215.86 0 0
Srinagar 6 361.34 9 8.88 0 0
Jharkhand 1 586.46 27 2564.06 1 3938
Ranchi 1 586.46 27 2564.06 1 3938
Karnataka 168 4755.60 276 774211 no 72650
Belagavi 6 1001.05 3 99364 46 497.00
Bengaluru 8 296.50 14 119233 0 0
Davanegere 14 309.48 47 1340.93 13 8340
Hubballi -Dharwad 21 1167.13 29 863.63 6 3.69
Mangaluru 29 1116.92 R 685.13 4 6.09
Shivamogga 20 460.77 41 848.34 8 2566
Tumakuru 40 403.75 7 181811 B 11066
Kerala 40 83094 24 557.29 3 2978
Kochi RS 750.20 15 364.44 3 2978
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1 2 3 4 5 6 7
Thiruvananthapuram 4 80.74 9 192.85 0 0
Lakshadweep 0 0 3 7.70 0 0
Kavaratti 0 0 3 7.70 0 0
Madhya Pradesh 78 741122 265 903933 129 2405.85
Bhopal 6 3139.68 4 1729.75 25 130588
Gwalior 17 595.48 27 719.06 18 34743
Indore 36 318294 110 3152.01 48 17371
Jabalpur n 192.77 36 519.29 23 39123
Sagar 0 0 12 1051.83 0 0
Satna 6 208.30 u 334.25 0 0
Ujjain 2 92.05 2 1533.14 15 187.60
Maharashtra 62 1035793 125 6715.17 5 1409.78
Aurangabad 1 5.00 5 425.68 1 052
Kalyan-Dombivali 7 890.96 5 226.60 1 1.88
Nagpur 2 7797 5 1357.74 2 52129
Nashik 14 1142.31 15 787.07 21 44117
Pimpri-Chinchwad 4 117.03 16 1081.73 0 0
Pune 19 2420.32 K1l 1235.84 12 38101
Solapur u 1477.34 15 392,69 14 1803
Thane 4 4227.00 3 1207.82 5 4588
Manipur 13 170.75 4 275.16 0 0
Imphal 13 170.75 4 275.16 0 0
Meghalaya 0 0 0 0 0 0
Shillong 0 0 0 0 0 0
Mizoram 2 200 12 212.25 0 0
Aizawl 2 200 12 212.25 0 0
Nagaland 2 59.28 6 237.96 5 11817
Kohima 2 59.28 6 237.96 5 11817
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1 2 3 4 5 6 7
Odisha 9 1700.62 27 3246.20 5 2345
Bhubaneshwar 3 1201.72 21 2872.09 4 2339
Rourkela 6 498.90 6 37411 1 0.06
Puducherry 1 158 7 49.83 1 1260
Puducherry 1 158 7 49.83 1 1260
Punjab 13 702.36 2 802.11 2 881
Amritsar 6 44472 5 138.36 1 6.17
Jalandhar 4 138.99 5 136,51 0 0
Ludhiana 3 118.65 12 527.24 1 264
Rajasthan 57 1454.93 117 315913 69 64048
Ajmer n 70.17 40 706.21 28 12699
Jaipur 19 382.80 3 81251 13 26429
Kota 13 .7192.75 15 494.32 15 216.26
Udaipur 14 209.21 3 1146.09 13 3294
Sikkim 9 46359 16 649.80 1 764
Gangtok 6 40859 5 214.75 0 0
Namchi 3 55.00 n 435.05 1 764
Tamil Nadu 49 1857.25 211 9805.80 49 44777
Chennai 6 355.19 19 46318 12 5460
Coimbatore 3 163.19 52 1210.64 14 86.78
Erode 3 264.27 10 72395 0 0
Madurai 1 102.00 12 493.46 1 1200
Salem 5 2046 23 797.55 8 3240
Thanjavur 4 147 19 43011 1 529
Thoothukudi 2 125.35 15 34268 n 1028
Tiruchirapalli 3 4377 9 839.66 0 0
Tirunelveli 7 168.78 19 1000.53 0 0
Tiruppur 4 373.08 18 205394 0 0
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1 2 3 4 5 6 7
\ellore n 233.69 15 1450.10 2 19876
Telangana 2 638.38 15 202.19 5 49169
Karimnagar 5 28551 2 1143 0 0
Greater Warangal 16 352.87 13 190.76 5 49169
Tripura 7 39.68 24 362.87 8 582
Agartala 7 39.68 24 362.87 8 582
Uttar Pradesh 43 274356 273 713397 118 333284
Agra 1 160.00 33 1455.26 20 52415
Aligarh 10 165.02 17 891.83 4 6765
Allahabad 1 6.45 127 651.99 4 24895
Bareilly 2 142.94 4 27.82 0 0
Jhansi iV 1760.30 6 566.70 12 35768
Kanpur 8 32244 20 1865.24 11 52146
Lucknow 6 67.21 R 59040 19 34153
Moradabad 0 0 0 0 0 0
Saharanpur 0 0 0 0 0 0
Varanasi 3 119.20 3 1084.73 48 127142
Uttarakhand 12 45945 10 104.42 0 0
Dehradun 2 459.45 10 104.42 0 0
West Bengal 12 29.74 13 20.37 4 110
New Town Kolkata 2 29.74 13 2037 4 110
GRAND ToTAL 798  44522.66 1895  74037.69 896 14847.01

MIS Data as on 19 June 2019.
Smart Cities project in Tamil Nadu

544. DR. R. LAKSHMANAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of the status of Smart Cities project in the State of Tamil Nadu;

(b) the details of the funds that have been allocated to Smart Cities project in the
State of Tamil Nadu;
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(c) whether any time-frame has been fixed to complete each project;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total of eleven Smart Cities have been
selected from State of Tamil Nadu under Smart Cities Mission for development as Smart
Cities through a nation-wide competition. As on 18th June 2019, 309 projects worth ¥ 12,111
crore have been tendered and 260 projects worth ¥ 10,254 crore have been grounded/
completed, in Tamil Nadu.

The details of Smart Cities project in the State of Tamil Nadu is as given below:-

(Rincrore)
Sl. No. State/City Tender Issued Work Order Issued Work Completed
No of Amo- No of Amo- No of  Amo-
Projects unt Projects unt Projects  unt
1. Chennai 6 355 19 463 12 55
2. Coimbatore 3 163 52 1211 14 87
3. Erode 3 264 10 724 - -
4. Madurai 1 102 12 493 1 12
5. Salem 5 20 23 798 8 2
6. Thanjavur 4 7 19 430 1 53
7. Thoothukudi 2 125 15 343 n 10
8. Tiruchirappalli 3 44 9 840 - -
9. Tirunelveli 7 169 19 1001 - -
10. Tiruppur 4 373 18 2054 - -
11. \ellore n 234 15 1450 2 199
TotaL 49 1857 211 9806 49 448
Source: MIS

(b) A total amount of ¥ 2,158 crore has been released under the Smart Cities
Mission to the Government of Tamil Nadu by the Government of India.
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(c) to (e) The progress of implementation of the Mission depends on the date of the
selection of the Smart City. After selection, it takes around 12-18 months to set up Special
Puipose Vehicle (SPV), procure Project Management Consultants (PMC), hire human
resources, call tenders and issue work orders. The implementation plan is given by the
Smart Cities in their Smart City Proposals. The timeline for completion of projects is as

follows:

. Round 1 cities - 2019-20 to 2020-21

* Round 2 (including Fast Track cities) 2019-20 to 2021-22
*  Round 3 cities - 2020-21 to 2021-22

. Round 4 cities - 2020-21 to 2022-23

Metro rail network in Rajasthan

545. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the Central Government has approved construction of metro rail net-
work in Rajasthan;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has sanctioned any financial assistance to the State Gov-
ernment for this purpose; and

(d) if so, the details thereof and if not, the reasons therfor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) The Central Government approved
Jaipur Metro Rail Project Phase -1 in 2013 for a route length of 12.067 km at an estimated cost
of T 3149 crore. This was approved for implementation by a Special Purpose \ehicle (SPV)
with 50:50 equal equity participation between Central Government and State Government.
No central financial assistance has been released for this project since such SPV could not
be formed by the State Government.

Free travel for women in Delhi Metro

546. SHRIJOSE K. MANI: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether the Central Government has received any proposal for providing free
travel for women on Delhi Metro network, in which the Central Government has a key stake;
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(b) whether there have been widespread reactions on this proposal which is over-
whelmingly populist and devoid of any public welfare objective;

()  whether similar free travel facilities on public transport were experimented within
Scandinavian countries and later abandoned as unworkable; and

(d) whether free travel for women will make Delhi Metro unviable and cripple the
operations suddenly?

THE MINISTER OF STATE OF THE MINISTRY OF HOMEAFFAIRS (SHRI HARDEEP
SINGH PURI): () No, Sir.

(b) Thisrelates to Government of National Capital Territory of Delhi (GNCTD).
(¢) Nosuch information is available.

(d) Delhi Metro Rail Corporation Ltd. (DMRC) has informed that any free travel, if
not fully subsidised by Government on sustainable basis, will have serious implication on
the financial viability of the system.

Construction of Government quarters in Delhi

547. SHRIANIL DESAI: Will the MINISTER OF HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the number of Government quarters existing in Delhi for Central Government
employees;

(b) the number of employees having possession of quarters;
(c) the number of persons that are still in the waiting list; and
(d) the steps taken by Government to provide speedy accommodation to them?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) At present there are 60239 Government
quarters in General Pool Residential Accommodation (GPRA) in Delhi.

(b) 45704 Genera] Pool Residential Accommodations are occupied.
(c) 33458 employees are in waiting list for GPRAS.

(d) Government has taken various steps to augment the number of quarters for
providing accommodation to Government employees by way of construction of new resi-
dential units, outright purchase of ready-built flats and redevelopment of seven General
Poof Residential Accommodation (GPRA) colonies in Delhi.
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Status of Smart Cities project

548. SHRIPRABHAKAR REDDY VEMIREDDY: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ when was the Smart City Vision unveiled;

(b) whether itis afact that initially 100 Smart Cities were proposed to be developed
in the country;

(c) if so, by when was it conceived to convert above 100 cities into Smart Cities;

(d) the details of cities that have been converted into Smart Cities, with a particular
reference to Andhra Pradesh; and

(e) the details of each of the project that have been undertaken in the above 100
cities and status of each of the same, project-wise, with a particular reference to Andhra
Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRIHARDEEP SINGH PURI): (a) to (c) The Smart Cities Mission (SCM) was
launched on 25 June 2015 for development of 100 Smart Cities across the country. The
Smart Cities Mission Statement and Guidelines were also released at this event. Based on
an All India Competition, these Cities were selected under SCM, out of which 20 Smart
Cities were selected in Round-1 in January 2016; 13 Smart Cities in Fast Track (FT) Round
in May 2016; 27 Smart Cities in Round-2 in September 2016; 30 Smart Cities in Round-3 in
June 2017, 9 Smart Cities in Round-4 in January 2018 and 1 more city was selected in June
2018. The timeline for completion of projects is given below:

Sl. No. Cities Time-lines for completion
1 Round 1 cities 2019-20 to 2020-21
2. Round 2 (including FT cities) 2019-20 to 2021-22
3 Round 3 cities 2020-21 to 2021-22
4, Round 4 cities 2020-21 to 2022-23

(d) and (e) The progress of implementation of the Mission depends on the date of
selection of the Smart City. After selection, it takes around 12-18 months to set up Special
Purpose Vehicle (SPV), appoint Project Management Consultants (PMC), hire human re-
sources, call tenders and issue work orders. The implementation plan is given by the Smart
Cities in their Smart City Proposals. The details of tenders / work orders issued and com-
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pleted by the Smart Cities, including those in Andhra Pradesh, are given in the Statement.
[Refer to the Statement-11 appended to Answer to USQ No. 543 Part (b) and (c)]

Construction of household toilets in the country

549. SHRIRITABRATABANERJEE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the total number of household toilets in the country, built during the last five
years, the State-wise details thereof;

(b)  whether a large number of those toilets do not have running water supply; and

(c) whether Government is considering sanitation methods other than conven-
tional toilets, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The total number of household toilets built
under Swachh Bharat Mission (SBM) is given in the Statement (See below).

(b) As per SBM (Urban) guidelines. Urban Local Bodies (ULBS) have to ensure
that all household toilets constructed are built in tandem with water supply arrangements
in ULBs. Beneficiary households will be responsible for the operation and maintenance of
the household toilets. In rural areas, as per swachhata status report 2016, published by
National Sample Survey Office, 93.9% of the rural households having toilet had access to

water for use in toilets.

(c) Government of India is considering all the safe sanitation methods including

conventional toilets.
Statement

Details of Construction of Household Toilets in the Country as on 15.06.2019

SI. No. States Household toilets constructed under
Swachh Swachh Total
Bharat Mission Bharat Mission
(Urban) (Gramin)
1 2 3 4 5
1 Andaman and Nicobar Islands 336 18535 18871

2. Andhra Pradesh 242811 3938588 4181399
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1 2 3 4 5
3 Arunachal Pradesh 8637 129805 138442
4. Assam 55043 3238660 3293703
5. Bihar 317495 11145787 11463282
6. Chandigarh 6117 0 6117
7. Chhattisgarh 325050 3332731 3657781
8. Dadra and Nagar Haveli 1181 18758 19939
9. Daman and Diu 702 1600 2302
10. NCT of Delhi 483 0 483
11. Goa 1408 28637 30045
12.  Gujarat 560046 3305315 3865361
13. Haryana 62580 692469 755049
14. Himachal Pradesh 4385 201074 205459
15. Jammu and Kashmir 41286 1119457 1160743
16.  Jharkhand 216091 3417601 3633692
17. Karnataka 314826 4200724 4515550
18. Kerala 29578 238713 268291
19. Madhya Pradesh 534929 6573830 7108759
20. Maharashtra 682860 5766501 6449361
21, Manipur 19149 250876 270025
22, Meghalaya 1080 219490 220570
23. Mizoram 2972 36921 39893
24, Nagaland 9300 130781 140081
25.  Odisha 119196 5739438 5858634
26. Puducherry 4587 28002 32589
21. Punjab 100412 318234 418646
28. Rajasthan 360326 7805275 8165601
29.  Sikkim 1066 9006 10072

30. Tamil Nadu 492130 5292953 5785083
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1 2 3 4 5
3L Telangana 148643 2914205 3062848
32.  Tripura 17350 298309 315659
33 Uttar Pradesh 781667 17810983 18592650
34. Uttarakhand 16901 519614 536515
35, West Bengal 282542 6280815 6563357
ToTtaL 57,63,170 9,50,23,687 10,07,86,857

Houses provided under PMA(U)

1550. SHRI SURENDRA SINGH NAGAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@) whether it is a fact that Government is lagging behind in the target plan of
providing houses to urban poor under Pradhan Mantri Awas Yojana (Urban) [PMAY (U)];

(b) if so, the reasons therefor and by when Government has targeted to provide
Housing for All and by when Government would achieve its target; and

(c) if not, the total number of houses provided to urban, poor by Government till
now, and the target fixed for providing houses to the remaining beneficiaries?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) No, Sir. Under the Pradhan Mantri
Awas Yojana (Urban) [ PMAY (U)], against an assessed demand of around 1.0 crore houses
in urban areas of the States/UTs, 81.03 lakh houses have so far been sanctioned, of which
47.58 lakhs houses have been grounded for construction and 26.08 lakh have been
completed.

In order to achieve the goal of “Housing for All” by the year 2022, States/UTs have
been requested to strategize fast tracking in submission of project proposal to cover the
remaining beneficiaries well in time.

Targets under PMAY (U)

1551. MS. SAROJ PANDEY: Will the Minister of HOUSINGAND URBAN AFFAIRS
be pleased to state:

(@ the number of families without houses in urban areas that have been provided
with housing under the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] during the last
three years; and

tOriginal notice of the question was received in Hindi.
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(b) if so, the number of families without houses targeted to be provided with hous-
ing by the year 2022 by Government?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRIHARDEEP SINGH PURI): (a) and (b) In pursuance of the Government”s
vision of “Housing for All”” by 2022, the Ministry of Housing and Urban Affairs is
implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015 for
providing assistance to States/Union Territories (UTs) in addressing the housing require-
ment of the people belonging to Economically Weaker Sections (EWS), Lower Income
Group (LIG) and Middle Income Group (MIG) categories in urban areas.

The States/UTs have undertaken demand survey for assessing actual demand of
housing under the PMAY (U). The demand validated and reported so far by the States/UTs
isaround 100 lakhs.As on 17.6.2019, a total of 81,03,196houses have been approved under
PMAY (U), out of which 26,07,913have been completed and23,96,739have been occupied
by the beneficiaries.

During the last three years, a total of 73,12,953 houses have been approved under
PMAY (U), out of which 22,73,787 have been completed and 20,78,017 have been occupied
by the beneficiaries.

Development schemes for Jodhpur

1552. SHRI RAM NARAIN DUDI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has any proposal to include Jodhpur city, Rajasthan in
any of the current development schemes, if so, the name of the scheme along with the
budget allocated for the same; and

(b) the details of the scheme proposed for the drainage system, cleanliness and
beautification of the said city?

THE MINISTER OF STATE OF THE MINISTRY OFHOUSING AND URBAN
AFFAIRS (SHRIHARDEEP SINGH PURI): (a) and (b) Jodhpur city is covered under Atal
Mission for Rejuvenation and Urban Transformation(AMRUT), Pradhan Mantri Awas
Yojana-Urban(PMAY-U) and Swachh Bharat Mission-Urban(SBM-U) of Ministry of
Housing and Urban Affairs. The details of schemes for drainage and cleanliness taken up
by the State under AMRUT and SBM-U respectively are given below:

tOriginal notice of the question was received in Hindi.
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(i) Project for drainage costing I14.84 crore is under implementation under
AMRUT.

(i)  Under SBM-U 5,906 Individual Household Latrines and 660 Community/Public
Toilets have been constructed. Jodhpur is certified Open Defecation Free.

Budget allocation to individual projects under the Missions is done by the States/
Union Territories.

Steps for generation of employment

1553. SHRI LAL SINH VVADODIA: Will the Minister of LABOUR AND EMPLOY-
MENT be pleased to state:

(@ whether it is a fact that Government is seriously contemplating on generating
employment;

(b) if so, whether Government has taken any action in this regard; and
(c) if so, the details thereof and If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Employment generation coupled with
improving employability of the youth is the priority concern of the Government.
Government has taken various steps for generating employment in the country like
encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime Minister 3
Employment Generation Programme (PMEGP) run by Ministry of Micro, Small and Medium
Enterprises, Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGA),
Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) scheme run by
Ministry of Rural Development and Deendayal Antyodaya Yojana- National Urban
Livelihoods Mission (DAY-NULM) run by Ministry of Housing and Urban Affairs.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
expand their business activities.

Pradhan Mantri Rojgar ProtsahanYojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting

tOriginal notice of the question was received in Hindi.
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employment generation. Under this scheme, Government is paying entire employer % con-
tribution (12% or as admissible) towards EPF and EPS for all eligible new employees for all
sectors for 3 years.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development and
Industrial corridors have the potential to generate productive employment opportunities.
Ministries/ Departments/ States run skill development schemes across various sectors to
improve the employability of youth and also facilitate placements. Schemes such as the
National Apprenticeship Promotion Scheme (NAPS) wherein Government reimburses
25 percent of the stipend payable to apprentices also enhances employability of the youth
to access employment.

Welfare schemes for unorganised workers

554. SHRI HARNATH SINGH YADAV:
DR. L. HANUMANTHAIAH:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether a number of welfare schemes have been formulated and implemented
for the unorganised workers, particularly for rural and agricultural labourers;

(b) if so, the details thereof along with the monitoring mechanism of the schemes,
particularly in case of accidents;

(c) thedetails of funds allocated and utilised under the schemes during each of the
last three years and the current year, State/UT-wise and scheme-wise; and

(d) the other steps taken by Government exclusively for the welfare of agricultural
labourers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) In order to provide social security
benefits to the workers in the unorganised sector including rural and agricultural workers,
the Government has enacted the Unorganised Workers” Social Security Act, 2008. This Act
stipulates formulation of suitable welfare schemes for unorganised workers on matters
relating to: (i) life and disability cover, (ii) health and maternity benefits, (iii) old age protec-
tion and (iv) any other benefit as may be determined by the Central Government.

The Central Government in 2017, converged the social security scheme of Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana
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(PMSBY) to provide life and disability coverage to the unorganised workers depending
upon their eligibility. Under the converged PMJIBY/PMSBY, X 2 lakh is given on death due
to any cause and ¥ 4 lakhs on accidental death, 1 lakh on partial disability and ¥2 lakh on
permanent disability. The annual premium of 342 is shared on 50:50 basis by the Central
Government and the State Governments.

Government of India in February 2019, launched Pradhan Mantri Shram Yogi Maandhan
(PM-SYM), a voluntary and contributory pension Scheme, for the benefit of unorganised
workers. Under the scheme, minimum assured monthly pension of ¥3000/- will be provided
to the beneficiaries after attaining the age of 60 years. Under the Scheme, the subscriber is
required to pay the prescribed contribution amount and the Central Government provides
the equal matching contribution.

These schemes are implemented through Life Insurance Corporation of India under
the overall supervision of the Ministry of Labour and Employment.

Government subsidizes the premium payable under the scheme through Government
of India Social Security Fund. Normally, fifty percent of the premium of the member of the
scheme is subsidized through Social Security fund which is maintained by LIC of India.
Balance fifty percent of the premium is either contributed by State Government / Nodal
Agency. Social Security Fund is not maintained State wise nor Scheme-wise. As such data
regarding State-wise or Scheme-wise expenditure is not available. The expenditure incurred
on Social Security Schemes from the Social Security Fund maintained by LIC, during last

three years towards providing insurance cover is as under:

Year Expenditure (cr.)
2016-17 385.34
2017-18 435.16
2018-19 587.52

The budget and expenditure details for the newly launched PMSYM scheme is as

under:-
(R in crores)
Scheme 2017-18 2018-19 (Till date)
BE/RE Expen diture BE Expen-diture
PMSYM 0/50 49.49 500 97

Note: BE/RE - Budget Estimates / Revised Estimates.
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Amendment of labour laws

555. SHRIP.BHATTACHARYA:
SHRIRAIJMANI PATEL:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:
(@ the labour laws which Government is now considering to amend;

(b) whether any comprehensive law is being considered to be made for landless
labourers; and

() whether there is any proposal to make a law with a view to recognise all the
registered labour unions?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRISANTOSH KUMAR GANGWAR): (a) The Second National Commission on Labour
has recommended that the existing Labour Laws should be broadly grouped into four or
five Labour Codes on functional basis. Accordingly, the Ministry has taken steps for
drafting four Labour Codes on Wages; Industrial Relations; Social Security; and Occupa-
tional Safety, Health and Working Conditions respectively, by simplifying, amalgamating
and rationalizing the relevant provisions of the existing Central Labour Laws.

(o) All the 4 Labour Codes contain provisions relating to wage, social security,
safety, health and grievance redressal mechanism for workers.

(c) The provision relating to recognition of trade unions is included in the draft
Labour Code on Industrial Relations.

Suggestion to fill up of vacancies

1556. CH. SUKHRAM SINGH YADAV:
SHRIVISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether any suggestion is given by Ministry to concerned departments to fill
up vacancies for which there has been a delay in the country;

(b) the steps taken by Ministry to provide employment to unemployed persons
and arresting the trend of unemployment in the country; and

() whether itis a fact that for long time there has been a delay in filling up vacant
posts through new recruitment and there are also the cases of delay in declaration of
results for the new recruitment taking place in the country?

tOriginal notice of the question was received in Hindi.



190 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) No, Sir. Ministry of Labour and Employment
has not issued any such suggestion. However, filling up of the vacancies is the priority

item for the Government.

(b) Employment Generation coupled with improving employability of the youth is
the priority concern of the Government. Government has taken various steps for generat-
ing employment in the country like encouraging private sector economy, fast tracking
various projects involving substantial investment and increasing public expenditure on
schemes like Prime Minister 3 Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGA), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) scheme and Deendayal Antyodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the Minis-
try of Labour and Employment for incentivising employers for promoting employment
generation. Under this schemes, Government is paying entire employer % contribution (12%
or as admissible) towards EPF and EPS for all eligible new employees for all sectors for 3

years.

Government has implemented the National Career Service having a portal
(www.ncs.gov.in) for online registration and posting of jobs for job-seekers and providing
other employment related services.

(c) Vacancies are reported regularly to recruiting agencies like SSC/UPSC. There

has been delay in some cases in filling up of vacancies due to litigation.

Code on Wages Bill, 2017

557. SHRISANJAY SETH: Will the Minister of LABOURAND EMPLOYMENT be

pleased to state:

(@ whether it is a fact that the Code on Wages Bill, 2017 and three other codes on
labour laws have not yet been approved by the Cabinet;

(b) if not, what is the reason for unnecessary delay in pushing the pending labour

reforms; and

(c) the details of the amendments introduced in the current draft as compared to
the Code on Wages Bill, 2017, if set to be presented in the present Session?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The Code on Wages Bill, 2017 was
introduced in Lok Sabha on 10.08.2017 with the approval of the then Cabinet. Subse-
quently, the Parliamentary Standing Committee on Labour had examined the Code on Wages
Bill, 2017 and presented its Report to the Lok Sabha on 18th December, 2018. However, with
dissolution of the 16th Lok Sabha, the same has lapsed. Now, therefore, draft Labour Code
on Wages Bill, 2019, has been prepared after considering the recommendations of Parlia-
mentary Standing Committee on Labour.

The other 3 draft Labour Codes i.e. Industrial Relations; Social Security; and Occupa-
tional Safety, Health and Working Conditions are also at pre-legislative stage.

Increase in number of unemployed youth

558. DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is aware that the number of unemployed youth are on the
rise in the country during each of thelast three years and the current year;

(b) if so, the details thereof, State/UT-wise and the reasons therefor;

(c) the extent to which employment has been generated in various sectors by

Government;

(d) the number of jobs/employment provided to unemployed youth by
employment exchanges during the said period, sector-wise, State/UT-wise; and

(e) the steps taken/being taken by Government to generate employment/provide
jobs to unemployed youth in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The quinquennial labour force sur-
veys on employment and unemployment were conducted by National Sample Survey Of-
fice (NSSO), Ministry of Statistics and Programme Implementation. The last such survey
was conducted during 2011-12. Now, NSSO has switched to the annual Periodic Labour
Force Survey (PLFS) which was conducted during 2017-18. The estimated unemployment
rate among the youth (age 15 to 29 years) on usual status (principal status + subsidiary
status) basis in the country during 2009-10, 2011-12 and 2017-18 is given in the
Statement-1 (See below).
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(c) As per the results of Periodic Labour Force Survey (PLFS), the estimated per-
centage distribution of workers in usual status (principal status+subsidiary status) by
broad industry division during 2017-18 was 44.1% in Primary Sector, 24.8% in Secondary
Sector and 31.1% in Tertiary Sector.

(d) Asperthe information received from the States/UTs, the number of job seekers
placed through employment exchanges in the country, State/UT-wise is given in the State-
ment-11 (See below).

(e) Employment generation coupled with improving employability is the priority of
the Government. Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast-tracking various projects involv-
ing substantial investment and increasing public expenditure on schemes such as Prime
Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the Minis-
try of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution (12%
or as admissible) towards EPF and EPS for all eligible new employees for all sectors for 3
years. Till 31-05-2019, the scheme has been covered 1,51,579 establishments and 1.21 crore
beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
expand their business activities. Upto 31st March, 2019, 18.26 crore loans of were
sanctioned under the scheme.

Government has implemented the National Career Service (NCS) Project which com-
prises a digital portal that provides a nation-wide online platform for the job seekers and
employers for job-matching in a dynamic, efficient and responsive manner and has a re-
pository of career content to job seekers.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the Minis-
try of Skill Development and Entrepreneurship (MSDE). The objective of this Skill Certifica-
tion Scheme is to enable a large number of Indian youth to take up industry-relevant skill
training that will help them in securing a better livelihood and to meet their employment
requirement.
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Statement-1
State/UT-wise Unemployment Rate (in %) according to usual
status (ps+ss) for persons age groups 15-29 years
SI. No. State/UT 2009-10 2011-12 2017-18*
(NSS 66th round) (NSS 68th round) (PLFS)
Rural Urban Rural Urban Rural ~ Urban
1 2 3 4 5 6 7 8
1 Andhra Pradesh 31 84 36 118 134 228
2. Arunachai Pradesh 26 154 6.1 198 236 408
3. Assam 113 20.1 146 186 276 211
4. Bihar 6.2 23 94 148 222 289
5. Chhattisgarh 18 8.7 23 111 78 211
6. Delhi 52 6.6 211 104 105 225
7. Goa 111 9.8 10.7 127 329 250
8  Gujarat 22 43 09 21 149 10.7
9. Haryana 46 52 6.5 121 231 16.3
10. Himachal Pradesh 49 143 36 72 177 229
11. Jammu and Kashmir 64 16.1 71 187 126 244
12. Jharkhand 123 186 6.2 151 184 310
13. Karnataka 16 7.3 24 78 149 171
14. Kerala 244 199 217 180 325 415
15. Madhya Pradesh 19 7 12 79 10.0 193
16. Maharashtra 16 79 23 58 121 189
17. Manipur 128 181 9.1 262 353 36.8
18. Meghalaya 09 148 0.0 46 20 206
19. Mizoram 35 79 51 150 195 408
20. Nagaland 27.7 344 403 703 56.2 552
21. Odisha 9.7 134 6.1 9.3 233 252
22. Punjab 83 114 58 56 231 195
23. Rajasthan 11 58 18 70 130 185
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1 2 3 4 5 6 7 8
24.  Sikkim 132 0 31 53 9.7 12.8
25. Tamil Nadu 58 97 72 86 293 214
26. Telangana - - - - 20.8 270
27. Tripura 233 40.2 2.1 49.7 189 242
28. Uttarakhand 48 78 10.6 94 274 217
29. Uttar Pradesh 31 6.7 24 104 155 209
30. West Bengal 5.2 132 7.3 132 110 183
31. Andaman and 24 205 132 181 39.2 341
Nicobar Islands
32. Chandigarh 47.7 89 00 15.0 153 141
33. Dadra and Nagar 12.8 10.7 00 00 19 0.2
Haveli
34. Daman and Diu 145 35 00 17 204 55
35. Lakshadweep 303 188 245 330 303 65.2
36. Puducherry 118 9.2 46 73 534 28.0
ALL-INDIA 4.7 89 49 9.2 16.6 20.6

Source: Periodic Labour Force Survey, M/o Statistics and Programme Implementation

(Note: “For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed).

Statement-11

State/UT-wise number of placement made through employment
exchanges in the country

Sl. No. State/UTs Placement (in thousand)
2014 2015# 2016#
1 2 3 4 5
1 Andhra Pradesh 04 0.2 05
2. Arunachal Pradesh 0.0 0.0 0.0

3. Assam 11 0.9 0.6
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2 3 4 5
4, Bihar 0.1 11 19
5. Chhattisgarh 09 32 02
6. Delhi 0.2 0.2 0.0
7. Goa 21 29 11
8. Gujarat 290.8 336.7 330.1
9. Haryana 0.2 0.3 04
10. Himachal Pradesh 23 11 15
11. Jammu and Kashmir 04 0.1 0.2
12, Jharkhand 11 29 25
13. Karnataka 21 08 0.7
14. Kerala 80 82 113
15. Madhya Pradesh 0.2 0.1 0.1
16. Maharashtra 95 229 376
17. Manipur 0.0 0.0 0.0
18. Meghalaya 0.0 0.1 0.0
19. Mizoram 0.1 0.0 0.0
20. Nagaland 0.0 0.0 0.0
21.  Odisha 0.7 13 38
22. Punjab 24 17 26
23. Rajasthan 04 04 0.1
24.  Sikkim* - - -
25. Tamil Nadu 88 7.7 6.2
26. Telangana - 05 05
27. Tripura 24 04 0.2
28. Uttarakhand 0.6 0.2 03
29. Uttar Pradesh 13 04 15
30. West Bengal 15 05 12
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1 2 3 4 5

3L Andaman and Nicobar Islands 0.1 01 04
32. Chandigarh 01 01 0.2
33. Dadra and Nagar Haveli 00 00 00
3. Daman and Diu 0.0 0.0 0.0
35. Lakshadweep 00 00 00
36. Puducherry 0.3 0.1 0.1

TotaL 3385 395.0 4055

Note: *No Employment Exchange is functioning in this State.

# Provisional; Total may not tally due to rounding off. Data is under compilation after 2016.
Labour reforms

559. SHRITIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@) the details of labour reforms undertaken by Government during the last three
years;

(b) whether Government plans to undertake any new labour reforms; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) The labour reforms undertaken by Govern-
ment during the last three years are as follows:

e Payment of Wages (Amendment) Act, 2017 enabling payment of Wages to
employees by Cash or Cheque or crediting it to their bank account.

e Maternity Benefit Amendment Act, 2017, increases the paid maternity leave from
12 weeks to 26 weeks.

e The Employee Compensation (Amendment) Act, seeks to rationalize penalties and
strengthen the rights of the workers under the Act.

e The Payment of Gratuity (Amendment) Act, 2018. provides flexibility to the Central
Government to increase the ceiling limit of gratuity to such amount as may be
notified from time to time. The ceiling limit of gratuity has been increased from
T 10 lakh to 20 lakh vide Notification dated 29th March, 2018.
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. Ministry has notified “Ease of Compliance to maintain Registers under various
Labour Laws Rules, 20177~ on 21st February 2017 which has in effect replaced the
56 Registers/Forms under 9 Central Labour Laws into 5 common Registers/Forms.
Further, the number of forms provided under 3 Central Acts/Rules has been
reduced from existing 44 to 14.

. Under Industrial Employment (Standing Orders) Act, 1946, the category i.e. Fixed
Term Employment, with all Statutory Benefits, has been extended to all Sectors to
impart flexibility to an establishment to employ people to meet the fluctuating
demands, vide the Industrial Employment (Standing Orders) Central (Amendment)
Rules. 2018.

(b) and (c) The Second National Commission on Labour has recommended that the
existing Labour Laws should be broadly grouped into four or five Labour Codes on func-
tional basis. Accordingly, the Ministry has taken steps for drafting four Labour Codes on
Wages; Industrial Relations; Social Security; and Occupational Safety, Health and Work-
ing Conditions respectively, by simplifying, amalgamating and rationalizing the relevant
provisions of the existing Central Labour Laws.

The 4 draft Labour Codes are at pre-legislative stage.
Methodology for calculating unemployment rate

560. SHRIMOHD. ALI KHAN: Will the Minister of LABOURAND EMPLOYMENT

be pleased to state:

(@ whether Government has changed its methodology in calculating unemploy-

ment rate;
(b) if so, the details thereof; and
() whether the new methodology is aimed at capturing the data more accurately?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) National Sample Survey (NSS), Min-
istry of Statistics and Programme Implementation has launched a new regular employment-
unemployment survey, namely, Periodic Labour Force Survey (PLFS) during 2017-18 with
some changes in survey methodology, data collection mechanism and sampling design
vis-a-vis the earlier quinquennial (once in every five years) Employment and Unemploy-
ment surveys of NSSO. The methodology adopted for the PLFS is given at Statement-I.
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(c) The PLFS was launched with the objective of measuring quarterly changes of
various statistical indicators of the labour market in urban areas as well as generating the
annual estimates of different labour force indicators both in rural and urban areas.

Hiking of basic salary to increase EPFO coverage

561. DR.BANDAPRAKASH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government has shelved a proposal approved by Central Board of
Trustees of Employees Provident Fund Organisation (EPFO) to increase salary threshold
from ¥ 15,000 to ¥ 21,000 per month to bring more workers under mandatory EPF coverage
and give them PF and pension benefits;

(b) whether Government plans to enhance the minimum pension from current

71,000 to ¥ 3,000 per month for retired organised sector employees;

(c) whether Government also plans to expand social security net to a larger pool of
people and even for unorganised sector employees;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY: (a) and (b) No, Sir.

(c) to (e) The Employees” Provident Funds and Miscellaneous Provisions (EPF and
MP) Act, 1952 is applicable to every establishment employing 20 or more persons which is
either a factory engaged in any industry specified in Schedule-I of the Act or an establish-
ment to which the Act has been made applicable by the Central Government by notification
in the Official Gazette. In order to extend social security benefits to all the eligible workers
in the country, continuous efforts are made to bring the coverable establishments under
the EPF and MP Act, 1952 and also for bringing the eligible employees under the umbrella
of Schemes under the Act.

Further, in order to provide social security benefits to the workers in the unorganised
sector, the Government has enacted the Unorganised Workers” Social Security Act, 2008.
This Act stipulates formulation of suitable welfare schemes for unorganised workers on
matters relating to: (i) life and disability cover, (ii) health and maternity benefits, (iii) old age
protection and (iv) any other benefit as may be determined by the Central Government. In
order to provide old age protection in the form of monthly assured pension to the unorganised
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workers, Government of India has recently launched Pradhan Mantri Shram Yogi Maandhan
(PM-SYM). Under the scheme, minimum assured monthly pension of ¥ 3000/- will be pro-
vided to the unorganised workers after attaining the age of 60 years. This scheme is based
on the 50:50 basis where 50 per cent monthly contribution is payable by the beneficiary and
equal matching contribution by the Central Government.

Decline in number of formal sector employment

562. DR.SANTANU SEN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether it is a fact that there has been decline in the number of formal sector
employment during last three years;

(b) if so, the details thereof, and the reasons therefor;
(c) the details of employment rate of country for the year 2017-18 and 2018-19;

(d) whether Government has changed the calculation criteria for the rate of employ-

ment in country; and
(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Sample Survey Office, Ministry of Statistics
and Programme Implementation during 2017-18, the estimated Labour Force Participation
Rate (LFPR) and Worker Population Ratio (WPR) on usual status (principal status+subsidiary
status) basis for the persons of all ages (which includes both formal and informal sector) in
the country is given below:-

Year 2017-18* 2011-12
(PFLS) (NSS 68th round)
Labour Force Participation 369 395
Rate
Worker Population Ratio 347 386

*The results of the above two surveys are not comparable due to the different methodology
followed.

(d) and (e) The Government has not changed the criteria for the rate of employment in
the country.
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Registered/unregistered women domestic workers

563. SHRIMATI JHARNA DAS BAIDYA: Will the Minster of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the total number of registered/ unregistered women domestic workers including
minors in the country, State/ UT-wise;

(b) whether Government propose to formulate a national policy for domestic work-
ers; and

(c) if so, the details thereof and the steps taken to regulate placement agencies
particularly with regard to domestic workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) No such data is maintained at the Central
level. However, as per the National Sample Survey(NSSO Statistics -2011- 2012, 68th round)
an estimated 39 lakhs people are employed as domestic workers by private household of
which 26 lakhs are female domestic workers.

(b) and (c) The Central Government has not enacted any separate law to protect the
interest of domestic workers. However, the Unorganized Workers” Social Security Act, 2008
has been enacted for providing social security to all unorganized workers including domes-
tic workers. The Act provides formulation of social security schemes viz. life and disability
cover, health and maternity benefits and old age protection. The State Governments are
mandated under the Unorganized Workers” Social Security Act, 2008 to formulate suitable
welfare schemes for unorganized sector workers including domestic workers relating to
provident fund, employment injury benefits housing, education schemes for children, skill
up gradation of workers, financial assistance and old age homes. The funds allocated by
the State Government for this purpose is not centrally maintained. The Central Government
does not allocate funds for any scheme exclusively for domestic workers.

A Draft National Policy on Domestic Workers is under consideration of the Central
Government. The salient features of the proposed draft National Policy on Domestic Work-
ers are as under:-.

@ Inclusion of Domestic Workers in the existing legislations.

(i) Domestic workers will have the right to register as unorganized workers. Such
registration will facilitate their access to rights and benefits.

(iii) Right to form their own associations/unions.



Written Answers to [26 June, 2019] Unstarred Questions 201

(iv) Right to minimum wages, access to social security.

(v) Right to enhance their skills.

(vi) Protection of Domestic Workers from abuse and exploitation.

(vii) Domestic Workers to have access to courts, tribunals for grievance redressal.
(viii) Establishment of a mechanism for regulation of private placement agencies.
(iX) Establishment of a grievance redressal system for domestic workers.

An advisory has been issued to the State Governments requesting them to take
necessary steps for making legislations for protection of domestic workers from exploita-
tion by unscrupulous agents/placement agencies, as the said subject comes in the domain
of the State Governments.

Implementation of NCLP scheme

564. DR.VIKAS MAHATME: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the number of children working in hazardous occupations that were identified
and put in National Child Labour Project (NCLP) Special Training Centres under this scheme
in the last three years, State/UTwise;

(b) whether Government has achieved the objectives set under the revised NCLP
scheme, if so, the details thereof;

() whether there is any monitoring and evaluating mechanism in place to check
the implementation of the NCLP scheme, if so, the shortcomings that have been identified;
and

(d)the steps which have been taken to address these shortcomings?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) Child Labour is an outcome of various
social-economic problems such as poverty, economic backwardness and illiteracy. Govern-
ment of India stands committed to the elimination of child labour in the country and Is
following a holistic and multi-pronged strategy. As a part of this strategy, the Government
isimplementing the National Child Labour Project (NCLP) Scheme since 1988 for rehabilita-
tion of child labour. Under the NCLP Scheme, children in the age group of 9-14 years are
rescued/withdrawn from work and enrolled in the NCLP Special Training Centres, where
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they are provided with bridge education, vocational training, mid day meal, stipend, health
care, etc. before being mainstreamed into formal education system. Children in the age
group of 5-8 years are directly linked to the formal education system through a close
coordination with the Sarva Shiksha Abhiyan (SSA).

Further, in a continued endeavour to achieve the objective of elimination of child
labour from the country, the Government has also amended the Child Labour (Prohibition
and Regulation) Act, 1986 and enacted Child Labour (Prohibition and Regulation) Amend-
ment Act, 2016 which inter-alia covers complete prohibition on employment or work of
children below 14 years of age in all occupations and processes; linking the age of the
prohibition of employment with the age for free and compulsory education under Right to
Education Act, 2009; prohibition on employment of adolescents (14 to 18 years of age) in
hazardous occupations or processes and making stricter punishment for the employers
contravening the provisions of the Act.

As per information/ reports received from the District Project Societies, the details of
the number of children enrolled in the NCLP STCs during the last three years, State-wise is

given in the Statement-1 (See below).

As per the information received from District Project Societies, the number of child
labourers who were rescued/withdrawn from work, rehabilitated and mainstreamed under
National Child Labour Project Scheme during the last three years, State-wise is given in the

Statement -11 (See below).

(c) and (d) The District Magistrate of the concerned district is the nodal officer for
implementation of the NCLP Scheme. The scheme is being regularly monitored and evalu-
ated by Project Directors, District Magistrates, District Nodal Officers, Labour Commis-

sioners and Ministry of Labour and Employment.

To ensure smooth implementation of the National Child Labour Project (NCLP) Scheme
a separate online portal PENCIL (Platform for Effective Enforcement for No Child Labour)
has also been functional w.e.f. 26.9.2017 which connects Central Government to State
Governments, Districts, all project societies and the general public. Further, online com-
plaints regarding child labour can also be filed by anybody on the Pencil Portal. The
complaint gets assigned to the concerned Nodal Officer automatically by the system and
the designated Nodal Officer takes necessary action for rescual, rehabilitation and

mainstreaming of the child labourer.
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Number of children who were enrolled in Special Training Centres (STCs) under
National Child Labour Project (NCLP) Scheme during
the last three years, State-wise:

SI. No. State 2016-17 2017-18 2018-19
1 Andhra Pradesh 1433 355 447
2. Assam 3902 5686 0
3. Gujarat 361 3l 348
4, Haryana 1014 320 86
5. Jammu and Kashmir 0 n 0
6. Jharkhand 2310 4711 621
7. Karnataka 216 732 457
8. Madhya Pradesh 1746 1963 2498
9. Mabharashtra 1977 5975 2577
10. Nagaland 0 0 325
11.  Odisha 0 1011 0
12, Punjab 1323 587 347
13. Rajasthan 3110 1289 525
14. Tamil Nadu 2429 3562 2675
15. Telangana 2728 1055 891
16. Uttar Pradesh 13084 2643 560
17. West Bengal T476 16439 2620

TotaL 43109 46370 15027
Statement-11

Number of children who were rescued/withdrawn from work, rehabilitated and
mainstreamed under National Child Labour Project (NCLP) Scheme
during the last three years, State-wise:

SI. No. State 2016-17 2017-18 2018-19
1 2 3 4 5

1 Andhra Pradesh 814 203 778

2. Assam 434 915 4562
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1 2 3 4 5

3 Bihar 0 2800 0
4, Gujarat 0 187 100
5. Haryana 40 0 4]
6. Jharkhand 334 2014 715
7. Karnataka 681 679 752
8. Madhya Pradesh 4442 11400 21387
9. Maharashtra 1692 5250 3721
10. Nagaland 0 197 61
11. Punjab 592 994 579
12. Rajasthan 630 105 0
13.  Tamil Nadu 2850 2855 3021
14. Telangana 1431 2137 915
15. Uttar Pradesh 3066 0 7374
16. West Bengal 13973 17899 22114

TotaL 30979 47635 66169

Reducing unemployment in the country

565. DR.AMEE YAJNIK: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ the measures taken by Government to reduce unemployment in the country;
(b) the number of unemployed rural youth; and

()  whether Government contemplates to formulate any policy to give more job
security to the youth in the country, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Employment generation coupled with
improving employability of the youth is the priority concern of the Government. Govern-
ment has taken various steps for generating employment in the country like encouraging
private sector of economy;, fast tracking various projects involving substantial investment

and increasing public expenditure on schemes like Prime Minister 3 Employment Genera-
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tion Programme (PMEGP) run by Ministry of Micro, Small and Medium Enterprises, Ma-
hatma Gandhi National Rural Employment Guarantee Scheme (MGNREGA), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) scheme run by Ministry of Rural De-
velopment and Deendayal Antyodaya Yojana- National Urban Livelihoods Mission (DAY-
NULM) run by Ministry of Housing and Urban Affairs.

As per the results of Annual Periodic Labour Force Survey (PLFS) conducted by
National Sample Survey Office, Ministry of Statistics and Programme Implementation
during 2017-18, the estimated unemployment rate on usual status (ps+ss) basis for all ages
in the rural areas in the country is 5.3%.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
expand their business activities.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting
employment generation. Under this scheme, Government is paying entire employer % con-
tribution (12% or as admissible) towards EPF and EPS for all eligible new employees for all
sectors for 3 years.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for Rejuve-
nation and Urban Transformation, Housing for All, Infrastructure development and Indus-
trial corridors have the potential to generate productive employment opportunities. Minis-
tries/Departments/States run skill development schemes across various sectors to improve
the employability of youth and also facilitate placements. Schemes such as the National
Apprenticeship Promotion Scheme (NAPS) wherein Government reimburses 25 per cent of
the stipend payable to apprentices also enhances employability of the youth to access
employment.

Establishment of migrant centres for women workers

1566. SHRI P. L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government propose to establish migrant centres in cities to check
reducing participation rate of women at work place;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government also proposes to make available temporary rest
rooms, helpline, legal assistance and medical and counseling facilities in such migrant

centres;

(c) whether Government desires to construct social group residential area for women
labourers, if so, the details thereof; and

(d) whether Government desires to ensure a separate place for women labourers for
carrying their business activities in markets and vending zones, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Government has enacted Inter
State Migrant Workmen (Regulation of Employment and Condition of Service) Act, 1979 to
protect the interest of the migrant workers who migrate within India for Jobs/better employ-
ment opportunities. The salient features of the Act are as under:-

e Registration of all principal employers/contractors.

e Licensing of contractors.

e lIssue of passhooks.

e Payment of minimum wages.

e Payment of equal wages to male and female workers for same type of work.
e Payment of journey allowance.

e Payment of displacement allowance.

e Providing for suitable residential accommodation.

e Providing for prescribed medical facilities.

e Providing for protective clothing.

The Ministry of Rural Development has notified a detailed framework for setting up
Migration Support Centers (MSCs) in areas of high concentration of placement of skilled
youth to mitigate the distress of migration. The framework provides for States concerned to
set up MSCs in areas of high concentration of placement of skilled youth. These MSCs
provide services like alumni support, accommodation assistance, counseling services,
opportunity for periodic get together, networking events with employers, coordination
with local civil and police administration etc.
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(c) and (d) The problems of migration/migrant workers is sought to be addressed
through a multi-dimensional course of action through rural development, provision of
improved infrastructural facilities, equitable dispersal of resources to remove regional
disparities, employment generation, land reforms, increased literacy, financial assistance
etc. The Government has enacted, the Unorganized Workers Social Security Act, 2008 to
provide for the welfare of unorganized workers including migrant workers on matters
relating to: life and disability cover, health and maternity benefits; old age protection and
any other benefit as may be determined. In addition, the Central Government has recently
converged the social security schemes of Aam Aadmi Bima Yojana (AABY) with Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana
(PMSBY) to provide life and disability coverage to the unorganised workers including
migrant workers for the age group of 18 to 50 years depending upon their eligibility.
Converged PMJJBY gives coverage of ¥ 2 lakhs on death at premium of ¥ 330/- per annum
while converged PMSBY gives coverage of X 2 lakhs on accidental death and disability at
premium of ¥ 12 per annum. These converged schemes are being implemented by Life
Insurance Corporation of India. The annual premium is shared on 50:50 basis by the Central
Government and the State Governments.

Rationalising the Labour Laws

1567. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND EMPLOY-
MENT be pleased to state:

(@ whetheritisafact that Government is contemplating on rationalising the Labour
Laws;

(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (c) The Second National Commission on
Labour has recommended that the existing Labour Laws should be broadly grouped into
four or five Labour Codes on functional basis. Accordingly, the Ministry has taken steps
for drafting four Labour Codes on Wages; Industrial Relations; Social Security; and Occu-
pational Safety, Health and Working Conditions respectively, by simplifying, amalgamat-
ing and rationalizing the relevant provisions of the existing Central Labour Laws.

The 4 draft Labour Codes are at pre-legislative stage.

tOriginal notice of the question was received in Hindi.
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Ban on red clay brick kilns

568. SHRI ELAMARAM KAREEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ what will be the total number of job losses of about one crore workers engaged
in the red clay brick kiln industry in the country today getting shut down by Government
order;

(b) whether Government has any plan to re-deploy those most economically and
socially marginalised section of workers, who will be losing jobs in red clay brick kiln;

(c) whether any compensation is proposed for farmers supplying raw materials to
red clay brick kilns; and

(d) whether price of coal ash bricks will be same as that of red clay bricks for use of
rural housing and urban housing for the poor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRISANTOSH KUMAR GANGWAR): (a) The brick kiln work falls under the purview of
State sphere and there is no Central Government estimation in this regard.

(b) to (d) The Ministry of Environment, Forest and Climate Change has issued draft
amendment to fly ash notification vide notification dated 25.02.2019 with the objectives to
restrict excavation of top fertile soil for manufacture of bricks and promote utilization of fly
ash in manufacturing of building materials and in construction activity within 300 kilometres
from coal or lignite based Thermal Power Plants (TPPs). The Ministry of Environment,
Forest and Climate Change has invited comments/suggestions from all the stakeholders.
The draft notification prescribes that no new red clay brick kiln shall be installed and
operated within 300 km. from TPPs. The existing red clay brick kilns located within 300 km
shall be converted into fly ash based bricks or blocks or tiles manufacturing unit within one
year. In order to encourage the conversion of the existing red clay brick kiln to fly ash based
bricks or blocks or tiles manufacturing unit, the draft amendment proposes that the Thermal
Power Plants (TPPs) should provide fly ash at a nominal rate of ¥1 per ton and bear the full
transportation cost up to 300 km. to such fly ash based brick manufacturing Units.

Amendment in Industrial Disputes Act

569. SHRI ELAMARAM KAREEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Central Government is aware that Government of Rajasthan has
made amendments in Section 2(n)(vi) of the Industrial Disputes Act, 1947 (Central Act
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No. 14) empowering State Government to declare “All Industrial Units in Japanese
International Investment Zone” as “Public Utility Service” adding no. 37 in First Schedule of
the Act and accordingly issued notification dated 09.04.2015;

(b)  whether, prior or post approval has been obtained from the President of India

(as required under law) by State Government on this matter; and

(c) whether Central Government will intervene in this illegal act by the State to

safeguard interests of labourers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Ministry of Labour and Employment
has not received any proposal of Government of Rajasthan through Ministry of Home
Affairs (being the Nodal Ministry) to make amendment in Section 2(n)(vi) of the Industrial
Disputes Act, 1947 empowering State Government of Rajasthan to declare “ All Industrial

Units in Japanese International Investment Zone” as “ Public Utility Service”.

()  Asper Section 40 of the Industrial Disputes Act, 1947, Appropriate Government

i.e. State Government may make amendment in the First Schedule of the Act.
Low employment generation rate

570. SHRI A.VIUAYAKUMAR: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether Government is aware that various data shows that employment gen-

eration has become low in recent three years;
(b) if so, the details thereof;

(c) whether any special task force has been set up to solve/increase employment in

the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The quinquennial labour force sur-
veys on employment and unemployment were conducted by National Sample Survey Of-
fice (NSSO), Ministry of Statistics and Programme Implementation. The last such survey

was conducted during 2011-12. Now, NSSO has switched to the annual Periodic Labour
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Force Survey (PLFS) which was conducted during 2017-18. The estimated worker popula-
tion ratio on usual status (principal status+subsidiary status) basis for the persons of all
ages in the country during 2009-10, 2011-12 and 2017-18 is given below:-

Worker Population Ratio (in %)

Year Male Female Person
2017-18* (PLFS) 52.1 165 347
2011-12 (NSS 68th round) 544 219 386
2009-10 (NSS 66th round) 546 228 392

*For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed.

(c) and (d) ATask Force on improving employment data under Chairmanship of Vice-
chairman of NITI Aayog was set up. It has submitted its report in August, 2017. It has inter-
alia recommended that in addition to the Periodic Labour Force Survey (PLFS), a new time-
use survey be conducted and instituted by M/o Statistics and Programme Implementation
(MoSPI). It recommended for tapping administrative data from sources like Employee”s
Provident Fund Organization (EPFO), Employee State Insurance Corporation (ESIC) and
National Pension Scheme (NPS) to collect data on certain category of workers.

Amendment in the Minimum Wages Act

571. SHRI M.P. VEERENDRA KUMAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether suggestions have been received from various stakeholders for amend-
ment in the Minimum Wages Act;

(b) if so, the details thereof;

(c) whether all employment sectors are proposed to be covered and penal provi-
sions are also likely to be made more stringent under the said amendment; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (d) Considering suggestions received from
various stakeholders in tripartite consultations, a draft Labour Code on Wages Bill, 2019,
has been prepared after amalgamation, simplification and rationalization of the relevant
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provisions of the Minimum Wages Act, 1948; the Payment of Wages Act, 1936; the
Payment of Bonus Act, 1965; and the Equal Remuneration Act, 1976 and circulated for

inter-ministerial consultation.
The provisions of the Code on Wages Bill, 2019 are at pre-legislative stage.
PLFS data on unemployment in the country

572. SHRI SANJAY SINGH: Will the Minister of LABOURAND EMPLOYMENT

be pleased to state:

(@ whether the Central Government has taken note of the Periodic Labour Force
Survey (PLFS) data on unemployment in the country;

(b) if so, the details of the PLFS data, State-wise and year-wise since 2014; and

(c) the measures the Central Government would undertake to combat the 46 year
high joblessness in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, Sir. National Sample Survey
(NSS) has launched a new regular employment-unemployment survey, namely, Periodic
Labour Force Survey (PLFS) during 2017-18. Estimates of unemployment rate (UR) from
PLFS in usual status (ps+ss) (in per cent) for each State/UT are given in the Statement (See
below).

(c) Employment generation coupled with improving employability is a priority con-
cern of the Government. Further, Government has taken various steps for generating em-
ployment in the country like encouraging private sector of economy, fast tracking various
projects involving substantial investment and increasing public expenditure on schemes
like Prime Minister 3 Employment Generation Programme (PMEGP) run by the Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) and Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana
(DDU-GKY) schemes run by the Ministry of Rural Development and Deendayal Antyodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM) run by the Ministry of Housing
and Urban Affairs.

The Make in India, Skill India, Digital India schemes are being implemented by the
Government and these are likely to enhance the employment base. MUDRA and START UP
schemes are also initiated by the Government for facilitating self employment.
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Pradhan Mantri Rojgar Protsahan Yojana has been initiated by the Ministry of Labour
and Employment in the year 2016-17 for incentivizing industry for promoting employment
generation. Under this scheme, Government is paying the entire employer s contribution
(12 % or as admissible) towards the EPS and EPF w.e.f. 01.04.2018 to all eligible new employ-
ees and is applicable for all sectors for the next 3 years from the date of registration of the
new employee.

Government has also implemented the National Career Service (NCS) Project which
comprises of a digital portal that provides a nation-wide online platform for jobseekers and
employers for job matching in a dynamic, efficient and responsive manner and has a reposi-
tory of career content.

Statement

Unemployment Rate (UR) (in per cent) according to usual
status (ps+ss) for each State/UT

State/UT Rural Urban Rural + Urban

Male Female Person Male Female Person Male Female Person

1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 4.5 2.3 3.6 5.4 9.1 6.6 4.8 4.0 4.5
Arunachal Pradesh 4.3 10.7 5.3 8.2 20.6 9.9 4.9 12.0 5.9
Assam 7.4 14.3 8.3 5.3 11.4 6.3 7.2 13.9 8.1
Bihar 7.2 2.3 7.0 9.2 6.2 9.0 7.4 2.8 7.2
Chhattisgarh 2.7 2.1 2.5 5.9 11.4 7.5 3.3 3.3 3.3
Delhi 3.6 0.0 3.5 9.6 11.4 9.8 9.4 11.4 9.7
Goa 10.7 21.0 13.9 6.0 29.8 13.8 8.1 26.0 13.9
Gujarat 5.5 4.0 5.2 4.3 4.3 4.3 5.0 4.1 4.8
Haryana 9.0 11.0 9.3 6.5 12.0 7.3 8.1 11.4 8.6
Himachal Pradesh 6.2 3.9 5.2 7.4 13.7 8.7 6.4 4.3 5.5

Jammu and Kashmir 3.7 5.4 4.2 6.1 22.9 10.0 4.2 8.4 5.3

Jharkhand 7.8 3.7 7.1 10.4 115 105 8.2 5.2 7.7
Karnataka 4.0 3.4 3.9 6.3 7.2 6.5 4.9 4.7 4.8
Kerala 5.9 19.6 10.0 6.6 27.5 13.2 6.2 23.2 11.4
Madhya Pradesh 4.5 1.2 3.6 7.9 6.9 7.7 5.3 2.1 4.5

Maharashtra 3.5 2.8 3.3 6.2 11.5 7.4 4.7 5.4 4.9
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1 2 3 4 5 6 7 8 9 10

Manipur 9.9 17.8 11.6 11.1 12.3 11.4 10.2 159 11.6
Meghalaya 0.3 0.9 0.6 5.6 8.9 6.7 1.3 1.9 1.5
Mizoram 5.9 8.3 6.5 12.7 17.7 14.4 8.8 13.3 10.1
Nagaland 19.0 33.4 21.6 16.5 36.4 21.1 18.3 344 214
Odisha 7.4 5.3 6.9 7.3 12.7 8.3 7.3 6.3 7.1
Punjab 7.4 10.3 7.8 6.5 13.5 7.7 7.0 11.7 7.8
Rajasthan 5.8 1.2 4.5 6.8 9.9 7.2 6.0 2.3 5.0
Sikkim 2.0 3.9 2.7 4.2 9.9 5.8 2.6 5.2 3.5
Tamil Nadu 8.8 6.1 7.9 6.5 9.0 7.2 7.8 7.2 7.6
Telangana 7.2 5.0 6.5 8.5 12.6 9.4 7.7 7.2 7.6
Tripura 6.1 7.9 6.3 6.0 19.7 8.7 6.1 11.6 6.8
Uttarakhand 6.7 7.6 6.9 7.1 23.8 9.5 6.8 10.7 7.6
Uttar Pradesh 6.2 1.5 5.5 9.6 10.5 9.7 6.9 3.1 6.4
West Bengal 4.3 1.7 3.8 6.7 6.0 6.5 5.0 3.2 4.6
Andaman and 6.5 39.0 14.7 3.4 47.1 17.4 5.3 42.8 15.8
Nicobar Islands

Chandigarh 3.9 1.3 3.5 5.2 21.2 9.2 5.2 20.8 9.0
Dadra and Nagar Haveli 1.2 0.0 0.7 0.1 0.0 0.1 0.6 0.0 0.4
Daman and Diu 8.3 0.0 6.2 2.3 4.3 2.6 3.0 3.3 3.1
Lakshadweep 11.2 26.6 13.3 13.2 56.5 25.3 12.5 50.5 21.3
Puducherry 5.8 37.3 10.4 8.0 17.6 10.3 7.2 21.7 10.3
TotaL (ALL INDIA) 5.8 3.8 5.3 7.1 10.8 7.8 6.2 5.7 6.1

Source: National Sample Survey 2017-18.

Rise in unemployment rate

573. SHRI RAM KUMAR KASHYAP: Will the Minister of LABOUR AND

EMPLOYMENT be pleased to state:

(@ whether the unemployment rate rose to 7.2 per cent in February 2019, the worst

in 28 months and the labour force is down 25.7 million since September, 2016 and the

number of employed persons has declined by 18.3 million in the same period;

(b) if so, the reasons therefor;



214 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) the total number of employed persons in February, 2017 and 2019; and

(d) the details of measures taken to create more job opportunities to bring down
unemployment?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of Periodic Labour
Force Survey (PLFS) conducted by National Sample Survey Office, Ministry of Statistics
and Programme Implementation during 2017-18, the estimated Labour Force Participation
Rate (LFPR), Worker Population Ratio (WPR) and Unemployment Rate (UR) on usual
status (ps+ss) basis for the persons of all ages in the country is given below:-

Year 2017-18* 2011-12
(PLFS) (NSS 68th round)

Labour Force Participation Rate 369 395

Worker Population Ratio A7 386

Unemployment Rate 6.1 22

*For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been
designed.

(d) Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast-tracking various projects involving sub-
stantial investment and increasing public expenditure on schemes like Prime Minister%
Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural Employ-
ment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban Livelihoods Mission
(DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana has been launched by the Ministry of Labour
and Employment for incentivising employers for promoting employment generation. Under
this scheme, Government is paying entire employer % contribution (12% or as admissible)
towards EPF and EPS for all eligible new employees for all sectors for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated since April, 2015 by Gov-
ernment for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to small/micro business enterprises and to individuals to enable them to setup
or expand their business activities.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the Minis-
try of Skill Development and Entrepreneurship (MSDE). The objective of this Skill Certifica-
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tion Scheme is to enable a large number of Indian youth to take up industry-relevant skill
training that will help them in securing a better livelihood.

Government has implemented the National Career Service (NCS) Project which com-
prises a digital portal that provides a nation-wide online platform for the job seekers and
employers for job-matching in a dynamic, efficient and responsive manner and has a re-
pository of career content for job seekers.

Registration of labourers of unorganised sector

1574. SHRI RAKESH SINHA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether there is a plan for the registration of labourers of unorganised sector,
who move to various States for work rendering their work unstable;

(b) whether Government is contemplating on providing any work card to such
labourers to safeguard them from the exploitation of contractors; and

(c) whether Government has taken any steps to provide education to the children
of the labourers especially to migrant labourers, as their education is mostly at risk?

THE MINISTER OF STATE OF THE MINISTRY OF LABOURAND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Government has approved a proposal
for creation of a National Database for unorganized workers. This data base shall be seeded
with Aadhaar and accessible through Aadhaar number. This will be shared with various
Ministries/Departments of the Central and State Governments for delivering the social
security and welfare schemes.

() Inorder to safe guard the interests of the migrant workers, the Government has
enacted Inter State Migrant Workmen (Regulation of Employment and Conditions of
Service) Act, 1979 which, inter-alia, provides for payment of minimum wages, journey
allowance, displacement allowance, residential accommodation, medical facilities and
protective clothing etc. to the eligible inter-state migrant workers. In addition, to improve
their literacy/education, the Right to Education Act was enacted on 4 August, 2009, which
describes the modalities of the importance of free and compulsory education for children
between 6 and 14 years age.

Measures to check unemployment

575. SHRI D. KUPENDRA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) whether itis a fact that the data relating to employment generation in the coun-
try reveals unemployment crisis in the country;

(b) if so, the details thereof;

(c) whether the Central Government has taken up measures to check unemploy-
ment and to generate employment; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (d) As per the results of Annual Periodic
Labour Force Survey (PLFS) conducted by National Sample Survey Office, Ministry of
Statistics and Programme Implementation during 2017-18, the estimated unemployment
rate on usual status (ps+ss) basis for all ages in the country is 6.1%.

Employment generation coupled with improving employ ability of the youth is the
priority concern of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast tracking vari-
ous projects involving substantial investment and increasing public expenditure on schemes
like Prime Minister 3 Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana
(DDU-GKY) scheme run by Ministry of Rural Development and Deendayal Antyodaya
Yojana- National Urban Livelihoods Mission (DAY-NULM) run by Ministry of Housing
and Urban Affairs.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup or
expand their business activities.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the Minis-
try of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution (12%
or as admissible) towards EPF and EPS for all eligible new employees for all sectors for 3
years.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development and
Industrial corridors have the potential to generate productive employment opportunities.
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Ministries/Departments/States run skill development schemes across various sectors to
improve the employability of youth and also facilitate placements. Schemes such as the
National Apprenticeship Promotion Scheme (NAPS) wherein Government reimburses 25
percent of the stipend payable to apprentices also enhances employability of the youth to
access employment.

PMUY coverage to BPL beneficiaries

576. SHRI A. VIJAYAKUMAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ theyear-wise and State-wise details of issuing of free gas connections to people
living Below Poverty Line (BPL) under Pradhan Mantri Ujjwala Yojana (PMUY);

(b) if so, whether there are many number of beneficiaries who are not continuing
the gas connection due to economic or other condition;

(c) if so, the State-wise details of beneficiaries that opted out of the PMUY; and
(d) the action taken to improve the scheme?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) State/UT and year-wise details of LPG connections released under Pradhan
Mantri Ujjwala Yojana (PMUY) are given in the Statement (See below).

(b) to (d) OMCs have reported that nearly 86% of PMUY beneficiaries who are atleast
one year old have returned for the second refill. The use of LPG by PMUY beneficiary
household depends on several factors which include food habits, cooking habits, avail-
ability and accessibility to LPG, price of LPG, free availability of firewood, cow dung etc. In
order to encourage the PMUY beneficiaries to adopt and use LPG on sustained basis,
OMCs have been pursuing following measures:-

() offering swap facility i.e. to provide small 5 kg. cylinder against 14.2 kg.
cylinder as per the requirement.

(i)  conducting Pradhan Mantri LPG Panchayat to educate beneficiaries on the
benefits of sustained use of LPG and its safe usage.

(iii) launching audio visual media campaign to spread awareness on advantages
of use of LPG.

(iv) targeted SMS campaign to reach to beneficiaries who have not comeback
for refill.

(v) display campaign by way of banners, standees and hoardings at public
places.
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Statement

State-wise details of PMUY coverage to BPL beneficiaries

SI. No. State/UT Connections released

2016-17 2017-18 2018-19

1 2 3 4 5
1 Andaman and Nicobar 1,189 522 6,178
Islands

2 Andhra Pradesh 63,428 16,616 2,62,554
3 Arunachal Pradesh - 6,362 32,953
4. Assam 2 11,28,137 17,07,801
5 Bihar 24,76,953 24,36,197 29,81,636
6 Chandigarh - - 88
7. Chhattisgarh 11,05,441 846,679 7,400,584
8. Dadra and Nagar Haveli 3211 8,226 2671
9. Daman and Diu 73 130 219
10. Delhi 516 161 73,120
11.  Goa 954 Ry &8
12 Guijarat 752,354 5,16,660 12,52,052
13. Haryana 2,78,751 78,361 323344
14. Himachal Pradesh 1,601 28,140 83177
15. Jammu and Kashmir 2,65,787 1,07,133 6,80,098
16.  Jharkhand 536,912 6,66,631 17,01,032
17. Karnataka 15,840 893,174 19,13,808
18. Kerala 11,241 27,152 1,71,530
19. Lakshadweep - 134 156
20. Madhya Pradesh 22,39,821 10,75,351 31,30,613
21. Maharashtra 8,58,808 10,18,570 21,86,426

22. Manipur 25 32,592 97,760
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1 2 3 4 5

23. Meghalaya - 36,844 1,03,467
24, Mizoram - 902 24,879
25. Nagaland - 9,225 40,177
26.  Odisha 10,11,955 12,388,380 19,25,954
27. Puducherry 760 1,861 10,753
28. Punjab 2,45,008 1,37,343 826,611
29. Rajasthan 17,22,694 9,02,940 30,69,891
30. Sikkim - 687 7111
3L Tamil Nadu 2,712,749 745,302 21,23,792
32. Telangana 41 - 9,23,800
33. Tripura - 46,379 192,014
34. Uttar Pradesh 55,31,159 9,54,957 64,76,981
35. Uttarakhand 1,13,866 23,574 2,15481
36.  West Bengal 25,20,479 25,36,306 30,05,534

ToTAL 200,31,618 155,71,658 362,94,333

LPG connections under PMUY

577. SHRIPRABHAKAR REDDY VEMIREDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ thedistrict-wise percentage of population covered with LPG connection under
Pradhan Mantri Ujjwala Yojana and otherwise;

(b)  whether the Ministry has decided to provide LPG to all by 2020;

(c) whether Ministry is aware that there are as many as 3 lakh households in
Nellore district of Andhra Pradesh which does not have LPG connections;

(d) whether it is also a fact that PMUY is not extensively publicised resulting in

lakhs of households being deprived of taking the benefits of this scheme; and

(e) if so, what steps the Ministry is taking to publicise this scheme, particularly in

rural and inaccessible areas?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Government of India launched Pradhan Mantri Ujjwala Yojana
(PMUY) under which a deposit free connections are provided to poor families having no
LPG connection subject to fulfilling other terms and conditions. The scheme is under
implementation since 1st May, 2016. PMUY is implemented across the country. As on
20.06.2019, more than 7.23 crore connections have been provided to poor families. The
number of LPG connections issued under PMUY varies across districts depending on the
number of eligible poor families.

(c) Ason20.06.2019, OMCs have released 22,303 LPG connections in Nellore Dis-
trict of Andhra Pradesh under the scheme. Currently, the LPG coverage in Nellore district is
about 91%.

(d) and (e) Extensive publicity has been given about PMUY including through print
and electronic media. Also, the elected representatives are invited to distribute PMUY
connections to the beneficiaries.

Determination of prices of petroleum products

578. SHRIRAIJMANI PATEL:
DR. L. HANUMANTHAIAH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether prices of petroleum products are determined according to prices of
these products in international market, if so, the details thereof;

(b) the quantum of increase/decrease in prices of petrol/diesel during the last three
years and current year, date-wise and the quantum of increase/decrease recorded in prices
of crude oil in international market at time of this revision;

(c) whetherareduction in prices of petrol/diesel by Oil Marketing Companies has
not been proportionate to the fall in prices of crude Oil in international market; and

(d) ifso, the reasons therefor and financial benefit accrued to Government from it?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Prices of petrol and diesel have been made market-determined by the
Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the Public
Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing of petrol and
diesel in line with international product prices and other market conditions. The prices of
petroleum products are linked to the price of respective products in the international mar-
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ket. Oil Marketing Companies take a decision on retail selling price after considering vari-
ous aspects including international product prices, exchange rate, tax structure, inland
freight and other cost elements.

The details of increase/decrease in prices of petrol/diesel during the last three years
and the current year and price of Indian basket of crude oil are available at the website of
Petroleum Planning and Analysis Cell (PPAC) i.e. www.ppac.org.in.

Refilling of cylinder under PMUY

1579. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ the State-wise details of beneficiaries covered under the Pradhan Mantri Ujjwala
Yojana (PMUY) in the country;

(b) the number of those beneficiaries covered under this scheme, who did not get
their fourth or fifth gas cylinder refilled during the last three years;

() the number of inactive beneficiaries covered under this scheme who are not
getting cylinders refilled; and

(d) whether any study has been conducted to find out the reasons why beneficia-
ries covered under this scheme are not getting their cylinders refilled regularly?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) As on 20.06.2019, Oil Marketing Companies (OMCs) have released more
than 7.23 crore LPG connections under Pradhan Mantri Ujjwala Yojana (PMUY). State/UT-
wise details are given in the Statement (See below).

(b) and (c) OMCs have reported that till May 2019, 1.67 crore and 1.45 crore PMUY
beneficiaries have purchased the refills 4 and 5 times respectively. OMCs have also
reported that nearly 86% of PMUY beneficiaries who are atleast one year old have returned
for the second refill.

(d) OMCs have reported that surveys/studies have been conducted by some Agen-
cies/Institutes/Organizations involving PMUY beneficiaries. The use of LPG by PMUY
beneficiary household depends on several factors which include food habits, cooking
habits, availability and accessibility to LPG, price of LPG, availability of free firewood, cow
dung etc.

tOriginal notice of the question was received in Hindi.
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Statement

State/UT-wise LPG connections released as on 20.06.2019 under PMUY

SI. No. State/UT Connections released
1 2 3
1 Andaman and Nicobar Islands 7,856
2. Andhra Pradesh 3,46,671
3 Arunachal Pradesh 39431
4. Assam 28,69,257
5. Bihar 79,32,893
6. Chandigarh 88
7. Chhattisgarh 26,90,999
8. Dadra and Nagar Haveli 14,171
9. Daman and Diu 425
10. Delhi 73,801
11. Goa 1,074
12. Gujarat 25,50,269
13. Haryana 6,84,917
14. Himachal Pradesh 1,13,960
15. Jammu and Kashmir 10,82,327
16. Jharkhand 29,03,916
17. Karnataka 28,35,810
18. Kerala 2,12937
19. Lakshadweep 287
20. Madhya Pradesh 64,73,772
21. Maharashtra 40,89,353
22. Manipur 1,30,123
23. Meghalaya 141,475
24, Mizoram 25,961
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1 2 3
25, Nagaland 49,749
26. Odisha 4254871
27. Puducherry 13,402
28. Punjab 12,10,274
29. Rajasthan 57,65,797
30. Sikkim 7817
3L Tamil Nadu 31,54,029
32. Telangana 9,38,707
33. Tripura 240,063
34. Uttar Pradesh 130,92,987
35. Uttarakhand 3,54,709
36. West Bengal 80,69,475

TortaL 723,73,653

Online gas pipeline connections in B Grade cities

580. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether Government proposes to establish online gas pipeline connections in
B Grade cities particularly in Rajasthan and Maharashtra as established in Metro cities;

(b) if so, the details thereof including the estimated cost of the project and the time
by when the said project will be completed; and

(c) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Petroleum and Natural Gas Regulatory Board (PNGRB) is the author-
ity to grant authorization to the entities for the development of City Gas Distribution (CGD)
network in Geographical Areas (GAs) as per PNGRB Act, 2006. PNGRB identifies GAs for
authorizing the development of CGD network in synchronization with the development of
natural gas pipeline connectivity and natural gas availability. Providing the Piped Natural
Gas (PNG) connections is part of development of CGD Network. PNGRB has authorized 228
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GAs covering more than 400 districts spread over 27 States and UTs covering approxi-
mately 70 per cent of India”s population and 53 per cent of its geographical area including
states of Rajasthan and Maharashtra up to 10th CGD Bidding Round. Authorized entities
are required to execute the development of CGD networks as per the work plan submitted
by them to PNGRB. Details of the GAs authorized during 9th and 10th CGD bidding round
in the State of Rajasthan and Maharashtra are given in the Statement.

Statement

Details of Geographical Areas (GAs) authorized in the State of Rajasthan and
Maharashtrain 9th and 10th CGD Bidding Round

Sl. No. State/Union Territories Geographical Areas (GAS)
1. Rajasthan Banner, Jaisalmer and Jodhpur
Districts

Alwar (Other than Bhiwadi) and
Jaipur Districts

Kota District (Except area already
authorized), Baran and Chittorgarh
(Only Rawatbhata Taluka) Districts
Bhilwara and Bundi Districts
Chittorgarh (Other than
Rawatbhata Taluka) and Udaipur
Districts

Dholpur District

Ajmer, Pali and Rajsamand Districts
Jalore and Sirohi Districts

2. Madhya Pradesh and Rajasthan Jhabua, Banswara, Ratlam and
Dungarpur Districts

3. Maharashtra Ahmednagar and Aurangabad
Districts

Latur and Osmanabad Districts
Sangli and Satara Districts
Sindhudurg District

4. Maharashtra and Gujarat Valsad (Except areas already
authorized), Dhule and Nashik
Districts
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PMUY benefits to families covered under Socio-Economic Survey

1581. SHRI MAHESH PODDAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@  whether the benefit of Pradhan Mantri Ujjwala Yojana is being provided only to
families registered in the Socio-Economic Survey;

(b)  whether benefit of PMUY is confined only to a family having at least one adult

woman;

() whether many poor families are being deprived of benefit of scheme due to not
being listed in Socio-Economic Survey or because there are no adult woman in these
families in many States of country, including Jharkhand; and

(d) if so, whether Government would make amendments in provisions to benefit

each poor family from PMUY, if so, by when and if not, reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Under Pradhan Mantri Ujjwala Yojana (PMUY), a deposit free LPG
connection is provided to an adult woman of the identified eligible poor family. The eligible
poor family is identified through Socio Economic Caste Census (SECC-2011) list and in
case the name is not available in SECC list, from the notified seven categories viz. SC/ST
households, Beneficiaries of Pradhan Mantri Awas Yojana (Gramin), Beneficiaries of
Antyodaya Anna Yojana (AAY), Forest dwellers, Most Backward Classes, people residing
in islands / river islands and Tea and Ex-Tea Garden Tribes. Subsequently, the Government
extended the benefit under PMUY to cover all the left out poor families (not covered under
SECC list or the seven notified categories) subject to fulfilment of terms and conditions. As
on 20.06.2019, Oil Marketing Companies have released more than 7.23 crore LPG connec-
tions against the target of 8 crore connections across the country including the State of
Jharkhand.

Reforms in hydrocarbon sector

582. SHRIMOHD. ALI KHAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government is contemplating reforms in hydrocarbon sector, if so, the
details thereof; and

tOriginal notice of the question was received in Hindi.
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(b) how Government is securing its position in the transitional global energy

markets?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The policy initiatives taken by the Government to increase domes-
tic production of oil and gas include:-

(i)  Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

(i)  Discovered Small Field Policy.

(iii)  Hydrocarbon Exploration and Licensing Policy.

(iv) Policy for Extension of Production Sharing Contracts.
(v)  Policy for early monetization of Coal Bed Methane.
(vi) Setting up of National Data Repository.

(vii) Appraisal of Unappraised areas in Sedimentary Basins.
(viii) Re-assessment of Hydrocarbon Resources.

(iX) Policy framework to streamline the working of Production Sharing Contracts
in Pre-NELP and NELP Blocks.

(®)  Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and
Gas.

(x) Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed
Methane contracts and Nomination fields.

In addition, Government in February, 2019 approved major reforms in exploration and
licensing policy to enhance exploration activities, attract domestic and foreign investment
in unexplored/unallocated areas of sedimentary basins and accelerate domestic production
of oil and gas from existing fields. The policy reforms inter-alia aim to boost exploration
activities with greater weightage to work programme, simplified fiscal and contractual terms,
bidding of exploration blocks under Category Il and 111 sedimentary basins without any
production or revenue sharing to Government, early monetization of discoveries by
extending fiscal incentives, incentivizing gas production including marketing and pricing
freedom, induction of latest technology and capital, more functional freedom to National
Oil Companies for collaboration and private sector participation for production
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enhancement methods in nomination fields, streamlining approval processes and promot-

ing ease of doing business including electronic single window mechanism.
Bringing petrol and diesel under GST

583. SHRIT.G. VENKATESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether it is a fact that Government is contemplating on bringing petrol and
diesel under the GST net;

(b) if so, the details thereof;
() by what time will this come into force; and

(d) whether Government has taken the consent of the State Governments in this
regard, if so, the views of the State Governments, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d)) Article 279A (5) of the Constitution provides that Goods and Ser-
vices Tax Council shall recommend the date on which goods and services tax shall be levied
on petroleum crude, high speed diesel, motor spirit, natural gas and aviation turbine fuel.
Thus while, petroleum products are constitutionally included under GST, the date on which
GST shall be levied on such goods, shall be as per the decision of the GST Council. As per
the section 9(2) of the CGST Act, inclusion of all excluded petroleum products, including
petrol and diesel in GST will require recommendation of the GST Council.

All the States and Union Territories (UT) with Legislature are represented in the GST
Council by their Minister-in-charge of Finance or Taxation or any other Minister nominated
by the State/UT. Any decision regarding levy of GST on petroleum products has to be
decided as per recommendation of the GST Council.

Fall in crude oil production

584. DR.BANDA PRAKASH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether crude oil production has fallen continuously for six years in a row,
which was 38.1 million metric tons in 2011-12 and slumped to 35.7 million metric tons
provisionally in 2017-18;

(b)  whether lack of efficient production and drilling from matured oil fields and lack
of investment are the primary reasons for low production; and
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(c) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Crude oil production of last six years from year 2011-12 to 2017-18 is given

below:

Year Crude Oil Production (in MMT)
2011-12 38.09
2012-13 37.86
2013-14 37.79
2014-15 3746
2015-16 36.96
2016-17 36.01
2017-18 35.68

*MMT - Million Metric Tons

(b) and (c) The production from an oil field depends on various factors such as
reservoir profile, location and geological conditions etc. Over a period of time, the produc-
tion declines due to multiple reasons including aging/maturing of the well. In India, most of
the production under nomination regime is from matured/aged fields. In mature fields pro-
duction declines over a period of time and subsequent arresting of decline is a continuous
and dynamic process and is an intrinsic characteristic of any oil field. Exploration and
Production (E&P) companies make efforts to revive such fields by using techniques such
as periodical well intervention, workover jobs, well simulation jobs including hydro-
fracturing, installation of suitable artificial lift systems and side-tracking of wells etc. In the
past five years, a series of policy decisions and reform measures have been taken/initiated
to increase domestic production of oil and gas.

Increasing domestic oil and gas production in the country

585. SHRIC.M. RAMESH: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(@) the steps taken by Government in the recent past to raise the domestic oil and
gas production in the country, the details thereof;

(b) the details of crude oil production in the country during the last three years and
whether India ranks third in the world in import of crude oil, the details thereof; and
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©

the efforts initiated by Government to cut down import of crude oil and to boost

crude oil production in the country, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The policy initiatives taken by the Government to increase domestic

production of oil and gas include:

0]

(i)
(iii)
(iv)
v)
(vi)
(vii)
(viii)
®)

®)

(xi)

Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

Discovered Small Field Policy

Hydrocarbon Exploration and Licensing Policy

Policy for Extension of Production Sharing Contracts
Policy for early monetization of Coal Bed Methane
Setting up of National Data Repository

Appraisal of Unappraised areas in Sedimentary Basins
Re-assessment of Hydrocarbon Resources

Policy framework to streamline the working of Production Sharing Contracts
in Pre-NELP and NELP Blocks.

Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and
Gas.

Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed
Methane contracts and Nomination fields.

In addition, Government in February, 2019 approved major reforms in exploration and

licensing policy to enhance exploration activities, attract domestic and foreign investment

in unexplored/unallocated areas of sedimentary basins and accelerate domestic production

of oil and gas from existing fields. The policy reforms inter alia aim to boost exploration

activities with greater weightage to work programme, simplified fiscal and contractual terms,

bidding of exploration blocks under Category Il and 111 sedimentary basins without any

production or revenue sharing to Government, early monetization of discoveries by

extending fiscal incentives, incentivizing gas production including marketing and pricing

freedom, induction of latest technology and capital, more functional freedom to National

Oil Companies for collaboration and private sector participation for production enhance-
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ment methods in nomination fields, streamlining approval processes and promoting ease of

doing business including electronic single window mechanism.

Detail of domestic crude oil production in Thousand Metric Tonnes (TMT) during
last three years is as given below:

2016-17 2017-18 2018-19

36,009 35,684 34,203

India ranks third in the world in crude oil imports as per the BP Statistical Review of
World Energy of June, 2019.

CSR funds spent by oil PSUs in North-East India

586. SHRIRIPUN BORA: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(@) the details of funds that have been spent by oil PSUs under their CSR funds in
North-East India during the last three financial years, State-wise and PSU-wise;

(b) the total amount spent by oil PSUs under their CSR funds in the country thereof;

(c) thedetails of activities on which oil PSUs spend their CSR funds in North-East
India thereof;

(d) whether Government has given any directives to oil PSUs to spend more funds
in North-East India thereof; and

(e) if not, whether it is desirable to do so given the backwardness of the region
thereto?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) State/PSU-wise details of funds spent by major oil PSUs under their CSR
funds in North-East India during the last three financial years are given in the Statement
(See below).

(b) Oil PUSs have informed that T 4428 crore have been spent by them under their
CSR funds during the last three years in the country.

(c) As a part of their Corporate Social Responsibility (CSR), PSUs have been
undertaking CSR interventions by and large around their work centres. Oil PSUs have been
earmarking 2% of their Profits for CSR projects. CSR activities are undertaken under the
heads identified under Schedule VII of the Companies Act, 2013 like Health (Nutrition,
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Sanitation, and Drinking Water), Education, Skill Development, Rural Development, \WWomen
Empowerment, Environment Centric Initiatives and Care for the Elderly and Differently-
abled persons.

(d) and (e) Department of Public Enterprises vide OM No.CSR-08/0002/2018-Dir (CSR)
dated 10.12.2018 has recommended to the PSUs that while selecting locations for CSR
projects, preference may be given to Aspirational Districts as identified by NITI Aayog
which includes 16 districts of North Eastern States of India.

Statement

Details of CSR Expenditure in North East States-2016-17 to 2018-19 (T lakh)

Sl. No. State 10CL BPCL HPCL GAIL ONGC NRL OIL
1. Arunachal 320.29 29.82 55.14 418 1117.00 0.75 1051.
Pradesh
2. Assam 8755.65 2075.85 27353  854.63 23009.00 12105.76 22046
3. Manipur 292.09 0.00 0.00 61.03 64.00 0.87 0.0
4. Meghalaya 112.12 13.97 11.88 142  438.00 18.29 0.0
5. Mizoram 13.60 0.00 29.12 3.04 16.00 0.00 217.0
6. Nagaland 55.99 0.00 0.50 3.24 62.00 0.00 0.0
7. Sikkim 47.67 0.00 0.00 1.87 3.00 0.97 0.0
8.  Tripura 219.92 54.24 81.18 29.32 4775.00 0.00 0.0

Dip in domestic crude oil output

587. SHRI MAJEED MEMON: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whetheritisafactthat India”s crude oil production during April, 2019 was 6.94
per cent lower than April, 2018;

(b) whether italso a fact that natural gas production during April, 2019 was 0.26 per
cent lower than April, 2018 production;

(c) if so, the reasons therefor; and

(d) the steps taken by Government to increase domestic oil production thereby
reducing the country”s dependency on import of crude oil and natural gas?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Domestic crude oil production during April, 2019 was 2712.61 Thou-
sand Metric Tonnes (TMT) as compared to 2915 TMT in April, 2018. Natural gas produc-
tion during April, 2019 was 2655.89 Million Metric Standard Cubic Metres (MMSCM) as
compared to 2662.97 MMSCM in April, 2018.

Reasons for shortfall are as under:

(i) Loss from Mangala fields due to delay in upgrade of Mangala Processing Terminal
(MPT) and delay in drilling, completion and hooking up online 45 infill wells

(i) Lower yield from North East development drilling campaign due to geological

uncertainties

(iii) Closure of around 100 oil wells due to various reasons like liquid handling
constraint at MPT plant, pump failure, surface facility limitation, etc.

(iv) MA field in block KG-DWN-98/3 ceased production from 18 Sept., 2018. Closure
of 2 wells in D1D3 field. Well A20 ceased to flow in D1D3 field from 23rd Oct. 2018.

(d) The various initiatives taken by the Government to increase domestic produc-
tion of oil and gas include:-

(i) Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

(i) Discovered Small Field Policy

(iii) Hydrocarbon Exploration and Licensing Policy

(iv) Policy for Extension of Production Sharing Contracts
(v) Policy for early monetization of Coal Bed Methane
(vi) Setting up of National Data Repository

(vii) Appraisal of Unappraised areas in Sedimentary Basins
(viii) Re-assessment of Hydrocarbon Resources

(iX) Policy framework to streamline the working of Production Sharing Contracts in
Pre-NELP and NELP Blocks

(®) Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and Gas
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(xi) Policy framework for exploration and exploitation of Unconventional Hydrocarbons
under existing Production Sharing Contracts, Coal Bed Methane contracts and
Nomination fields

In addition, Government in February, 2019 approved major reforms in exploration and
licensing policy to enhance exploration activities, attract domestic and foreign investment
in unexplored/unallocated areas of sedimentary basins and accelerate domestic production
of oil and gas from existing fields. The policy reforms inter alia aim to boost exploration
activities with greater weightage to work programme, simplified fiscal and contractual terms,
bidding of exploration blocks under Category Il and 111 sedimentary basins without any
production or revenue sharing to Government, early monetization of discoveries by
extending fiscal incentives, incentivizing gas production including marketing and pricing
freedom, induction of latest technology and capital, more functional freedom to National
Oil Companies for collaboration and private sector participation for production
enhancement methods in nomination fields, streamlining approval processes and

promoting ease of doing business including electronic single window mechanism.

To reduce the country ”s dependency on import of crude oil and natural gas, Govern-
ment through Oil Marketing Companies (OMCs), is implementing Ethanol Blended Petrol
(EBP) Programme and Biodiesel Programme under which ethanol is being blended upto 10
per cent with petrol and biodiesel is being blended upto 7 per cent with diesel. Government
is also promoting use of Compressed Bio Gas (CBG) and has also introduced National
Policy on Biofuels, 2018.

Production and requirement of crude oil in the country

588. SHRI AMAR SHANKAR SABLE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the quantity of crude oil produced along with the quantity of crude oil required
in the country;

(b) whether Government is formulating any plan for exploration of crude oil re-
serves in order to raise the production of crude oil; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Details of domestic crude oil production and crude oil required for pro-
cessing in the country during last three years are given below:
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(Quantity in Million Metric Tonne)

Year Domestic crude Crude Oil Processed

oil production (Crude Throughput)
2016-17 36.0 2454
2017-18 35.7 2519
2018-19 (Provisional) 342 2572

(b) and (c) The policy initiatives taken by the Government to increase domestic
production of oil and gas include:-

(i) Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

(i) Discovered Small Field Policy

(i) Hydrocarbon Exploration and Licensing Policy

(iv) Policy for Extension of Production Sharing Contracts
(v) Policy for early monetization of Coal Bed Methane

(vi) Setting up of National Data Repository

(vii) Appraisal of Unappraised areas in Sedimentary Basins.
(viii) Re-assessment of Hydrocarbon Resources.

(iX) Policy framework to streamline the working of Production Sharing Contracts in
Pre-NELP and NELP Blocks

(®) Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and Gas

(xi) Policy framework for exploration and exploitation of Unconventional Hydrocarbons
under existing Production Sharing Contracts, Coal Bed Methane contracts and
Nomination fields.

The Government in February, 2019 approved major reforms in exploration and licens-
ing policy to enhance exploration activities, attract domestic and foreign investment in
unexplored/unallocated areas of sedimentary basins and accelerate domestic production
of oil and gas from existing fields. The policy reforms inter alia aims to boost exploration
activities with greater weightage to work programme, simplified fiscal and contractual terms,
bidding of exploration blocks under Category Il and 111 sedimentary basins without any
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production or revenue sharing to Government, early monetization of discoveries by ex-
tending fiscal incentives, incentivizing gas production including marketing and pricing
freedom, induction of latest technology and capital, more functional freedom to National
Oil Companies for collaboration and private sector participation for production enhance-
ment methods in nomination fields, streamlining approval processes and promoting ease of

doing business including electronic single window mechanism.
Stay order on allocation procedure of petrol pumps

1589. SHRI RAMKUMAR VERMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that court has recently stayed allocation of petrol pumps
procedure;

(b) if so, the details thereof; and
(c) if not, by when such procedure would be completed?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Oil Marketing Companies (OMCs) have informed that they have
issued advertisements on pan India basis, inviting applications for allotment of new Retail
Outlet (RO) dealerships in November/December, 2018. Interim injunction has been granted
by Madurai Bench of the Hon ” ble High Court of Madras in the State of Tamil Nadu. Selec-
tion process for the new RO dealerships is underway in all States/UTs except in the State of

Tamil Nadu in view of the said interim injunction.
Expansion of piped gas coverage

590. SHRI D. KUPENDRA REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether the Central Government plans to raise the piped gas coverage to 70 per
cent of the country”s population from 20 per cent as of now;

(b) if so, the details thereof and the achievements made in this regard so far; and

(c) the details of steps taken/being taken for enhanced coverage of PNG supply in
the country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Petroleum and Natural Gas Regulatory Board (PNGRB) authorises

tOriginal notice of the question was received in Hindi.
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entities to develop Natural Gas Distribution Network as per PNGRB Act, 2006 and the
Regulations notified thereunder. PNGRB identifies the Geographical Areas (GAs) for the
development of City Gas Distribution (CGD) network depending on the natural gas pipeline
connectivity/natural gas availability and techno-commercial viability. Providing Piped Natural
Gas (PNG) connection to the households in the GA is the part of development of CGD
Network. With the completion of 10th CGD Bidding Round, CGD would be accessible in 228
GAs covering more than 400 districts spread over 27 States and UTs covering approxi-
mately 70 per cent of India”s population and 53 per cent of its geographical area.

In order to promote the expansion of City gas networks and enhance the usage of
natural gas in cities, the Government has taken following steps:

(i) Domestic gas, which is cheaper than imported gas, has been allocated to
meet the entire requirement of PNG (Domestic) and CNG (Transport) segments
of CGD sector and it has been kept under no cut category.

(i)  Public Utility Status granted to CGD Projects by Ministry of Labour and
Employment.

(i)  Ministry of Defence has issued guidelines for use of PNG in its residential
areas/unit lines

(iv) Department of Public Enterprises has issued guidelines to Public Sector
Enterprises (PSEs) to have the provisions of PNG in their respective residential
complexes.

(v) Ministry of Housing and Urban Affairs has issued advisory to State
Governments on following aspects:

a.  To standardize the Road Restoration/permission charges along with
time bound permission in accordance with the local conditions.

b.  Earmarking of land plot for development of CNG Stations at the planning
stage of town/city and same should be specified in the revised Master
Plan.

¢.  Relevant modification in building by-laws for providing gas pipeline
infrastructure in residential and commercial buildings at architectural
design stage.

vi.  Further, Ministry of Housing and Urban Affairs has directed to Central
Public Works Department and National Building Construction Corporation
to have the provisions of PNG in all Government Residential complexes.
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Introduction of piped gas in 400 districts of the country

591. SHRIPRABHAKAR REDDY VEMIREDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that the Ministry is planning to introduce piped gas in 400

districts of the country in the coming two to three years;
(b) if so, the details of the districts identified, State-wise;
() whether Nellore district of Andhra Pradesh has been included in this;
(d) if so, the details thereof and if not, the reasons therefor; and

(e) details of blueprint that the Ministry has prepared for this purpose and how
much expenditure is involved in this and how the Ministry is planning to pool the

resources?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Petroleum and Natural Gas Regulatory Board (PNGRB) is the
authority to grant authorization to the entities for the development of City Gas Distribution
(CGD) network in Geographical Areas (GAs) as per PNGRB Act, 2006. PNGRB identifies
GAs for authorizing the development of CGD network in synchronization with the develop-
ment of natural gas pipeline connectivity and natural gas availability. Providing the Piped
Natural Gas (PNG) connections is part of development of CGD Network. Upto 10th CGD
Bidding Round, PNGRB has authorized 228 GAs covering more than 400 districts spread
over 27 States and UTs covering approximately 70 per cent of India”s population and 53 per
cent of its geographical area for development of CGD network. State wise details of the GAs
authorized during 9th and 10th CGD bidding are given in the Statement (See below).

(c) and (d) PNGRB has authorised Sri Potti Sriramulu Nellore district (also known as
Nellore district) to Consortium of AG&P LNG Marketing Pte Ltd. and Atlantic Gulf and
Pacific on 24.04.2019 under the 10th CGD Bidding Round.

(e) PNGRB has informed that capital expenditure of ¥ 70,000 crore and ¥ 50,000
crore have been estimated for GAs authorized under 9th and 10th CGD Bidding Round
respectively, which will be arranged by the authorized entities either internally or through
external borrowings. Hence there is no need for Government to provide resources for the

Same.
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Statement

Details of Geographical Areas (GAs) authorised in 9th and
10th CGD Bidding Round

SI. No. State/Union Territories

Geographical Areas (GAS)

1 2

3

1. Andhra Pradesh

2. Andhra Pradesh, Karnataka &
Tamil Nadu

3. Assam

4. Bihar

5. Bihar & Jharkhand

6. Daman and Diu & Gujarat
7. Guijarat

Srikakulam,  Visakhapatnam &
Vizianagaram Districts, Anantapur and
YSR (Kadapa) Districts, Sri Potti
Sriramulu Nellore District

Chittoor, Kolar and Vellore Districts

Cachar, Hailakandi & Karimganj Districts,
Kamrup & Kamrup Metropolitan Districts

Aurangabad, Kaimur & Rohtas Districts,
Begusarai District, Gaya & Nalanda
Districts, Araria, Purnia, Katihar and
Kishanganj Districts, Arwal, Jehanabad,
Bhojpur and Buxar Districts Khagaria,
Saharsa and Madhepura Districts,
Lakhisarai, Munger and Bhagalpur
Districts Muzaffarpur, Vaishali, Saran and
Samastipur Districts

Nawada and Koderma Districts
Sheikhpura, Jamui and Deoghar Districts

Diu & Gir Somnath Districts

Surendranagar District (Except areas
already authorized) Barwala & Ranpur
Talukas Navsari District (Except areas
already authorized), Surat District (Except
areas already authorized), Tapi District
(Except areas already authorised) & the
Dangs District, Junagadh District, Kheda
District (Except areas already authorized),
Morbi District (Except areas already
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8 Haryana & Himachal Pradesh

9. Haryana & Punjab

10. Haryana

11. Himachal Pradesh
12. Jharkhand

13. Karnataka

14. Kerala

15. Kerala & Puducherry

authorised) & Mahisagar District,
Narmada (Rajpipla) District, Porbandar
District

Panchkula District (Except areas already
authorized), Sirmaur, Shimla & Solan
(Except areas already authorised)
Districts

Sirsa, Fatehabad and Mansa (Punjab)
Districts

Bhiwani, Charkhi Dadri & Mahendragarh
Districts Hisar District Jhajjar District,
Sonipat District (Except areas already
authorized) & Jind District Nuh & Palwal
Districts Kaithal District

Bilaspur, Hamirpur & Una Districts

Bokaro, Hazaribagh & Ramgarh Districts
Giridih & Dhanbad Districts Chatra and
Palamu Districts Seraikela-Kharsawan
District West Singhbhum District

Chitradurga & Davanagere Districts
Udupi District Ballari & Gadag Districts,
Bidar District Dakshina, Kannada District

Bagalkot, Koppal and Raichur Districts
Chikkamagaluru, Hassan and Kodagu
Districts, Kalaburagi and Vijayapura
Districts Mysuru, Mandya and
Chamarajanagar Districts Uttara Kannada,
Haveri and Shivamogga Districts

Kozhikode & Wayanad Districts
Malappuram District, Palakkad & Thrissur
Districts Alapuzzha, Kollam and
Thiruvananthapuram Districts

Kannur, Kasaragod & Mahe Districts
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16.

17.
18.

19.

20.

21.

22.

23.
24,
25.

Madhya Pradesh

Madhya Pradesh & Chhattisgargh
Madhya Pradesh & Rajasthan

Madhya Pradesh & Uttar Pradesh

Mabharashtra

Maharashtra & Gujarat

Odisha

Puducherry & Tamil Nadu
Puducherry
Punjab

Bhopal & Rajgarh Districts Guna District
Rewa District Satna & Shandol Districts
Ashoknagar District Gwalior (Except
already authorised) District and Sheopur
District Morena District Raisen, Shajapur
and Sehore Districts Shivpuri District
Sidhi and Singrauli Districts Ujjain
(Except area already authorised) District,
Dewas (Except area already authorized)
District and Indore (Except area already
authorised) District

Anuppur, Bilaspur and Korba Districts

Jhabua, Banswara, Ratlam and Dungarpur
Districts

Jhansi (Except area already authorised)
District, Bhind, Jalaun, Lalitpur and Datia
Districts

Ahmednagar & Aurangabad Districts
Latur & Osmanabad Districts Sangli &
Satara Districts Sindhudurg District

Valsad (Except areas already authorized),
Dhule & Nashik Districts

Angul & Dhekanal Districts Sundargarh
& Jharsuguda Districts Balasore, Bhadrak
& Mayurbhanj Districts Bargarh,
Debagarh & Sambalpur Districts Ganjam,
Nayagarh & Puri Districts Jagatsinghpur
& Kendrapara Districts Jajpur &
Kendujhar Districts

Karaikal & Nagapattinam Districts
Puducherry District

SAS Nagar District (Except areas already
authorised), Patiala & Sangrur Districts
Ludhiana District (Except area already
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26. Rajasthan

27. Tamil Nadu

28. Telangana

29. Tripura

30. Uttar Pradesh

authorized), Barnala & Moga Districts
Jalandhar District (Except areas already
authorised), Kapurthala & SBS Nagar
Districts Ferozepur, Faridkot and Sri
Muktsar Sahib Districts, Hoshiarpur and
Gurdaspur Districts

Barmer, Jaisalmer & Jodhpur Districts
Alwar (Other than Bhiwadi) & Jaipur
Districts, Kota District (Except area already
authorized), Baran & Chittorgarh (Only
Rawatbhata Taluka) Districts Bhilwara &
Bundi Districts Chittorgarh (Other than
Rawatbhata Taluka) & Udaipur Districts
Dholpur District Ajmer, Pali and
Rajasmand Districts Jalore and Sirohi
Districts

Kanchipuram District Chennai &
Tiruvallur Districts Coimbatore District
Cuddalore, Nagapattinam & Tiruvarur
Districts Ramanathapuram District Salem
District Tiruppur District

Bhadradri Kothagudem & Khamman
Districts Jagtial, Peddapalli, Karimnagar
& Rajanna Sircilla Districts Jangaon,
Jayashankar Bhupalpally, Mahabubabad,
Warangal Urban & Warangal Rural
Districts Medak, Siddipet & Sangareddy
Districts Medchal-Malkajgiri, Ranga
Reddy & Vikarabad Districts Nalgonda
Suryapet & Yadadri Bhuvanagiri Districts

Gomati District West Tripura (Except
areas already authorised) District

Bulandshahr District (Except areas
already authorised), Aligarh & Hathras
Districts
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31. Uttar Pradesh & Uttarakhand
32. Uttarakhand

33. West Bengal

Allahabad District (Except areas already
authorised), Bhadohi & Kaushambi
Districts, Amethi, Pratapgarh & Raebareli
Districts Auraiya, Kanpur Dehat &
Etawah Districts Faizabad & Sultanpur
Districts Gorakhpur, Sant Kabir Nagar &
Kushinagar Districts Meerut District
(Except areas already authorised),
Muzaffarnagar & Shamli Districts
Moradabad (Except areas already
authorised) District Unnao (Except areas
already authorised) District Azamgarh,
Mau and Ballia Districts Bareilly (Except
area already authorised) District, Pilibhit
and Rampur Districts Basti and
Ambedkarnagar Districts Farrukhabad,
Etah and Hardoi Districts Gonda and
Barabanki Districts Jaunpur and Ghazipur
Districts Kanpur (Except area already
authorised) District, Fatehpur and
Hamirpur Districts

Bijnor and Nainital Districts
Dehradun District

Burdwan District, Darjeeling, Jalpaiguri
and Uttar Dinajpur Districts Howrah
(Except Area already authorised) District
and Hoogly (Except Area already
authorised) District Nadia (Except Area
already authorised) District and North 24
Parganas (Except Area already
authorised) District South 24 Parganas
(Except Area already authorised)
District
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Irregularities in transfer of LPG subsidies

592. SHRIVIJAY PAL SINGH TOMAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether LPG subsidy is not being provided in various States of the country, if
s0, the details thereof and the reasons therefor;

(b) the number of LPG consumers to whom subsidy is being provided/transferred
into their accounts in all the States; and

(c) the main reasons for irregularities in transfer of LPG subsidy along with the
measures taken/being taken by Government to address the said issue?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Under PAHAL scheme, the applicable subsidy to LPG consumers
is transferred directly into the bank account of the consumers. The subsidy is transferred
either through Aadhaar Transfer Compliant (ATC) or Bank Transfer Compliant (BTC) mode.
Ason 20.06.2019, out of 26.39 crore LPG consumers, 24.76 crore consumers have joined the
Scheme and are getting subsidy in their registered bank account.

(c) Some complaints have been received regarding non-transfer of subsidy which
was mainly due to deseeding of Aadhaar from National Payments Corporation of India
(NPCI) mapper. The matter was taken up with NPCI. Further, the customer has also been
given the option of receiving subsidy through Bank Transfer Compliant Mode.

Increase in price of LPG

1593. SHRI SURENDRA SINGH NAGAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the price of LPG is continuously increasing in the
country;

(b) if so, the reasons therefor; and
(c) if not, the details of the increasing price of gas during the last three years?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The Government continues to modulate the effective price to
consumer for Subsidized Domestic LPG. Prices of petroleum products in the country are
linked to their respective product prices in international market. As Government is

tOriginal notice of the question was received in Hindi.
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modulating the retail price of subsidized domestic LPG, the subsidy on these products
increase/decrease with the corresponding increase/decrease in the prices of these

products in international market.

(c) The price of domestic subsidized LPG and non-subsidized LPG at Delhi during
the last three years is available at the website of IOCL i.e. www.iocl.com

Free LPG connections by year 2022

1594. MS. SAROJ PANDEY: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(@ the number of poor families which will be provided LPG connections free of cost
by the year 2022 as per the target set by Government in this regard; and

(b) ifso, the quantum of financial budget that would be allocated by Government to
complete the above task?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Government of India launched Pradhan Mantri Ujjwala Yojana
(PMUY) under which deposit free connections are provided to poor families having no LPG
connection subject to fulfilling other terms and conditions. The Scheme is under implemen-
tation since 1st May, 2016. As on 20.06.2019, more than 7.23 crore connections have been
provided to poor families against the target of 8 crore connections. Government has ear-
marked ¥12,800 crore for PMUY Scheme.

Inclusion of natural gas under GST ambit

595. SHRI SANJAY SINGH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether the Central Government is planning to include natural gas within the
GST ambit;

(b) if so, the reasons therefor, and the reasons why Government did not plan this

sooner; and
(c) ifso, which GST slab rate will include natural gas and the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Article 279A (5) of the Constitution provides that Goods and Ser-
vices Tax Council shall recommend the date on which goods and services tax shall be levied

tOriginal notice of the question was received in Hindi.
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on petroleum crude, high speed diesel, motor spirit, natural gas and aviation turbine fuel.
Thus while, petroleum products are constitutionally included under GST, the date and rate,
on which GST shall be levied on such goods, shall be as per the decision of the GST
Council. As per the section 9(2) of the CGST Act, inclusion of all excluded petroleum
products, including petrol and diesel in GST will require recommendation of the GST
Council.

Exploration of natural gas reserve

1596. SHRI RAKESH SINHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the efforts being made for the exploration of natural gas reserves;

(b) the names of Government and private companies engaged in the search/ explo-
ration of potential natural gas reserves; and

(c) the policy of Government regarding participation of the private companies in
this field?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The policy initiatives taken by the Government to increase domestic
production of oil and gas include:-

(i) Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

(i) New Domestic Natural Gas Pricing Guidelines-2014

(i) Marketing including pricing freedom on natural gas production under PSC regime
from difficult areas such as High Pressure-High Temperature (HP-HT) reservoirs
and deepwater and ultra deepwater areas

(iv) Discovered Small Field Policy

(v) Hydrocarbon Exploration and Licensing Policy

(vi) Policy for Extension of Production Sharing Contracts
(vii) Policy for early monetization of Coal Bed Methane
(viii) Setting up of National Data Repository

(X) Appraisal of Unappraised areas in Sedimentary Basins

tOriginal notice of the question was received in Hindi.
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(®) Re-assessment of Hydrocarbon Resources

(xi)) Policy framework to streamline the working of Production Sharing Contracts in
Pre-NELP and NELP Blocks

(xii) Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and Gas

(xiii) Policy framework for exploration and exploitation of Unconventional Hydrocarbons
under existing Production Sharing Contracts, Coal Bed Methane contracts and
Nomination fields

(xiv) The Government in February, 2019 approved major reforms in exploration and
licensing policy to enhance exploration activities, attract domestic and foreign
investment in unexplored/unallocated areas of sedimentary basins and accelerate
domestic production of oil and gas from existing fields. The policy reforms inter
alia aim to boost exploration activities with greater weightage to work programme,
simplified fiscal and contractual terms, bidding of exploration blocks under Category
Il and Ill sedimentary basins without any production or revenue sharing to
Government, early monetization of discoveries by extending fiscal incentives,
incentivizing gas production including marketing and pricing freedom, induction
of latest technology and capital, more functional freedom to National Oil Companies
for collaboration and private sector participation for production enhancement
methods in nomination fields, streamlining approval processes and promoting

ease of doing business including electronic single window mechanism.

The hydrocarbon fields/blocks are awarded to private companies through open, com-
petitive and transparent international competitive bidding process

The list containing names of prominent Government and private companies engaged

in the exploration and production activities is given in the Statement.
Statement

List of prominent Government and Private Companies engaged in exploration and
production activities

SI. No. Name of Company

1 Bharat Petro Resources Ltd.

2. Bharat Petroleum Corporation Limited.
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SI. No.

Name of Company
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Engineers India Ltd.

GAIL (India) Limited.

Gujarat State Petroleum Corporation Ltd.
Indian Oil Corporation Ltd.

Oil and Natural Gas Corporation Ltd.
Oil India Ltd.

Prize Petroleum Company Ltd.

Private Companies

Adani Welspun Exploration Ltd.
Adbhoot Estates Private Limited

Arch Softwares Private Limited

Arsh Corporate Services Private Limited
Assam Company Ltd.

Bagadiya Brothers Private Limited
BDN Enterprises Pvt Ltd.

BF Infrastructure Ltd.

Birkbeck Investment Ltd.

BP Exploration (Alpha)

Cairn Energy Hydrocarbons Ltd.

Deep Energy Lic.

Deep Industries Ltd.

Deep Natural Resources Limited
Duggar Fiber Pvt. Ltd.

Essar Oil Ltd.

Focus Energy Ltd.

Frost International Ltd

Ganges Geo Resources Private Limited
GEM Laboratories Private Limited
GEM Petro E&P Private Limited
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SI. No. Name of Company

22. Geo Enpro

23.  Geo-Global Resources Inc.

24.  Geo-Petrol International Inc.

25.  Gujarat Natural Resources Ltd.

26.  Hardy Exploration & Production (India) Inc.
27.  Harish Chandra (India) Ltd.

28. Hindustan Oil Exploration Company Limited.
29. IMC Limited

30. Invenire Energy Private Limited

31 iServices Investment Ltd.

32.  Jay Polychem (India) Ltd.

33.  Jay Polychem Pte.Ltd.

34.  Joshi Tech. Inc.

35, Jubilant Energy (Kharsang) Pvt. Ltd.

36.  Jubilant Enpro Pvt. Limited.

37. Jubilant Oil & Gas Private Limited.

38.  Jubilant Securities Pvt. Ltd.

39.  Kanvel Finance Limited.

40.  Keerthi Industries Limited

41. KEI-RSOS Petroleum & Energy Pvt. Ltd.

42. KGN Industries Limited

43. KGN Oil & Gas Private Limited

44.  Mahendra Infratech Pvt. Ltd.

45.  Megha Engineering and Infrastructures Limited
46.  Mercator Petroleum Private Limited.

47.  Monnet Ispat & Energy Ltd.

48.  Newbury Oil Company Ltd.

49.  Niko Resources Limited

50.  Nippon Power Ltd.
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SI. No. Name of Company

51.  Oilex-NL Holdings Ltd.

52.  Olimax Energy Private Limited

53.  Omkar Naturals Resources Pvt. Ltd.
54.  Pan India Consultants

55.  PFH Oil and Gas Private Limited

56.  Ramayna Ispat Private Limited

57.  Ravva Oil Pte. Ltd.

58.  Reliance Industries Ltd.

59.  Royal Duch Shell

60.  Safal WSB Energy Private Limited
61.  Savla Electronics Pvt. Ltd.

62.  Selan Expl. Tech. Ltd.

63.  Shanno Business India Private Limited
64.  Shanti GD. Ispat and Power Pvt. Ltd.
65.  Shiv - Vani

66.  South Asia Consultancy FZE

67.  Sun Petrochemical Pvt. Ltd.

68.  Tata Petrodyne Ltd.

69.  Vedanta/Cairn

70.  Videocon Petroleum Limited

71 Vijayasri Bhaskar Industries Private Limited

Increase in price of petrol and diesel

1597. SHRI P.L. PUNIA: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(@ whetheritisafact that Government has failed to control the increasing prices of

petrol and diesel even after the rates of crude oil have decreased in the international market;

(b) if so, the details thereof and the reasons therefor;

tOriginal notice of the question was received in Hindi.
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(c) the details of the steps taken by Government during the last three years to curb
the increasing prices of petrol and diesel and the outcome thereof; and

(d) the details of the increase and decrease in the prices of petrol and diesel during
the last three years?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Prices of petrol and diesel have been made market-determined by
the Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the
Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing of
petrol and diesel in line with international product prices and other market conditions.

(c) With an aim to reduce the prices of petrol and diesel and give relief to the
consumers, the Central Government reduced the Central Excise duty on petrol and diesel
by %2 per litre with effect from 4th October, 2017. The Central Government further reduced
the Central Excise duty on petrol and diesel by ¥1.50 per litre with effect from 5th October,
2018 and Public Sector OMCs also reduced ¥1.00 per litre to reduce the overall price of
petrol and diesel. The Central Government also requested the State Governments to make
areduction of ¥2.50 per litre in VAT imposed by them on petrol and diesel. Accordingly, 18
State Governments and 1 Union Territory have reduced VAT on petrol and diesel.

(d) The details of increase and decrease in the prices of petrol and diesel during the
last three years at Delhi are available at the website of Petroleum Planning and Analysis Cell
(PPAC) i.e. www.ppac.org.in

Action plan for provision of LPG connection under PMUY

1598. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state the State-wise, year-wise details of providing LPG
connections during the last three years and action plan for providing LPG connections
during the next five years under Pradhan Mantri Ujjwala Yojana (PMUY)?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): Government of India launched Pradhan Mantri Ujjwala Yojana (PMUY),
through which deposit free connections are provided to poor families having no LPG
connection subject to fulfilling other terms and conditions. The Scheme is under implemen-
tation since 1st May, 2016. As on 20.06.2019, more than 7.23 crore connections have been
provided to poor families against the target of 8 crore connections. State/UT and year-wise
details of LPG connections released under the Scheme is given in the Statement.

tOriginal notice of the question was received in Hindi.
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State/UT and year-wise details of LPG connections released

under PMUY Scheme

SI. No. State/UT Connections released
2016-17 2017-18 2018-19
1 2 3 4 5
1 Andaman and Nicobar Islands 1,189 522 6,178
2 Andhra Pradesh 63,428 16,616 2,62,554
3 Arunachal Pradesh - 6,362 32,953
4, Assam 2 11,28,137 17,07,801
5. Bihar 24,76,953 2436197  29,81,636
6. Chandigarh - - 83
7. Chhattisgarh 11,05,441 8,46,679 7,40,584
8. Dadra and Nagar Haveli 3211 8,226 2671
9. Daman and Diu 73 130 219
10. Delhi 516 161 73,120
11. Goa 954 0 88
12.  Gujarat 752,354 516,660  12,52,052
13. Haryana 2,78,751 78,361 3,23,344
14. Himachal Pradesh 1,601 28,140 83,177
15. Jammu and Kashmir 2,65,787 1,07,133 6,80,098
16.  Jharkhand 5,36,912 666631  17,01,032
17. Karnataka 15,840 893174  19,13,808
18. Kerala 11,241 27,152 1,71,530
19. Lakshadweep - 134 156
20. Madhya Pradesh 22,39,821 10,75,351  31,30,613
21 Maharashtra 858,808 10,18570  21,36,426
22, Manipur 5 32,592 97,760
23. Meghalaya - 36,844 1,03,467
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2 3 4 5
24, Mizoram - 902 24,879
25. Nagaland - 9,225 40,177
26.  Odisha 10,11,955 12,88,380  19,25,954
27. Puducherry 760 1,861 10,753
28. Punjab 2,45,008 1,37,343 826,611
29. Rajasthan 17,22,694 902940  30,69,891
30. Sikkim - 687 7111
3L Tamil Nadu 2,712,749 7,45,302 21,23,792
32. Telangana 41 - 9,23,800
33. Tripura - 46,379 192,014
34. Uttar Pradesh 55,31,159 954957  64,76,981
35. Uttarakhand 1,13,866 23574 2,15481
36.  West Bengal 25,20,479 25,36,306  30,05,534
ToTAL 200,31,618  155,71,658 362,94,333

Achievements in terms of social justice

599. SHRIRAIJMANI PATEL:
DR. L. HANUMANTHAIAH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(@ the achievements in terms of social justice in Karnataka, Madhya Pradesh and
other States during the last three years and as on date;

(b) the quantum of funds allocated scheme-wise for welfare schemes for Karnataka,
Madhya Pradesh and other States during the last two years;

(c) the quantum of the amount utilised out of the said fund, State-wise; and

(d) whether Government has received any complaint against any Non-
Governmental Organisation (NGO) regarding misuse of funds in the said period, so far?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The mandate of the
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Ministry of Social Justice and Empowerment is to implement the scheme of educational,
economic and social empowerment of the Scheduled Castes, Other Backward Classes,
Senior Citizens, victims of substance abuse and transgender person and person with
various forms of disabilities.

The schemes being implemented by the Ministry of Social Justice and Empowerment
are given in the Statement-1 (See below) and achievement during the last three years and as
on date of schemes are given in the Statement-I1 (See below).

(d) The Department has received complaint against some of the NGOs, on which
detailed report have been called for from the respective State Governments and also
surprise inspections carried out by the Central Inspecting learns. On the basis of nature of
complaint, further action for release of Grant or otherwise or blacklisting of NGO had been
taken after issuance of Show Cause Notices to Such NGOs.

Statement

Details of schemes being implemented by Ministry of
Social Justice and Empowerment

(A) Schemes for Scheduled Castes (SC)

() Centrally Sponsored Scheme for Pre-Matric Scholarship to the SC Students
studying in classes IX & X

(i) Pre-Matric Scholarship to the children of those engaged in occupations
involving cleaning and prone to health hazards

(i)  Post Matric Scholarship for SC

(iv)  Central Sector Scholarship of Top Class Education for SC Students #

(v) Free Coaching Scheme for SC and OBC Students#

(vi) Pradhan Mantri Adarsh Gram Yojana

(vii)  Special Central Assistance to Scheduled Caste Sub Plan
(viii)  National Overseas Scholarship#

(iX) Babu Jagjivan Ram Chhatrawas Yojana for Girls

() Babu Jagjivan Ram Chhatrawas Yojana for Boys
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(x) National Fellowship Scheme for SC Students#
(xii)  Self Employment Scheme of Liberation & Rehabilitation of Scavengers

(xiii)  Implementation of the Protection of Civil Rights Act. 1955 and the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989

(xiv)  Assistance to Voluntary Organisations for Scheduled Castes (SCs)
(xv) National Scheduled Castes Finance and Development Corporation
(xvi) National Safai Karamcharis Finance and Development Corporation
(B) Schemes for Backward Classes (OBCs)
(i) Pre-Matric Scholarship for OBC students
(i) Post-Matric Scholarship for OBC students
(iii)  Construction of Hostels for OBC Boys and Girls

(iv) Dr. Ambedkar Scheme of Interest Subsidy on Educational Loan for Overseas
Studies for OBCs/EBCs#

(v) National Fellowship for OBCs#
(vi) Dr. Ambedkar Post-Matric Scholarship for EBC students
(viiy Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for DNTs students
(viii)  National Backward Finance and Development Corporations
(C) Schemes for Social Defence (SD)
(i) National Action Plan for Drug Demand Reductions (NAPDDR)
(i)  Assistance for Prevention of Alcoholism and Substance (Drugs) Abuse
(iii)  Integrated Programme for Senior Citizens (IPSr.C.)
(D) Schemes for the Persons with Disabilities

(i) Assistance to Disabled Persons for Purchase/Fitting of Aids/Appliances
(ADIP)

(i) Deendayal Disabled Rehabilitation Scheme (DDRS)

(i)  Scheme for Implementation of Persons with Disabilities Act, 1995 (SIPDA)#

# Schemes not implemented State-wise.
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Statement-11
Achievement of the schemes during last three years and as on date

(A) Name of the Scheme: Centrally Sponsored Scheme for Pre-Matric Scholarship to
the SC Students studying in classes IX and X

(X in lakh)
Sl. No. States/UTs 2015-16 2016-17 2017-18 2018-19
CA Benefi- CA Benefi- CA Benefi- CA
released ciaries released ciaries released ciaries released
1 2 3 4 5 6 7 8 9
1. Andhra 4335.37 157736 1798.74 139710 0 0 0
Pradesh
2. Assam 0 0 0.00 0 0 0 0
3. Bihar 10223.33 453885 0.00 0 0 491564 0
4. Chandigarh 42 1888 46.75 2078 18.98 2569 0
5. Chhattisgarh 4662.14 246715 2496.29 119014 0 0 0
6. Dadra and 0.65 58 0.00 0 0 0 0
Nagar Haveli
7. Daman and 2.65 118 0.00 0 2.68 119 0
Diu
8. Delhi 0.9 40 0.00 0 2.36 104 0
9. Goa 0 0 0.00 0 0 0 0
10. Gujarat 1600.00 69045 2100.12 90949 0 0 0
11. Haryana 3279.66 143537 0.00 0 1500.00 147104 0
12. Himachal 531.13 23572 363.80 16146 143.01 27079 0
Pradesh
13. Jammu and 0 0 129.83 5770 0 0 0
Kashmir
14. Jharkhand 0 0 0.00 0 0 41305 1634.00
15. Karnataka 0 0 5819 221674 0 0 0
16. Kerala 1731.06 84250 1654.25 84210 0 75728 0
17. Madhya 4300.00 303397 13352.88 347356 0 0 0

Pradesh
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1 2 3 4 5 6 7 8 9
18. Maharashtra 0 0 0.00 0 0 0 0
19. Manipur 32.49 1217 0.00 0 38.92 1367 0
20. Meghalaya 0 0 0.00 0 0 0 0
21. Odisha 5440.43 230920 3140.88 139595  1849.79 217746  996.00
22. Punjab 4862.00 222850 2821.02 125161 1843.00 205791 0
23. Rajasthan 345.55 15358 2101.16 19942 0 0 3075.00
24. Sikkim 5.22 236 0.00 0 5.74 230 0
25. Tamil Nadu 10297.44 455420 7382.39 350251 0 284495 0
26. Tripura 199.10 8799 205.48 9133 55.34 14385 259.00
27. Uttar Pradesh 0 0 0.00 0 0 0 2706.00
28. Uttarakhand  579.19 25719 0.00 0 325.53 421000 0
29. West Bengal 0 0 7201.58 349674 300.12 301845 2870.00
30. Puducherry 0 0 0 0 196.53 8735 0
31. Telangana 0 0 0 0 0 41088 0

TotAL 52470.31 2444760 50614.76 2020663 6282 2282254 11540

(B) Pre-Matric Scholarship to the children of those engaged in occupations involving
cleaning and prone to health hazards

® in lakh)
Sl. No. States/UTs 2015-16 2016-17 2017-18 2018-19
CA Benefi- CA Benefi- CA Benefi- CA
released ciaries released ciaries released ciaries  released

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh  0.00 00 0.00 0.00 0.00 0.00 0.00
2. Assam 0.00 00 0.00 0.00 0.00 0.00 0.00
3. Bihar 0.00 00 0.00 0.00 0.00 0.00 0.00
4. Chhattisgarh 0.00 00 0.00 0.00 0.00 0.00 0.00
5. Delhi 0.00 00 0.00 0.00 0.00 0.00 0.00
6. Goa 0.00 00 0.00 0.00 0.00 0.00 0.00

7. Guijarat 177.34 333629 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8 9
8. Haryana 0.00 00 0.00 0.00 0.00 0.00 0.00
9. Himachal 32.45 2124 0.00 0.00 35.07 2265 10.16
Pradesh
10. Jammu and 0.00 00 0.00 0.00 0.00 0.00 0.00
Kashmir
11. Jharkhand 0.00 00 0.00 0.00 0.00 0.00 0.00
12. Karnataka 0.00 00 0.00 0.00 0.00 0.00 0.00
13. Kerala 0.00 00 0.00 0.00 0.00 0.00 0.00
14. Madhya Pradesh 0.00 00 0.00 0.00 0.00 0.00 0.00
15. Maharashtra 0.00 00 170.00 94295 0.00 0.00 298.00
16. Mizoram 16.71 355 18.17 440 0.00 0.00 0.00
17. Odisha 7.20 1135 0.00 0.00 0.00 0.00 0.00
18. Puducherry 0.00 00 0.00 0.00 0.00 0.00 0.00
19. Punjab 0.00 00 0.00 0.00 0.00 0.00 0.00
20. Rajasthan 0.00 00 0.00 0.00 0.00 0.00 0.00
21. Sikkim 0.00 00 0.00 0.00 0.00 0.00 3.80
22. Tamil Nadu 0.00 00 0.00 0.00 0.00 0.00 0.00
23. Tripura 0.00 00 0.00 0.00 0.00 0.00 0.00
24. Uttar Pradesh 0.00 00 0.00 0.00 0.00 0.00 0.00
25. Uttarakhand 7.90 1450 0.00 0.00 0.00 0.00 0.00
26. West Bengal 0.00 00 0.00 00 0.00 0.00 0.00
ToTAL 241.6 338693 188.17 94735 35.07 2265 311.96
(C) Post Matric Scholarship for SC Students
(% in lakh)
Sl. No. States/UTs 2015-16 2016-17 2017-18 2018-19
CA Benefi- CA Benefi- CA Benefi- CA
released ciaries released ciaries released ciaries released
1 2 3 4 5 6 7 8 9
1. Andhra 13341.00 600089 14398.00 685102 31742.54 658534  9000.00
Pradesh
2. Assam 810.00 40236 1690.00 38366 0 23874  1500.00
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1 2 3 4 5 6 7 8 9
3. Bihar 7476.00 155000 4081.00 NA 0 89213 0
4. Chandigarh 0.00 2600 0.00 3000 145.97 2203 797.00

5. Chhatttsgarh  628.00 86335 190.00 90871 3902.02 95565 323.00

6. Daman and Diu  0.00 156 0.00 170 0 0 0

7. Delhi 0.00 27064 473.76 NA 0 20100 702.00

8. Goa 14.00 247 0.00 108 14.99 280 0

9. Gujarat 5964.00 159013 5244.00 166582 14339.54 131169 18055.00

10. Haryana 6867.00 76222 10735.00 94377 0 123062 5809.00

11. Himachal 2700.00 48685  2400.00 55213 7425 33057 5325.00
Pradesh

12. Jammu and 91.00 12452 202.00 4094 1362.76 11040 0
Kashmir

13. Jharkhand 911.00 33733 2071.00 NA 892.95 20177  1723.00

14. Karnataka 3840.00 318125 3300.00 297478 39546.98 322606 2918.00

15. Kerala 1647.00 120667 4267.20 131314 . 8391 132286 0
16. Madhya 10300.00 288358 3308.00 323642 23042.54 361268 0
Pradesh

17. Maharashtra 27988.00 524232 10669.00 404656 50497.96 540993 143392.00

18. Manipur 620.32 4041 583.31 7310 750.56 6566 754.00
19. Meghalaya 0.00 133 0.00 146 0 0 0
20. Odisha 8995.00 179454 19879.80 106668  4747.56 202125 20891.00
21. Puducherry 0.00 5426 0.00 NA 0 6241 0
22. Punjab 8930.00 305822 28008.40 309468 11573.21 274730 63131.00

23. Rajasthan 8252.00 143602 20056.00 310639 32922.79 191184 7768.00
24. Sikkim 164.53 291 255.50 328 0 361 104.00
25. Tamil Nadu 46064.00 758290 74324.00 796206 43448.24 761114 140738.00

26. Telangana  12454.00 265108 33166.00 278363 14024.24 212706 0

27. Tripura 1625.15 16765 1904.68 14943 1991.84 14652  2597.00

28. Uttar 46903.00 947622 27000.00 1095469 25420.46 1238139 167288.00
Pradesh

29. Uttarakhand 2519.00 20194 7301.00 39864 3969.00 69504 0

30. West Bengal 2284.00 540976 4369.00 607744 21256.91 382795 0

TotaL 221388.00 5680938 279876.65 5862121 341409.06 5925544 592815
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SI. No.  Sate Fund released in ¥ Lakh Remarks
2016-17  2017-18 201819  2019-20
1 Andhra Pradesh 770 - 1069.0 - Not a beneficiary
oriented Scheme.
2. Assam 1575.0 - 28502 -
3. Bihar - - 30928 5264
4. Chhattisgarh - - 1400.2 -
5 Gujarat - - 260.0 -
6. Haryana 1320 - 15340 -
7. Himachal Pradesh - - 936.0 -
8. Jammu and Kashmir - - 7384 -
9. Jharkhand 2075.0 3750  1569.0 500.0
10. Karnataka 2110 - 27330 -
11. Kerala - - 104 -
12. Madhya Pradesh 3150 10500 41260 -
13. Maharashtra - - 15076 -
14. Manipur - - 1248 -
15. Meghalaya - - 416 -
16. Odisha 1575.0 - 28180 -
17. Puducherry - - 104.0 -
18. Punjab 1320 1610.0 1674.0 -
19. Rajasthan - - 29950 -
20. Tamil Nadu - - 28190 -
21. Telangana 66.0 - 1433.0 -
22. Tripura - - 3220 -
23. Uttar Pradesh 1100 8650 75069 -
24. Uttarakhand - - 12896 -
25. West Bengal - - - -
ToTAL 6268.0 39000 429545 10264




E  Special Central Assistance to Scheduled Caste Sub Plan (SCA to SCSP)

Sl State/UT Fund released (Ks. Lakh) No. of beneficiaries under Skill Training Beneficiaries assisted under subsidy
No. Programmes

2016-17  2017-18  2018-19 2019-20 2016-17 2017-18 2018-19 2019-20 2016-17 2017-18 2018-19 2019-20
1 2 3 4 5 6 7 8 9 10 11 12 13 14

1. Andhra Pradesh 282496 3377.00 5253.17 1859.95 5604 3417 NR NR 43262 85108 NR NR
2. Assam 607.93  1413.00 0.00 0.00 NR NR NR NR 5067 NR NR NR
3. Bihar 3886.91 0.00  600.00 0.00 NR NR NR NR 63253 NR NR NR
4. Chhattisgarh 1699.20 6807.00 2148.00 969.83 2787 2744 NR NR 13084 2022 NR NR
5. Gujarat 1756.05 0.00 0.00 0.00 NR NR NR NR 13522 NR NR NR
6. Goa 0.00 0.00 0.00 0.00 NR NR NR NR NR NR NR NR
7. Haryana 1752.26  1117.00 1534.00 0.00 NR 4894 NR NR 13492 908 NR NR
8. Himachal Pradesh 607.95 1300.00 962.00 748.37 275 NR NR NR 59795 86498 NR NR
9. Jammu and Kashmir 307.48 407.00  371.00 0.00 NR NR NR NR 2368 NR NR NR
10.  Jharkhand 1099.54 845.00 2243.00 1219.59 NR NR NR NR 8466 NR NR NR
11. Karnataka 3197.29 8189.00 6355.44 0.00 6278 NR NR NR 24619 NR NR NR
12.  Kerala 550.73  1452.00 1137.00 0.00 2408 NR NR NR 8082 NR NR NR
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13. Madhya Pradesh 7880.06 4759.00 9178.00 0.00 1231 NR NR NR 60676 9239 6259 NR
14.  Maharashtra 4234.14 0.00 0.00 0.00 2322 NR NR NR 32603 NR NR NR
15.  Manipur 26.50 0.00 90.00 71.54 NR NR NR NR NR NR NR NR
16. Odisha 2404.72  5070.00 5267.00 0.00 NR NR NR NR 18516 NR NR NR
17.  Punjab 5239.94 0.00 0.00 0.00 5033 6130 5341 NR 40348 NR 13625 NR
18. Rajasthan 1441.22  5683.00 6498.00 0.00 NR NR NR NR 33030 NR NR NR
19.  Sikkim 47.76 150.00  165.00 21.75 NR NR NR NR 368 NR NR NR
20. Tamil Nadu 17846.23 5772.00 7407.47  2930.60 11533 11533 NR NR 38278 23260 NR NR
21. Telangana* 3687.79 4168.00 3287.00 0.00 571 NR NR NR 9146 NR NR NR
22.  Tripura 905.62  2348.00 1470.00 0.00 735 2130 NR NR 6973 10830 NR NR
23.  Uttar Pradesh 9201.40 11701.00 25263.14 0.00 40645 NR 18506 NR 126657 NR NR NR
24. Uttarakhand 0.00 0.00 0.00 0.00 1503 980 1242 NR 3413 NR NR NR
25.  West Bengal 8386.44 8580.00 10448.78  4491.13 15500 15325 NR NR 65125 67186 NR NR
26. Chandigarh 200.00 47.00 47.00 0.00 166 NR NR NR 1540 NR NR NR
27.  Delhi 0.00 0.00 0.00 0.00 NR NR NR NR 1072 NR NR NR
28. Puducherry 0.00 0.00 0.00 0.00 NR NR NR NR NR NR NR NR

TotaL 79792.12 73185.00 89725.00 12312.76 96591 47153 25089 NR 692755 285051 19884 NR

NR: Not Reported.
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(F) Babu Jagjivan Ram Chhatrawas Yojana for Girls

(% in lakh)
SI. No. States/UTs 2015-16 2016-17 2017-18 2018-19
Expr. Benefi- No. of Expr. Benefi-  No. of Expr. Benefi- No. of Expr. Benefi-  No. of
ciaries Hostels ciaries  Hostels ciaries Hostels ciaries  Hostels
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 0.00 0 0 0.00 0 0 0 0 0 126 84 1
2. Assam 84.80 * 0 0.00 0 0 71844 450 8 622.0232 200 4
3. Haryana 232.29 300 3 244.17 * *  404.89 * * 0 0 0
4. Himachal Pradesh 292.36 100 1 0 0 0 0 0 0 0 0 0
5. Jammu and Kashmir 0 0 0 0 0 0 16041 50 1 0 0 0
6.  Karnataka 0 0 0 0 0 0 0 0 0 150 100
7.  Kerala 0 0 0 0 0 300 100 1 0 0 0
8. Madhya Pradesh 0 0 0 352.34 500 10 3547.66 800 4 0 0 0
9.  Maharashtra 163.40 * 0 90.00 0 0 103.05 * * 101.25 * *
10. Manipur 14431 205 3 271.55 * * 628.37 283.73 0 149 ** **
11.  Odisha 80.00 100 1 653.73 200 2 100 1 0 0 0 1
12.  Punjab 89.57 100 1 571.78 100 1 273.88 100 | 399 270 3
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13. Rajasthan 1350.00 450 9 2.50 0 0 8146 * * 0 0 0
14.  Sikkim 700.00 200 2 0.00 0 0 0 0 0 175 100 1
15.  Tamil Nadu 0 0 0 0 0 0 300 100 1 0 0 0
16. Telangana 0 0 0 0 0 0 0 0 0 288.8 * *
17.  Tripura 100.00 100 1 157.50 150 2 157.5 0 0 0 0 0
18.  West Bengal 1332.27 200 2 666.41 200 2 4125 wx wx 0 0 0
19.  Puduchery 0 0 0 0 0 0 0 0 0 300 200 2

Total 4569.00 1755 23 3009.98 1150 17 7000.64 1700 17 2311.07 954 12
* Second instalment
** it includes one time grant

G Babu Jagjivan Ram Chhatrawas Yojana for Boys

(X in lakh)
SI. No. States/UTs 2015-16 2016-17 2017-18 2018-19
Expr. Expr. Expr. Expr.
1 2 3 4 5 6 7 9 10 11 12 13 14

1. Andhra Pradesh 50.00 220 1 0.00 0 0 0 0 0 0 0
2. Assam 0.00 0 0 0.00 0 0 0 0 32418 600 12

0] SI9MSUY USNILIM

[6T02 ‘aunt 9z]

suonsand) pateisun

€9¢



1 2 3 4 5 6 7 8 9 10 11 12 13 14
3. Himachal Pradesh 86.18 100 1 60 * * 0 0 0 0 0 0
4. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 40.62 50 1
5. Jharkhand 18.26 * 0 0 0 0 0 0 0 0 0
6.  Karnataka 0.00 0 0 0.00 0 0 0 0 0 135 100 1
7. Madhya Pradesh 0.00 0 0 240.00 500 10 240 * 0 4125 250 1
8. Maharashtra 84.62 100 1 65.79 * * 67.5 * * 0 0 0
9. Manipur 0.00 0 0 0.00 0 0 0 0 0 118 0 0
10. Odisha 0.00 0 0 50.00 100 1 0 0 * 188.4 0 0
11.  Punjab 234 52 1 71.71 100 1 26.84 * * 234 * *
12.  Rajasthan 0 0 0 25 ** ** 45 * * 0 0 0
13.  Tamil Nadu 0 0 0 0 0 0 110.66 100 1 0 0 0
14.  West Bengal 65.8 * 0 0 0 0 0 0 0 0 0 0
15.  Puducherry 0 0 0 0 0 0 0 0 0 102.5 * *

TotaL 328.26 472 4 490 700 12 490 100 1 13446 1000 15

* Second instalment

** |t includes one time grant

[VHEVS VACYY] 0] SJamsuy USHLIM 92

suonsand paJeisun



Written

Answers to

[26 June, 2019]

Unstarred Questions 265

(H) Rehabilitation benefits provided under SRMS from 2014-15 upto 31.05.2019

SI. No. State One Time Cash  Skill Development  Capital
Assistance Training Subsidy
(Number of (Number of (Number of
Beneficiaries) Beneficiaries)  Beneficiaries)
1 Andhra Pradesh 1389 0 0
2. Assam 682 45 0
3 Bihar 131 18 0
4. Chhattisgarh 3 0 0
5. Gujarat % 19 0
6. Jharkhand 108 24 0
7. Karnataka 1452 80 190
8. Kerala 504 161 0
9. Madhya Pradesh A1 58 0
10. Maharashtra 4605 0 0
11.  Odisha 218 66 &
12, Punjab 214 62 36
13. Rajasthan 2359 257 0
14. Tamil Nadu 357 2 47
15. Uttar Pradesh 15164 6152 480
16. Uttarakhand 1889 280 74
17. West Bengal 650 132 97
TotaL 30162 7383 1007




. States/UTs-wise position of Central assistance released and utilized during 2014-15, 2015-16. 2016-17 and 2017-18, under the Centrally
Sponsored Scheme for implementation of the Protection of Civil Rights Act, 1955 and the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989.

(A) Fund released in lakh

SI. No. Name of State/UT 2015-16 2016-17 2017-18 2018-19

Central Assistance

Released Utilized Released  Utilized Released Utilized Released Utilized
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 405.00 1408.61 1892.73 1663475 2609.010 1953.340 3700.84 Not available
2. Assam Nil Nil Nil Nil 6.000 NA 0.00 Not available
3. Bihar 950.00 846.71 728.01 839.74 1506.670 1220.00 1220.00 Not available
4. Chhattisgarh 100.00 122.02 27497 350.15 507.120 566.470 0.00 Not available
5  Goa 7.00 8.00 13.80 6.25 745 10.00 40.00 Not available
6.  Gujarat 450.00 859.20 1438.41 1650.93 3010.755 1838.710 1072.24 Not available
7.  Haryana 160.00 253.95 458.55 372.745 753.625 589.919 1041.42 Not available
8. Himachal Pradesh 60.00 147.82 28174 97.985 42485 128.265 0.00 Not available
9. Jharkhand 50.00 60.29 84.53 100.947 183.702 166.565 316.56 Not available
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10. Karnataka 49500  1626.74 2933.46 1992.24 2864.770 2636.750 6020.75 Not available
11. Kerala 494.12 0.00 0.00 49826  1105.460 NA 0.00 Not available
12, Madhya Pradesh 2250.00 3453.01 4207.00 4321.87 6819.965 5544.734 7224.67 Not available
13.  Maharashtra 1260.00 1249.24 1600.00  1430.695 2547470 2957.75 416.55 Not available
14. Odisha 524.00 685.54 1050.25 956.48 1124.435 894.065 1356.25 Not available
15.  Punjab 153.65 0.00 265.00 21048 100.00 0.000 0.00 Not available
16. Rajasthan 1775.00 1295.80 1400.00 1333425  3070.695 2445.26 1820.26 Not available
17.  Sikkim 10.00 5.00 17.00 17.00 21.00 NA 25.00 Not available
18.  Tamil Nadu 470.00 932.56 172477 1641.73 1921.235 1822.345 2525.02 Not available
19. Telangana 448.76 926.12 1147.86 1296.03 1373.445 1080.555 2306.27 Not available
20. Tripura 200 0.00 0.00 0.00 14.750 NA 22.96 Not available
21.  Uttar Pradesh 1470.00 1896.57 221490 2308605 51004705 7558.695 10813.12 Not available
22, Uttarakhand 3547 17.81 13.02 3.70 76.4875 NA 144.28 Not available
23.  West Bengal 126.00 125.85 300.00 300.03 409.00 190.041 256.04 Not available
24.  Chandigarh 1.00 0.00 10.00 10.00 10.00 10.000 50.00 Not available
25. Dadraand Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.000 0.00 Not available
26. Damanand Diu 10.00 0.00 0.00 0.00 0.00 NA 0.00 Not available
27.  NCT of Delhi 35.00 8.14 25.00 415 0.00 36.575 48.00 Not available
28.  Puducherry 165.00 135.75 175.00 135.87 400.00 NA 152.00 Not available

ToTAL 1190700 16064.73 2225600 21542.787  35586.000 31650.040 4057223  Not available
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(J) Centrally Sponsored Scheme for implementation of the Protection of Civil Rights Act, 1955 and the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989.

(B) Beneficiaries (X in lakhs)
Sl. No. States/UTs 2015-16 2016-17 2017-18
No. Financial Physical Financial Physical Financial Physical
Relief Incentive Reliefto tointer- Reliefto Incentive
to atrocity to inter atrocity  caste atrocity  tointer-
victims -caste victims  marriage victims  marriage
marriage couples (Antici-  couples
couples pated)  (Antici-
ated)
1 2 3 4 5 6 7 8 9 10 u
1 Andhra Pradesh 405.00 4208 1292 1892.73 5408 1221 2609.01 5408 1221
2. Assam 0.00 NA NA 0.00 NA NA 6.00 NA NA
3. Bihar 950.00 3209 NA 72801 2342 NA 1506.67 2342 NA
4. Chhattisgarh 100.00 531 170 274.97 492 142 507.12 883 205
5 Goa 7.00 NA 16 13.80 NA 12 7.45 0 20
6.  Gujarat 450.00 1549 491 1438.41 2070 667 3010.755 2287 558
7.  Haryana 160.00 379 359 458.55 487 465 753.625 626 608
8. Himachal Pradesh 60.00 47 574 28174 58 364 42.485 173 401
9. Jharkhand 50.00 NA NA 84.53 117 NA 183.702 595 0
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10. Karnataka 495.00 1050 2041 2933.46 1912 2145 2864.77 22771 4353
11. Kerala 49412 1790 0.00 372 1466  1105.46 600 1175
12, Madhya Pradesh 2250.00 5002 405 4207.00 6303 561 6819.965 8872 620
13.  Maharashtra 1260.00 1013 3405 1600.00 1440 3134 254747 1808 5766
14.  Odisha 524,00 1188 558 1050.25 2108 2214 1124.435 1385 1086
15.  Punjab 153.65 26 NA 265.00 NA 500 100.00 NA 1000
16. Rajasthan 1775.00 1887 304 1400.00 1729 284 3070.695 3648
17.  Sikkim 10.00 NA 16 17.00 NA 80 21.00 NA 100
18.  Tamil Nadu 470.00 1329 40838 172477 2216 1249  1921.2345 2067 1346
19. Telangana 448.76 111 784 114786 1007 1212 1373.445 1007 641
20. Tripura 200 NA NA 0.00 NA NA 14.75 1 0
21, Urtar Pradesh 1470.00 9291 61 221490 11369 45 51004705 16507 NA
22.  Uttarakhand 3547 62 NA 13.02 5 NA 76.488 105 NA
23, West Bengal 126.00 63 725 300.00 61 1407 409.00 61 756
24.  Chandigarh 1.00 NA 20 10.00 NA 20 10.00 0 20
25.  Dadraand Nagar Haveli 0.00 NA NA 0.00 NA NA 0.00 NA NA
26 DamanandDiu 10.00 NA NA 0.00 NA NA 0.00 NA NA
27.  NCT of Delhi 35.00 2 3 25.00 18 3 0.00 2 3
28.  Puducherry 165.00 NA 24 175.00 NA 72 400.00 0 36
ToTAL 11907.00 31299 17126 22256.00 39514 17263 35586.00 50674 20253

Note- (i) NA= Not available.

(if) The scheme is intended towards effective implementation of the PCR Act and the PoA Act and as such no physical targets are fixable under the said Scheme.
However, the number of atrocity victims/their dependents provided relief and number of persons provided incentive for inter-castc marriages where one of the
spouses is a member of a Scheduled Caste is indicated in the table above.
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(K) Assistance to voluntary organisation working for welfare of SC

(% inlakh)
SI.No.  States/UTs 2016-17 2017-18 2018-19 2019-20
Released Released Released Released (as
0n 20.6.2019)
1 2 3 4 5 6
1 Andhra Pradesh 2741 135.77 118.90 0
2, Gujarat 2545 3218 0 0
3. Haryana 4322 0.67 3.88 0
4. Himachal Pradesh 6.58 6.51 11.76 0
5. Jammu and Kashmir 3341 9 11.75 0
6. Jharkhand 0.00 0 0 0
7. Karnataka 562.67 2247 164.70 0
8. Kerala 0 0 0 0
9. Madhya Pradesh 125.40 40.23 49.78 2304
10. Maharashtra 1463.48 1119.17 678.13 8047
11.  Odisha 513.66 363.50 18.10 472
12. Rajasthan 709.57 3119 83.35 92.86
13.  Tamil Nadu 5.74 29.96 54.35
14. Uttar Pradesh 918.36 290.58 312.40 198.03
15. Uttarakhand 0 0 3164 0
16.  West Bengal 2875 80.35 3941 0
17. NCT of Delhi 191.36 4481 147 0
18. Assam 132.84 153.73 4247 36.40
19. Manipur 15047 2793 64.59 0
20 Telangana 69.76 59.72 2556 0
pal NSKFDC 800.00 1400.00 0 0
2 NSFDC 11980 2950.00 1750 0

TotAaL 69.99 7000.00 3607.77 43552
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(L) National Scheduled Castes Finance and Development Corporation
A. Credit Based Schemes (X in lakh)
SI. No. State/UT Disbursement
2016-17 2017-18 201819 201920
(as on
31.05.2019)
1 2 3 4 5 6
1 Andhra Pradesh 7012.30 3510.69 21085.40 0.00
2. Bihar 2455.99 1853.23 114.48 0.00
3 Chhattisgarh 1802.58 114269 806.68 0.98
4. Goa 6.75 1094 340 0.00
5. Gujarat 4467.19 1968.86 3268.19 8.68
6. Haryana 249.68 541.86 789.68 0.00
7. Himachal Pradesh 138.97 92.48 39.17 0.85
8. Jammu and Kashmir 6.20 77540 992.88 0.00
9. Jharkhand 6.23 688.17 2175 0.00
10. Karnataka 5807.18 1409.13 6732.13 0.00
11 Kerala 1788.49 1861.94 2065.63 204.04
12, Madhya Pradesh 9215 3179.54 221763 0.00
13. Maharashtra 65.07 6037.52 157.87 0.00
14.  Odisha 83.18 39230 312.75 0.00
15.  Punjab 2131.08 3368.45 371958 0.00
16.  Rajasthan 2390.75 3050.35 57350 00
17.  Tamil Nadu 717053 8770.68 340.31 5.63
18. Telangana 3584.43 71221 1084.20 0.00
19. Uttar Pradesh 22167 7408.87 17337.12 0.00
20. Uttarakhand 5.28 287.55 137.97 3120
21.  West Bengal 4518.04 6114.97 3693.86 64.30
22. Assam 1441 22211 78.39 0.00
23. Manipur 100.00 2.80 0.00 0.00
24, Meghalaya 0.00 0.00 4.86 0.00
25. Mizoram 0.00 0.00 0.00 0.00
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26. Sikkim 87.90 115.15 37.18 0.00
27. Tripura 3366.06 6223.06 1048.71 7.79
28. Andaman and Nicobar 0.00 155 0.00 0.00

Islands
29.  Chandigarh 53.02 3117 35.63 0.00
30. Dadra and Nagar Haveli 0.00 12.36 0.00 0.00
3L Delhi 127.82 300.77 421.96 0.00
32. Lakshadweep 0.00 0.00 0.36 0.00
33. Puducherry 45.00 163 0.00 0.00
TotaL 47897.95 60088.43 67121.27 32347

B. Non-Credit Based Scheme (Skill Development Training Programmes)

Year Trainees covered Funds released
(Numbers) (R in crore)
2016-17 17,008 7.84
2017-18 17,088 1572
2018-19 19,089 14.32 (Provisional)
2019-20 (as on 31.05.2019 2,186 368
ToTAL 55,371 4156

Note: Funds released during the year pertains to programmes of the concerned Year and previous
years.

C. Fund®%inlakh

SI.No.  State/UT 2017-18 2018-19
Allo- Disbur- Utiliz- Allo- Disbur-  Utiliz-
cation sement ation cation sement ation
1 2 3 4 5 6 7 8

1. Andhra Pradesh  2920.90 351069  2104.83 292090 21085.40 16910.71
2. Bihar 5729.92 1853.23. 297 572092 11448 143183
3. Chhattisgarh 113243 114269 50486 113243  806.68 1466.00
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4. Goa 8.80 1094 1393 8.80 340 000
5. Gujarat 1409.18 196886  2436.72 1409.18 3268.19 339864
6. Haryana 176858 541.86 25392 176858  789.68 91350
7. Himachal Pradesh  598.07 9248 3.06 598,07 3917 9259
8 Jammuand 319.91 77540 0.00 31991 99283 20943
Kashmir
9. Jharkhand 1378.46 688.17 171.34 1378.46 2175 7541
10. Karnataka 3622.85 140913 214075 362285 673213 8139.94
11. Kerala 1051.26 1861.94 224163 105126  2065.63 1963.63
12. Madhya Pradesh 3922.82 317954 23185 392282 221763 1984.05
13. Maharashtra 4591.56 6037.52 20455 459156  157.87 265092
14. Odisha 2486.18 392.30 77.38 248618 31275 62038
15. Punjab 3064.35 336845 122826  3064.35 371958 5779.81
16. Rajasthan 4226.92 305035 132513 422692 57350 151008
17. Tamil Nadu 4993.64 877068 274405 499364 34031 7821.03
18. Telangana 1878.93 71221 412,57 1878.93 1084.20 2732.46
19. Uttar Pradesh ~ 14303.80 7408.87 82696 1430380 17337.12 21905.05
20. Uttarakhand 654.54 287.55 528 65454 13797 404.87
21. West Bengal 742322 611497  2330.34 742322 3693.86 4505.63
22. Assam 1030.93 22211 2756 1030.93 7839 23220
23. Manipur 44.84 2.80 0.00 4484 0.00 2.80
24. Meghalaya 8.02 0.00 0.00 8.02 4.86 0.00
25. Mizoram 0.56 0.00 0.00 0.56 0.00 0.00
26. Sikkim 13.06 11515 360 13.06 3718 11633
27. Tripura 302.59 622306  2392.15 30259 104871 2597.12
28. Andaman and 0.00 155 0.00 0.00 0.00 155
Nicobar Islands
29. Chandigarh 68.86 3117 2274 68.86 3563 3680
30. Dadraand Nagar 4.26 12.36 0.00 4.26 0.00 504

Haveli
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31. Delhi 972.66 300.77 392 97266 42196 553.70

32. Lakshadweep 0.00 0.00 0.00 0.00 0.36 0.36
Islands

33. Puducherry 67.90 163 17.81 67.90 0.00 097
TotaL 70000.00 6008843 2181816  70000.00 67121.27 88062.83

Note: (i) No Scheduled Castes population in Andaman and Nicobar Islands, Arunachal Pradesh,
Nagaland and Lakshadweep Islands as per Census-2011.

(i) The funds utilization received and accepted during the year pertains to funds disbursed
during the year and that of the previous years.

(M) Scheme of Post-Matric Scholarship for OBC Students during the last three years.

SI. No. States/UTs 2016-17 2017-18 2018-19

Fund Fund Fund Fund Fund Fund
Allocation Released Allocation Released  Allocation Released

1 2 3 4 5 6 7 8

1. Andhra Pradesh 3404.00 3709.10  3404.00 4399.11 4183.00 4121.81

2. Bihar 7196.00 5397.00  7196.00 0.00 8843.00 8842.71
3. Chhattisgarh 1766.00 0.00 1766.00 2282.26 2172.00 2172.00
4. Goa 104.00 113.32 104.00 132.53 128.00 297.05
5. Gujarat 4187.00 4562.28  4187.00 5335.74 5145.00 5145.00
6. Haryana 1761.00 0.00 1761.00 0.00 2164.00 1235.46
7. Himachal Pradesh ~ 478.00 520.84 478.00 609.15  588.00 588.00
8. Jammuand 867.00 944.71 867.00 650.25  1065.00 801.10
Kashmir
9. Jharkhand 2288.00 2493.08  2283.00 2956.86 2811.00 2811.00
10. Karnataka 4236.00 4615.67  4236.00 5474.32 5205.00 5205.00
11. Kerala 2315.00 2327.19  2315.00 2950.14 2845.00 2845.00

12. Madhya Pradesh ~ 5033.00 5484.11  5033.00 6504.32 6185.00 6185.00
13. Maharashtra 7792.00 8490.40  7792.00  5844.00 9575.00 9575.00
14. Odisha 2905.00 2855.75  2905.00 2178.75 3570.00 3534.81

15. Punjab 1920.00 2092.10  1920.00 .1440.00 2360.00 0.00
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16. Rajasthan 4756.00 5182.28  4756.00 5663.47 5844.00 5782.49
17. Tamil Nadu 4998.00 544597  4998.00  4550.00 6142.00 6142.00
18. Telangana 2468.00 2689.21  2468.00  1851.00 3033.00 0.00

19. Uttar Pradesh 13837.00 15077.22 13837.00 17882.03 17004.00 20450.66

20. Uttarakhand 700.00 737.74 700.00 525.00 860.00 269.46
21. WestBengal 6329.00 6602.03  6329.00 8179.08 7778.00 6702.51
22. Andaman and 11.00 0.00 11.00 14.66 11.00 11.00

Nicobar Islands

23. Dadraand Nagar 17.00 0.00 17.00 0.00 17.00 0.00
Haveli
24. Daman and Diu 11.00 7.13 11.00 0.00 11.00 28.00
25. Chandigarh 61.00 92.87 61.00 85.34 61.00 61.00
26. Delhi 187.00 187.00 187.00 100.00 187.00 154.00
27. Puducherry 13.00 12.99 13.00 31.99 13.00 32.00
28. Assam 7255.00 5026.84  7255.00 0.00 9991.00 3634.92
29. Manipur 628.00 471.00 628.00 622.37  864.00 653.31
30. Tripura 837.00 1950.00 837.00 2150.00 1153.00 2450.00
31. Sikkim 140.00 500.00 140.00 549.98 192.00 316.10
ToTtAL 88500.00  87587.83 88500.00 82962.35 110000.00 100046.39

(N) Scheme for Pre-Matric Scholarship for OBC Students during the last three years

(X in lakh)
SI. No. State/UTs 2016-17 2017-18 2018-19
Fund Fund Fund Fund Fund Fund

Allocation Released Allocation Released  Allocation Released

1 2 3 4 5 6 7 8
1. Andhra Pradesh 536.00 681.87 536.00 402.00 890.00 890.00
2. Bihar 1134.00 850.50  1134.00 1782.00 1875.00 0.00

3. Chhattisgarh 279.00 0.00 279.00 0.00 460.00 460.00
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4. Goa 16.00 20.46 16.00 173.00 30.00 30.00
5.  Gujarat 660.00 765.88 660.00 942.00 1090.00  1090.00
6. Haryana 277.00 342.82 277.00 126.13 460.00 190.00
7. Himachal Pradesh 75.00 0.00 75.00 0.00 125.00 0.00
8. Jammu and Kashmir 137.00 75.74 137.00 0.00 225.00 0.00
9. Jharkhand 360.00 458.04 360.00 514.00 595.00 595.00
10. Karnataka 667.00 848.52 667.00 952.00 1105.00 1105.00
11. Kerala 365.00 464.23 365.00 521.00 605.00 453.75
12. Madhya Pradesh 793.00 1008.69 793.00 0.00 1310.00 0.00
13. Maharashtra 1228.00 1217.92  1228.00 921.00 2030.00 0.00
14. Odisha 458.00 426.75 458.00 395.00 760.00 482.67
15. Punjab 303.00 385.29 303.00 0.00 500.00 198.00
16. Rajasthan 749.00 575.32 749.00  1247.00 1240.00 930.00
17. Tamil Nadu 787.00 977.49 787.00 590.25 1305.00 0.00
18. Telangana 389.00 0.00 389.00 0.00 640.00 0.00
19. Uttar Pradesh 2180.00 277299  2180.00 3112.00 3605.00 3605.00
20. Uttarakhand 110.00 0.00 110.00 0.00 180.00 0.00
21. WestBengal 997.00 747.75 997.00 879.84  1650.00  1650.00
22. Assam 1228.00 58.93  1228.00 0.00  1900.00 0.00
23. Manipur 106.00 0.00 106.00 0.00 160.00 0.00
24. Sikkim 24.00 12.60 24.00 2.50 40.00 4.49
25. Tripura 142.00 142.00 142.00 142.00 220.00 300.00
26. Andamanand 11.00 0.00 11.00 36.00 10.00 9.23

Nicobar Islands

27. Chandigarh 61.00 1.97 61.00 2.98 60.00 10.05

28. Dadraand 17.00 0.00 17.00 1.02 20.00 0.90
Nagar Haveli

29. Daman and Diu 11.00 0.00 11.00 60.00 10.00 79.82

30. Delhi 93.00 54.76 93.00 0.00 90.00 58.75

31. Puducherry 7.00 23.00 7.00 21.00 10.00 41.25

TotAaL 1420000 1291352 1420000 12822.72 23200.00 1218391
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(O) Dr. Ambedkar Post-1 Matric Scholarship for EBC Students during the last three
years

(X in lakh)
SI. No. State/UTs 2016-17 2017-18 2018-19
Fund Fund Fund Fund Fund Fund

Allocation Released Allocation Released  Allocation Released

1 2 3 4 5 6 7 8
1. Andhra Pradesh 364.87 154.05 0.00
2. Bihar 0.00 0.00 0.00
3. Gujarat 0.00 200.00 1306.45
4. Himachal Pradesh 50.74 300.00 200.00
5. Jammu and Kashmir 9292 0.00 244.45
6. Kerala 248.04 0.00 0.00
7. Odisha 1512.00 205  1000.00 2595  2300.00 0.00
8 Rajasthan 509.07 0.00 0.00
9. Uttarakhand 7431 0.00 118.80
10. Manipur 0.00 200.00 0.00
11. Sikkim 9150 200.00 230.30
12. Tripura 5850 0.00 0.00
13. Chandigarh 20.00 20.00 0.00
14. Goa 0.00 0.00 200.00
ToTAL 1512.00 151200 100000 110000 2300.00  2300.00

(P) Dr. Ambedkar Central Sector of interest Sapsidy on Educational Hoans for Overses Studies for
Students to OBCs/EBCs during the last five years

Rin lakh)

Name of 2016-17 2017-18 2018-19 Remarks

the Scheme Fund Fund Fund Fund Fund Fund
Allocated Released Allocated Released Allocated Released

Dr. Ambedkar 300.00 290.15 430.00 1987.00 1000.00 1000.00 The scheme is
Scheme of implemented
Interest Subsidy through Canara
on Educational Bank, the nodal
Loan for Bank under the
Overseas Studies scheme. Therefore,
for OBCs/EBCs the funds are re-

leased to the Canara
Bank and not to

the States/UTs
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(Q) National Fellowship for OBC Students during the last three years

® in lakh)

Scheme Year Fund Fund Remarks
Allocated Released

National Fellowship for 2016-17 270000 270000  Thescheme isimplement-

OBC Candidates ed through UGC, the nodal
agency under the scheme.
Therefore, the funds are re-
leased to the UGC and not
to the States/UTs.

2017-18 4000.00 2000.00
2018-19 3000.00 3000.00

R. Construction of Hostel for OBC Boys and Girls during the last three years

(X in lakh)
Sl. No. 2016-17 2017-18 2018-19
State/UTs Fund Fund Fund Fund Fund Fund

Allocation Release  Allocation Release  Allocation Release
1 2 3 4 5 6 7 8
1. Andhra Pradesh 4000.00 405.00  4000.00 0.00  3000.00 0.00
2. Bihar 0.00 0.00 0.00
3. Chattisgarh 0.00 0.00 0.00
4. Goa 0.00 0.00 0.00
5.  Gujarat 0.00 0.00 0.00
6. Haryana 0.00 0.00 0.00
7. Himachal Pradesh 0.00 0.00 0.00
8. Jammu and Kashmir 502.72 536.64 0.00
9. Jharkhand 0.00 0.00 0.00
10. Karnataka 0.00 0.00 0.00
11. Kerala 0.00 0.00 0.00
12. Madhya Pradesh 497.69 1434.22 342.23
13. Mabharashtra 0.00 0.00 0.00
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14. Odisha 0.00 0.00 0.00
15. Punjab 0.00 0.00 0.00
16. Rajasthan 0.00 0.00 0.00
17. Tamil Nadu 0.00 205.39 0.00
18. Telangana 0.00 0.00 0.00
19. Uttar Pradesh 140.22 273.75 84,13
20. Uttarakhand 0.00 0.00 0.00
21. WestBengal 413.40 0.00 259.60
22. Andaman Nicobar 0.00 0.00 0.00
23. Dadaraand Nagar Haveli 0.00 0.00 0.00
24. Daman and Diu 0.00 0.00 0.00
25. Chandigarh 0.00 0.00 0.00
26. Delhi 0.00 0.00 0.00
27. Puducherry 0.00 0.00 0.00
28. Assam 0.00 0.00 0.00
29. Manipur 675.97 141.75 1197.00
30. Tripura 0.00 0.00
31. Sikkim 315.00 608.00 283.50
32. Central Universities 1050.00 1050.00 1438.75
ToTaL 4000.00 4000.00  4000.00 4249.75 3000.00 3605.21
(S) Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for DNT Students during
the last 3 years
(%in lakh)
SI. No. States/UTs 2016-17 2017-18 2018-19
Funds No. of Funds No. of Funds No. of
Released Bene-  Released  Bene- Released  Bene-
ficiaries ficiaries
1 2 3 4 5 6 7 8
1. Himachal Pradesh 178.35 $ - - - -
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1 2 3 4 5 6 7 8

2. Gujarat - - 539.25 042  900.00 053

3. Jammuand Kashmir 4755 $ - - - -

4. Karnataka - - - - - -

5. Maharashtra 22410 $ - - - -

6. Rajasthan - - - - - -
ToTAL 450.00 0 539.25 042 90000 053

$ Not received from the State.

(T) Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance
(Drugs) Abuse

(R in lakhs)
Sl. No. Name of the 2014-15 2015-16 2016-17 2017-18 2018-19
State/ UT
1 2 3 4 5 6 7
1. Andhra Pradesh 60.42 68.13 152.89 12811 302.45
2. Bihar 67 77.16 1408 14011 197.53
3. Chhattisgarh 3064 16.67 1364 79 17.76
4. Goa 0 0 0 0 0
5. Gujarat %6 26.13 11321 509 145.65
6. Haryana 3531 85.31 85.31 62.83 157.05
7. Himachal Pradesh 2395 24.96 32.75 1503 34.35
8. Jammuand Kashmir 23 497 20.04 0 20.04
9. Jharkhand 85 0 39 0 0
10. Karnataka 227.38 265.87 393.76 11533 698.11
11. Kerala 21591 162.84 377.71 367.16 307.44
12.  Madhya Pradesh 116 146.12 143.19 159.26 252.05
13.  Maharashtra 378.85 707.78 625.67 1010.18 1370.7
14. Odisha 2275 386.18 569.25 622.91 846.31
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15.  Punjab 53 169.89 76.12 7591 96.52
16. Rajasthan 84.33 176.38 127.49 254.12 17791
17.  Tamil Nadu 203 234.64 41195 35177 838.09
18. Telangana 38.65 298 101.44 7129 123.06
19.  Uttar Pradesh 194 130.05 296.45 37177 37463
20. Uttarakhand 17 21.08 3053 2094 55.12
21, West Bengal 92.56 87.23 146.45 92.33 94.16
22. Andaman and 0 0 0 0 0

Nicobar Islands
23.  Chandigarh 0 0 0 0 0
24. Dadra and Nagar 0 0 0 0 0
Haveli
25.  Delhi 360.32 206.78 190.97 112.15 2415
26. Damanand Diu 0 0 0 0 22
27.  Lakshadweep 0 0 0 0 0
28.  Puducherry 0 135 202 16.45 81.16
29.  Arunachal Pradesh 0 0 0 0 0
30. Assam 18353 98.79 145.26 19761 469.37
3L Manipur 29231 31371 276.04 437.62 545.01
32. Meghalaya 48 6.87 0 517 1413
33.  Mizoram 51.22 11654 139.07 12364 265.96
34.  Nagaland 38.87 40.46 46.39 7761 1793
35.  Tripura 0 0 0 0 0
36.  Sikkim 9.95 931 7.77 0 38.18
Others 53.82
TotaL 3074 3615 4670.07 4897.11 7999.56
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U. National Action Plan for Drug Demand Reduction (NAPDDR)

(Rin Lakh
Sl. No. Name of the State/UT Funds released
(2018-19)
1 2 3
1 Andhra Pradesh 22500
2. Bihar 11250
3 Gujarat 224.80
4. Karnataka 22500
5. Madhya Pradesh 225.00
6. Maharashtra 11250
7. Rajasthan 225.00
8. Tamil Nadu 228.33
9. Uttar Pradesh 225.00
10. West Bengal 225.00
11. Chhattisgarh 67.50
12, Haryana 658.25
13. Jammu and Kashmir 135.00
14. Jharkhand 67.50
15. Kerala 67.50
16. Odisha 135.00
17. Punjab 1074.60
18. Telangana 135.00
19. Uttarakhand 67.50
20. Delhi 25143
21. Himachal Pradesh 56.25
22. Goa 2813
23. Andaman and Nicobar Island 28.13
24, Chandigarh 2813
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25. Dadra and Nagar Haveli 2813
26. Daman and Diu 2813
27. Lakshadweep 2813
28. Puducherry 2813
29. Assam 112.50
30. Manipur 2250
3L Meghalaya 45.00
32. Tripura 2250
33 Arunachal Pradesh 1125
34. Mizoram 2243
35. Nagaland 11.25
36. Sikkim 2250
TotaL 521047
(V) Integrated Programme for Senior Citizens (IPSr.C.)
(R inlakh)
SI.No. State/UTs 2016-17 2017-18 2018-19
Funds Bene- Funds Bene- Funds Bene-
Released ficiaries Released ficiaries  Released ficiaries
1 2 3 4 5 6 7 8
1. Andhra Pradesh  647.71 5900 72835 7790 117681 6295
2. Bihar 16.07 100 13.37 75 2292 150
3. Chhattisgarh 0.00 0 17.95 75 913 25
4. Goa 0.00 0 0.00 0 0.00 0
5. Gujarat 1051 75 21.03 200 30.74 250
6. Haryana 55.28 650 110.33 900  109.60 600
7. Himachal Pradesh ~ 29.18 975 26.25 600 8.31 400
8. Jammuand Kashmir  0.00 0 0.00 0 0.00 0
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9. Jharkhand 0.00 0 0.00 0 0.00 0
10. Karnataka 280.62 1315 382.63 3045 41029 1495
11. Kerala 2494 200 2301 100 5453 200
12. Madhya Pradesh 1243 150 2829 175 10739 450
13. Maharashtra 239.32 2120 43463 3170 83375 3005
14. Odisha 774.04 9395 730.96 5100 84888 5120
15. Punjab 1251 325 1458 300 3127 295
16. Rajasthan 2.24 25 2259 7 16.28 50
17. Tamil Nadu 639.69 6820 707.16 5155 99741 3075
18. Telangana 112.93 550 133.95 1095 24538 1000
19. Uttar Pradesh 107.29 950 11911 800 10589 3%
20. Uttarakhand 54.69 175 2058 175 67.25 175
21. West Bengal 206.55 3650 256.36 3700 26742 2750
22. Andaman and 0.00 0 0.00 0 0.00 0
Nicobar Islands
23. Chandigarh 0.00 0 0.00 0 0.00 0
24. Dadraand 0.00 0 0.00 0 0.00 0
Nagar Haveli
25. Daman and Diu 0.00 0 0.00 0 0.00 0
26. Lakshadweep 0.00 0 0.00 0 0.00 0
27. Delhi 90.62 I 154.38 100 52.78 0
28. Puducherry 0.00 0 0.00 0 180 )
29. Arunachal Pradesh  0.00 0 0.00 0 0.00 0
30. Assam 180.50 5350 192.03 4045 49822 6295
31. Manipur 186.94 1275 260.22 3550  566.80 2770
32. Meghalaya 0.00 0 0.00 0 0.00 0
33. Mizoram 0.54 50 5.89 50 0.00 0
34. Nagaland 0.00 0 1743 7 18.90 %
35. Sikkim 0.00 0 0.00 0 0.00 0
36. Tripura 14.07 7 2558 100 25.65 7
ToTAL 3698.67 40200  4446.66 40450  6507.40 34920




W. National Backward Classes Finance and Development Corporation (NBCFDC)

(R inlakh)
SI.No. UTs/PSBs 2016-17 2017-18 2018-19 2019-20
l. Financial Physical ~ Financial Physical Financial Physical Financial Physical
1 2 3 4 5 6 7 8 9 10
States
L Andhra Pradesh 68.34 110 2651.73 3867 1869.70 25291 0.00 0
2. Arunachal Pradesh 0.00 0 0.00 0 0.00 0 0.00 0
3. Assam 439.58 3064 0.75 2 418.95 838 0.00 0
4. Bihar 1135.21 1814 0.00 0 54.04 33 0.00 0
5. Chhattisgarh 102.25 204 500.00 511 42.10 17 0.00 0
6. Goa 50.00 47 150.00 64 150.90 110 0.00 0
7. Gujarat 1244.10 2461 1310.95 2454 3744.88 11082 50.00 138
8. Haryana 834.24 2490 1102.68 1333 1108.95 1697 0.00 0
9. Himachal Pradesh 425.79 673 436.23 232 54354 323 0.00 0
10.  Jammu and Kashmir 300.00 1300 200.00 350 300.00 450 300.00 473
11.  Jharkhand 112.86 151 700.00 1154 287 4 0.00 0
12.  Karnataka 5317.50 21364 4035.01 10093 2394.08 2495 0.00 0
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2 3 4 5 6 7 8 9 10
13.  Kerala 11108.26 46084 17266.75 56823 23023.36 57129 3900.00 12874
14.  Madhya Pradesh 38362 611 22187 255 882.04 985 0.00 0
15.  Maharashtra 46.22 7 490 4 108.17 e 0.00 0
16.  Manipur 404.05 3007 0.00 0 0.00 0 0.00 0
17.  Meghalaya 0.00 0 0.00 0 0.00 0 0.00 0
18.  Mizoram 0.00 0 0.00 0 0.00 0 0.00 0
19. Nagaland 0.00 0 0.00 0 0.00 0 0.00 0
20. Odisha 27127 2“4 0.00 0 3431 13 0.00 0
21.  Punjab 1300.00 8935 2380.87 6051 1800.75 1433 0.00 0
22.  Rajasthan 14.30 P& 265.15 376 375.33 558 1700.00 2839
23.  Sikkim 0.00 0 0.00 0 50.00 60 0.00 0
24, Tamil Nadu 10336.28 61615 7683.16 44364 8153.80 38332 2000.00 5490
25.  Telangana 124.07 200 49.35 A 142.93 & 0.00 0
26.  Tripura 2500.00 7390 3500.00 5150 2100.00 4120 0.00 0
27.  Uttar Pradesh 1439.95 4372 3800.00 4156 4121.87 5498 0.00 0
28.  Uttarakhand 0.00 0 100.00 &8 151.40 130 0.00 0
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29.  West Bengal 500.00 1992 30351 1142 77641 1998 600.00 1847
Sus ToTAL (110 29) 38213.89 168026 46662.91 138503 52350.38 152760 8550.00 23661
. UTs
30. A&N Islands 0.00 0 0.00 0 0.00 0 0.00 0
31. Chandigarh 0.50 1 0.00 0 10.00 2% 0.00 0
32.  Dadraand Nagar Haveli 0.00 0 0.00 0 0.00 0 0.00 0
33.  Damanand Diu 0.00 0 0.00 0 0.00 0 0.00 0
34.  NCT of Delhi 1751 21 17.96 15 2125 2 0.00 0
35.  Lakshadweep 0.00 0 0.00 0 0.00 0 0.00 0
36.  Puducherry 504.18 2507 0.00 0 40.86 16 0.00 0
Sus ToTAL (30 to 36) 522.19 2529 17.96 15 7811 & 0.00 0
.  PSBs
37. DenaBank 0.00 0 100.00 70 0.00 0 0.00 0
sub total (37) 0.00 0 100.00 70 0.00 0 0.00 0
TotaL (I to I11) 38736.08 170555 46780.87 138588 52428.49 152844 8550.00 23661

0] SI9MSUY USNILIM

[6T02 ‘aunt 9z]

suonsand) pateisun

18¢



288  Written Answers to [RAJYA SABHA] Unstarred Questions

(X) National Safai Karamcharis Finance and Development Corporation (NSKFDC)

Skill Development
No. of Beneficiaries

Sl. No. States 2016-17 2017-18 2018-19 2019-20
1 Andhra Pradesh 110 0 336 0
2 Andaman and Nicobar Islands 0 0 0 2
3 Assam 775 128 371 0
4 Bihar 0 504 152 %
5. Chhattisgarh 40 80 321 0
6 Delhi 200 1247 589 0
7 Gujarat 0 272 1142 0
8 Haryana 51 1156 8381 0
9 Himachal Pradesh 40 488 180 0
10. Jammu and Kashmir 0 321 445 0
11. Jharkhand 0 308 24 0
12, Kerala 0 0 450 0
13. Karnataka 143 268 67 0
14. Madhya Pradesh 223 1116 1131 84
15. Maharashtra 0 1083 1977 50
16.  Odisha 8 1255 643 0
17. Punjab 231 503 456 0
18. Rajasthan 157 1083 1491 0
19.  Sikkim 0 0 0 56
20.  Tamil Nadu 50 436 323 0
21. Tripura 0 183 143 0
22. Telangana 0 161 216 0
23. Uttar Pradesh 8125 1603 4136 159
24. Uttarakhand 0 521 323 0
25. West Bengal 80 1238 443 0

ToTAL 10314 13954 16240 39%




Loan Scheme

0] SI9MSUY USNILIM

(inlakh)
SI. NoName of State/UT 2016-17 2017-18 2018-19 2019-20 Total
Fin. Phy. Fin. Phy. Fin. Phy. Fin. Phy. Fin. Phy.
1 2 3 4 5 6 7 8 9 10 u 12

1. Andhra Pradesh 1159.79 667 1621.40 1040 652541 6572 0.00 0 9306.60 8279
2. Assam 0.00 0 995.62 2125 0.00 0 000 0 995.62 2125
3. Bihar 0.00 0 49500 800 0.00 0 000 0 49500 800
4. Chandigarh 60.75 % 0.00 0 0.00 0 000 0 60.75 %
5. Chhattisgarh 9.00 1 233730 3400 270.00 400 0.00 0 2616.30 3801
6.  Delhi 0.00 0 0.00 0 0.00 0 000 0 0.00 0
7. Gujarat 7940.13 10909 1099.75 1369  1060.29 1435 0.00 0 1010017 13713
8  Haryana 1899 15 1823 2 27.90 K'S 0.00 0 65.12 63
9. Himachal Pradesh 0.00 0 598.50 1330 426.60 647 0.00 0 1025.10 1977
10.  Jammuand Kashmir 270.00 200 477.90 390 270.00 100 0.00 0 1017.90 690
11, Jharkhand 262.50 700 499.95 1111 99.90 115 2.32 1 864.67 1927
12.  Karnataka 1342.74 1016 749.70 633 15.58 9 0.00 0 2108.02 1658
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1 2 3 4 5 6 7 8 9 10 n 12

13.  Kerala 0.00 0 254.93 381 0.00 0 0.00 0 25493 381
14.  Madhya Pradesh 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0
15.  Maharashtra 324 0 0.00 0 324 0 0.00 0 6.48 0
16.  Manipur 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0
17.  Meghalaya 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0
18.  Mizoram 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0
19. Nagaland 218.03 319 0.00 0 93.96 124 0.00 0 31199 443
20. Odisha 450.00 675 0.00 0 0.00 0 0.00 0 450.00 675
21, Puducherry 0.00 0 0.00 0 425 1 0.00 0 425 1
22.  Punjab 495.00 850 504.00 930 104850 2025 0.00 0 2047.50 3805
23.  Rajasthan 584.01 941 212550 2696  3044.00 2660 0.00 0 575351 6297
24.  Tamil Nadu 1035.00 1500 1248.50 1944 2499.80 2136 0.00 0 4783.30 5580
25.  Tripura 169.20 122 0.00 0 0.00 0 0.00 0 169.20 122
26.  Telangana Gramin 1980.00 2700 0.00 0 0.00 0 0.00 0 1980.00 2700

Bank (TGB)
27.  Uttar Pradesh 1822.50 2830 504.00 760  4498.56 5041 0.00 0 6825.06 8631
28.  Uttarakhand 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0
29.  West Bengal 89.40 5 124470 3281 0.00 0 0.00 0 1334.10 3306

ToTtaL 17910.28 23565  14774.98 22202  19887.99 21301 232 1 5257556 67069
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() State-wise Grant-in-aid released, No. of Beneficiaries and No. of NGOs under DDRS during the last three years and current year

SI. No. States/UTs 2016-17 2017-18 2018-19 2019-20 (Ason
21.06.2019)
(Amount % in lakh)
Amount Benefi- No.of Amount Benefi- No.of Amount Benefi- No.of Amount Benefi- No. of
ciaries NGOs ciaries  NGOs ciaries NGOs ciaries  NGOs
1 2 3 4 5 6 7 8 9 10 u 12 13 14
1. Andhra Pradesh 763.14 5284 73 1101.15 5635 72 1452.75 7268 9 27617 801 u
2. Arunachal Pradesh 9.64 33 1 158 0 1 0 0 0 0 0 0
3. Assam 94,01 206 15 88.98 249 14 90.86 469 11 0 0 0
4. Bihar 25.16 521 6 80.58 406 6 4387 323 4 0 0 0
5. Chhattisgarh 1751 372 6 24.30 258 5 4064 229 4 981 181 2
6.  Delhi 82.16 811 14 196.37 1329 13 2962 369 5 0 0 0
7.  Goa 489 86 1 0.00 0 0 0.59 70 1 0 0 0
8. Gujarat 322 456 17 58.85 680 6 9744 762 17 0 0 0
9.  Haryana 116.24 824 18 11950 A5 20 130.74 935 16 0 0 0
10. Himachal Pradesh 24.16 49 6 24.84 105 5 B572 100 4 362 51 2
11, Jammuand Kashmir 3.25 58 1 0.68 28 1 5.79 43 2 0 0 0
12, Jharkhand 044 70 1 0.00 0 0 159 0 1 0 0 0
13.  Karnataka 96.73 518 9 83.86 866 6 8605 675 5 0 0 0
14. Kerala 446.16 3302 5% 574.32 3170 51 584.86 3780 49  109.75 370 4
15.  Madhya Pradesh 99.75 1016 23 148.04 1320 2% 162.96 1389 2 1791 el 2
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1 2 3 4 5 6 7 8 9 10 n 12 13 141
16. Maharashtra 22147 845 2 32164 1085 2 20221 836 21 17.45 693 4
17.  Manipur 27091 1287 37 44830 1992 37 52516 3209 K] 48.75 100 1
18. Meghalaya 65.16 462 7 2321 485 4 5432 645 6 0 0 0
19. Mizoram 7.38 221 -T 944 2 2 1988 153 2 0 0 0
20. Nagaland 0 0 0 0.00 0 0 249 0 1 0 0 0
21. Odisha 329.31 2183 49 52693 2822 46 73276 3143 49 81.13 464 9
22.  Punjab 68.95 976 11 86.58 830 11 4554 595 7 1464 4 1
23.  Rajasthan 136.12 1051 27 18863 1353 26 15221 1780 19 24.16 374 5
24.  Sikkim 0 0 0 0.00 0 0 0 0 0 0 0 0
25.  Tamil Nadu 98.77 959 2 21642 1087 21 27219 1368 20 71 % 1
26. Tripura 12.09 140 4 2.84 70 1 0.27 70 1 0 0 0
27.  Uttar Pradesh 376.19 4284 52 55757 3874 52 76028 4623 48 56.04 297 5
28. Uttarakhand 28.01 319 0 26.52 248 5 2865 320 6 0 0 0
29.  West Bengal 361.66 2466 37 38490 1840 3% 36588 2417 3l 0.75 178 1
30. Telangana 700.88 5524 64 68537 4874 5% 1014.16 5968 70 56.41 120 2
31.  Andman and Nicobar 0 0 0 0.00 0 0 0 0 0 0 0 0

Islands
32. Chandigarh 0 0 0 0.00 0 0 0 0 0 0 0 0
33. Dadraand Nagar Haveli 0 0 0 0.00 0 0 0 0 0 0 0 0
34. Damanand Diu 0 0 0 0.00 0 0 0 0 0 0 0 0
35.  Lakshadweep 0 0 0 0.00 0 0 0 0 0 0 0 0
36. Puducherry 7.16 108 4 18.36 106 2 4042 234 4 0 0 0
ToTAL 4500.00 34431 592 5999.77 35729 563 6999.90 41803.00 54300 72369 3844.00 50.00
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Z.  State-wise details of funds utilised and number of beneficaries covered under various activities during 2016-17, 2017-18, 2018-19 and
2019-20 (upto 31.05.2019) by various Implementing Agencies under ADIP Scheme

Sl. No Name of the State/UTs 2016-17 2017-18 2018-19 2019-20 (31.05.2019)
Funds No. of Funds No. of Funds No. of Funds No. of
utilised Beneficiaries  utilised Beneficiaries utilized Beneficiaries utilized  Beneficiaries

(R in lakh) (R in lakh) (R in lakh) (% in lakh)
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 642.12 3180 420.16 5812 1072.55 11196 - -

2. Bihar 205.62 2178 444.58 9049 840.06 13552 0.59 5

3. Chhattisgarh 297.76 4034 45.87 1588 18.32 324 0.12

4. Goa 3.76 166 54.68 989 59.13 628 - -

5. Gujarat 1731.26 28082 2167.83 50687 1111.54 16336 19.61 289

6. Haryana 848.49 12453 452.96 7944 928.39 12542 0.94 8

7. Himachal Pradesh 81.01 2306 52.71 1372 119.41 2185 - -

8. Jammu and Kashmir 222.59 3154 167.81 3296 255.19 4456 - -

9. Jharkhand 77.04 806 106.97 1604 286.84 4881 0.23 2

10. Karnataka 453.60 6520 353.56 5713 646.00 9611 - -

11. Kerala 228.68 3106 349.40 7788 341.51 5733 - -

12. Madhya Pradesh 1663.46 16699 979.23 14652 1152.49 14869 48.40 182

13. Maharashtra 1244.36 18996 1319.71 21337 2330.26 34472 1.41 12

14.  Odisha 897.64 13757 702.20 11864 332.36 6346 0.12

15.  Punjab 565.25 9882 276.62 7788 814.07 12389 0.82 7

0] SI9MSUY USNILIM
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2 3 4 5 6 7 8 9 10

16.  Rajasthan 539.81 9754 856.93 9904 1669.67 16874 151.64 1765
17.  Tamil Nadu 353.32 9538 589.83 11377 698.34 15956 2.74 74
18.  Ulttar Pradesh 4072.05 71375 1906.03 38749 4247.23 58674 98.82 621
19.  Uttarakhand 311.20 888 290.25 6101 152.40 4221 1.50 156
20.  WestBengal 1149.95 25199 732.64 17602 1301.94 21379 0.12 1
21.  Andaman and Nicobar Islands 10.64 368 20.41 570 34.68 948 - -
22.  Chandigarh 22.61 223 0.75 14 0.14 2 - -
23.  Dadraand Nagar Haveli 2.13 70 1.63 85 - - - -
24. Daman and Diu 3.08 82 6.94 64 3.50 74 - -
25.  Delhi 571.89 8828 355.86 3366 488.58 6408 452 39
26.  Lakshadweep - - 11.22 266 4.85 101 - -
27.  Puducherry 20.11 259 7.12 298 41.26 681 - -
28.  Arunachal Pradesh 8.45 335 28.48 439 40.68 881 - -
29.  Assam 542.96 12876 884.02 21092 86.66 952 22.57 352
30. Manipur 563.14 6827 162.47 2464 59.80 7 4.30 50
31. Meghalaya 98.28 1422 8.19 164 146.58 3192 3.27 34
32.  Mizoram 38.55 636 23.82 282 40.50 178 - -
33.  Nagaland 16.49 432 15.26 387 54.21 1258 - -
34.  Sikkim - - 22.99 523 17.40 377 - -
35. Tripura 235.34 3031 138.61 2326 220.18 5134 - -
36. Telangana 335.56 4833 444.17 5175 653.92 6008 - -
ToTtaL 18058.20 290295 14401.91 272731 20270.64 292825 361.72 3599

[VHEVS VACYY] 0] SJamsuy USHLIM 62

suonsand paJeisun



Written Answers to [26 June, 2019] Unstarred Questions 295

(ZA) Scheme for Implementation of Persons with Disabilities (SIPDA)

Particulars 2016-17 2017-18 2018-19
Lifts 02} 17 6
Websites 917 - -
Ramps N 2 538
Toilets A 06 -

Performance of Accessible India Campaign

600. SHRI SANJAY SETH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Accessible India Campaign (AIC) which aimed at
making at least 50 per cent public buildings and transport disabled-friendly by 2018 has
failed miserably;

(b) whether it is also a fact that till date only 3-5 per cent of the buildings have
become accessible according to the data released by Department of Empowerment of
Persons with Disabilities (DEPwD);

(c) if so, the reasons for the slow progress; and

(d) the other steps being taken by Government to improve the lives of 27 million
physically challenged persons in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EM-
POWERMENT (SHRI KRISHAN PAL): (a) to (c) Under the Accessible India Campaign,
access audit of 1662 buildings in 50 cities including State Capitals were completed by
auditors. The access audit reports were forwarded to the State Governments for seeking
retrofitting proposals. On receipt of the financial proposals from the State Governments for
retrofitting of 1304 buildings, an amount of ¥ 308.44 crore has been sanctioned for 1000
buildings. Verification Audit was conducted in 5 States/UTs i.e. Odisha, Chandigarh,
Rajasthan, Uttar Pradesh and NCT of Delhi. 50 buildings have been made accessible by
Odisha and Chandigarh. Further, Ministry of Civil Aviation has informed that all 34 Interna-
tional and 48 Domestic Airports have been provided with accessibility features, namely,
ramps, accessible toilets and lifts with Braille symbols and auditory signals. Ministry of
Railways has informed that 1131 railway stations have been provided with seven short-
term facilities such as ramps, lifts, parking etc. and 1288 railway stations have been
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provided with two long-term facilities i.e. engraving on edges of platforms and inter-plat-
form facilities. Ministry of Road Transport & Highways has informed that about 8.9% of
public buses have been made accessible.

(d) Department is running various schemes/programmes, namely, Assistance to
disabled persons for purchase/fitting of aids/ appliances (ADIP), District Disability
Rehabilitation Centres, Rehabilitations through National Institutes and Composite Regional
Centres, Scholarships for Students with Disabilities, Free Coaching for Students with
Disabilities, Deendayal Disabled Rehabilitation Scheme (DDRS), National Action Plan for
Skill Training of Persons with Disabilities, Incentive to private employers, Concessional
loan to entrepreneurs, Unique Disability Identification (UDID) Project and National Awards
for physical, educational, economic and social empowerment of Persons with Disabilities.

Funding pattern under Post Matric Scholarships for SCs

601. SHRISHAMSHER SINGH DULLO: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whetheritisafact that there is a proposal to revise the Central-State ratio on the
funding pattern under the Post Matric Scholarship scheme for SC candidates;

(b) the details of Central Government funds allocated and released to each State
particularly in Punjab during the last three years; and

()  whether some of the States have ordered for CBI enquiry into the multi-crore
scam under the scholarship scheme and if so, the details thereof including the State of
Punjab?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EM-
POWERMENT (SHRI RATTAN LAL KATARIA): (a) Yes, Sir. There is a proposal for
revision in Funding Pattern under the “Post Matric Scholarship Scheme for Scheduled
Caste Students””.

(b) The details of Central Assistance released to States/UTs including Punjab
during the last three years under Post Matric Scholarship Scheme is given in the Statement

(See below).

(c) Ithascome to notice that in Himachal Pradesh, CB1 has enquired about allega-
tions of misappropriation of funds from the Scholarship Schemes for Scheduled Castes
students. The State Government has been requested to submit the complete status.
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Details of Central Assistance released to States/UTs including Punjab during last

three years under Post Matric Scholarship Scheme

(% inlakh)

SI. No. States/UTs 2016-17 2017-18 2018-19
1 2 3 4

1 Andhra Pradesh 14398.00 31742.54 9000
2. Assam 1690.00 0 1500
3 Bihar 4081.00 0 0
4. Chandigarh 0.00 14597 797.44
5. Chhattisgarh 190.00 3902.02 323
6. Daman and Diu 0.00 0 0
7. Delhi 473.76 0 702
8. Goa 0.00 14.99 0
9. Gujarat 5244.00 14339.54 18055
10. Haryana 10735.00 0 5809
11. Himachal Pradesh 2400.00 7425 5325
12, Jammu and Kashmir 202.00 1362.76 0
13.  Jharkhand 2071.00 892.95 1723
14. Karnataka 3300.00 39546.98 2918
15. Kerala 4267.20 8391 0
16. Madhya Pradesh 3308.00 2304254 0
17. Maharashtra 10669.00 50497.96 143392
18. Manipur 58331 750.56 74
19. Meghalaya 0.00 0 0
20.  Odisha 19879.80 4747.56 20891
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1 2 3 4 5
21. Puducherry 0.00 0 0
22. Punjab 28008.40 11573.21 63131
23.  Rajasthan 20056.00 32922.79 7768
24.  Sikkim 255.50 0 104
25. Tamil Nadu 74324.00 4344824 140738
26. Telangana 33166.00 14024.24 0
27.  Tripura 1904.68 1991.84 2597
28. Uttar Pradesh 27000.00 25420.46 167288
29.  Uttarakhand 7301.00 3969.00 0
30.  West Bengal 4369.00 21256.91 0
ToTAL 279876.65 341409.06  592815.44

Grants-in-aid provided to NGOs

602. DR.VINAY P. SAHASRABUDDHE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the number along with State-wise details of NGOs that have received grants-in-
aid from the Ministry during the last three years;

(b) the total amount of grants-in-aid given by the Ministry to the NGOs during the
last three years; and

(c) the social welfare activities undertaken by the NGOs who have availed grants-
in-aid from the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (b) State-wise number and
details of Non-Governmental Organisations (NGOs) that are being provided Grant-in-Aid
(GIA) by this Ministry during the last three years and the total v amount of Grant-in-Aid
given by the Ministry to the NGOs during last three years is given in the Statement-I
(See below).

() The details of the welfare activities undertaken by the NGOs is given in the
Statement-11.
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Statement-1

State-wise number and details of Non-Governmental Organisations who are being
provided grants-in-aid by the Ministry during the last three years.

(A) Scheme: Free Coaching for SC and OBC Students

SI. No. Name of State Name of NGO
1 2 3
1. Bihar The Gurukul Practice Centre, 1st Floor, Near

Durga Mandir, Maranpur, Bodhgaya Road,
District-Gaya, Bihar- 823 001.

2. Chandigarh Bulls Eye (Mind Tree Education Pvt. Ltd.),
SCO 90-92, 2nd Floor, Sector-8C, Madhya
Marg, Chandigarh.

3. Chandigarh MT Educare Ltd., SCO-350-351-352, Ground
Floor, Sector-34 A, Chandigarh-160022.

4. Delhi Jan Kalyan Shiksha Samittee. Samkalp Bhawan,
Plot No. 15, Sector-1V, R. K. Puram, Institutional
Area, New Delhi-110022

5. Delhi Career Power Metis Eduventures Private
Limited, 201-204, Second Floor, Pragati Deep,
Distt. Centre, Laxmi Nagar, Delhi-110092.

6. Delhi IES Academy Pvt. Ltd., New Delhi, 28 B/7, 2nd
Floor, Jia Sarai Near 1IT, Hauz Khas, New
Delhi-110016.

7. Delhi Career Plus Educational Society, 301/A-37, 38,

39, Ansal Building, Commercial Complex, Dr.
Mukherjee Nagar, New Delhi -110009.

8. Delhi BSC Academy Pvt. Ltd., C-37, Ganesh Nagar,
Pandav Nagar Complex, Delhi-110092.

9. Delhi Meridian Courses, B- 13, 3rd Floor, Commercial
Complex, Dr. Mukherjee Nagar, Delhi.

10. Delhi Dikshant Education Centre, 301-303, A- 31-34,
Jaina House Extension, Commercial Complex,
Dr. Mukherjee Nagar, Delhi-110009.
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1 2 3

11. Delhi National Institute of Information Technology
(NIIT), Delhi

12. Gujarat MT Educare Ltd., C/16, 17, 3rd Floor, Trident

Mall, Near Race Course Circle, Vadodara-
390007, Gujarat.

13. Haryana LILAC Education Pvt. Ltd., M-24. Old DLF
Colony, Sector-14, Gurgaon

14. Jammu and Kashmir Bandipora College of Information Technology,
Hospital Road, Near Faziam School, Ward No.
5, Bandipora, Jammu and Kashmir- 193502.

15. Karnataka Global Education Trust, 2 Floor, Sri Nidhi
Complex, Nr. Kudroli Temple, Alake,
Mangalore-575003

16. Karnataka Karnataka State Electronics Development
Corporation Limited (KEONICS), Shanthinagar,
K.H. Road, Bangalore-560027

17. Madhya Pradesh Comp-Feeders Takiniki Prashikshan Sansthan,
Indore, Madhya Pradesh.

18. Madhya Pradesh E-Herex Technogies Pvt. Ltd. Bhopal, Madhya
Pradesh

19. Madhya Pradesh Disha Diya Education Trust, J. K. Town, Kolar

Road, Bhopal, Madhya Pradesh

20. Madhya Pradesh PT Education and Training Services Pvt. Ltd.,
Indore, Madhya Pradesh

21. Maharashtra The Gurukul Practice Centre, A-102, Riddhi-
Siddhi Apartment, Plot No. B-7, Sector- 20,
Nerul West, Above PNB Bank, Navi Mumbai-

400706

22. Maharashtra Global Education Trust, Mulund, Mumbai,
Maharashtra

23. Maharashtra Golden Star Bahuudhesiya Seva Bhavi Siksha

Sanstha, Halda, Taluka Bhokar, Distt. Naanded
(Rathor Coaching Class)
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1 2 3

24. Manipur Youth Step Forward Centre, Wangjing Bazar,
P.O. Wangjing Bazar, Manipur-795148

25. Manipur Social Amelioration Society, Manipur

26. Punjab MT Educare Ltd., SCO-135, Above Coke
agency near Nabha Gate, Patiala-147001,
Punjab

27. Punjab Global Education Trust, SFC, 101 Near Indian
Overseas Bank, Chotti Baradari, Patiala-147001,
Punjab

28. Rajasthan Srijan Sansthan (SSR), Bharatpur, Rajasthan.

29. Rajasthan Patanjali IAS Classes Pvt. Ltd., B.O.-31,

Patanjali Bhawan, Satya Vihar Lalkothi, Near
Jain ENT Hospital, Jaipur-302015.

30. Rajasthan Mother 3 Education Hub, J-7, Near Kanha
Sweets, In front of Big Bazaar, Gopalpura Pulia,
Jaipur - 302018, Rajasthan

31. Rajasthan Career Point Limited, B-28, 10-B Schemes,

Gopalpura Bypass, Jaipur, Rajasthan-302018
32. Rajasthan Banking Academy Society, Jaipur, Rajasthan
33. Tamil Nadu MT Educare Ltd., No. 7, 1st Floor, Rosy Tower,

Nungambakkam High Road, Opposite ICAI
Institute, Nungambakkam, Chennai- 600034.

34. Tamil Nadu Shankar 1AS Academy, Shanti Colony,
Annanagar, Chennai - 600040.

35. Tamil Nadu Central Institute of Plastics Engineering and
Technology (CIPET), Chennai, Tamil Nadu.

36. Uttar Pradesh Pioneer Foundation, 250/15 KA, Shyamkunj,
Yahiaganj, Lucknow-226001.

37. Uttar Pradesh PMT Physics College, Lucknow, 31/56, M.G.
Marg, Above Bata and Kay Sons Showroom,
Opposite Hotel Capoor*, Hazratganj,
Lucknow- 226001.
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38. Uttar Pradesh Navchetna Mahila Kalyan Samiti, Lucknow,
UP
39. Uttar Pradesh Synergy Learning System Pvt. Ltd. Lucknow,
UP
40. Odisha AAKASH Coaching Institution, Near Salipur
Autonomous College, Cuttack Odisha
41. Odisha The Shine Institute, PO: Kunjakanta, Dist:
Dhenkanal, Odisha
42. Kerala Seshan”s Academy, Thiruvananthapuram,
Kerala
43. Kerala Kerala State Electronics Dev. Corporation Ltd.
44. West Bengal West Bengal Electronics Industry,
Coorporation Kolkata, West Bengal
(b) Scheme: Integrated Programme for Senior Citizens (IPSr.C.)
( in lakh)
SI. No.  State/UT 2016-17 2017-18 2018-19
Funds No. of Funds No. of Funds No. of
Released NGO  Released NGO  Released NGO
Assisted Assisted Assisted
1 2 3 4 5 6 7 8
1. Andhra Pradesh  647.71 60 728.35 51 117681 63
2. Bihar 16.07 3 13.37 2 2292 2
3. Chhattisgarh 0.00 0 17.95 1 913 1
4. Goa 0.00 0 0.00 0 0.00 0
5. Gujarat 1051 2 2103 5 30.74 6
6. Haryana 55.28 2 110.33 10  109.60 9
7. Himachal Pradesh  29.18 2 26.25 3 831 1
8. Jammuand Kashmir 0.00 0 0.00 0 0.00 0
9. Jharkhand 0.00 0 0.00 0 0.00 0
10. Karnataka 280.62 2% 382.63 25 41029 2
11. Kerala 24.94 5 2301 3 5453 6
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12. Madhya Pradesh 1243 4 2829 6 10739 7
13. Maharashtra 239.32 3 434.63 B 83375 45
14. Odisha 77404 40 730.96 37 84888 51
15. Punjab 1251 5 1458 4 3127 4
16. Rajasthan 2.24 2 2259 3 16.28 2
17. Tamil Nadu 639.69 45 707.16 47 99741 47
18. Telangana 11293 14 133.95 15 245.38 14
19. Uttar Pradesh 107.29 10 11911 u 105.89 10
20. Uttarakhand .54.69 3 2058 4 67.25 4
21. West Bengal 206.55 15 256.36 17 267.42 13
22. Andaman and

Nicobar Islands 0.00 0 0.00 0 0.00 0
23. Chandigarh 0.00 16 0.00 0 0.00 0
24. Dadraand

Nagar Haveli 0.00 18 0.00 0 0.00 0
25. Daman and Diu 0.00 0 0.00 0 0.00 0
26. Lakshadweep 0.00 1 0.00 0 0.00 0
27. Delhi 90.62 0 154.38 9 52.78 1
28. Puducherry 0.00 0 0.00 1.80 1
29. Arunachal Pradesh  0.00 0 0.00 0 0.00 0.00
30. Assam 180.50 16 192.03 16 49822 49822
31. Manipur 186.94 18 260.22 20 56680 566.80
32. Meghalaya 0.00 0 0.00 0 0.00 0.00
33. Mizoram 0.54 1 5.89 1 0.00 0.00
34. Nagaland 0.00 0 1743 2 1890 1890
35. Sikkim 0.00 0 0.00 0 0.00 0.00
36. Tripura 14.07 2 2558 3 2565 2565
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(c) Scheme: Scheme for Prevention of Alcoholism and Substance Abuse

(R in lakh)

Sl Name of State/UT 2016-17 2017-18 2018-19
No. No. of Amount  No.of  Amount No.of Amount
NGOs Released NGOs  Released NGOs Released

1 2 3 4 5 6 7 8
1. Andhra Pradesh 8 152.89 6 128.11 10 30245
2. Bihar 10 140.80 8 14011 8 19753
3. Chhattisgarh 2 1364 1 7.90 2 1776
4. Goa 0 0 0 0 0 0
5. Gujarat 3 11321 3 50.90 3 14565
6. Haryana 8 85.31 6 62.83 6 157.05
7. Himachal Pradesh 1 32.75 1 1503 2 3435
8. Jammu and Kashmir 1 2004 0 0 1 2004
9. Jharkhand 1 390 0 0 0 0
10. Karnataka 2 393.76 7 115.33 19 69811
11. Kerala 20 377.71 19 367.16 13 30744
12. Madhya Pradesh n 143.19 u 159.26 13 25205
13. Maharashtra 46 625.67 52 1010.18 58 13707
14. Odisha 2% 569.25 2% 622.91 R 84631
15. Punjab 7 76.12 5 7591 3 9652
16. Rajasthan 10 127.49 10 25412 10 17791
17. Tamil Nadu 24 411.95 19 35177 28 83809
18. Telangana 5 101.44 5 7129 6 12306
19. Uttar Pradesh 19 296.45 17 37177 17 37463
20. Uttarakhand 2 3053 3 2994 3 5512

21. West Bengal 9 146.45 6 92.33 4 9416
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1 2 3 4 5 6 7 8
22. Chandigarh 0 0 0 0 0 0
23. Delhi 6 190.97 5 112.15 6 2415
24. Puducherry 1 202 1 16.45 2 8116
25. A &N Islands 0 0 0 0 0 0
26. Lakshadweep 0 0 0 0 0 0
27. Daman and Diu 0 0 0 0 1 22
28. Dadraand Nagar Haveli 0 0 0 0 0 0
29. Arunachal Pradesh 0 0 0 0 0
30. Assam 15 145.26 13 197.61 16 469.37
3L Manipur 14 276.04 18 437.62 16 54501
32. Meghalaya 0 0 01 517 1 1413
33. Mizoram 5 139.07 7 12364 9 26596
34. Nagaland 5 46.39 3 7761 7 1793
35. Tripura 0 0 0 0 0 0
36. Sikkim 1 .77 0 0 2 3818
Others - - - - 0 5382
ToTAL 281 4670.07 253 4897.1 298 7999.56
(d) Scheme: Deendayal Disabled Rehabilitation Scheme (DDRS)
(R inlakh)
Sl State/UT 2016-17 2017-18 2018-19
No. No. of Amount  No. of Amount  No.of Amount
NGOs Released NGOs  Released NGOs Released
1 2 3 4 5 6 7 8
1. Andhra Pradesh 73 763.14 2 1101.15 79 145275
2. Arunachal Pradesh 1 9.64 0 158 0 0

3. Assam 15 94.01 14 88.98 1 90.86
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1 2 3 4 5 6 7 8
4. Bihar 6 25.16 6 80.58 4 4387
5. Chhattisgarh 6 1751 5 243 4 4064
6. Delhi 14 82.16 13 196.37 5 2962
7. Goa 1 4.89 0 0 1 059
8. Gujarat 17 322 16 58.85 17 9144
9. Haryana 18 116.24 20 1195 16 13074
10. Himachal Pradesh 6 24.16 5 24.84 4 5572
11. Jammu and Kashmir 1 3.25 1 0.68 2 579
12. Jharkhand 1 094 0 0 1 159
13. Karnataka 9 96.73 6 83.86 5 8605
14. Kerala 56 446.16 51 574.32 49 584.86
15. Madhya Pradesh 23 99.75 26 148.04 21 16296
16. Maharashtra 2 22147 2 32164 21 20221
17. Manipur 37 27091 37 4483 39 52516
18. Meghalaya 7 65.16 4 2321 6 5432
19. Mizoram 2 7.38 2 9.44 2 1988
20. Nagaland 0 0 0 0 1 249
21. Odisha 49 32931 46 526.93 49 73276
22. Punjab n 68.95 n 86.58 7 4554
23. Rajasthan 27 136.12 26 188.63 19 15221
24.  Sikkim 0 0 0 0 0 0
25. Tamil Nadu 2 98.77 2 216.42 20 27219
26. Tripura 4 12.09 1 284 1 0.27
27. Uttar Pradesh 52 376.19 52 55757 48 760.28
28. Uttarakhand 0 28.01 5 2652 6 2865
29. West Bengal 37 361.66 % 384.9 31 36588
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1 2 3 4 5 6 7 8
30. Telangana &4 700.88 5% 685.37 70 1014.16
31. Andaman and Nicobar 0 0 0 0 0 0
Islands
32. Chandigarh 0 0 0 0 0 0
33. Dadraand Nagar Haveli 0 0 0 0 0 0
34. Daman and Diu 0 0 0 0 0 0
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 4 7.16 2 18.36 4 4042
ToTAL 592 4500.00 562  5999.77 543 6999.90

(e) Scheme: Assistance to Disabled Persons for Purchase/Fittings of Aids & Appliances
(ADIP)

Grants-in-aid released under Assistance to Disabled Persons for Purchase/Fittings of
Aids and Appliances(ADIP) Scheme during 2016-17, 2017-18 and 2018-19

Sl State/UT 2016-17 2017-18 2018-19
No. No. of Funds No. of Funds No.of Funds
NGOs released NGOs released NGOs released
®in ®in ®in
lakhs) lakhs) lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0 0 1 750 0 0
2. Bihar 0 0 0 0 0 0
3. Chhattisgarh 0 0 0 0 0 0
4., Goa 0 0 0 0 0 0
5 Gujarat 5 55.75 4 60.00 3 4750
6. Haryana 0 0 0 0 0 0
7. Himachal Pradesh 0 0 0 0 0 0

8. Jammu and Kashmir 0 0 0 0 0 0
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1 2 3 4 5 6 7 8
9. Jharkhand 0 0 0 0 0 0
10. Karnataka 0 0 1 750 0 0
11. Kerala 0 0 0 0 0 0
12. Madhya Pradesh 1 30.00 1 2250 1 3.75
13. Maharashtra 2 68.75 2 4750 1 6000
14. Odisha 2 50.00 1 19.84

15. Punjab 2 39.86 2 25.00 2 3500
16. Rajasthan 504 4 283.75 1 55000
17. Tamil Nadu 0 0 0 0 0 0
18. Uttar Pradesh 0 0 0 0 0 0
19. Uttarakhand 0 0 0 0 0 0
20. West Bengal 0 0 0 0 0 0
21. Andaman and Nicobar 0 0 0 0 0 0

Islands

22. Chandigarh 0 0 0 0 0 0
23. Dadraand Nagar Haveli 0 0 0 0 0 0
24. Daman and Diu 0 0 0 0 0 0
25. Delhi 1 1950 1 1500 0 0
26. Lakshadweep 0 0 0 0 0 0
27. Puducherry 0 0 0 0 0 0
28. Arunachal Pradesh 0 0 0 0 0 0
29. Assam 3 48.74 0 0 0 0
30. Manipur 0 0 0 0 0 0
31. Meghalaya 0 0 0 0 0 0

32. Mizoram 0 0 0 0 0 0
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33. Nagaland 0 0 0 0 0 0
34. Sikkim 0 0 0 0 0 0
35. Tripura 0 0 0 0 0 0
36. Telangana 0 0 0 0 0 0

ToTAL 19 816.60 16 468.75 9 716.09

(f) Scheme: Scheme for Implementation of Rights of Persons with Disabilities Act

(SIPDA)

SI. No State/UT NGOs 2016-17 2017-18 2018-19
1 2 3 4 5 6

1. Andhra Pradesh 12 1760591 1935086 1889372
2. Arunachal Pradesh 2 303306 474596 0
3. Assam 9 0 0 713174
4. Bihar 4 0 0 0
5. Chandigarh 2 196875 346040 0
6. Chhattisgarh 3 0 36077801 0
7. Goa 0 0 0 0
8  Gujarat 4 1311948 1505807 7357484
9. Haryana 9 996237 5344060 603678
10. Himachal Pradesh 1 412380 0 0
11. Jammu and Kashmir 8 2449871 4308498 0
12. Jharkhand 2 0 0 0
13. Karnataka n 1431375 0 2999945
14. Kerala 1 0 199478 0
15. Madhya Pradesh 24 10079658 11782333 12195968
16. Maharashtra 6 1480776 7682008 23368006
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1 2 3 4 5 6

17. Manipur 7 2753323 4303421 0
18. Meghalaya 1 0 0 0
19. Mizoram 1 0 0 0
20. Nagaland 0 0 0 0
21. New Delhi 25 22257963 381246731 317078476
22. Odisha 9 3800485 3834799 0
23. Punjab 3 202800 11113464 0
24. Rajasthan 9 2128698 11139360 0
25.  Sikkim 0 1249200 0 5047015
26. Tamil Nadu 9 0 40691071 1783158
27. Telangana 6 0 2401464 17387308
28. Tripura 1 0 0 0
29. Uttarakhand 5 0 0 0
30. Uttar Pradesh A 1429468 35881417 5929663
31. West Bengal 3 4300494 101136650 13449751
32. Andaman and 0 0 0 0

Nicobar Islands

33. Dadra and 0 0 0 0
Nagar Haveli

34. Daman and Diu 0 0 0 0

35. Lakshadweep 0 0 0 0

36. Puducherry 0 0 0 0




(9) Name of Scheme: Babu Jagjivan Ram Chhatravas Yojana Girls Hostel

(X inlakh)
Sl. No. State Name of the NGO 2016-17 2017-18 2018-19
Central Central Central

Assistance Assistance Assistance
Released Released  Released

1 2 3 4 5 6

1 Assam 1. Bharat Sevashram Ashram, Assam 75.81
(sanctioned

during
2013-14)
2. Haryana 2. Mahabir College of Nursing, Bullana, Hisaar Road Run By
Mahabir Educational Welfare Society, Ambala 135.00
3. Mahabir Enginering College, Bullana, Hisaar Road Mahabir
Educational Welfare Society, Ambala 120.00 135.00
4. Brilliant Education Trust Yamuna nagar 124.17 134.89
3. Maharashtra 5. Shri Shain Shikshan Sanstha, Nagpur - 103.05

6. Mehmuda Shikshan & Mahila Gramin Vikas Bahuuddeishya
Sanstha, Golchha Marg, Sadar Bazar, Nagpur 90.00
(sanctioned
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1 2 3 4 5 6
during
2013-14)
4. Manipur 7. Revival Foundation, Wangjing, Thoubal - - 2.50(one-
time
grant)
8. Council for Development of Poor and Labourer, Lilong 71.37 102.37
9. Volunteers Union for Rural Forward and Integrity(VURFI)
Wangjing, Thoubal District 102.14 52.60
10. Society for Rural Development Agency, Imphal 92.03 117.03
11. Integrated Rural Development and Educational Organisation (IRDEO) - - 2.50(one-
- - time grant)
Odisha 12. Rastriya Gramanchala Seba Samiti, Guduanali, Dhenkanal, Odisha 53.73 133.73
Punjab 13. Aggarwal School of Nursing Run By Paramedial Education Society Dist. Ferozapur 90.90
14. Gyani Sardara Singh Gill Foundation, Moga, Punjab 49.63 -
Rajasthan 15. Me war Education Society, Chittorgarh - 81.46
8  Tripura 16. Borok Hoda Thong Society, Raio, Dist: Udaipur, Gomati 57.50 157.50
ToTtaL 857.47 122844 5.00

0] SIBMSUY USNIIM  ZTE

[VHEVS VACYY]

suonsand paJeisun



Boys Hostel
(R inlakh)
Sl. No. State Name of the NGO 2016-17 2017-18 2018-19
Central Central Central
Assistance Assistance Assistance
Released  Released  Released
1 2 3 4 5 6
1 Himachal 1. Maa Saraswati Educational Trust, Kala-Amb, Dist: Sirmour 60.00 - -
Pradesh
2. Maharashtra 2. Samaki Mata Mahila Mandal Kawalkhed Taluk Udgir 65.79 67.50 -
3. Punjab 3. Dayanand Math, Dinanagar, Dist: Gurdaspur - - 2340
4. Giyani Sarda Gill Foundation, Moga 3105 - -
4. Rajasthan 5. Mewar Education Society, Chittorgarh - 45.00 -
TotAaL 156.84 11250 2340
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(h) Name of Scheme: Scheme for Financial Assistance to Indian Spinal Injuries

Centre (ISIC), New Delhi towards treatment of spinal cord injured poor patients

(in% crore)
Year Budget Revised Expenditure
Estimate (BE) Estimate (RE)
2016-17 200 200 200
2017-18 200 200 0.00
2018-19 200 200 0.00
Statement-11

Details of welfare activities undertaken by NGOs

SI. No. Name of Scheme Social Welfare Activities
undertaken
1 2 3

1. ADIP (Assistance to Disabled Persons)

2. AGP (Awareness Generation and Publicity)

3. DDRS (Deendayal Disabled Rehabilitation Scheme)

4. IRCA (Integrated Rehabilitation Centres for Addicts)

Aids and Assistive Devices
were distributed to 26373
beneficiaries in last 3 years.

Awareness Generation and
Publicity was done through
Cricket Tournament for
PwDs, Judo Championship,
Job Fair, etc.

Activities were undertaken by
NGOs such as project for
Low Vision Centre, Pre-
School and early intervention,
etc.

Whole Person Recovery
(WPR) was focus of activities
so that rehabilitated person
is addiction-free and gainfully
employed.
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1 2 3
5. SIPDA (Scheme for Implementation of Rights Skill Development of PwDs
of Persons with Disabilities Act) was the focus of National

Action Plan for the last 3
years.

6. Free Coaching for SC and OBC Students NGOs (Institutes) which
availed grants-in-aid (GIA)
have provided coaching to
eligible SC/OBC students for
appearing in competitive

exams.

7. IPSr.C (Integrated Programme for Senior Citizens) NGOs that received grants-
in-aid worked towards
improving the quality of life
of destitute Senior Citizens.

Exploitation of domestic workers

603. SHRI B. K. HARIPRASAD: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whatisthe clear and visible stand of the Ministry regarding human exploitation
of domestic workers and coolie workers, rikshaw pullers, heavy load pickers without affect-
ing their job opportunities; and

(b) whether Government has provided upgraded tools for them?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) As per information
obtained from Ministry of Labour and Employment it is stated that discussions are under-
way regarding a National Policy for Domestic Workers, the salient features of which are as
under:-

()  Inclusion of Domestic Workers in the existing legislations;
(i)  Registration of Domestic workers;
(i) Right to form their own associations/unions;

(iv) Right to have minimum wages, access to social security, protection from
abuse, harassment, violence;
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(v) Right to enhance their skills;
(vi) Protection of Domestic Workers from abuse and exploitation;

(vii) Domestic Workers to have access to courts, tribunals, etc. for Grievance
Redressal;

(viii) Establishment of a mechanism for regulation of placement agencies.

The Government has enacted the Unorganised Workers Social Security Act, 2008 to
provide for the welfare of unorganised workers on matters relating to life and disability
cover, health and maternity benefits, old age protection and any other benefit as may be
determined. In addition, the Central Government has recently converged the social security
schemes of Aam Aadmi Bima Yojana (AABY) with Pradhan Mantri Jeevan Jyoti Bima
Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY) to provide life and
disability coverage to the unorganised workers for the age group of 18 to 50 years depend-
ing upon their eligibility. Converged PMJJBY gives coverage of 2.0 lakh on death at a
premium of ¥330/- per annum. Further converged PMSBY gives coverage of ¥2.0 lakh on
accidental death and disability at a premium of ¥12/- per annum. These converged schemes
are being implemented by Life Insurance Corporation of India. The annual premium is
shared on 50:50 basis by the Central and State Governments.

Expert Committee for revisiting creamy layer for OBCs

604. SHRI V. VIJAYASAI REDDY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Ministry has constituted an Expert Committee to
revisit the Creamy Layer criteria for Other Backward Classes (OBCs);

(b) the Terms of Reference given to the Committee; and
(c) by when the Committee is expected to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) An Expert Committee has been constituted
by the Government of India under the Chairmanship of Shri B. P. Sharma (former Secretary,
DoPT) on 08.03.2019 to examine the issues related to Creamy layer equivalence among the
Socially and Educationally Backward Classes (SEBCs).

(b) The Terms of Reference for the Expert Committee are as under:-

(i) To examine issues arising from the implementation of the O.M. dated
08.09.1993 and to revisit the criteria evolved by the Expert Committee
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(i)

(i)

(iv)

V)

(vi)

(Prasad Committee) and thereafter to give recommendations for
redefining, simplifying and streamlining the concept of creamy layer
while keeping in view the observations of the Supreme Court in the
Indra Sawhney case.

If then necessary, to give recommendations for establishing the
equivalence of posts of employees in PSUs etc. mentioned in Category
11-C of the O.M. dated 08.09.1993.

To examine the issue of candidates of Civil Services Examination where
cases have not been settled.

To examine and recommend whether the Certificates of Equivalence
issued by State Governments in respect of posts and services under
the instrumentalities controlled by the State Government should be
accepted for applying the test of equivalence for comparability vis-a-
vis State Governments posts while applying the exclusion criterion of
creamy layer; if so, then recommend modalities for issuing such
Equivalence Certificates with adequate safeguards and level of
authorities of State Government for approving such Certificates.

To examine the specific cases of candidates, who had submitted
Equivalence Certificates from various authorities of States, which were
not considered in absence of a policy in this regard in the Civil
Services Examination, 2017 and to make specific recommendation on
each case, whether to accept the Equivalence Certificate, in consultation
with the authorities of the concerned State Governments to satisfy
about the veracity of such certificates.

Any other matter that is referred to the Committee by the Competent
Authority.

(c) The report of the Committee is likely to be received soon.

Scholarships offered by Ministry

605. SHRI HUSAIN DALWAI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of arrears. State-wise, year-wise, for last three years for different

scholarships offered by the Ministry;

(b) if arrears are present, the reasons for delay;
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(c) whether compensation is provided to beneficiaries whose scholarship is
delayed, if so, the details thereof and if not, the reasons therefor; and

(d) whether the Ministry is working out a solution to bring down arrears, if so, the
details thereof and by when it would be implemented and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) The details of arrears,
state-wise, year-wise for last three years under Centrally Sponsored Scheme of “ Post Matric
Scholarship for Scheduled Caste students” is given in the Statement (See below). The
arrears accumulated due to delay in receipt of complete proposals for release of funds from
the States and shortage of funds under the scheme.

The Scholarship Schemes for OBCs/EBCs are fund limited and thus, there are no
arrears.

(c) State Governments/UT Administrations, being the implementing agencies
under the Scheme, invite applications and disburse the scholarship to eligible students.
Central Assistance is released to States/UTs towards actual expenditure incurred by them
for a year over and above their Committed Liability, subject to availability of funds under
this scheme. Instructions have been issued to States/UTs for mandatory payment of
maintenance allowance and non-refundable fees to bank accounts of student beneficiaries
only, to avoid delay in release of funds to them.

(d) The large amount of arrears accumulated at the end of XI11 Plan Period and due
for 2017-18 have been released to the States/UTs already except for 03 States i.e. Punjab,
Gujarat and Goa.

Statement

Details of arrears, State-wise, for last three years under Post Matric Scholarship
Scheme for SC students (as on 25.06.2019)

(R inlakh)
Sl. No. States/UTs Arrearsfor  Arrears for Arrears for
2016-17 2017-18 2018-19

(estimated)*

1 2 3 4 5

1 Andhra Pradesh 0 0 99.00

2. Chhattisgarh 0 0 327
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1 2 3 4 5
3. Goa 0.22 0.32 031
4. Gujarat 0 9.78 0
5. Karnataka 0 0 8.39
6. Kerala 0 0 120
7. Odisha 0 0 23.10
8. Punjab 415.60* 0 0
9. Rajasthan 0 0 56.34
10. Tamil Nadu 0 0 383.74
11. Uttar Pradesh 0 0 150.83
TotaL 41582 10.10 726.18

*Based on the estimates furnished by the States/UTs.
Empowerment of socially marginalised community

606. SHRI AHAMED HASSAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has taken any initiatives for targeting empowerment of
socially marginalised community in the country;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the details of amount incurred for targeted employment generation for SCs in
the country during the last three years; and

(d) the details of Central Assistance provided to the State of West Bengal for the
empowerment of Scheduled Castes (SCs) during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) Yes, Sir. Department of
Social Justice and Empowerment, Government of India through National Scheduled Castes
Finance and Development Corporation (NSFDC) provides concessional financial
assistance in the form of loans under its 13 Credit Based/Loan based Schemes for the
socio-economic development of persons belonging to Scheduled Castes, the socially
marginalised community in the country. The details of 13 schemes is given in the Statement
(See below).
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The financial assistance is routed through State Channelizing Agencies (SCAS)
nominated by State Government/UT Administration and other Channelizing Agencies (CAS)
with whom NSFDC has signed Memorandum of Agreement.

(€) NSFDC has dishbursed ¥1615.75 crore for targeted employment generation for
SCs in the country during the last three years as under:-

Financial Year Amount Disbursed (% in crore)
2016-17 354.67
2017-18 596.14
2018-19 664.94
TotaL 1615.75

(d) NSFDC has disbursed ¥ 143.27 crore to the State of West Bengal for the
empowerment of Scheduled Castes (SCs) under its Schemes through SCAs and CAs dur-
ing the last three years (2016-17 to 2018-19). The details are given as under:-

Financial Year Amount Disbursed (% in crore)

2016-17 45.18

2017-18 61.15

2018-19 36.94

TotaL 143.27
Statement

13 credit based/loan based schemes for socially marginalised
community in the country

Sl. No.  Scheme Unit Cost Interest rates per
annum chargeable to
CAs Bene-
ficiaries
1 2 3 4 5
(i)  TermLoan Up to ¥50.00 lakh. However,

interest is charged based on
NSFDC share/unit as per the
details given below.
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1 2 3 4 5
(@ TermLoan Up to %5.00 lakh 3% 6%
(b) TermLoan Above %5.00 lakh and up to 5% 8%

%10.00 lakh
(c) TermLoan Above  10.00 lakh and up to 6% 9%
%20.00 lakh
(d) TermLoan Above %20.00 lakh and up to 7% 10%
%45.00 lakh
(i) Working Capital Entire working capital is provided 8% 10%
Loan for projects costing up to ¥5.00
lakh and up to 70% of the total
working capital or ¥7.00 lakh/
unit, whichever is less, for projects
costing above ¥5.00 lakh and up
upto %30.00 lakh.
(iii)  Micro Credit Finance Upto %0.60 lakh 2% 5%
(iv) Mahila Samriddhi Upto 0.60 lakh 1% 4%
Yojana
(v)  MahilaKisan Yojana Upto %2.00 lakh 2% 5%
(vi)  Shilpi Samriddhi Upto 32.00 lakh 2% 5%
Yojana
(vii) LaghuWavsaay Up to 5.00 lakh 3% 6%
Yojana
(viii) Educational Loan NSFDC Share is up to 90% of the entire
Scheme course fee or ¥ 10.00 lakh (India) and
¥20.00 lakh (abroad), whichever is less. 1.5% 4%
(Men) (Men)
1% 3.5%
(Women) (Women)
(ix) \ocational Education  For courses of duration upto two years: 1.5% 4%
and Training Loan Up to %4.00 lakh (Men) (Men)
Scheme 1% 3.5%
(Women) (Women)
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1 2 3 4 5
()  Green Business Upto ¥7.50 lakh 2% 4%
Scheme
Above %7.50 lakh and up to 3% 6%
¥ 15.00 lakh
Above % 15.00 lakh and up to 4% 7%
330.00 lakh
(xi) Aajeevika Up to 0.60 lakh 5% 13%
Microfinance Yojana (Men) (Men)
4% 12%
(Women) (Women)
(xii) Stand-up India Above ¥ 10.00 lakh and upto 6% 9%
Scheme %20.00 lakh
Above %20.00 lakh and upto ¥30.00 lakh 7% 10%
(xiii) Udyam Nidhi Up to ¥5.00 lakh 4% 12%
Yojana

Hate crimes against dalits

607. SHRI AHAMED HASSAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether itis a fact that hate crimes against Dalits have increased in the country
during the last three years;

(b) if so, the details thereof and the reasons therefor;

(c) whether Government has taken any initiative for awareness about caste based
atrocities in the country; and

(d) if so, the details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) As per National Crime Record
Bureau (NCRB), no such information is available.

(c) and (d) The Ministry of Social Justice and Empowerment under a Centrally
Sponsored Scheme provides admissible Central Assistance, inter-alia, for awareness
generation, to State Governments and Union Territory Administrations, which implement
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provisions of the PoOA Act. The Ministry from time to time has also been addressing the
States/UTs towards effective implementation of provisions to the PoA Act, while also
emphasising on awareness generation with participation of Panchayati Raj Institutions
and Voluntary Organizations etc. Further, as per Ministry of Home Affairs “Police” and
“Public Order” are State subjects under the Seventh Schedule to the Constitution of India.
The responsibilities to maintain law and order, protection of life and property of the citizens
rest primarily with the respective State Governments. The State Governments are compe-
tent to deal with such offences under the extant provisions of laws. Ministry of Home
Affairs vide Advisory dated 01.04.2010 has advised States/UTs to take concrete steps to
increase the awareness in the administration in general and amongst the police personnel
in particular, regarding crimes against SCs/STs and take steps not only to tackle such
crimes but also deal with them with sensitivity. Through the aforesaid Advisory, it has been
further advised to explore the possibility of associating NGOs working in the area of com-
bating crimes against SCs/STs. Citizen groups and NGOs should be encouraged to raise
awareness about these issues in society and help bring to light the cases of atrocities
against SCs/STs and also assist the police in the investigation of crimes against them.

Assessment of schemes for empowerment of weaker sections

608. SHRIVIJAY PAL SINGH TOMAR: Will the Minister of SOCIALJUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether there is any mechanism for assessing the success of the various
ongoing schemes for empowerment of the weaker sections of the society;

(b) if so, the details thereof; and

(c) the amount of funds allocated for implementation of the said schemes during
the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) To assess the success of various ongoing
schemes for empowerment of the weaker sections of the society, evaluation studies are
sponsored through e-tender under GFR Rules under the scheme of “Evaluation and Out-
come Based Monitoring Programme (Research Studies and Publications)”~.

(b) Notice for Inviting e-Tender are uploaded on CPP Portal for inviting Technical
and Financial Bids from eligible organisations to conduct evaluation studies. Technical
Bids are examined by Technical Evaluation Committee on the basis of fixed parameters of
the Department. The Financial Bids are opened for technically qualified bidders and L-1
bidder is awarded the evaluation study.
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(c) The funds allocated for implementation of the scheme during last three years

year-wise is as under:-

Year Allocation (% in crore)
2016-17 300
2017-18 6.50
2018-19 5.00

Development of Disabled Persons

609. SHRIRAM KUMAR KASHYAP: Will the Minister of SOCIALJUSTICE AND
EMPOWERMENT be pleased to state:

(@ how much population of the country is disabled as per the census report and
how many of them are unemployed,;

(b) whether itis a fact that the disabled population are one of the excluded sections
of the society and they also face a number of problems in their daily life;

(c) the details of welfare measures and schemes implemented to bring them into the

mainstream; and

(d) whether it is a fact that people with disabilities do not receive needed health
care and if so, the action taken/proposed to be taken to provide them with best health care?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) According to Census 2011, there are 2.68
crore persons with disabilities in the country which includes persons with visual, hearing,
speech, locomotor, and mental disabilities. As per this Census, 36% of persons with
disabilities were employed as workers.

(b) Yes,Sir.

(c) In order to protect and promote the rights of persons with disabilities, the
Government has enacted the Rights of Persons with Disabilities Act, 2016 which came into
force from 19.04.2017. This Act contains various rights and entitlements, and mandates
various Governments to take appropriate measures to ensure inclusion and empowerment
of persons with disabilities (PwDs). While the disability is a State subject, the Central
Government supplements the efforts of the States for the welfare of persons with disabili-
ties through various schemes. The major schemes of the Department are as under:-
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(i) Assistance to Disabled Persons for Purchase/Fitting of Aids and Appliances
(ADIP): Under ADIP Scheme funds are released to various implementing agencies
to assist needy persons with disabilities in procuring durable, sophisticated and
scientifically manufactured, modern, standard aids and appliances that can promote
their physical, social and psychological rehabilitation by reducing the effects of
disabilities and enhance their economic potential.

(i) Scheme for Implementation of the Rights of Persons with Disabilities Act, 2016
(SIPDA): Under this scheme, assistance is provided to State Governments and to
autonomous organisations/Institutions under Central or State Governments, for
various activities relating to implementation of the Rights of Persons with Disabilities
Act, 2016, particularly for creation of barrier free environment and skill development
of persons with disabilities.

(i) Deendayal Disabled Rehabilitation Scheme (DDRS):

Under the scheme grant-in-aid is provided to Non-Governmental Organizations (NGOs)
for their projects relating to rehabilitation of persons with disabilities aimed at
enabling persons with disabilities to reach and maintain their optimal, physical,
sensory, intellectual, psychiatric or social functional levels.

(iv) Scholarship schemes for students with disabilities such as Pre-matric, Post-matric,
Top Class Education, National Overseas Scholarship etc.

(d) No, Sir. Ministry of Health and Family Welfare has informed that persons with
disabilities are provided full access to all healthcare facilities provided by the Government
and special care is taken to make these facilities available and accessible to them.

Reservation for eunuchs

610. SHRIMATI SHANTA CHHETRI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is aware that an estimated 5-6 million eunuchs live in the
country, who are deprived, alienated and encounters hostilities since early childhood which
are so deep and extreme that, at some point, finding no other social space, they exclude
themselves;

(b) whether Government has directed or taken measures such as to provide

reservation to help bring eunuchs into mainstream; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) The Registrar General of India
(RGI), during Enumeration of Census 2011, for the first time provided three codes i.e. Male-
1, Female -2 and others -3 for enumeration. This was at the discretion of the respondent. In
case the respondent wished to record neither 17 nor 27, then enumerator was instructed to
record sex as “ other” and give code “ 3. Itisimportant to note that the Census of India does
not collect any data specifically on “transgender”. Thus, the category of “other” would not
only, include “transgender ”but also any person who desires to record sex under the cat-
egory of “other”. It is also possible that some transgenders would have returned them-
selves either male or female depending upon their choice. The population of “other” as per
Census 2011 is 4,87,803.

An Expert Committee was constituted in the Ministry to make an in-depth study of
the problems being faced by the Transgender Community and suggest suitable measures
to ameliorate their conditions. The Committee submitted its report on 27th January 2014.
The Committee in its report has observed that the transgender community is a highly
marginalised and vulnerable one and is seriously lagging behind on human development
indices mainly in the area of education and employment.

(b) and (c) The Hon” ble Supreme Court in its Judgement dated 15.04.2014 in WP(C)
400/2012 (NLSA Vs. Uol) directed, inter-alia, the Centre and State Governments to take
steps to treat Transgenders as socially and educationally backward classes of citizens and
extend all kinds of reservation in cases of admission in educational institutions and for

public appointments.

In order to provide for protection of rights of transgender persons and their welfare,
the Ministry introduced a Bill titled “The Transgender Persons (Protection of Rights) Bill,
20167~ inthe Lok Sabha on 2.8.2016, the Bill was passed by the Lok Sabha on 17.12.2018.

Accident in blast furnace-3 of RINL
611. SHRIV.VIJAYASAI REDDY: Will the Minister of STEEL be pleased to state:

(@) whether it is a fact that there was an accident in Blast Furnace-3 of Rashtriya
Ispat Nigam Limited (RINL) recently causing severe damage;

(b) whether it is a fact that blast took place in view of officials wanted to produce
9200 million tonnes of steel in spite of knowing that its capacity is only 7200 million tonnes;

(c) ifso, action Government has taken against errant officials;
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(d) since when Blast Furnace-3 became operational and the amount of loss that
RINL incurred due to this; and

(e) the steps taken/proposed to be taken to prevent recurrence of such accidents?

THE MINISTER OF STEEL (SHRI DHARMENDRAPRADHAN): (a) No, Sir. There,
however, was an incident of blow pipe bursting on 18.01.2019 in Blast Furnace-3 in RINL.
The burnt tuyere was replaced with available spares. There was no damage to the Blast
Furnace.

(b) and (c) No, Sir. The furnace has been operating with an average production rate of
7800 tonnes/day. After restoration, the furnace was operating at 7900 tonnes/day (7 days
average) which is within the normal operating range.

(d) The Furnace was put back into operation within 21 hours after the incident.
Loss is notional.

(e) RINL has taken a number of measures to prevent accidents in the plant. These
measures, inter-alia, include adherence to maintenance schedule, thrust on systematic
approach to safety management, strict adherence to safety procedures, regular inspection,
mandatory training and special training on safety awareness, conduct of safety audit,
enforcing use of personal protection equipment and proper implementation of emergency
plan prepared as per the provisions of the Factories Act, 1948, etc. Further, based upon
accident analysis, areas specific safety workshops involving all major steel producers have
been organized to facilitate learning from good practices.

People displaced due to setting up of Bhilai Steel Plant
1612. SHRI RAM VICHAR NETAM: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that employment has not been provided as yet by the Steel
Authority of India Limited to many of those people which were displaced due to setting up
of Bhilai Steel Plant;

(b) if so, the details thereof;

() whether any timeline has been fixed by Government to provide employment to
these people; and

(d) if so, the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) Out of
5684 identified as displaced families in setting up of Bhilai Steel Plant employment has been
provided to 4468 under Displaced category.

tOriginal notice of the question was received in Hindi.
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Employment to one of the dependants of locally displaced persons was provided in
Bhilai Steel Plant since inception as a measure of rehabilitation to the families who were
displaced on account of land acquisition for establishing the Steel Plant. During the year
1986, the Bureau of Public Enterprises (BPEs) under the Ministry of Industry had issued
guidelines vide letter dated 03.02.1986 regarding rehabilitation of locally displaced persons
wherein it was specifically stated that “any understanding formal or informal in regards to
employment to one member of the dispossessed family in the project stands withdrawn?~.
Consequent upon this, the Management of Bhilai Steel Plant discontinued the system of
calling of dependents of displaced persons for priority employment. Employment to
Displaced persons in Bhilai Steel Plant, SAIL is regulated in terms of the BPE guidelines as

referred above and Hon” ble Supreme Court judgements in this regard.
(c) and (d) Does not arise in view of (a) and (b) above.
Policy to increase export of steel

613. DR.VINAY P. SAHASRABUDDHE: Will the Minister of STEEL be pleased to

state:

(@) what steps/policy initiatives have been taken by Government to increase the

export of steel and reduce the dependence on import of steel from China; and

(b) how these steps have helped in generating employment and how many jobs

have been created in the last three years in the concerned industry?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Export incentive
schemes of Ministry of Commerce and Industry are aimed at incentivising merchandise
exports including steel. Over the last three years, steel imports from China have come down
from 2.163 Million MT to 1.562 Million MT. This is a result of imposition of Antidumping

and Countervailing measures on Chinese steel imports.

(b) Steel being a deregulated sector, specific decision on recruitment of employees
in private steel sector is taken by individual steel companies/investors on the basis of their
requirement. In the case of Steel Authority of India Limited (SAIL) and Rashtriya Ispat
Nigam Limited (RINL), Steel PSUs, in the last three years and current year regular

employment to about 4067 people have been provided.
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MOTION OF THANKS ON THE PRESIDENT'SADDRESS — Contd.
MR. CHAIRMAN: Now, Shri Anand Sharma.

2} a7 T (fEaTae Uewn): SeRvi [HIUlT Heled, § el gdie odl & 16
3T eI MU ST & SIHATYOT UR Tl o AR UR dlel bl Al faam & aifas # s/
g =ad &} 9 | G351 A USel BAR GHAIG AEAT +, 7T Hierger 7 o faaR kW €
3R T &7 &l aR% A Hl (U a1 Bl TS © | Helqd, § TRPR DI 3RY H & 98418 o1
TEdl §, § R ST Uret &l A 9918 <=7 dredl & |

HEIGY, SIT b 31U ¥t T & o 19 AU 81 g1 ¥ | 3! i g8 &, 31!
TRHR G: TS §, $HD (1Y MMUD] FART YHBMAT 8, TR § §9 ATHR W Y I STx
HEI b &9 U8 SR HRA © [ S1g 37T, AT e #30, #4 R7g HIa] 370 WRER &b
A1 AR AR A &, A1 <2 H BIS AT AT [T S, BIg 78 Yo s, Sl fUwel
Urg ATl | 98gaR ghft |

HRIGY, A &I TEAI-TEH H 9gd-dl I Bl Sl €, dered W B €, oTRIg ot
T €, TR W o7 €, olfSh 319 garg AU 81 gl & SR 89 SHIE I8 vd © o
|1 U8 B IR H, A1 YT A3 S Bl dR% F Sl Bsaree ol d1d 7, d da 81 31X
ARBR UG | B 81 BT, TH U1 ST o Al A1, T [THM 3R qaah]
foeary " 59 orea] &1 a7 31 B

(=Tt Su=rTUfer diowi= g

HEIGY, Ugell IR 4 I Usel &I UG $T ¢ &, I AR W& SArel M7 8, afdbd 7
[T A1 AT, 7 AGD] [THT B3N | $9 AT HA 3IR P! B I8 98 991 b T |
89 U8 SRS oRd § b I8 ot B 8, T Wil Sfl ST gX Y Webdl ¢ |

SUFHTIFT ST, STET T ITUfer o SIFIHTYUT BT e &, I8 g &l 91 § 3R 3 T8
Fed gY Ml g_1 o1 & b 8 IRA &, FRIRSHS 8| I8 $ae Jere J31 3, AReR B
GIYOTRI 3R AT & Aol & 916 & dBidvc & Bl Pl eIl § | Sfex & Irsgafd St
BT YT AT 8, AT IMFART ST BT 3 AT BT TART AT B, T 0D ATl 379 I8
IH{IE Bl S off fo5 9 59 I & ofeR sl Ui areil &1 fedrd <31, offhd S dra
ATl 1 & T2 o 21, HIS SaEae! q9 78 8l I8l & |
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T & I ASHIE B |
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BIs I3 YGTael a1 | 2014 H UH AFRISA A qfod Tl el IE-g9d W g AT
=Ed &, W g8 Wl el e, a8 amfaedl § 6 2014 § RgEa ugelt IR Sirm, uged)
IR fEgam @I ugd g3 | Ul St & SIHATT H, 2019 H A1 S1a7 foam 1 {6 2014 #
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KICISERED

Eg™ & fJH™ &1, STATHC BT AW Y g3l | AEIGd, ST 71 2014 H @I 78 @l 15
3T, 1947 I, W9 Irsefiar Wi R7eT &, STarexare 98w el 9, WRER JeddWq TS ucd
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& ARG WY el 2 | § uq F W11 SRl § b 3T SHHT AT X 3R B IR |
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¥, eie fegwa & fofg paifll &) €, 39 <2 31 911 8, <9 B Ao/qd a1 2 1 39 1)
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It <1 B8 b Saaredi &1 Y W U Ufey R el Iordl | W H Hel 11 8- "HHH dsh
URYARINT I" e UfgY UR <adr &l Chariot 81 =erd, 1 UoTaa &l I 4 g1 Ufeq R &
T € | Bad AT 5 eI gl ebdl, 89 Al ST €, § I8 Pel d1edl g | I§ Ao b
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RIgGIdl 1 THSH1, ST8I7 BT Sita- S, $9 WA, 984 36! a1d ¢ | Sl <91 |l 9
Bl gord e off, VA ARd-BRIS] ANl Bl S'iA ghsl fBAT 3R T & e IS
AT Bl RIEH¥ T | AR KT ST B 3Tl AR TS B 7 @t o |
AT & Ui 89 e & A1 A7 dEd © {6 gART WM of fF b 96T 9 "R
T B P Feaet I X2 € | 89 a1Y Bl 37 TS BN, 2022 H 7Ol & 75 ATl F
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TR Sl BET o, BH $9% S Aol IR Y e | Bdel I iR BIel T8l oY, &9 I8
W o b S W T A? BH I WR Aol | H I§ a1 THRGT A B8 8T §, SATAra1 T8
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€, < HAMI 8, S FAT 8, g7 SRl 8, WA 1S G T 21 I Bl SR AT
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A BT SR €| 99 Mo 9 TR T o 8T 8, fea-fege e AR s <2 €, 9
TN <@l el S, U H 7R el St ®1 15041 STl WR g S <2 B I TR
<@l A1 98 [RgRI & [oQ 37e8T T8l 81T | I8 <97 3MUH] 3R EHART SRIER & | 37D
HIH A B9 I o3 AR e H31 ST Bl <1 A18d © | <% A1 dr8dl 8, 937 YR
ST IrEdl © & 3ma | aare

# e BT SR B, MU g 7B (T b SAToTel & WUM Bl Are foban SR
MR BIS! QI PT HEcd T, ST 1942 H FETHT T ST B SRJaTg H Rt & A
F ST | § DT 5 [Q AT g=yare B & (b AT HETCHT T Sil &b A7 TRER
Tl BT W RO 1| TSR deol¥ 9IS U o 1M Ufed & Th Algl I, e S &
ST ¥, |1 & VR I HIUF & 3fede 3R A1 | 9 | IRGIC AANE & 919
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GRIATE | 1. IFSSHY BT AN VAT &, 8F 9 S9! T A 99 &R © | <fd
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[$1T 3T <)

AT el 3R uTe & A i ufe # dfed Sarevera Jgw Wt 9 | 3t @f S
H e SATET HY 3R fhdl Tac=ar | F JOIRT, A1 9 SaERdd d8w 9| d dig
HIGTT SHx G183 dTell § 3 & 9, 7 ifed 78w 9| 9 999 4 &g § & 9, 99
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AR <l, SHIP 81 | 31 gd 3, 51 AR dear & q97 7 91 aheit 4 T I-
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I Y & A BT &, TG &2 A1 &H T AH o AedTs 1 g | L (FaE). . T,
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§ M BT g | gIaIE | IB1 B (5T, TR 1830 1 M (BT, I8IgR AR
STt = e o, Efe=T w1l Sft 7 & fopan, ered fagRY arstoY St =1 Y & foaar | o
T ST BT ST AN €, STa! 9T W'Ted & | TR Sl &1 4 {5756 8, S76 a9y |
ff T gal, |eny it | ST, w7 g 10 Wil 2 | 89 U TRl $Ed {F MU 5 |rel |
F© W S el gAT| T8I TV TAd Il &, S B Al §F 91 Hd B |
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SUGHTT HeTed, § 71T 31U e FHsid &, Rl $o a1 Ufed STarevera
T8 & IR | CwlR #1 €1 g3 g T1 8H <IN 37Toe ferge™ H Us1 gU € | 89 S
P &, NTB I IfTaTT B, HHY HRP 84 3MTolal af | § Heur ¥t 781 R Fahal o o
3T ST ¥, e+ A UfSd 8% R SfaxT M), §7 Fad I8 3§ Fsd o G | U
TE1 81, A1 3resl €| H 39 A § $v Ufadl UG, aife as1 9H el Sff I87 €| §RaR
e Ugel UH HAT 9, 51 GAM GIAT, B b MBI TH.UIS. ARGR Uced & A1 &,
TR T 7, IR 3R BN afcbt BT 7 URed e Bl a1 fam | miel ST a1 30 Sia,
1948 I WEIS Bl T ¥ | ARGR U< BHN Ul & HAl, U U W& H31 , Ufesd Sif &
A1 I 3R 1950 & SRR H ITT 87 81 AT | AR Ferr #3241 Sff 7 ) J a7 el © |
@ BT € | I BT U8 g1 B A, 1952 W gAT AT | el § F W M I8 27 fpery
FaraT? B A e # forar 22 gwe! ff garsy, ofvet s T | 519 dfea St % 60 W
BY, U ST 3 hetl, [q Tl 7 U faaR e 6 |

HEIGY, 14 AR, 1949 B AIGR Jealq HTS Ucel 1 &1 fordl, § ! o ufaai
&1 UGl § - TAIeRdld 8% 3R H AIL-A HIUH P A&, JTS1a] & RIUTE!, BIUF Bl
FEGIRTN iR 31 AR & Fewd!, 9er ot & rgarl, St gwia 9 &4 ol sifea
AHT3 P A S DI Bl MY 311 9 fergd €, = oivg o &, # F81 $o i &t
UGl § - 3G H TS Bl b A J3 B R S FHTA] UR URTR < Bl A9 U Gl
2, Il TT-9EY SR ST b & H 8H Qi o A AT & | H W9d I8 AelS o Bl
TR 3MR A Bl oM U ¥ | 5 w@refuRd |t A 'R 9wy § wifaat e @1 I
frar € iR o Hiel aafdd 99 W fazard Wt v €, foog anaa # &9 «nT erfiad
HEHR 3R degail aF Hifq |- HM F=d B

3d W § U e, W WER U | Sl H ford, S yed @medn g - 'This
familiarity, nearness, intimacy, and brotherly affection, make it difficult for me to sum him
up for the public appreciation. But then, the idol of the nation, the leader of the people, the
Prime Ministerof the country, and the hero of the masses, whose noble record and great
achievement is an open book, hardly needs any consideration from me.

A 3fce IRy ol 39 <21 & yg #3il 32 & | S@1 991 Afdda o1 iR 9
fIeel g & U | I®1 WATd Al ST 31<8T AT| Hed! a1d 8] dierd o | AR 7T oS
Ared = Al He1, # Al SIERIl § 3R U $Ed € & 89 U 3l Sfl BT agd G HRd
9, 3T ¥ IR ¥, BeI 9 PR I | FAR [IARYRT T & U <2 ol 391 5| I
IR & JeT #1301 O | R Al Sft ff IR & e 73 €, &9 W ve w3 E | sred S
T SN BET AT, HH-I-HH SHHT dl T BISIY | TS St 7 29 HS, 1964 Bl 34T d&- §
HET -

AR ST B U 3 M e TS | HIRT 1T TS AHH & | SHDT Fa™ ATS el
RIIGHR @I AT | AT JATST RE~TH1 & | IHDbT GoTRT Al 17 | 2ifT AT 37T 2, SHBT
R&Teh Tl AT | ferdll T AERT Y AT | S-S 1 3{RG b1 ART G 7T | Ad(-1ebTare 81
T | g & ST BT T 1R, 19T Sifo 1fie famray ordeats & T | dae
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RUSISERED

DT 3T HHT TET RN | WA I HIT DI S ST eafered bl At 370 SffReTed 3 el
TEl P | 98 Afkicd, a8 Rr=ifael, TR @ ¥ [ dd” e B 98 Ah-1, 98
SO, I8 HETdT AIE Fdhe Wias H S@H I 81 el | 7a9s 8l 8¢ I, 376 He
TN T ¥ Y & AfaRad &R $v T8 21 - sfcd faEr) arsu |

HH-T-BH 3 U U | WRER ol Sl Bl Hel Sgioifer IeT il ST S
BET o foh Ufed 8w Bl AT §€ HR a1 | 31ea Sil Bl H, Hael Ted AT B el
BT, 3T Sif o ¥Tes GY | I UR A 3R R ATHTIT B, Hifh AP AU R
2, QY 3MUPT T & | Wel IR IR ST <ol a1y |

TR IR gIRT I81 HET T 3R ST AMHHI9or 7 +ff § - 97 9RT &1 919 & - 2014
H IE AR Y gNl, B $el (b I8 2014 BT el, 981 QRN IBR 2| 39 < & Sl
TS & - WA @I, i BT - 98 airel & JRd 918 Rl g | SHS A1 26 Sa]],
1950 I, STd IR BT AL T BT 1, IR U= a1, Republic of India, IMI& @R
THEd el & o oot 39 A fhae e € {5 - What the Republic of India means.
IR TURTR T FIT AT 82 HUT H¥ch IRGR FETHRH Sff BT Sif folg w7 <t 7, IS99
T A fold {15 FRd, 1947 3R 26 SaR, 1950 & &l U 3IR 26 A3, 2014 A Tl
e g¥.... T8 ST HUT X [ ST AT §H < & A1 §& PN | U1 747 SFeaT &
82 eI Tel AIed, < Bl W el AIqH | el oM ATed | Sieb Pbel, Sl fegRa a1 2T,
S e fFEiarei 4 g\e! a1, S g9 Aide & Preamble # o g 1 ol et &1
National Archives 7 98 @&RToT farel €, Rt I8 & 5 23 aTs, 1947 1 Afaem a7
SIST URATd 31T o7 | 3/ U. SATexelld 8% o @l AR Sl JTTHWH o IHHT JJAGH
fopaT | gRT, 13 fa¥IR, 1946 ®I SATERalel 18% - Objectives resolution I@T T, G81
3ITST & Constitution T Preamble & | 3 a7 AHSHT STO8T ¥ | TUH! Wel, I 36! a1
Tl & | S R IR o, S HAe A ©, 98 U SaRdIal, FH1del, 8 FRue, qHroaK!
USIas 1 89 U FRUS €, Rifh gHRT < 9geR SR IgHdl <% 81 BoIRI anf i
g <1 Aad! WIBR 6T &, FIHT T {61 &, T A1 89 U GaRRd Jofa< © |
IR 37T U & TRE &1 HIo Gag ¥ I0d dd Y, Uh o BUel Slel, T & faar o,
Teh Bl O DY, 0 H U &1 I & Pl MY, I a0 H 3Tl [ o &l 7 T8l B,
ST STTI-3TelT BIFT AMRT | MR B fAfIear &l TR BINT IR SHHT T BT,
I H I B | W, 59 A H SIH DS A el ©, PIg (9 I el © (b TAN T
9 2014 ¥ Ugcl PV IuATEA U B off | I HRA S & AN A I15, SUATEIT TN
JSPT B T, AR BT WA FART AP B §, ITH qfe™ DI 8 | TAN 9 g DI
BRI & [qdd B, I7d G2 AR A & 41 a1 21 T & 8 < Bl AU Ul
R TG BT & | JMUD! 91 el BT 87 SHST I HROT 22 qe1 fvgea a 2, Sl e
& qEd d1 g9 g3, il A &l AHR e, Aferd e fiet | PR ag &l grar, o
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D EH AR GATITd BIdl, AT U1 84 N1 B8l 8Idl | I§ el I8 oidl & MR gl H qUl

Jed TR SR I, R, P8 Seeld qTT HHil |
..(THT B EN)...

it STURHIIRY: A < S, 3MU% &I fiFe iR €1

3t IV T W), 31 e 81 € onft dl |ed H SR B & & A9 ©
...(TFEH). .

ft STRITUer: T FIET ®, SIUER o F d@ e gol © | .. (STaE)...

it ST TN TR, 3T & BT WHY HEl g7l B2 ...(aET)...

it ISTFUTULY: MTTH 1€ IR WHd AR & ..(FFEM)... I M A Bl 77 far 2
...(TFEH). .

2} 38 T IR, 37T Gl FHY < ST, 3791 A a1 qR7 el g% & | ... (aem)...

it SURTHTUfer: 31T 31U+ 9T H 31 B | ...(SAFENH)...

farger & =i (it A T4t ST ): W), ol BERI Ut & 11 e I el © |
...(TFEH). .
Bl By Ciie o L8 S (L soler ) come 1(AST o pDE Gilin) UiNER) Qs @T

ERTERECEVS W

 oft Suumly: Sy g At A € 9Hy 9 e €1 . (@aer)...
it 3V T W%, it BR 11 fieie €1 L (craem)...

1t FURAHIILT: 37T+ SiY, 39 37U 1d BT | ...(STGE)... FUAT AT AT T I |
..(FFET)... 35 I didd ¥2 &, Ul M4 & 9§ I% i | ...(FaeH)... $oa1 il 9
MaTST 1 B | ...(ATENH)...

it 31w T W), 2= # Indian Institutes of Technology 1951 | &9+ 3% 8T
3R gga Indian Institutes of Technology WETYR ¥ &1 | AR W& #3l ST & 154
ToRTA H Indian Institutes of Management, Ahmedabad 1961 H @7 | National Institutes
of Design, 1963 H, National Institutes of Science €% #, Department of Atomic
Energy, 1954 ® &R\ foar am| wr Veiffs Rad dex, ¢ # 1957 # a9 T |
Department of Space Sciences 1955 # 9 a1 T | THGT el TR WRER WRIG iel BI Ad
5 37iIet, 1961 Pl U. STATEReld Jew o IW@! ot iR TR ucd & AHN H IADBT A THaT
TR H 98 PR TRER WRIGR 1Y @7 A7 | R, WRIST AT 919 T 1955 H 971 | 7 |l
®I g 8% Sl Bl W g © | iERT MU ST & THT 89 YD URATY] AfA & | I 1947
H URERvT H fahIe g3l 3R &6 G &l e o wRd werd 2| sfaiRer # g9 9 1975
T Tof T, 99 IRIYE Adge Biel AT STF 915 S IToiid et S ga=e=i 9, a9
@1 Ud WrEnfirel, Information and technoiogy @T, =R @1, communication @1 Zif 37Ts |

tTransliteration in Urdu Script.
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[$1T 3T <)

Ig AFTeT Hf SRR & o= IR 3ifhd ¥ | S9d 918 STRIGRUT g, 79 ST, A9HIET g
ST ot w0t & o TRt <1a St yarHE & | 9 ft 89 9 § 5 90 & gurds § fhan
ST URAc galT o7 | 39 <% -1 e Wl 9 €, 39 <9 71 g |l oI © | &9 99 91 WIdhR
PR & b A9 1965 H WARAT ST 7 Jgcd A1 iR SRATA & FHI Al St <9 &
T & | 89 339 91 9 SHR 8] drd & | 59 10 el ST . H-are {78 S gerEs I,
d9 PRI = 373 AV Indian Institutes of Technology &et, Indian Institutes of Management
Qlel, ¥ 2008 H TSI AN PR (&A1, V9 2013 H HIAIM A1 R f&ar| A a4
SRt 8, WRd & forg 7d &Y 91d € | d8a” B {5 g9 AfHwmor § g9at W) wel ==t
Bl S |

MY 9RT B SSLW. B Ui e ek &+ & o1y w8l & | I8 g8+l a1iey
IR G fIT HE=d BT 8T | SUGHTIRT HEIS, U Selfie Hifd & 91 $7eivs &l
SO ST S1UL. 1 ST BR H 12 ATl o <, ga”! SR Hifd & are sHRDr Bl
12 ATl o1 1, ST T Ul S ST &7 2, ST Uap &2 H Si.SLUl. <fie IA1 &1 o,
SAd 918 ATy HIRAT 7 fohar, I vgann <91 941 1 U <2rds # o7t it SLdt. &1 o=
AT TR, <ifdT 19 ST, /e (e St gerriEl o, 99 oG giear &l Uga o2 a1,
T et STSLY. IR A1 @ oAt | 89 q1 fgford Sk R Blsdy 17 9 3R 349
sifirwryr # forar ¥ o5 foRrem oY, SR o1 | § ST are € o5 T R 81 YT 7, A el
T 3T T? 3T gHRY 2.8 feforas SfeR & saIAm 8, 317 Ui 91 § Rt 0.8 TRiC 961
urg £ 31y ugd & fefera Sfelk &t ger Y, Fifes smus! g fier & 78 o, a
AUt SH.SLW. BT SIe? T8 SL.SLG. BBl I 3T T2 RAT MY 37 AT B 3T & AT
MM T Tgel o Aft? g U=At a1t 7 BT | M7 <9 H 3 7l § @R Ao 96K 2
3T SR Yare A ST BT U el 41| S bR 2T | ST & XET & 3MR AR
P! TSI oo I I1a & G99 $H 5.8 TR W 19 R | S9a1 9 U =71
B 2, o W # fewofl 981 o6 | SRISTIRY 45 97t 3§ 9a¥ 9 WR W 81 317 7
SfSAT 7T IR, UBel 39 SIP TSV | 37T [H=T Bl BTeld @19 & | HiY &3 # 2.9 uferera
P! 9¢d © | 3T HE © [P (AT DI A AV 2022 TP ST 81 ST | IHD [T D]
S HH I I 18-19 UIIRIT ST TSI 3R MY IE (hl RN A 49 of & H Wel g
Tl g I e, SN.eLYl. g8l 9% Ugar & g Ul ofg ¥ | 2024 dd 12 Ufwd
ST, 8% a1t der Ui, a9 S} I Ui feforae Stex ghm | e Rk forg < a
I 3T & | S &4 BI SMMURT T8l & | 3HD ofT ATYd] YHBMATY | HUT HP VAT BIH
PN, T 91 G, A Fer' 3R AISTd Bl ISNIR 7ol TR 3@ ISR & A1 FE
I ge T, fraer off ge Tl Investment ATd e €l € | §i & U U T2 § 8i”
e T TE o Y81 ¥ 1 SRR ufedd investment TET B T8 ¥ 3R WRA IR 9 IET
&, =Y fSAT 99 X1 T | 3B I BT ST Sc1eA &, index of industrial production, a8
M Ura ATt § 2 Uerd &iR 3.5 Ufererd J&T | ... (9T Bt "el)...
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Y STRATURY: TR ST ST, 310 T 99 9 e fiee s1fdres are fora, ora guan
31T AT o | 3t IR &R g £

4t =TT W AR e onfl a1a! € 1§ opft IR-urd e R Aiefi | .. (raem)...
it STRTHTUfY: 3 Il Sff, IR e # . (@rae)...

ot srVe et ST wRIeY, # 9 SfTeR & A1 U SR TR H H dEdl §
5 #g I} T ¥ oo N 9 <l 91l €, {1 g7 o @Ry

2} SUGTART: [T I8 AT 3 JATUD] G T 8, clich Il T8I 3T AR 7 fopar
2, Il 31 § o/gured IR BT § | .. (TaE)...

it 31Te I SRAT, S SITHUTYOT | HET T, "9 A9, a9 SR | IE II8TRS
TET | SIMUB! ATF e & | I BT T S &, federal Polity &, <91 7 fafqear € 1 gamT
319d AT & b 519 1T Bl TRBR <, dpieqd ARBR el i1, Al HeTals gA1d gy |
319 forced majority &1 < |, 31T impose Tl B Fabdl | MY ISAT Bl I gA1d A
Ifrd 2T BY A | 3R Il § WRBR R 1Y, Jbfeud IRGR 7 a1, o R et
AT BN AT ABT H GFAAM SR X 6 T, Teti-Tett AT fAiday SRR a1 dl? I8
TET =T | H SATUP! A AHSIA § | T < B, elfebd b A, Teb BT, Ueb TH, Th
[rRRERT fR=gRT I HoR 76l & |

# 31 a1 iR HedT | BH g & R & aR § =@l Bl | I8 Sodl 81 T &,
R $ GG ¥ MY ST, W SH Sl S-S TR, SAYTYd ATe, U1, I8 qHel H el
3T | WET AN oATet aRT Sft 93 €, S §ART Uiel & @ofid! X2 € | T8f 3T 3T8HE ucet Sit
TEl € | o1y i wme S B BT 5 9 Arer-ar 39 <1 Bl oft a1 <, T8 9 DB B |
IE HET A AT IET 82 PIS URGRIAT T&l &1 FARM HHYE & g GIord, @l o
BISfelT © b Sl gelaeRel dIUSH 37T © - SeldR HHITM & UTd 3MUd! I8 WIsfel T &, H
S A9 ¥ 78l BE VBT g | W URT | IS 8, § TART A 77 g | S gelaeiRd divsd
SR fhY 7Y, I i URSRIT 81 & | 95 UfTerd U1, SeldeRd divsd &1 9al 9e-99
ST | MR ST ISt BT el | AaadT A1, AT b ... (F9T B wa)...

o} STFUTUfer: 3 ST, U e 3R &, 319 31T 379+ a7d geq B |

7t SIS ST 3T AT e | H SRERY T dtegan | # Ras) a1 e, S § wweran
& & oS & v # agd €1 weayul 8 | UM, Isare, WRd 3 Wisl, 9 39 g1
H Ig G, < H IE =9 81 TS| H IS U W% W AR THH [Ju B RE F B
ITET € f S8l d& 9Rd BT FaId 8, [Bgw™ @l gobdl &1 9a1d &, fergea &I e
BT AT 8, Rge U €, TART b 31Tt 2 | S6H Bl 3T 91d el 81 |Aehcll, I
P AHSIAr T8l 81 FahT | India's unity and security is non-negotiable. T8 YRR ITSERT
I 1 HEl 8 3R Tl 8, Fifd 8d dfca QU &, J-al e #3il WEIS Y &, W
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[t 3ie 979
39 910 TR < Bl dieHT, 39 IR AR Fig-T Sib el & | ST 3Th A1 81, 98 ITSCH,
Sl JAMYDT ATATIAT T g IMGGIE!, Tg WIBR Tl 81 | ..(F9T Bl &),

Y SR A= ST, MY 379 WA BN, § R AR Pl AHET o |

3t 3 TAT: ART MUY AWE R, dlc & foU ST e ¢ B A a1 | I8 a9
GARATD BT | Y31 Yo AIST SR B8l & |

i STFHII: 3= o |

it S T § WH HE, W SAH-CID! 95 B AV |

4 ST o, MY FH P | H I 1 A8 B BT g SR A0 Y 3mre
X BT § [ 30 T PN | ...(FEH)...

it ST~ ¥ [ AN aT8d ©, AT IRM A FA I & |

2 ST 31Ty GRS 3Tl €1 3R 3T 7Y Bl Ui el SR, dl § gaRi o
HY 3FUETT HE?

it s I S B

it ST MY 3iTeR<T 1o ¥Ha ¥ 10 fiFe SareT a1 g 21

st oIS ¥t § o9 W PR BT A

it STefte: St 2, IR

N} T ¥EE IR A FH PR S |

it w2, e B

#} IS ST 31 SMTU™ T ISl el & [ @G o JATSIE] & a8 s o ool
g, gg s €1 1965 W o1, 1971 W oIST| T B T g, gAY § HET ST
A g, Al RPTS S 2 | dfp MUt IRpR § #A1 {1 €, S oo J i 2 & -
AT & Ig BT BN 7, 3= Al 7 Y Broer Sorar| 7EIey, # 9% HE Sre))
FHEIA § b @y 1971 T G AT FEI H AT AT | AT Sfe=T MWedt St <1-fets agad |
SR 31T 2T | ITe &1 g 3 fawwaR, 1971 3R 16 fawR, 1971 | o1 M| 16
SRR &1 MR 1 451 &1 9on &1 | gl [99d Jg & 918 oFR {6l BIT &1 9ad I8!
ST g8, 1 WIRd 1 A1 S Si1d gs | U &1 A1 7 STTHY0T {6, U kg &
P9 91 3T | 99 391 THE P IS S GHI & ([qUet & =dT A1 3l fSerT aroro)
ST 71 Sfaxy el St @1 weT 6 ey S, oy gt &1 wu € . (cae)... 31y 91d Bifey |

37t IURATURT: 3= S, 37T PUAT HR<p T TTel FATG BIToT] |
it WRIST UIUSH (STG): AT Pel Al (oIl 8 | ...(FIEH)...
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it STRTHTURY: 31T+ ST, Wit 31T 31U+ a1 BIET ....(AET)... 31T 37U dTd AAT
BN, R H gAY TR Bl allow HHT| ..(FGEH). .

2} IS I HEIGd, H 98 8] H_A1 a18dl | ...(Fae)... § AT BT a1 PR I8 § |
...(STFET)... § 31U ATeaH A W11 BRal & | 39 HY 91 G

2 ST § GAR G BT AT b [ a1 E |
2} 3T T HE ISy, W] A gy |
Tt SUATURT: ST S, 31T PHUT HR<p YT Tl FATG BIToTY |

7} 37T TR FEIGY, H AU Uep AIST e | 3T 59 UR JATURT 811, b i S
HHY 37Tel a7 AGART H BT, § JATUD] (HTeT BR ST G | RS MMbiged H BRI TS
€, 3 @Tel o) ug ffTg | g2 $IS Smufy el &, 519 aroiudt Sit &l 3w Sita-aret #
AT TET T | 3T HUAT HRb WR_I a1 Gg |

7t SUATURT: AT S, 37T PHUT HRep YT Tl AT BIToTY |
Y 3 ¥MT: HE Iy, A=< Sl ATS! T81 A HET T € | 377 Sif Al J&| 3 arel g

gl

o} STUTUfer: 3T TgT W WY U 91T BT, ST H a1 7 B | 3FR 3T IR
I 30T | 97 BT Al hd T

it 3T=S TMT HE ey, # Hef A1 PR BT §7

St SURTHTTRY: 31T TR BT HAGIIT B U d1d THATG BITY | ... (SIFENH)...

o} 3 It 985y, $feNT S 7 STeel St Bl YT Bl Uk wiad foar f sreet it
Ig B O TSl €, g HEadr B Sid & S 981 IR $eol-U-3TH 81 IET AT, U BRIS
RO R # & | A YR B WA B SN €, T FedIs D o ¢ |

it Ju=rTafr: 311 gt a8 ...

N} T T /eIy, Uoh e # 37Ul a1 WHIE R YET & |

1} SURTUTURT: STUDT THY GRT 81 17 | A0 49 ¥ 12 e SqreT arert €

N} TS T HEICY, AT Bl 1, BIS Y™ el 31 M1 & |

7} SUFHTART: AT Ul ITa A HR b [oT7 qrel AT | 37 IR Fal SR qrebl & |
N} TS TE: HEIGY, FAT B TSl &, H (Ul IId AHIG B 8T § |

it STAHTUfY: #ff 3Tegel BT ..(AET). . MU Ugel ITdl AT B o Ty dret o |
PUT Hd YT 1 FHIE BIFTT |

Y 3 Y HR IS, AU A a1 G T | i) yer At St bt off o B 1 ' W
ITBT Y G | 37T I a1 AHIG B NI |




340 Motion of thanks on the  [RAJYA SABHA] President's address

7 SUFUTART: 9 BT ST BHR oY & | 31T A9 - Hedx T3 fham &, a8l § 3%
RET §, Wil Y gy |

it 37T TFIT: WEIGY, 3R YS! IRW A Ul &< dl ATIS a1 FHI 81 el |
T Th AT wet & 5 ol g w2 9, 9 orat g'IgR et S |, 7 e faEry
ISR ST 71 S7R T B SfaRT e St 7 9y 1971 #, 7 $9 WX g9 oSl 3R 7 I HEl fh H
W H Y & AR & (¢ Ga 718 AT | A1 <2 BT 2, A1 AR DI oAdR sl @, A1 et
T B, T 11 AT US UTST @l &1 2, IRd <% B ¥ | § ifom vresi A SR o | ufaa
UG g | | HER 7 Hel AT [b...

e R IR, 3T el Be,
fog arh, | fo=, e & g I

gAY Il PR Y81, BARI 91 G X1, I ST aen, a1 ufas 81T | gwdTe,

ST fa=s |

MR. DEPUTY CHAIRMAN: Now, Mr. Abdul Wahab. You have three minutes.
...(Interruptions)... You have only three minutes. So, just start speaking.

SHRI ABDUL WAHAB (Kerala): Mr. Deputy Chairman, Sir, according to the text
given by the Government of India, thehon. President, in his Address, did not make any
mention about the economic slowdown and unemployment. Sir, there is one more thing.
"9 BT fIear” I8 T TR i $9H add AT T § | 98 YR WIRE §, SHd A1y
g H1 fagar WY o ma ¥ fawarss & emuem? How will it come? We have to also take
others, minorities and dalit communities, into consideration. Now, another slogan has
been added. Earlier, it was lynching of Muslims in the name of cow protection. Now, one
more thing is added, which is, we have to say ‘Jai Ram’ or “‘Jai Hanuman’. It has happened
recently. So, by saying ‘sabka vishwas’, what does the President mean? How do we win
over the vishwas of all sections of the society? In the case of Sabarimala, the agenda of
BJP and Sangh Parivar was something else. But in the case of Triple talaq, itis different. If
they really want to protect the minorities, especially our Muslim women, we are proud of
that. They should protect the Muslim women. Triple talaq has already been declared void
by the Supreme Court on one ground. Now, they are coming forward with another Bill to
protect the Muslim women.

MR. DEPUTY CHAIRMAN: You have one more minute.
SHRIABDUL WAHAB: My two minutes have finished!
MR. DEPUTY CHAIRMAN: Your two minutes are over.
SHRI ABDUL WAHAB: That is not my fault.

MR. DEPUTY CHAIRMAN: No, no. You have taken two minutes. | will go ahead.
There are three more speakers.
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SHRIABDUL WAHAB: Sir, give me one minute.

MR. DEPUTY CHAIRMAN: Okay. One more minute, and, thereafter, | will move on
to the next speaker.

SHRI ABDUL WAHAB: You are talking more than us. Then, how can | speak?
Everywhere, you are doing this.

MR. DEPUTY CHAIRMAN: Please speak.

SHRI ABDUL WAHAB: | congratulate the Government of India, especially, the
Modi Ji and Amit Shah Ji team for making election engineering as a subject. | have seen so
many engineering subjects but election engineering is a new subject.  Shri Amit Shah
team has done very well in that and they are number one in that. | would also like to
congratulate them for selecting three Members from Kerala, even though we boycotted
them. One is Shri K.J. Alphons. He is a nice man and he gave a nice presentation. Whatever
Ministry was allocated to him, he did nice things. He should be praised in the name of
Christian. In the name of actor, Shri Suresh Gopi has come. One Minister, namely, Shri V.
Muraleedharan, also comes from Kerala. congratulate all of them. | wish and hope that
they also do the same as Shri K.J. Alphons did. Thank you very much. Jai Hind.

MR. DEPUTY CHAIRMAN: Thank you for adhering to the time limit. Now, Shrimati
Saroj Pandey.

it [RIST YIS IUQHRT HBlGd, 59 W H -1 I8 Ugdll |9 & 3R gAfey §
ST ARET0T AT | ITSUfeT ST o SIFAHTHOT UR SR =it 81 T & | STfmor & fawy
IR fauer 9 U= 91T YT 3R 3T Tl & AN A WY 31U 1 XY | AT SURTHT T
e # 39 vy & IR # Pe1 arsd! § [ 9RA 6 dAddd &1 ud, Fa9 981 Ud eI 2 |
Ahd= & gd | S ST Aadr €, 98 SIS YR B ST BT 8Id1 81 39 IR Sl
ST el €, 98 39 91d &I YHITd SRdl © o I8 <91 39 dR Udh 13 ATHIedTeli & ATef,
TS ST & AT HRAC of ¥&T & | YR BT S-S T8 ML BT Mg B &b {7
ST T R A F T FA T AR S B WK B S SR el g ST
HeIqy, # dEl Aredl § b qFl g1l | S 1 seiate QAT § o &M g1l 1 3R
ST A Smeidte feam 8, 1 S99 favy & 59 9ed #... WX fov I8 omead &7 fawy o, =1ar
gfcraer =1 BT f T Bl e AU fwads 3 39 U8 U 311 1Y &, 3MUd] IRHR a9
TS T | GA-GAT SR BT YA 59 F&H H -IdT UfTuet = 37+ I & SR o, a8
1A g1 ! Tl el SN | S=M Pel b 89 I8 el B U | I8 a1 99 € & a1y el
B TG | MY TG @t a1 81 & Ul - I 91 99 2 | I8 919 99 © o 3y Afgensit
B e ol & 7 fY € IR T B U | AU TS T BT dlc Bl JChHRT B
oI & foTT ST fham &, 3afely oy <&l &) UTuieT | 3 59 o1 &l g Hel |
AR T Gl MU HEl € 3R MY ded & o My & &= urdd, S gwe fearl
STHUTUfy HeIey, | 91d o I8 8 fb <91 & ueme |3 AR /1< St 9 o fhar 7, § amue
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HTETH % A& H Bl AT g b Sei 39 o Bl o1 I & | JgT #3795 Aral Sff
T 39 < DY AR B ST FIaT B, I8 39 9 & AT B, ST U T 0=t 91 B forar
PRAT 7, S Y |TS 37U g8 ! [l Hxdl § | 519 Qrarerd a9+ & 91d g8, ol 44 U
THTER U= | B & U ~IdT BT gaed UeT A7 foh 59 <97 DI ST 7 2arerd a9 & fog
e HAT i T UG A e G1 © | Y A1 Bl A A7 | wifeh a7 99 9 | g,
Sl ORT &7 $ASIR dRall € b GRO Gl Mg, SfERT 81 SIY al § a8 Fell 1, 3iR 3R
&1 % S 918”1 USdl € A1 SHG SSTHRT Bl Sil 5F Ugad! &, SUSHIUT Jeied, §
HET e § [ S ATEIHM TR TN 3 Pl hadl 3R $ddl 98 <1, g8 <1, I8 T84
21 |qHST Wbl 8, S gol | 2 Sl © | 9 9 H YgH H#A Sl 7 39 919 @ faar @t fi
SETerd a1 A1fey - ) a8 fafean, S argx It 2, S9E MHAHN Bl Sl ISl 5
AT B, I ST Bl 3 7 o, SV S8 Aameld I9d1 &1 a1 B iR 5TD!
S[BRAT D |

HAEIGY, 39 <9 # 399 gl l 9gd & vy H g¢ F 1 ST 9gd & 9 g% | S
el ® f U 919 99 ® o fauer =1 i et § & o, 2014 & 919 ST @ Bt )
ARPR Bl ARG Te1 Bl 3R Bl &, BIg Jas VAl 81 g8, oH s8I IR hard &
1T QY & T A7, e AT S B ISR B B & A1 37 o goarnd 7 @l 8,
Afh A STAYTUT HEIG, 3157 I dIs U fod Wi 71 9, S+ 39 <91 & ™9
q o7 e & 11 &) Q1 g1l | < & uere HAT i AR A S a1 emeftaie 7 fea
BT | 37151 3961 TR § fh 339 T2 BT SHIQY U< SIS el § gR4afdd 81 137 &, 31T "4
a, 7 wfasafa @t Refa 81 T §1 78 See W & 76 firer | iR s fren &
dl 5 SAIRY & 4TS I8 g8 HRYT 4l X878, TR Uid el qb BIH B DI AT
el Tl

A= SUTHTYTT HEId, "TLT H3) Soodoll TS © | 59 <91 & YU H3) 5 <97 &)
ST 4 31T a1 fhaT fh S @1 Wet &, 9 |Afeas! Ble © | 39 991 & 38 9 dde off
3R 1 BRIS, 20 AR AR A SATGT AN - YT HAT ST b 3M8a UR dcahle] AiedAs! BIS
1| dYafi, I8 59 <20 Bl SB § | | 3UD! I8 Hel drsd] § & 98 |leds! o9 dRg
DI G2, TP a8 Ioodell TSI Bl YB3 s |

HEIGY, T b YT HAA U TR URAR A A € | TR a1 8l 8, I8 S ol
g, B TR BT 9T | SR (U AT S BT MU I BT Wi I F forg et
ABS! TR WHT I 8T o1 & | U Al 172 RIRET & gU & aR1ER gali (U 9< Pl @Il
Ract™ & T T IR H U+ Bl § SR 8 1 39 < & TS & (bl U+ H31 ¥ 39
g1d B frar 21 @Y, oifebT 39 <9 BT U&= T2 994 b 916 R AT St 7 39 91d @ f{&dn
! {5 g8 i, S U @l Bl |IoH a1 & Y geal STardl &, dHisdl STardl 8, 172
RREl & ¢ &I Ta IR # 37U+ BN H 07 g2dl & RO IAR <l B
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it IuRATART: RIS ST, U] FHI FHIW 81 81 8, PHUAT wind up H |

7} RTT UaTT TaeT (STR U< 2N): ST maiden speech & | ST8I 3TUHT ARETOT AT & |

2} ITAATIRT: Aed & I8 &I AMT T 8, IqP AR &1 89 09 Feidl | FRIS Sfl,
PHUAT 1Y AT 1 B |

it RIS YIS A SUHHIIIT Heled, § 9gd ¥ Teal ¥ dierdl g | i g
el IR-GR Il Al ART A7y g S|

o} SugUTUfer: 31T Ue e & S0 919 TAT B |

it RIS UIUSH: H Aol AT HeAl ATl § 1P <% H Sl PRAC 9&d Bl €, S
fquer &1 AR ALY TS S T4t g Al SUH IR-IR S8 & 91d g8 | A
I~ 99T ST A 3fA8T &1 919 $el | 899 &g THRI, 8 A & T IR < TR
sforera &1 weft ' 7, 9g sfaer &1 el @ 2| aw o 9 e i mr e fe ew
21 51 BT Yoga Day #I &, Sl {5 AR yemr 301 St &1 <7 &1 317t fdwg # @y fhr |
AR B (499 & BT To1 o Bl JART B I8 8, A 98 AR TG H31 R Aral Sl &b
PRI & HY T 2| I8 YR 8 © 3R 3R F 3181 gl &, a1 39 Hl 2yl 3w
Iood el ST BT 91d 81, I8 8AR J8T ATl &1 91 81 | 37T 397 favg .) § s 91a
FHA DI ATE BIFTY, FoRT THI 57 WRA B IS D A8 bl IR 11 Hie ganm o | Ffan
P b HUR QX1 AT & TSP b HUR AT |

STt SURATART: 374 31T FU 91 WH HINTT | 8H next speaker BT AT 2 |

it WRIST UIUSH: S 91 BiS & GG TP BOIR RIS SUY Bl AR BT B
WHR 7 &, Al ITHT PO W STINT T81 83N | A IUAAMNT Heled, H el
TTE § b OFR P© IR gl 2, dI SU IR Biey iR I WRILY, RIfP I§ el &,
ST Y BIRTY 7 | I§ <0 BT UG H3A1 g8 Y& H3i1 &, T 365 &7 7 vap (& 4 3o
forg €T faam 2 |

HeIed, § g M I HEHY FHK T | ATST A=< M SH o PeT 6 e
R IR T, 31T pfe sar I # =rsch § o U e g @ & are 9t 89 Nl &
SR Ve, WX I8 YHSMA € | § I8 WY Pel dred! g fb 0 99 URURT B Ul bR €,
forert

"HIRT WSl qOIR 4, Ty Faret g1,
S ER b UL, Tel AR A1 "

B9 99 WNURT b UTel B dTd ollfT &, €=dig |

SHRI KANAKAMEDALARAVINDRA KUMAR (Andhra Pradesh): Hon. Deputy
Chairman, Sir, at the outset, | extend my heartfelt thanks for giving me this opportunity. |
have also expressed my gratitude to my leader, Shri Chandrababu Naidu, for allowing me
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to participate in this discussion. The previous Andhra Pradesh Legislative Assembly had
passed a Resolution with regard to the Special Status and also implementation of provisions
of the Reorganization Act. Similarly, the present hon. Chief Minister, Shri Jaganmohan
Reddy, was given a mandate and has also promised that he would get special status for
the State of Andhra Pradesh. Accordingly, he won the elections. In the hon. President”s
Address, it was mentioned that “within a short period of 21 days my Government has
taken many important decisions.” It is pertinent to note that on the very first day, in the
joint sitting of Parliament offer the Presidential Address itself, this Parliament witnessed
the Ruling Party breaking our Telugu Desam Party and grabbing four Members of Rajya
Sabha, effecting defection and also encouraging defectors. This Government is expected
to admonish the defectors but, unfortunately, the Ruling Party took the defectors into
their fold under the guise of merger with the Ruling Party. The true letter and spirit in
enacting the Tenth Schedule of the Constitution has been infringed upon apart from the
rulings of the hon. apex Court i.e. the Supreme Court of India. It shows how hollow the
Government slogan ‘sabka saath sabka vikas’ is. We have given ourselves cooperative
federalism in which all have the right to exist and excel in their area. The Ruling Party at the
Centre is determined to wipe out the Opposition parties and they want to exercise monopoly
in the country. In democracy there are political opponents. It is not desirable to convert
them into political enemies. This is not a good trend. This attitude is not healthy practice
for democracy in cooperative federalism.

MR. DEPUTY CHAIRMAN: You have just one more minute. Please conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, the Presidential Address, in
paras 36, 39 and 40, deals with women empowerment. Now, in the Lok Sabha, the Ruling
Government has got a huge majority and even in the Rajya Sabha there is a large majority
as far as the question of women empowerment and passing the Women~s Reservation Bill
is concerned. We are also going to support it. The Government has showed keen interest
inthe Triple Talaq Bill and EBC Reservation Bill and wants them passed in urgency. Similar
urgency should be shown in passing the Women”s Reservation Bill too. My learned
friend, Shri Vijayasai Reddy, had passed some remarks against our hon. leader, Shri
Chandrababu Naidu, and said that the present Chief Minister was elected in the true spirit,
free from corruption. in fact * ...(Interruptions)...

it IuwHTUfr: g=rare, dis $AR St |
SHRI KANAKAMEDALARAVINDRAKUMAR: *

=} SUGUTUf: ¥=IdTg, 319 We+ B! Bridle! 2.00 g9 ddb od & [T W &) S
gl

*Expunged as ordered by the Chair.
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The House then adjourned for lunch at one of the clock.

The House reassembled afer lunch at two o the clock,
MR. CHAIRMAN in the Chair

MR. CHAIRMAN: Hon. Members, | am happy that the hon. Members have adhered
to the decision taken earlier, just with a little amendment of foregoing the Zero Hour and
the Question Hour today. But still, everyone, whose name has been given, could complete
his/her speech. Now, the hon. Prime Minister would reply to the discussion that has taken
place.

e T3 (37t R /) AR AETafd S, T SEeY & 976, $19T Ugel! 9R 5
[T F T F T ATERONT FERI F 9 AU a1 B BT g 3w e 21 g
EATRIA 7 Ugel ¥ 31fdd ST RS iR 1 fIvarsy & A1 SIERT < DI [T HIA B
AR 3T &1 H qEHT IMHR YHT BRAT §, ol 39 gAY TH & IR ¥ &1 89N 59
G & IR ISR, #G oflel o 8RR 919 718l I8, H S97d ufy 3=t srgierfer srfia
PR g |

HEIGY, X197 AT & 82 4 H 37 31607 Sl St & arhugdl &l g+ & foIy &% BIg
AERI 981 ISP &l 8, Afeh 57 a1 I ware omv of 32 2 | g fasar ® 5 9ga &
STea ! TR BIR & J FET ATV 3R R A 84 g8 AI9FY UK 81T | 71 & w0 H 5797

ITERGE Sfl TEEld, Aad H &H HGD] AN B, H ITh1 9 SAT= Bl g |

AR, &1 & 9 I8 =4l 9l I8! § | 39 F9l § ST M T4l AT Sil, SH
ety e Sft, 8aR 3 311 ST 7oT Sff, 7 SXa 3iars Sfl, Ul 1 U1 gred ofl, 57
HToME F9 Y, S IHET 376Tde o, & €., IIRTSI i, &7 SITd UehTer g7 off 3R sft
XU ST Sl Afgd BRId 50 AR AR - 91T odbR 59 91 DI G495 (61 & | Fa
AT o, el U= e Al o1, HEl W IEHd g | 9 3R Bl R ST STHe Bl
ST¥aTE 9l AT | B} UPR & 91 I81 U gU & | B ArT 4 A1 &, [ A& H I @l
HiepT T2 e, A1 SH1 Si A1 981 et ey o, 98 A1 =i TS gt e,
Ig 9t B o |

I AHIULT ST, I8 GATd 95 W 81 & | B q2D] & d1& SIaRT U Ul GgHd
qTefl TRBR 91, RT b A3 & 7 § IS ReRAT BT 981y T 8, 398 Uh
URYe FAGTT B YUY e Blcll & | U1 e & b e Ryt 1 grd A gan &, afeed 9
H AR S TS $8 99 8T &, ST4 B4R <9 & Aaaris o (Gl 9 & Pl I
& 81, ifehT S9H agde ReRA &1 9 &A1 21 I8 MU Y | Ao s Bl U 9gd o
gag frem g |

AT AT (Y & 31R UIel ST UI=11e &7 3 3 & d1a GA1d T8+, TSI BT 4T AR
e 8, <ifh 98d &4 31awR U 31T &, FORe gA1a W STl SiTe oSl © | 2019 &1
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A b TR H Tl A I WX <9 Bl ST A 8! A, < B S 7 59 R A Bl
IO R IR 33T foram o @ik Sl Y& IR & S DI a1 Al ads agardr off | {4
qP A4 el UgdT, 98 A1 5 favarT A 91 o Jel A1 o I fAer 7, g1 o frer aran
2139 g1a & Sl § I8 S fawarst 7, Sl Uh 9gd g9 iR rgH faeivar 7 iR w1
AT 8 [ 31 T & DI-BIH H Sa] SIed b G2 B BT AR el &, @
SR ATeAare o BT AaR el & |

JATERUTT FHTURT ST, IR BT U URUAE Aldbcid I, G BT T4 I81 Albaid 8l,
39 gfic & AT 37U 31U # SAldhdityd 99 & oy U 9gd 9! STefad vadm 8, S
TAITeT dog B & | S HY AU A DI HIAQISAT b BRI, [qaRT H U9 g [APlT &
BRI IS A T SR Bl 8 I HE < (o 377 Il G Siid Y &, <feh 32 A R
T, <1 H AT § B S IT WRA P A= BT AUAT 81 Bl AP, SR FST STl
SHIGH &1 YA e 81 Fhdl | T8 Yo AT 16 a1 8, dfed 32 & Al & TR wY
A W b Y ASTgR BR dTell Teb 1 & 3MR SId A8 &1 Pel ol © b oAlbed B8R
T, < BR AT E, A H g8 SRR GuHl Arg R argers H EgwiE 8RR, @/l
RIIERel H GG B8R 11, &1 Se]MQR H, [rea=dyrd # fEgw R T, 91 3#o! §
fEg¥™ B8R A7 I% BE-A1 dh ©2 I HUF BRI d S R ITAT| AJeld <2 I
ST, BRI AN < | AEBR DI U W1 811 8, AEHR ST 81 78l a8y, W1 BT Hal
AT AT 22 T8 <1 [l Y THR 1 IEPR &, 9 wad & § ST S0 arean g F 55-
60 WTell TP < H ARPBR e arell Gl 17 1A H U AIe A8l Sid U, a1 &1 89
RT3 8 <1 o <2 BR T2 H WHeAc g b 89 §9 YR bl HIWT dleiehx HAaQTrati
& f3d% B 39 UgATS T T S & AdQRI Bl HSER H sl B A1 T FERY
ST H THST AHdT g AR elldpad H g8 Wi dl &1 31 81 721, Sfera=l G g,
QIR T2 & AGQTIRI BT 39 UBR & YA dgd YISl adl § 31X a9 S &l Ahdl &
fo5 Y aroft 3 BI ameprer W wew W B, AT 9 W g7 & forg T2 7, 39 9w & uRuam
b & a7 §, YRd & dfaare Fafart @ aHseR & fav g1

&9 39 19 H <4, 40-45 F&ft THRRTR 3R AT f&A-fed 1R SdR # @ ¥ 1 80-90
Tel o o7l B H WAIS] bR dIc o b Ty off X2 A | g YA FATd b b B foTeIad
HHTET dTet Y, &1 o ugel et #f @) 9y g 7, A 4 goma & et &
w0 A foe1eR €, 9 $.41.08. 9909 31 dfad So1 & fhdl 7ilg # ST H- & foy I E |
fopa AT T JURT & 916 I8 g1 81T & AR 8F U 81 9 & AT BT STHT B
21 89 S9N AW ¢ MY & | U1 TE BAR 7 DI FA1 81 WA 22

A9 99 & Tl &1 ft SroEE Bx AT | B9 U1 dd dE e B < B fea
f3PTe 2, T1-81 B9IR BUY &1 Ao & SR fFAM] & dle @i forg g | § #r9ar € fb
39 39 & {HA™ BT W IO 2] BT A1V | AR <97 BT fhar faabrs, 81 & | 89
<9 BT fPAM A1 98 8, 59 98 Wlell AoIg] BRb A UG] BT 8, Al 98 $Ul g el
Arad € f6 39 Ag9d axe 91 e UeT foar ®, 98 foad U # o, ™9 & Ue |
ST fo 3R & Ue & S | S99 fBAM & folg 89 I8 @8 < | H q9e/ g [ 89R o1
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b 15 BRIg fhA TRART BT MU 9 UHR B 99T BT YART B AT fhar & fh
T8l BOIR BUY P BIH & BRI d f§d 0|

d v g o Wifean &1 W wferdl @ g P Hifsar & R gaE Sid S € 1 g9
PN TS 82 NS & BRI A9 S S & | 7 A1 [brss 22 a1 $Ig Aifsar @i
oI &2 T Affrerrg # ot J€) AR B, R X | FE) A1 B9 B9 S 9Tl bl 9,
R ardl @ o, R 91l # BIS ., wifes I8 9eT & R 39 e 7 diell 7S 9rat @
3UAT Uk AEd BT €| 89§ fl wed &d £

Sl 2, SIARI H gSars el S, Afdh 9Rd &1 didba=, forrat giar 7 ta
UcrSST 8, 89 4 BT A18Y | IR 1 gA1d UfshaT fava § WRd &l UiTsT ®I 9 &I T
IEd TST AER BT & 3R S 3[AWR DI &1 WM 8] A2 | S1d gelar HHIH A IS
BT AT 791 el 9, 99 A9 ST ST a1 | St fgame 814 9, 519 9 fier ey o, o § 39
FHEd o, H9 wel fo gAY A Ut 991 I €, g Uik iR ey, St fasa & A
ST ATRY | 31 FHetT B A 8, fhae! faermerar iR amadsdr | 10 aRg TifeliT TN, 40
ARG W SATET $.41.0H. 72, 650 ISTHIfO® &, 8 BOIR ¥ ST Hhisscd, fhd 981 91,
SATART | B 39 a1 Bl AT & A 3G | fhar 719 81 wadn 2, g o off e
BN | eI g {6 &9 o fAoh JIeifiae dRUl 9 39 ISR I &g, 1 old e o

39 g9 | UP 98d Jel a1 ToR A8, ART g4l 1 S 9ral fhy &1 89
< H g9 U ¥ BId 3T ©, ARl B 7aa &1 e R ygel @ el gan 7, wfe
BH o)1 & b B4 4o SR WA & AAGT H BRIE-BRId 9-10 UITeTd T AT g o7 |
UBY BT HAGT PRId-bR1d 9 TR SATET & o7 | UBell IR IS PRIG-BRId SIRT BT 1T
2| IE Y AUH HRT & Albdd Bl U Sooldel 2 & | 89 3949 39 dIoll &l o | 59
IR Geh © fob e 78 WivIg R AfTATY, 89T 981 97 Hx o718 ¢ | 39 g9 3 HRAT
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SR MY & | U1 e o Bl Uop i H &4 Sfid 81l 88 8, gR-aX1oT 4 9 aRW &4
wipd fiefl &1 S &1 B8R Y €, 6 907 gR-3R 81 9% &, e iEaR &l dic ugdl
2, d 9% & AAQIAISH P VAT T81 B UK 811, <fhd H R PR, 4R & Pife-
Pl HIGTIINT BT AT BRAT §, AT BRAT g, T=IdIe bRl g, A1 & UR Bl
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IR & AN, sold e, A 99 Wt i< & AIferR) €, 3afory § Saar

ST AT A8l § |

3MERi FHTafT Sft, T8t wR S.9.uH. @ STl Tt 81 I § SR g AIE BT, 19
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[IIRT S, T § HH 89 WY Fhadt Q1 81 I8 U 9 iR S T 8R! IR-9R HET
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| SifehT BH 31U BRIBAIRN Y YRINT T, 3 fIaRT TR WRINT T, 37 Bl ST IR WRIT




348 Motion of thanks on the  [RAJYA SABHA] President's address

[$7 Rt A1)

o7 3R BARY TARY IRSH 3R QN & WRIHTST B Bf ot | 9 RIS araraxor #
feart UgT BR-BxP §A9 Ut BT R & @t fhar | g9 ff SIreT 891K 3 & qiet o
S fpar iR Fes famar | a8} a1 g &1 B! BT ¥ | 99 G g VT LT
TET fopar o1 & UIferT g7 BeR g3T, BT g1, [GHeIHT 83T, Sy 89 B8R Y| B8R
Y A1 8R Y, R A B B, "JAeaie | 89 it Us 3R R gRUMH e M1 =rel
Y| 9 ¥ R HRINAT STET BIT €, A Bl Mg B1dT 7, 99 98T Wil 9 & | g4ty
R STHIaT &R+ &I TR 81 8, T WhRA & TR 781 §, 3exT1 S.d1.uq. «)
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31E8T BT {3, &9 81 B8R, 98 1 $.9.0H. & SR ER g2 | H el € {5 s UeR 9
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TAT| 1988 | BH &1 2, S W ¥ 43 BY S AHY b HETGHTA! 1 B 5 T Bl
BT &1, PILT a7 | S E1 T2, 1992 H P b &I ~ifed § 59 EVM Bl ol AR
Hod g T | I S UHR | S TS HEd © 6 a8 A g fhan, o gg o
31T €1 5 o | 31 oY B8R TR, $felg R0 32 81 | I8 1 RIS 87 § FHeId g fb EVM
| 39 <97 | 319 I (G FHIRI & Sl g9 gU €, State assemblies &, EVM A1 4 113
19 gU & 3R 78l SuRerd sdie-adid 9+t gall o1 ¥ EVM | gA1d St dXds o<1 &
ST T AT AT | 3T BT T AT H AENGR B BT IqAR [T | SRIATS b 113 1 §Y
€, &% 991 & 4 general elections 8T & | S9H 4l 1 dacl & | SIS AT ST &Y
IR € 3R IS WIS & oY 89 $9 UHR Bl a1 R 52 2001 & I8 A= 818 Hied
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IR UM DI H W EVM &I oladx 9l 38R N & | IR Wiewl & aiq EVM W) 9RT
Frolt # T o I =rTferatsti | 31U positive verdict < f&T €1 2017 § G g7 9T
BI-gocl §TT, FITP URTTT @RI BT ecosystem 3T &1 BT 8, Al IRI TRG Bl-8ocll TS
BT IR HHITH - Y& dciol WU H $eET fd § T EVM 9T &, M9 37137 3iR I8 AT
Ted 8, A1 Fig aRF & syl S @n ost EVM & fid mRe €, M A 8§, T
f &t g8t el T 7, |7 uréher it £-NCP and CPI, <ifd I8l f aaea+ 721 fomar |
I BT fh SRT 84 W8T f5 how EVM operates, i1 Rty FHs™ &7 YA fohan |
AfehT BF & HH NCP 3R CPI & @RT T, Tdb! 1T AT Solde| BHITH & =01 & a1
T2 T, O R 9 9% IR T2 9| I SWER SR TS (REd USHR & vested interest
group 1 ST IT I ST a1, < S BaT H BHR @NT 4T 311 T &1 | &9 A A &1
T Y fF EVM ¥ 18 e & | g9RT Uil 9 I i arrarst 91 oY, Aifp ga9 sAHeRT §
TG T TP Ugd BT TAN | {521, THIAron B FHeT & gard {6t | g9 @ o
EVM & fawa # ora fomam o | 519 89 9} ol 999l 79 g9R1 arct # 99 faar &l w9
Tl BT FHSIAT AT {6 & SATYHT TTeTd IR & AR §H Al IR W ded | I§ Sararon
2, A AR, S WS BR N g1 A1eV | Sy & FHsId § fob §1 a1ai 3l o,
3Tex iy [Tl ST, fihR WPAT &1 a1d SR | &N IR-GR Guid dIc | T | gR 19 &
qIATaRYT BT derail B & FIT $THT Teh AL G917 71T | B MY Soldea HHIeH § STa,
Bl-godl dRI 3R HSAT H S8 of &l | WHT= Aderdl & A9 H fqeard 981 o=+ & a1
HfIedT UST PR BT ATATEROT ST AT | WPAT T T W7 T JATRIBI3H DI v
TR, B9 99 el § far WPAT = fihR U gk EVM &1 d1hd ®I 9el T | gRomT |Jm € |
# iU Ul & oy 831 €, 39T 31 &1 Ul © & 37T o ATl ddb AT fba
T, T B IS BT T T IRT o IR I NG U &l & | 3T I 31T BHEl
ST & D! & 7 $B VI Ulead 8 b 319 fasrgy ot 81 U urdl © | 3fSial & ga
AT 3MUPT 5 faST W g, MY fIsrg &1 v urd | 2014 | AR § <@ &1 § b
31T TRTST Bl WbR Al T8l B uTd & | 4 721 A1 § % I8 B health growth &1 €T
&, el 157 # | AT H, Sllbci=l | 8 &l D1 IAUAT b AT 8, HE<d & | IHDT &Ry D
T BT A1 1R S Uil AR JHEGFATS B9 A112T, B &of & Uid, 94 af dldhea
ToIdl & | A 7 89 WIS BT THR B & ol IR € 3R 7 & &9 {517 o gam @t
e T €1 enft 7o weer # w7 gan? onft ot faor g3 o oifeh g & et H OO
W A TN TR 89 8% 8 9 © |

ATd reforms &1 W HIW! I S | 1952 A PR 3T I AR gA1d reforms 81
& 32 € SR v A1y | # Aa § 5 39 W) 4l ot e Bl v ey ok el w9
| Tal g AR, 99 79 | B B B ST} Tel 7, b outright THT &8 <1 fb &89
T <%0, U AT &b U H 81 & 3, Tl Al BNY ATS | AP $9 [TaR B, olfh &9
il 1 RIRABRT a1 PR At R Fs-a 71a1 &, § ST 51d 4t el g, wa @t &
BH 9 WY W Ga 81 A1BY | 5 A1l H U IR GA1d MY, {1, &1 A1 gA1d Pl Icqd
TIel, TR | 37U B H o SIU- A8 a1 Fa AT | Aot~ wU A stand & H fSabd
I B | AT Ag AHA b1 AT e € b AN <2 H HH-A-PH HAGAT Al 1 T €l |
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[t R A

U8l 18 3R 21 aY 317 & P BRYT &1 -3 HAGTdl el il &, 37 18 a9 bl
Y W A HAGT BR A © | I8 <20 Bl gAY & b I8l f7a gamd gY, Sa-il &1 Jaqrl
el 1T | 339 R <21 b feharT U1 < &1 e & | fehel=il manpower S #AaTAT el Bl
IR B H & RET 87 MY 3R 7 MDY B II¢ 3R T IR of (b U 8 arR
HAGH 81 SMY | § F8f 9a1 g o e & gl 4 U & Jaardn gl sl & | S99 U o
HAGTT gedl el 8, RIfP 98l Thb-Udb dIc b HHd Bidl 3R 30-40 Al A R-SIId 8l
& | A g8i B! FaaTar Y SART AAardr gt a9 S Al HIg THe1 8 Te1 et | St
&R ¥ pollong stations & TR € | ATGTARI &I 8 IR ATE BT USdl € | 39 udl
g1 912 f5 GFeRT polling station $9 el HT GH AT & | VT rawen a4i fasfia
21 81 Wahal? WAV elections & reforms 31arl €, €I Y&+ AT | &9 Ig AR Tl |
BHIR <9 H U8 "W <%, U gATd 81T AT I8 d1e 4 Derail 3T & 3R SHBT A (e
benefit 3T ST BT BTl & 1 37T FB AN U T <l & b S8 PIg g9 el 8| FEd &
o5 AeTar B U@ ot e ondl JNifSen ERR T ) 991 SeT1ER 7 | Sifeen #
TTHIUT ST SATET & | NS Bis f[apRia a1 $+1d Iy T8l & 1 R ¥, S ooy & &
IR TR A & o7 He=d a1 T8 U9 1 A o g8 & AdGIdeil 7 dld a9 & fog v
AT T 3R [AETT AT & [oTQ SR AT BT | ST Aaerd gafl [ BAR AT
B UF B 997 AT & foy [99% gfg &1 g1 99 © | 981 oo A1 Wl €, 9 3 9
Assembly seats €511, BT 7T 3R ol FHT B SL.91G. BT 3178 | WA maturity EAR I
H & Il 8H SPT IFIER BR I8 © | HF Y4 Bl 77 6 PR <9 A U 1 g1
811 dI Regional parties W& 81 TG | STEl-ST81 ol AT 31X fagm a+1eii & g-1d U
A gY €, S W S8l IR YIe e <ol Siid & | 3779 YR7 S8Ry IS o efifory | et
3fTy U<l 3 g9 gY, g8l I WG &l ST © | AR &1 gA1d gal, I8i Wl U fRId aaf
SHA®HR AT | 37 T & AAGTARA DI FTHST H AT 77 € | §F Sl GHE WX D 7 I | &
ITB! FHS WX WH 9 B | g4 F 19 781 B8 Al 7S] 81N Al 8RN - WAfh 89 Ugel o
Fe & U1 T2 81 Aad1, 89 el A < - I8 RIdl dAldad | el el 8| gol 7 |
q1d B AT | B TR bl XTTd 8141 @MY | X 9 § &4 Ul Yfiepr aarit =nfey |
IS &9 Ugel ¥ & ATl 49 o7 o, S Bl erd el STl ¥ | HRd & AaQrdel &
R-&fR faded o &q &t ff o7 7 Y, U -1 AT ©

Sl Ul § A g fob w1 3eR o) &8 EVM &1 faRTeg o 87 TN 39 78 2|
foRTel g1 &1 Aaed, g oI o letter and spirit 89 Uds forar ¥ 1 faRiEh & &1 Adotg
B STTE ORI SR ¥ | Opposition &7 #deld 8Y S8 favie &)1 & 1 931 IS & S
T # # 907 o SR At fag ST T|T Wiver F) I 9, S 7 Sud! VAT W o f
WA ¥ 3R el &l gfg it a1 9 € Fa o FaR # @ A | UH-04 @11 I8 90 9 |
IE el fb BAR <9 H phone HH THsM? VAU 9907 I8i 8¢ I | § &30 & S|
ST W & faR1Y fomar | &9 SR &t AR fovam o1y <19 9, 9 'sigRT 7T 31X 51
B 'JMYR Hhe Bl AT | 89 JUH HIC P SRATSI WSWET, AR Bl b+ o (o7 HIFRTer
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PN | 3R A IMYH WRA I a18d 7, 71 Sf$AT M1 =18d &, ol &F cararol A
[PeT GR ARRI? IS & oY T UATH BRAT sl bl RaaraRie & 3R I
SISl UaTss Rl 8, THI-I9T IR BRAl 8, offhd 3R 89 Aol I WF J8....
ST &, ST foxry, §.d.uH. S9aT iRy, f$fied, SaeT faxiy, N9 Uu, S9aT faxiy,
B IS H I THRTHAB.. 3R 0 WIS W Igd HRON B Fat Bt & | 3T &7 7 B,
9 9ed A O gl &1 @deR fUsd dra ara, § 19 991 31 919 &R 8l g, IPhac
ST BT IET 7, S ST H1 81 &, ST & (070 | 98} g8 ARBR BT B G
S BI TET 7, S WaD] SeEraal 1 Aol < 2 I o 99T H 1 Afafafy gkl 7, oot g
BT AT 3T AHIER 8 fh a8 7 ol Bl Aifesd B 8T § 3R o o a8y Rty
I F9T § foras @ e, S8 R =18, Iog 99T 7 {7 e, Sd meR W |t
dIc HX IET T | I8 39 A § @] AT § 3R I A ATl Ui Wi H e Had &
o 3/geR €| I8 Fad oy € o 89 17 991 H Al §8 WRBR B! Il DI $Hei-dbel

pd &, SADT STd1d ST TS |

HqeIed, # & g & o/ =Y e a1 fRw 81 & | R’ BR 22 § g Al
TS BT § b = 31 H TRl S &9 a8, S8 9 Ura 1 31 €, U PR & | 4§
I A1 qHSI Tl g $ PIs I8 P [ = A1 $1 B, I BT A1 31 9@ 8, oAfdh
MR®T 1 I T fohar o, feaarr 1 71 foha o, I8 gHat ot 81 &)1 | B T BRar
2, 9P! BIel, 89 Urd 89IR QRIAT <%0 &, 89 g1 B U HEM URURT ol MY §T ART
€, 3iRT 71 @ foran, T fovan, ot B Y, & ST 9@ € 3R girar & ofex &
UAT M ol AT & | T8 BTH H HRAT & | a1 AT BRIS BT 9 7, R A AT 82 &
AT BT Ahd & [ I 59 S el &, TART A urd i & | 3P 17 Ty o, afeet <91
& AT BT FIRTET B 3R Ther Bl UTd 7 HN | T SHH ATSHIS By, & ITH GIR BN |
TH S9H I8 $e b A IR S1d 7, I IR S 81 & | I§ I Albd s Bl IWURT § AaHR
g, oIfd 3ICNI8C 39 UHR A &H dedl, 84 dl YR, 3ilcs SiSAT ARy | i wig?
3felT 92 3iles 3f$aT &, STet Sfde & fFofy & woar uRyg o wre fear a1 | = &+
ST ) S RIT g9 98 Sfics sfedr TRy fb ST, odt, A9, "ieTel g giciel b Weki 9
I I T2 RAT X VAT 3iles SfSAT AMMRT? RIT 84 VN 3fies SISAT B SIRexd 8, ST&T
Yot Rerde & forg €t da @er Y81 U, 919 d fSaiferdr 7 o1y, 99 d@ Yo Rerded
T 997 R B9 VAT Slcs ST A1fgU? R B UNT 3fles sfedr a1fey fob I paee &
I QRIS & =RT IR SR o 6R WSl 61 IS, TAUL 25 U Bl IR ART-ARI
AT X857 9T VT TS S1SAT B9HI ANEY? BH BT 3iles $STT §HD! ASY? T &4 a8
3fies ST AR, R S¥gey TS 81?7 &1 BH I8 3iles S8l [STd 3/a% §evey ek
<z, fUer &1 H Sexeyg, gIsa” &1 4l §evey, APIeR Bl Hl $exeyg 3iR bR gy & M
W PREE? T 3Alcs $MSAT aAfee? § 80 g SNl g9, <9 @I ST fEgi I G-
SR A o SIM & oY s TR 81§ | G2 Bl ST 319 |US1 o 300 ¢ WIRd &l Telie
B TE! & 3R B U, AM[SD TI A, AMR A4l P S AUl DI QRT HRA D (17
WA HRAT AT iR 31 fIeary € &6 98 U 89 &R Fdd ©, 89 ofl 9hd © | 89
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[$ Rt 1)

DIFTE ®F T | Tget a1 a1 fa Stemsh, Rew srel ar i gifd &1, S & IRGR &1 B
AT ST o7 Last-mile delivery, S gART RaR] 81 2, I8 X&T1 99 IR dear bl
A gaer & | B A ff aeet, g9 o ff aeelt, &R gy SR ugiy @ off e &
3R SAHT UROIH ¥ | 319 J8T BT 91l © T &0 fopan, &oe fopan | TRYaT & forg =) vl
W& | o Y AT, | TET S A2 g9 A, g9 Al I | 317 el o e T fdhan?
g e o5 3y Ufg ATer 25 oRg §9I1T &, & U9 AT H S¢ BRI$ 91 32 & | I8 95ana
B 21 § wwerar € & g9 A0 R | ardreRen a9 3 BIRRT B 2 | WRSRIBT A
9TEx I a®R, A ARTHRUT TR 9 AT €1 899 <1 &, MSlel & sa- Areli & 919
SIS HIRA BT I AUAT AT, SFH ShTac w7 9117 MW, U9 3R Ta1d | IRBR 7 VAT
RS BI A7 A1 F© AN DI A H ST TSI, FO AN U9 & HIRUT §SY B T
3R P© ANT Td1d P BRI, $ K UR S b (7 HOGR BT T | 27 b 7Y (b1 &
foTT emvTa @ [T TRBR ST B, AfhT UHTG iR 919 & &1 < & AT HI9d DI
Faer 7 feaT SIIY, STy g9 S YOI @Y Siaerar & ok S XU B 3 of o
B BHRT YA 8T & | 89 AT AT & AGIDHROT B R BH R 32 8 | U dred
Ugd BRIS! BRI $ UM faotell 21 o, 19 & gow el 3, e T8l 9| 3 e8Il I
g1 H eF €1 $B ANl B Il © b I8 P IR TWHR $T B, 8, SU dl 98d Is-
IS HH A 1Y, big reform &A1 @12y, ALY a7 Bl off | <¥ BIELBICT AN |
geoar 2 1 g6 BIdl Ae & forg o 2 o =ifey, gH 99 T s g E | wiel & S W
T T, 91 BT P BICI-BICT ARSI BT FHE I TRIMT o Ahd ©, ST 84 HIH
BT Y (61 2 | I8 ara [iRed € 1o g9 dier ATl AT 719 B STaeadrsii df ol
B DI fQE F WRSRI G5 Bl S o2 § ST @1 WRyR g4 fbar & | 9gd A A
gRUTE ot AR 3MY ¥, <ifhd 3@ < &1 SIS, A Ui ATel SMaeIHhdisi A SAIe]
aspirations @1 gfJ @1 8 | # AT g 6 89 WA €, 98 g9 oriad Siiad 3 8],
AT g # 8, @R e | €, fren 7 8 a1 wEl W) W ', 89 Uh 9rigae
PleRds § T, O [FgI BT AHRI A aspirations oIdR Sl g | S ST &
3fex aspirations BId €, I B @I T g dedl ©, b agd dofl | 8l &1 3 |AHry
% el 31T &, eIy 9 |9 &1 <1 99a1 & for g9 dig it fofa o, @1 98 < o
BH SIAMII & aspiration 3JHU &4 U MM acceletrate B Fhd &2 IE THI Bl
AT & 3R Aa g 6 S9 e § 51 & g 89wy = =Ry |

§ &M g fob ThRIES1, faRiears 59 85 dd T {6 Aiarerd 3 a1, SHEHT JoTd,
TSI, T dl B d1d, SABT ASh SSIRIT; STH-84 BIST, SABT Aollh ISIRIT; AN Bl
HRIHYH, ITBT Holld IS3T; 'Make in India’, SHHT ASTE IS8T, I U UHR I &
AT § THRTHABAT BT 9 7 ell-Hifd @1 & | 79T F9T § B9 9l T, SAd foTg 3t ot
BIY-UR SireH Ued & fob o1Tot Jel faeer ST &, S9felq o1 993 <Ife | S84 41 81-iR
ST U Y8 2| b PR € AR ...(AdeM)... fhd™ SEaR 7. ...(@aem)... STef
BTl 8, I AIH ©, AGPI SN T8 2| ...(ae™)... I8 R &1 &9 dAldd s H Th-ga
BT FHE BN | . (FIYH)... B S € (% J8T ART 9gAd el § | ..(Fae)... &9 ST
g, TART 9gAd 78l © | ...(Taem)...

MR. CHAIRMAN : please. ...(Interruptions)...
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it AR A §9 S ©, 9870 8HRT 81 ©, SHfelq AR AHIYTT St ST SHras
3 o fofa fopar €, ST el gies &7 U S8l BT 1R T | €89 UM ATl oA BTH

T &1 ...(aEM)... T2 BT THA AT ¥, §H o gall & | ...(TGe)...
2} IS I IR, G $O HEl € | ...(FGEH)...

it wurafer onf) =18, Wil | ... (aee)... 3T ¥MT Sfl, 918 H | Wil 99 98T
..(TFH)... ;MY WFRR €, 98 ST | U 721, ... (). g #4301 a9l I8 €, 314, 98
ST ..(hGE)...

# TR AL W BT JHA AT 8, BH Ga 8Nl ©| ..(FGUM)... BH ABl ©
...(CTTET)... FHTIRT ST, B9 3N UICHR d18d &, daifd <91 & ST=idT = 379 aspirations
WX BRA b (Y Al qHT H 890! 9gd ol SRR &1 & | 197 941 @1 federal structure
W PEar § P I aspirations & SIHe &4 TSI fHerd! @1V | # Arg 5 o9 9 a1
Pl B AR 1Y =T B, T W e el |

&4 New India &1 U &I~ 9l 37 2 | I&1 5 trillion dollar economy @t a1 g% |
T8 gdrar T f 2014 I a8 2 fefera o, andY garar man fb uw 2.8 fefem=r gy mar €1
A, TTSTTaT & g+ ATl # I8 2 feforas gan 7, «ifes ura |1t & siex I8 wdie-aed
3NN 9§ AT | 3R U AT H AT ST g Ahl § Al 37 Ui AT H iR 9 FHhaT € |
SART, TR 9 | I WG el 811 918y & 5 trillion @ target a1 I&d 817 AR A9 ¥
T 919 BT AR b 99 feferae & fow wrell, 89 feax Sied & | S8l g8RY 158 AReN
€, G981 89 10 B H SRT SR oG, T81 &H SHIFH! BT IgT Bl BRI S, STl Tadh!
I TRBR €, 8T MM Y| 89 6 frdas | fegeam 5 fefe & aaa o S,
TEF B AT el BN, Rrel $9d foIw g1 81, e B IS g | )iy 3
AHRTHAS [TaRT BT 18T, T WHR R & folg TR € &9 g & fog TR €, wiifes
B9 a1 T &1 €, S 78 A § 5 519 gfg dfes o1 | smar o, ot # 21 e o | Sit
&1, B9 a1 3o Y WRaw & {7 TR €, i 91 IATT ®, < BT Hell BT 8 | 3AfTT
# gr8aT g & 89 7 a1l @I e Ud ¢ IR & (Y b |

eI W IR H o fawg oy, RiaT1 # SR ool ST a1 | A&+ H $8T T
& SRS mob lyching 3k mob violence T 3TET &9 TT & | AT FHIITT SiT, Jads o
BN BT W Y| [aD! 8, 31 W & 3R B Al =0few | Il 1 Fe! | bl |qon A
firerit =feT, oife T SIRES 159 1 &It aaT ST, 97 I8 ST < 27 fihe ot &9 ast
t QresT B FHRA aTel AT & &I el ST =7 g1 8, S X7 v 8, STH! isolate dX
IR =R Ufshar & d8d I [dvg oIl $8 4l IR Fohd ©, 98 89 BN, b Fdd!
HSER H WY B & IO A B o, Afp Rerferdt 98 gur o | R sIREs @
TS HR BT EHA | (B BT 8P 81 & | d A AR <2 & ANRD &, T8l A qoori B
TRAR & | 0RTY BF IR Sferd IRAT S 1R =19 4 & el Fpan 2, Hifer wifaer,
P R FaAY G TRE A 30P 7 A& & 3R IAST IUTA Al BT e &,
=T UfehaT & | S [T &9 7T R Wbl €, BRAT ALY, YIS Te1 ge1 =1y | f&ar
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RIRNERIET

H g B1 fS8 et g1 JHA (6T 8, 98 good terrorism 37R bad terrorism = fa
2, ¥R terrorism 3R TRT terrorism 7 &A1 &1 I A &1 @I gl & - =18 a8
T IRES H BNell 81, A1 98 geA1 el d9rer § gl 81, 91 98 "o St # g g,
BRI U 81 AFGS BT d18Y 8 ST Pl J1eb Tl | I &1 o arell @l |qadb et
5 59 U J¢ W A < U &, [ ISP & &, F9d! A T, d $9 < § Ul =t
TET Tl | § AT § {29 S ey @1 1S | IS score & fog agd 9 &4 €,
ST BH STANT Y | § AT § 6 <2 & 8% ANIRG &1 GREM B MR THRT HeTeh
SR & | WIY-A1Y, AFGd & Ui gHRI Adaeid RRERT 41 8, SH®! 89 dvl TeR
TEI Wbl € | B ST WG BT IR AN A 2 © | H Fa g (P qadT A1, Al
Iy 89 39 75 &l R o ¥, olfhd 5 ATl & AATS Y13 Jourd & SIdl-ora
T I TP A W AT, 98 A T HGH] [ARarT | DT A1, qID] [THT, qID]
fearr, B9R 5 WA & HRIGAT A I Bl ST 1 IS A ST 8, olfdb AN 3ATSTS
ATEd P T Yol ToR 37 B8] &, 5d ddb I[oicTd g q diol adl S, dd adb
GETT BT TR AT | SAIY § FHSIT € [ 89 STl g99 SAR PR S=G1 Yo Bl
Al gEel TR 81 ST, Iouidel WiAS FoRk MY AR AIe Ul A 3@ drei & fog
g FoIGR d1d Pl © | TG AT8d Bl T 9ol STeal Jea! ol 6 |

el dBX WX Y, S A HRCT BT

[HTafT HEIGd, T8 IR EH BIH! U< faar M1 | Hii-afl srgaR # i o1 Sl €,
I STg AR WG] Bl HITAR S TSIl & Al § AdSi-e By A diererel 4 d SN
T PR &, b G ATEHIR G BRT g, GHR BT TAE Bl & | 8T U= &H FHSIT
TR, BT <1 QAT fham o SR fesasT Ut T o, 3ifeigrd SRTGaR Bl 8R7 fam T o
IR Tw EfStise o HieSe g forar faar T o | 3@ I8 o 3o ufeal &l sfoera ©
fop ITgUfay ug & SHIGAR BT W 81 I € | I T U= TSI ® 3R 9167 TR d
IRSHY Pl B & oY Sfl- S A 9 O & | ..(FGeH)... STy U IR0l &
AT A SUSY S A Ugd IRT U+ IR # < | 919 fYeell & bl R T § SRR
A T4l g3 ...(FFE)... I AT 3fTST |l 9 Ut H &, GRIIHd Uel IR © .. (aEr)...

it Fumufer: o= 91d Raprs & 7t et |
it R At T AT FIHE UGl I | SRR ABT MUt aeel iR it off o
U & ¥ USRI H S b 67 &, q9 8H A | ol g 9 8, VW by

TN el | IToTifde STI-uRTSTg &l dhe 81 al 10 o & urdt 4 farel < & fbx
el S <l €, U s Sarexvl e, 848 @l & 99 € | § Aa1 g fob 89 @IS W4
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g MAREm T8 € % g wrdufe Sitad 3 go ft aiem &1 ifier i srar g1 3,
AT UTET b AEAT A BBl g b BH Blg IUBR T8 &, (Bl &b Rach oo Al dre &1
H FITGISH BT UTer BRAT TS, AIaST1d Siias & FFH) B gre BT G, 9l 9
fopdt 9t g1 & &, § AR o & AN DI [A9Y U A, 8P | e =€ 8T g (b I8 AT
Tl T &, IE AT A & | H AIGSATS B I HB! BET 7, AfhT DI B A1 HHY 5
I gHH GuR W BN iR &9 BIRTE o W I8d 2 | I8 W) U 21 foar o1 fawy 7, 9%
fawr pfee o1 2, 98 a1 9= ¥ 1 &9 1 shfec oy & &1 faar &, 3t @ &9 ey 1
&1 1 1 URTHH AT, T A1 B AT &, a1 &H DI S AT, <ifebsT H o1 e g fb
et AR, @ Taf g8 T | SHET hST AU &1 olil? 37TY F41 9N I2 BI? AU SHST
Al a1 hise Y| IToia Tt TRBR 1 A 3dbs H TAIMR.AL WaR fHar ol
TSR I9 GHY BT 8, 18 A U HIC Bl intervene BT TST AR &4 JUH PIC 7
3meer fbar b &9 o] AR & | iEe SfifSTy 7 1 die it ofF T ® 3R shise 9t o 7, fbe
3TN AT IR 3T BIe], 4T el Ferdl ©1 B a1 IRT GaAdx Jarsy MR & qard
Tl...(aem)...

it wrTafer; RYT GRT ST, 39 96 ST |....(SFaem)...
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JET W WRER W19 Bl AG fHAT W1, J3 36T o1 | Ig 91 89 | A &, B
DAl & SR BT & AN 3 a1 DI I8! 411 | 89 3l 9 A € o oR WRER Ared
<2 & Yol JuTE HAT BId, A1 STHE-$HEHIR BT A1 7 it | 89 ol off 719 € b wReR
ATEd, <2 & gl Yo Al €1, 1 EGRar & Tidl B ST i SEIoTes 7, 98 el gie,
3T BT FI= ST T BIAT | I BARY A €, T8 Terd W 81 Ah<ll 8, ifhd 39 91 § DIy
A¥E TEl 81 Al © fh ARER 184 9 500 ¥ SATET RANIdl &l Uh fhar 81 599 Pis
qINE 1 B WHhdl § | AYER WIEd ¥, BN Ut 1§ 9 &1 Ugel I HAl IR o |
URER ATEq &, I Siqd 9 DI & g fY, B & Q0 S8t 3R B & (o S
3T Sitee @ 5| 9 g SRR 9| Afees § 8319 €59 JoRma | 9919 81 8,
TRER ATEd Bl BIC] TR 3 8, b d <3 H P8l ToR el 31 & | 9 3aeb! & uret
P A1 TP T ThAIB 87 cllb H IS T a1 BT G b B &b gR™S =l
WRER dect¥ |18 Ucd, B urel = 312 T8 31l ST, GFT 1 Hadl S Wy, ey
3T e a1 & | # B & aR™ Sdrsll | 38 SR (6 d HF A B U R SThR
HGI-GAT PR A | ARER A8 HIUF & I | AT own BITY T 3T own BT | H
I o Yo 6 S, P o oy Jorm H |

<y Bl AT BT & | U 9! interesting AT I §, BAR A8T YR a9 $
Tefd A? DT SH € AT & AT QIRUIE €1 771 &, Bed € b d81 U BIST WieHT 711 8 | 3771
TEIErel Ul & 9 W 9 el § WS §Y WPpe} F AR DI BTl Fdbrdd Fahd € | oAl
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[ TR A
QRT B dch TS & | Sl ARER ARIAR $H &, 99 g8 JaRUell Il AT, 5Td db 98 S
URT I 1 21, AT 98 SiaRwedl 11 AT | S0 99 g8] R feFacry (g St &l TReR Fed
off | 981 TR @RI ®I ST 8] a1 ST o7 | 99 99y H 98f W 93 H3ll 91 3iR H9 Hel
g M § AR, ART Bl G981 W ST &1 3R 3901 BIe! Wl Fied & | P [6Har | 39 )
feme Wt a1 aifes ofreT fewre-fhamE <2, @l & fog mifdr &) srawen 81| i a8 @eT
f& i1 5 eARggt fAfSTe” 8T, 89 SHB! FRATT B MR H G2 3 Be arsdl § (& 5
ARG FaR BT S UK PR dTel] TR BT B o, S 2T & dTa g e o 3R
Il TR 9 HUd 7 it G off | IRIY AT DI FH ISl A1 Fhal © AR Afeg #
HEAT § & 30 Al S ARER A8 & Ty W | g8 B B afb HHTT B |
3TEST ST, FAIh 9 BT & 9 | 9 & FETYSY & A0 &4 Sff Sgiofter <1 &, 89 &
e |

# B9 g M9IE ATE, MU A1 ged fAfex 38 €1 $-al vedeisade ok
SRS ST, ST # eFeT 3fdR &1 A1fgT | it behavioural change &7 fasa g4 &,
I TsICisSe dl Ta-He BT advertisement S8l AT SIAT © | 319 g<ai &l Biay fb
BT AT G @RI | 39d folg Y advertising campaign &< Tedl & | Mg A - 519
epidemic gafT, 519 314 Health Minister 2 - 39 FHI ! 41 9gd AR advertisements
< U$ 5 U Refa 3 ol SaTaaR UG, I8 &Y, 98 &N - I8 99 o1 Usdl § | 39!
3R 31T advertising &g, "It FERN-IS! USRI B $HG A1 SiIE & Al 319 SIdh T8] B
T2 E 1 ST O HH & HH VAT A HRY, a9 AT 31T ARBR H I & | offhT g a9 gl
2 5 IR & T R BIE ) SSER e S TET €, S99 foy OF A1 9% <99
advertise T T | ¥ I behavioural change &1 & F&l o, <ifdesT U =IdT ®I
TR R b [TY WRBRT ol ¥ advertisements AT 7 &1, ST <21 ol 781
ST B | AR BT T8 BT o BT €@ @I @isll, I8 behavioural change & foT €1
ST B STTRedhd SR SR TaR NI H SR &l 4, IRAT1 < § 94ATd A Pl
B B B2 g7 Aol R A R B B Aa9hhdr g |

HRIGY, YT "R HRT Ao 1) | Farel Se1Y Y | st uie |ret § e a9
3MR T {91 & WY IoTifTe gal & TS 519 W g3 el € U 91 1 AR SR
BRT 31 fhar B | fohdd a1d & forw? oo sarre 9 fhdt S19R wafed & forw S=iq fugt
fordl fop werrT #201 RT8d 1Y | S e e, A1 SHD (o7 #1179 IR 21 fd 100 TR
PR, TWIT & [T B THT PO A SR | FIG-HIG AT Gl &b AT TS, 39 U7
MY | "ARYSHT IR IS Bl ATebd] a1 & a8 IS4 UH.U. BT AIeH €, T 370 sl &
I WRIT B 7eg & forg v HH @ FIg) fordt | amst wie-ddie SR gt 81 R R,
a1rot fepsfl v, @t FRrgt 7€t Srell € <riifeh S HiegH € fob SRehl "SI WReT” J Brae]
fireT YB1 &, o9forv o/ Uy @2 Brafely ST 61 Sie’d F8] & | I8 g1 gadlid 3T & |
I "SI HRA AT BT BRIGT T/T ARG AN A IS & | 8, 89 S 8, drm
& 919 # S €, BIS negative TS AR 4719 7 31T 81, $B HHI I8 WA 81, I 89 99
Ao I GuN | 310 I 3R HRT & 3BT BINTY | "SR R AT BT 8H
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7T FeTeRT 99109, Aed ol § 59 9 & TRI9 Bl 89 3R TR 819 1 99T Ihd § | 3R
9 middle class @Y fam # o7 Y81 ©, IR YW 8T € 3R 0 § =X A U AR o oy
d1 39S g3 A1 A1 B e U A Fell S § | 98 9gd g1 Jeadl Bl B g0 |
SATTY "SI WRA" Bl AT R & GOl IR SHHT credit AT of ST - 37e e
AT W1E, BT 1T, AT BT IS AT TR, 3T BIH BR1 | 37 2024 & ol H TG BT bR ST
T §, MY e 7 ST | galey | argm b 89 39 W B 3N |

eI, T8l R f9ER & 996 @R o ¥ 9d9f g3 ¥ &9 99 & oIy 9% g9 8iR
e @F a1d & 5 g g # I gar | § I8 7 g & U 91 a9 d WRaRI
F B H R TN & Y H AR O B fAhedy € ST I8 Uh 999 a9t f[Awerar §
- % 3 fAmadmel § I U fahad & | 396! 9 9d] 89 Adh! TR & o 8 | §
HHEAT § b P STIBI U=, S Eastern UP # 371 {31 3re8 ReIfd FoR o1 RET €, BTetifes
oI Tl B Fad &, clfeh st Rerfcr TR a1 381 € | 57 a1l @l ofay udhsT T, SR
CIBIHRIT BT BT 81, vaccination BT H1H 1 AT FII&T AT BT B I, 37 ART Aol U=
T 91 < 2 2| g favary ¥ fF 7w S gEe Rafa € - § 39 d9y § 50 AR &
AR AU | g, H 89K <% & AR HAT Bl 9T R G981 (ST o, Alih |qe Fefa,
AEE HIP I9 Hahe df Rfd | R STeat 8 T, APl da1ex Farel e | 9T g,
CIBTHRUT B, GRI&TT AIGed 81, "SI WIRA AT BT A9 81, 1 ARI il Bl e
SITET 89 WAR N3, U Adhel I B9 <91 Bl a1 UTUdl | 37751 I8 U 15T H &, bl [l
3R 3T # B Wl € | 89 2 proactive BB U AHERARIN | ART 6T 99 & fo7g &1
BT |

ST H D] AIA-FIDT (GBI B G HRAT g, Al I RTSTHI0D W 81 & | AR
< PO YN VAT 4T 8, SN faerd H Ui X8 1 €1 B8R IRFIER ¢ AER R 112
Aspirational Districts 3Tg<fCHhIg fhT & | TSI & Ga1d H Si dTel $& o1 o IFH
AT 37U BT HUR BR QU | H &)1 & 1 AT d VAT R &, SHH DI Al TSI 87 elleh
I HRUT FAT GI;AT? SId H ORI H AT Al BAN I8T 0 [oTel # {5l a1 AT appointment
BRI Al Y T AT foh "BIett T B TSI 8T TR, BIs ABAR S Bl TR 8l il
oAT| 319 A WR FHeg e, T & oof TIRT & o7l 31 717 ®, I8 3t &F Rerfay # =78,
foredt ST o U o1 | g™ &R ISy H, U Ua-al foTel 81d § & gsf qifeT @
Aded & fh I8 IR 98K & | B9 ATShIaro dl g & T AT THERT Bl Ty |
TR & A1 A d1d g3 AR I HART Bl AT § 3R g9 112 Sl @I Dashboard 1%
Soft A e Bkt €1 8 IRTiecd I QuR o @ €| 4@ 91 99! e 3 A7
AT FET X8] & [ Sl 4o X8 I &, SP! 89 U gR Yavd &l RART # of 3¢ | v
IR TR &1 Reafey # of S, a fR S7aT fawary 9em iR 9+t 3R 3 @) wiferer
Easlll

B ISR W eI o ARy | fUreet Ui ATl # 98t W QX1 Bl A T SR
T ITaTaR0T ST & | 391 3R T 7 P MITIDT & | 981 I IS Uifercdell I &1, AT
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[# R 1)

el o1 | T81 A Yob-UsP TH.UL 8 31R WY folT TH.1. &1 &1 781 o7 | 7 forg Frel-S%¢ <1 &1
TP A AEYU] SHIS © 3R T P Ivodd AA™ & oY g Aeaqul sars | fod
Ui ATl § BT BT far | A 98t IR H5E™1 B ST S off iR R e dfied
H & 981, 81 IR UH I1d b Y fhal 1 fhdl fsRegae § SIH1 Siedt o | 39 Ui A7
A aE oY {5 <qadT A1 BT f[AbRT & Aderd © fb drmferd o 3 oY <97 7 ) et
31 faerT g1 A1y |

51 &1 #9 Ui o1 9 fohar | BT 226 fSReacd W &1 # o1y &, STt url & forg
BT SEToEe R Tsdl & | 3 food wrog & €, I8 av7 fawg &1 2, I8 IRMex & aner
W T 3 H qae! AIfdess BR 81§ | 399 d 3us! Al Hes =g b 89 Ul & B
B B B2 AL oed s H T priority U B B 3T B B HH 92 Y IR 8H
3 TN | <Y P 9I8% IV, Rifp Ul B THRAT I < P 9187 A1 A1y | Il &
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feem # +ft & BT BT B

1 ugdt 2 Pl {6 g4 5 feforr Sfor seME a9 2 1 I8f fearfern s ik
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BRI BT, BT 7 P BIRVI AXBR] Sl H aTqT 37T | g1 J o S <, Iep] URaTe
&1 el oY 3l PIS Yo+ aTeT el o1 | 3@ Udl I © % 89T management ¥t =relt ST &,
EANT MfSAT Tl ST &, business I SITAT & 3R PIg R MY 98 oaT &1 Th
IIATEROT YT B3N & | 89 $0H A IHRIHHAT o8 IR IFH A IR HdhTer o1 gHRT T34
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fArer |
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7 9gd g <" gfic & a1y &9 ua U9 gxard T € o 89 <91 @l U IEd §Y oM 9%
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<ifh H THSra g b 89 57 Ha1 &l oo =1el e &, A1 ol Swyep! iy fopan o | a8
9RT 2, National Ambition, Regional Aspiration. 3 TR & H3 Bl odh) &9 Bal AT fb &4
ST Pl AN TSI AMBY | <ifh AaTed I8 © 6 1 59 <21 § $© U e 78] 81 A,
Rorer# gAY TEafr 812 U1 aF e 81 hal S | 9T 89 I WEAd el Bl Add] ¥ H Uh
TTATERYT create R bl 87 TE-150 MR TSATET-75, U 3aUR & AR F IHD] IqAR &
wY H B B Sl A &, I§ 81 HRAI ANV | <ifh A8 17 |91 H =1 39 federal
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& | ol [T | <2 B ST A gAbR 9T €, Ffh Y8 IR THR el 8, 3TV 8% B Bl
B9 P PR IS © | Sl &, BHDI A1l [Q=ATT H MU 37+a AT 2, T &I 91d & | H fhar
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BT JACH PR IS © | AT g qa18Y 6 98a I [ A 991 H lapse 8T, Hifds I
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I 9T | gIRG T81 fhaT| 319 I ofih 4T & 315X SIaRT 8, e I ofiep |91 & =t
BT, <91 P SRIVIR BT UFT oI, Tl o dTol & a9 STy & 8 |

of} FuTafer: Y, 3T | 919 99 BRI

it = A1) TS B THR) 19T U B Thal & 3R Tg ff 8ol hesvol IgFar
BT ) 2T B | 59 hevd aaR ol RaRe & da Fofd € 3R I8 I w1 &1 <1
9 g & | H eI g b 89 WPl S ST Bl AR AN @1 US| 31T §HRY a1
| AT T A, 3D Holl &, IHD (T G2l B Bl T8 ©, b § Al g (b SAR T4
ITSCUT YU &7 &l a1 Bl &9 D! AT A1y | J31 W AT 2112y, 3Tad! | AT
TIEY, FIDH! AT AR | Yo7 &7 7 9 W€ 91 el o, it is that the majority has got
the mandate to rule and the minority has got the mandate to oppose. # &i AT & &
$UH PIg HANT &, Wi Yaqd ITegufcr St 7 SH HsT, but nobody has got the mandate
to obstruct. # AHSI § e 5 3 Pl bR 8H AT ANBY, T SHR Aedl 3 o e
TFIR M| 3MY Al Al & Sid-SieTd gfaffer €, Isal & aspirations @1 3Taast
rfefad &1 3R el Y81 81 I8 W a1 ¥ U Sodx AMUd g & f2d #, My
3ITATST IS+ AT | A7 a1d Ael € o WRd Ua VAT <91 €, 99 ol 9d o1 Bl U a1l
ot SITY, QT Brar 71E © | it @l uget fiyer, fonddt o1 arg # e, fonsh) &t emarg firet
Fwg Y 7 1, U1 BT 8T § 3R Ugel W g1 ¥, ol S foly 8 W & 9o W, &
< % AR Bl Bl RN < AR Gl ATH & Uoell IR STa qe qR1 g3, Al A< St 3%
M Tl Sl G 31 B8 I8 O [ AIed $8 Bl TSI | UhTg 5 BT Ud 33 3R U
TH.G). AN F&T &I BHRAR! Bl d &, 9 H Iel? I 91 A GFi J31 &8 I8 I 3R I8
e 91 € | § i § & 84 Meidy & e Bl gell, [a Bl 3N I@IH1, < DI 3N
IS, 9 BTH Bl oAb dolT BT |

AT I8 A1 Bl & b el 150 SR SR B 75 AT Up QT IRV & g feig
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o 1S, B1U OHR B @1 WU, 98 9919 | Ffery, w1iel} S 15047 STt , # oo+ Siia= #
¥ ST € 6 § 59% [ $8 &%t | SIS de (6 H BieT a2l §, $© 1 8, olfdT
# 31 7TE BIG, H W waste Tl ST | 8HR [T & H H 91 Sl o 918, H ugel
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[#7 Tt ]

PO PHaH IO | § R U IR 39 =dl 4 e B forn, S9e1 g=garg $ra g |
TSR ST o AFIHTYOT R H g9a1e Bl §Y, H MU AT gId1g PRl gY, U1 arofl Bl
feRT < g, Iga-agd g=are |

MR. CHAIRMAN: Now, | take up the Amendments.

Amendments (Nos. 1 to 99) by Shrimati Chhaya Verma. Are you pressing your
Amendments?

ST BTIT gAT (BRITTE): WU HE1Gd, H 31U HLET Pl qTusT ol g |
Amendments (Nos. 1 to 99) were, by leave, withdrawn.

MR. CHAIRMAN: Now, we will take up Amendments (Nos. 133 to 135) by Shrimati
Chhaya Verma. Shrimati Chhaya Verma, are you withdrawing the Amendments or should |
put them to vote?

STl BTaT gt [Tl weied, § 31a+ Amendments @1 withdraw Rel € |

Amendments (Nos. 133 to 135) were, by leave, withdrawn.

MR. CHAIRMAN: Now, we will take up Amendments (Nos. 136 to 160) by
Shri D. Raja. Shri D. Raja, are you withdrawing the Amendments or should I put them to
vote?

SHRI D. RAJA: Sir, | press my Amendments.
MR. CHAIRMAN: | put Amendments (N0s.136 to 160) to vote.
Amedments (Nos. 136 to 160) were negatived.

MR. CHAIRMAN: Now, we will take up Amendments (Nos. 161 to 231) by Dr. T.
Subbarami Reddy. Are you withdrawing the Amendments or should | put them to vote?

DR.T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I have moved 72 Amendments.
If you don”t permit me to say one word, then, I will move every Amendment. Then, it will
go till midnight.

MR. CHAIRMAN: What is the final word?

DR.T. SUBBARAMI REDDY: Sir, | have only one point to make. | want to bring this
to the notice of the hon. Prime Minister that | regret that the Address does not mention
about the need to take all necessary measures as emunerated in the 13th Schedule of the
A.P. Reorganisation Act. ...(Interruptions)... for the progress and sustainable development.
...(Interruptions)...

MR. CHAIRMAN: Are you withdrawing your Amendments or not?

DR. T. SUBBARAMI REDDY: | want to bring this to the notice of the hon. Prime
Minister. Now, | am withdrawing my 72 Amendments. Otherwise, it will go till midnight.
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MR. CHAIRMAN: Right. Dr. T. Subbarami Reddy is very intelligent. You are all
aware of it.

Amendments (Nos. 161 to 231) were, by leave, withdrawn.

MR. CHAIRMAN: Now, we will take up Amendments (Nos. 232 to 263) by Shri
Motilal Vora. Are you withdrawing the Amendments or should | put them to vote?

SHRI MOTILAL VORA (Chhattisgarh): Sir, I withdraw my Amendments.
Amendments (Nos. 232 to 263) were, by leave, withdrawn.

1} JguTafer: STg # F81 A IS HaTel Todl g, Al 317 @ Bl Stard <=1 &1 Silence is

not an indication of agreement either way.

Now, Amendments (Nos. 264 to 309) by Shri T.K. Rangarajan. Rangarajan ji, are you
withdrawing the Amendments or should | put them to vote?

SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, | press the Amendments.
MR. CHAIRMAN: | put Amendments (Nos. 264 to 309) to vote.
Amendments (Nos. 264 to 309) were negatived.

MR. CHAIRMAN: Now, Amendment (No. 310) by Shri T.K. Rangarajan. Rangarajan
ji, are you withdrawing the Amendment or should I put them to vote?

SHRIT.K. RANGARAJAN: Sir, I withdraw my Amendment.
Amendment (No. 310) was, by leave, withdrawn.

MR. CHAIRMAN: Now, we will take up Amendments (No. 314 to 323) by Shri Ripun
Bora. Boraji, are you withdrawing the Amendments or should | put it to vote?

SHRIRIPUN BORA (Assam): Sir, | am withdrawing the Amendments. The only thing
is, I will give tomorrow a correction to a wrong nformation given by the Prime Minister.
This information is given by the Prime Minister. | will give it in writing.

Amendments (Nos. 314 to 323) were, by leave, withdrawn.
MR. CHAIRMAN: | shall now put the motion to vote.
The question is:
“That an Address be presented to the President in the following terms :-

“That the Members of the Rajya Sabha assembled in this Session are deeply grateful
to the President for the Address which he has been pleased to deliver to both
Houses of Parliament assembled together on June 20, 2019.””

The motion was adopted.
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Y surafer: § 9l AR wewl Bl g=gare < g |

Now, I move to the next issue which is Short Duration Discussion. If there are new
Ministers and new Members, they should be aware of this Rule. Balasubramoniyanji.
...(Interruptions)... Mr. Balasubramoniyan, please. ...(Interruptions)... Please .
...(Interruptions)... Whoever wants to leave, quietly, they can stand and then quietly
withdraw from the Lobby. This is the practice. Shri Sanjay Singh. &gt € it dora fbg?
One minute. The total time allotted for this subject is “ Two Hour Thirty Minutes”. The
Minister has to reply. Keeping that in mind, I am apportioning the time among the Members
who have given notice first and then if time remains, others also will get an opportunity.
Sanjayji ...(Interruptions)... It is a very, very serious issue. Please pay attention.

SHORT DURATIONDISCUSSTTION

The challenges of water crisis including the supply of drinking
water in the country

it Worg Rig T ISt 8 faeelh): AU ARIGY, MU 9gd-98d g=idTs o
SITU el Ul b e TR, ST 37Tl Yeb [ e b oY H 59 QX < P AW U ol
A &9 TRT 2, S W UR 37U A1 HE BT AR 3T & AR H 39D (7Y et agd
SIEINECY

HEIGY, PR U & Adhe &F a1d &, o RAfa a8 € 6 et & 919 o aF oy &iR
Pl GH DI Y2

(&1t SuwTUfer For1T §9)

HEIGY, $fSAT TS 7 ol T i Ugel U HIGA BT IRT 3 < & Il Fdhe W
A fdar o SR garar o1 & few ave | QR I & 3 U Bl FHRI, W AR 9
YN & U &1 G, Rars & gl &1 GHRI, dielEl B GET, 98 9T TSR 8, T
ORI &I, a8 SR Q¥ & gaoids &l & &1, AT fhe 391 &F Iorerm feeeft 81, o8t W™
...(STFET)... TR, BTSN 3ie¥ # ox1 T . (aem)...

it SuwrwTafer: HuT Wi 9T IRAT | o S 9t X8 € LL(FaET)... 31T 9fsT
...(TTIH)... 89 SN B8 I8 2| ...(qqeH)...

it wor e AR, 98 9 <9 @ o Aot 1, STef WY $hg @ aReR WY
TEdl ¥ 3R BAR ST @l W) WHR 7, 981 W STl APHC Y 9gd I8! G & WY H
AW ST &1 B9 AN WRGR H 3T &, d9 39 ada vl Rerferi off f 55 uforerd
feeetaral @1 di= 1 Tt R{Te BIaT o1 | STST 9T WIS AR, Yie el BT bRIDTe YRI
PR P 1 TS AT 88 T & | BF AT =1 88 UfIeTe BT 1ed 3aey T fopam &, otfche
faeelt 7 andt ot 12 ufcrerd @il 9o 99 &1 |1 uT e UgE U1 R8T € | U8 e 9AR © |
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HEISY, 1996-97 |, 5T faooll &1 3MaTel 1 Bxis o, 99 89 900 TH. SIS ! fyerar
o, oifehT 3ITST, STafdy 1996-97 W oY ¥ 2019 B AT ¥, T 22-23 ATl &1 7T &

..(TTE)...
it IUFHTTTT: HUAT TTF H 1 7 BN |

7t Wt R feelt 1 ot it 900 UH.SILST. Tl fHeta & | faeed! @1 900 TH.STLS.
U ¥ ST I[SIRT BHRAT TSl & | H 31ach 7719 | 65 &I TRER | R HH 6 39
W P BN |

Hqeled, 34l e feAl faeell & gAR g w3l 4 aRfdq doRiare d= H#3il
£t o R Srarad 9 firel 9, St St IRt FATerT $1 RT SRR 9 78 § | SR S
3R ot fora o o fareedl 3§ Uit & Hahe BI R B & ol b ISR s9RI Haa B |
faeell # fa¥IY AR WX $9 STcT o Bl G- PR &b (oY 8F a9l & U Pl APl Bl
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DR. AMEE YAJNIK (Gujarat): Thank you, Mr. Deputy Chairman, Sir, for giving me
this opportunity to speak on a very important subject of water scarcity. We talk about
development, but we forget the human angle of development. The NITI Aayog has just

released a Report in 2018 and has stated that almost 21 cities of this country will face
absolutely zero ground water level by 2020. Sir, this poses a very grave concern. The
Ministry of Jal Shakti which has just come into existence has to deal with these issues. Sir,
the causes are known to everybody. Many hon. Members have mentioned about the
causes of water scarcity. We have faced drought conditions. We have also had weak
monsoons. But the problem seems to be that we are unable to use the water which we
already have. Sir, for example, Gujarat is a very developed State, but if you walk into the
interiors of the districts of Gujarat, you will find the same lines which one of the speakers,
Mr. Sanjay Singh, have mentioned just now. Sir, you will see women standing in queues
with plastic containers to get water. They get water by tankers. Sir, even in urban areas of
some cities in Gujarat, there are water tankers which are given on alternate days. | have
been a party to a petition also in the Gujarat High Court, where we had requested the court
that there should be a water tanker supply on alternate days in some specific areas. Sir, the
issue of water scarcity is not new to us. It is not something which has suddenly come up.
The problem is that we do not have the infrastructure that is required for the collection of
water. The Government is saying that by the year 2024, every household will have a water
pipe or a water connection. Sir, the question is not, or the query is not, or the doubt is not,
that the Ministry will not be able to do it or the Government will not be able to do it. But the
question is how will they do it? From where will the drinking water come? Sir, we have not
been able to give a plan for reuse of the sewage water. We have not been able to give a
plan to reuse the polluted water. We do not have a plan in place for sewage treatment of
the water and that is why this polluted water cannot be made use of. We do have dams. Sir,
276 dams in Gujarat have not been recharged at all. And ground water recharge is one of
the methods to give water to the people. We cannot just go talking like, yes, we are for the
poor people and we are for the disadvantaged class, without giving them any service. We
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want children to study, but there is no water in the toilets in the schools. So, what is the
plan? Are we going to use the ground recharge method? Are we going to have an irrigation
project for small towns? Are we going to recharge the dams? Are we going to do rain water
harvesting? Sir, | can speak endlessly on this subject because water scarcity is going to be
the issue of the century; not locally, not nationally, but globally. How are we going to deal
with it? Sir, if we want to become the economy that we want to become in future, then we
have to see that the water reaches the last person. What is the plan in place for that? What
is NITI Aayog going to do about it? It comes out with a report that 21 cities are not going
to have any water by the year 2020, then what is the plan in place? If we say that the
reports in the past were not dusted and are not drop out, what are you going to do now?
What is the assurance that you are going to give to the people? Are these reports going
to be implemented? That is the question. Sir, the causes are numerous. Today, the issue is
to think about the ways to treat these causes. Sir, we cannot tell the citizens that you
should start rain water harvesting individually. We need to have a proper plan, a proper
infrastructure or a proper methodology, to spread awareness, to give them the facility so
that they can do rain water harvesting. That is one aspect.

Sir, while talking about water scarcity, we may also keep in mind about drinking
water, i.e., potable water. We should also talk about non-potable water which is being
spoiled every day. It goes as waste. Sir, there is no method to treat that water. We should
see that how this can be segregated. There is a survey that about 25 liters of water is
required by one human being every day for his hygiene, drinking, cooking and all those
things, but the rest of the water is not used for that purpose. How do you segregate these
two kinds of waters? How do you make a plan at the Municipal level or at the State level
or at the National level? Yes, clubbing the rivers together, bringing the canals together is
asolution, butitis a larger programme. | am talking about a programme that will reach the
common person, that will reach the person who is residing in villages. What are you going
to do with the lakes? The lakes have been encroached. We find industries on the lakes. We
find that the landlocked bodies are completely without water. So, Sir, | would say that this
topicis very important. It is not important in the sense that it is a topic but it is important
because it is touching everyone”s everyday life. So, it should be given topmost priority.
Where is the water going which is already there? Is it being diverted to the industry; is it
going to the farmers or is it going to the citizens for drinking water? So, the question is,
what are we going to do about it? This debate needs a larger discussion, very, very
proactive steps from the Government as well as participation by the people of this country
along with the Government in order to solve this issue because water is the lifeline of
every human being. Thank you, Sir, for giving me this opportunity.
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MR. DEPUTY CHAIRMAN: Thank you for making brief and nice points.

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): Sir, |
just want a clarification from the hon. Member. She used the words, “recharging of dams'.
I just wish to understand her intent and ask what does she mean by “recharging of dams”?

DR. AMEE YAINIK: Sir, | don't want to use harsh words but we have small dams,
and, most of the times, people living in those small areas, whether they are districts or
villages, they have bori-bandh dams. They prepare small dams on their own because they
do not wait for the funds from the Government or they do not wait for the Government to
step in. That is where the complementary part of the NGOs comes in. They come in to lend
a helping hand. They get all this technology, they learn about this technology
internationally, and, they bring it down to the village level. When there is rainwater or rain,
the surface water, which percolates to the ground level, is completely pumped out by the
industry, and, then, reverse pumping is done by polluting the ground water level. That
surface water which goes down to the ground level is being taken as water and it is
recharging those small dams. We are not talking about big dams like Narmada. This is
recharging of dams and that is one of the basic fundamentals of recharging of small dams.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri R. Vaithilingam.

SHRIR. VAITHILINGAM (Tamil Nadu): Hon. Deputy Chairman, Sir, Vanakkam. |
thank you for giving me this opportunity to speak on this important issue. | am indeed
thankful to this august House for taking up the discussion on the challenges of water
crisis including the supply of drinking water in the country. Water issues are of permanent
nature. Saint Thiruvalluvar said, “If no drop falls from the clouds, not even the green blade
of grass will be seen””. There is a blame game going around which | do not support. We
should see this water crisis as an issue concerning the present and the future of this
country. There should be a national plan and policy for water related issues.

Sir, on one side, Tamil Nadu faces severe drought, and, on the other, it faces floods.
The annual per capita income of water in Tamil Nadu is 860 cubic meters as against the
national average of 1,869 cubic meters. Tamil Nadu has tapped almost all of its surface
water resources and has to look sources beyond its frontiers to meet the needs of its
growing population.

Despite the severe drinking water crisis in the country, | should make a mention that
the Tamil Nadu Government has taken several measures to address this issue. We have to
follow the bucket culture instead of shower culture. Water should be used meticulously.
Chennai used to be one of the water-surplus metropolitan cities in the country till a couple
of decade ago. Following the age-old water conservation tradition of Tamil Nadu, Chennai
had nearly two dozen water bodies including three rivers and a British period Buckingham
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Canal. Population explosion and several other factors have added to water woes. | would
like to stress that a coordinated approach of the Union Government and the State
Governments along with the support of people can only get this issue addressed. Water
issues can be addressed in several ways.

On interlinking of all the rivers, especially the rivers flowing through the southern
part of the country, the only solution to provide water to water-starved Tamil Nadu is to
transfer water from the Godavari, which is a surplus basin, to the Cauvery.

The Central Water Commission has estimated that the Godavari basin has an annual
surplus of about 300 TMC of water which can be diverted to other peninsular rivers. |
request you to link the Godavari river in Andhra Pradesh with the Cauvery river on a
priority basis.

We should encourage the Governments at the State level, local bodies and the
people to follow traditional ways of water conservation. Kudimaramathu is an age-old
practice wherein public participation is encouraged in a big way for restoration of water
bodies. As many as 1,600 water bodies have been desilted in the State at a cost of T500
crore. The Union Government has to create a separate fund and help the States.

I now come to national action plan for drought mitigation measures. Tamil Nadu
faced a severe drought in the year 2017 and the State Government provided ¥ 2,247 crore
as relief to the farmers. Again, all the districts of Tamil Nadu are now facing severe drought
with Chennai and neighbouring districts facing severe water shortage. The Tamil Nadu
Government has taken a number of drought mitigation measures. We need more assistance
from the Union Government for 400 MLD sea water reverse osmosis desalination plants at
Perur at a cost of ¥ 6,078 crore, and the Union Government should provide gap funding to
the tune of ¥ 1,810 crore over and above JICA loan, and also for tertiary treatment of waste
water for industrial use at a cost of ¥ 1,900 crore.

MR. DEPUTY CHAIRMAN: You have only two more minutes.

SHRI R. VAITHILINGAM: Another major initiative is construction of 383 check
dams and water conservation structures at a cost of ¥ 736 crore. However, these efforts
require special allocation of T 1,000 crore annually for States like Tamil Nadu where
drought is so frequent.

Rain water harvesting is the brainchild of our beloved leader hon. Puratchi Thalaivi
Amma. We have made rain water harvesting structures mandatory far all constructions in
Tamil Nadu. I request that rain water harvesting should be made a pan-India movement.

MR. DEPUTY CHAIRMAN: You have only one more minute and then I will move to
another speaker.
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SHRI R. VAITHILINGAM: Rejuvenation of the Cauvery river, the sacred river of the
south, should be done on the line of Namami Gange Scheme. | request the Union
Government to support the Scheme of Rejuvenation of the Cauvery which will cost
approximately ¥ 7,000 crore to ¥ 10,000 crore. | request the hon. Minister of Environment,
Forest and Climate Change to advise Kerala not to deny the required clearances to enable
the Government of India, the Ministry of Environment, Forest and Climate Change to
accord the clearances to the Government of Tamil Nadu to carry out the remaining works
as per the judgment of the Supreme Court and to restore the water level in the Mullai
Periyar Dam to FRL of 152 feet.

MR. DEPUTY CHAIRMAN: Please conclude; otherwise, | will move to the other
speaker.

SHRIR. VAITHILINGAM: Due to the untiring efforts of our revered leader, Puratchi
Thalaivi Amma, and due to the intervention of the hon. Supreme Court, the final order of
the Cauvery Water Disputes Tribunal dated 5.2.2007 was published in the Gazette of India
0n 19.2.2013. As per the orders of the hon. Supreme Court dated 18.5.2018, the Government
of India notified the Cauvery Management Scheme, 2018 in the Gazette of India on 1.6.2018
to give effect to the decision of the Tribunal as modified by the hon. Supreme Court.
(Time-bell rings)

MR. DEPUTY CHAIRMAN: Thank you very much. Your one more minute is over.
...(Interruptions)... Now, Shri Manas Ranjan Bhunia. ...(Interruptions)... Only your speech
will go on record . ...(Interruptions)...

SHRIR. VAITHILINGAM: *

MR. DEPUTY CHAIRMAN: Mr. Vaithilingam, please ...(Interruptions)...One minute
is already over ...(Interruptions)... I am not allowing you . ...(Interruptions)... Now,
Shri Manas Ranjan Bhunia. Only your speech will go on record. ...(Interruptions)...

SHRI MANAS RANJAN BHUNIA (West Bengal) : Sir, how can | speak?
...(Interruptions)... Make him sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... | have already given more
than this .... (Interruptions) ... Shri Manas Ranjan Bhunia, you please speak .
...(Interruptions)...

SHRI MANAS RANJAN BHUNIA: Sir, how can 1? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, | would call the next speaker. ...(Interruptions)...
Please, please ...(Interruptions)...

*Not recorded
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SHRI MANAS RANJAN BHUNIA: Sir, please reset the time . ...(Interruptions)...
What is going on? ...(Interruptions)...

SHRIMATI VIJILASATHYANANTH (Tamil Nadu): Sir, please give him two more
minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has already taken more than two minutes.
...(Interruptions)... There is time constraint. ...(Interruptions)... Manas Ranjan Bhuniaji,
you please speak.

SHRI MANAS RANJAN BHUNIA: Sir, how can I? ...(Interruptions)... Please bring
the House in order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chair will not give time under pressure.
...(Interruptions)... Already, | have given him two more minutes. ...(Interruptions)... Shri
Manas Ranjan Bhunia, you please speak. ...(Interruptions)... This is not fair.
...(Interruptions)... Navaneethakrishnanji, please ask him to sit down . ...(Interruptions)...

SHRI MANAS RANJAN BHUNIA: Sir, what a horrible situation is going on!
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please ask your Member to sit down. ...(Interruptions)...
This is not the way. ...(Interruptions)... It is not going on record. ...(Interruptions)... It will
not go on record. ...(Interruptions)...

SHRI MANAS RANJAN BHUNIA: Sir, what is this going on? ...(Interruptions)...
Sir, please reset my time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not good. ...(Interruptions)... Now, Shri Manas
Ranjan Bhunia.

SHRI MANAS RANJAN BHUNIA: Thank you very much, Sir. Today in this august
House, an issue has come up for discussion which is the need of the hour. Hon. Minister,
Mr. Shekhawat, took a meeting and held a press conference on 11th of June in Vigyan
Bhawan where he mentioned about the analysis of NITI Aayog report and Composite
Water Management Index, which came out in the month of June, 2018. After the analysis
of the Niti Aayog Report, Composite Water Management Index came out in the month of
June, 2018. There, he observed ... | have read in the media - - that a mission would be fixed
within 2024 to make India free from water crisis. It is very nice to see the Government”s
planning. He said -- the observation of Niti Aayog after starting water investigation with
Drinking Water Department and Rural Development Department -- that only 18 per cent of
the households of India out of 19,19,00,000 households throughout India spread over all



374 Short Duration [RAJYA SABHA] Discussion

[Shri Manas Ranjan Bhunia]

the States have pipeline water at this moment. That means 82 per cent of the households
do not have safe and pure pipeline drinking water at this moment in India.

He also made a very serious observation. Per capita necessity of water supply has
been reduced drastically. He cited one example. In the year 1950, the per capita supply was
5,000 cubic metres but in 2019, it has come down to 1,400 cubic metres, at this moment, in
India. It is such a serious situation. So, we stand throughout India in this deep crisis of
water. The life is water and the water is life. So, we are pressed between the two situations
which has threatened the existence of human society, the human life including animals
also and as a whole earth.

Sir, this is a very interesting point. The Niti Aayog came out with the observation.
What is the observation? The observation is that 60 crore people, 600 million people, are
suffering from acute crisis of drinking water out of 120 crores of population of India. Sir, 75
per cent of India”s households do not have water supply in their premises and 84 per cent
of rural households do not have pipe water access. It is very unfortunate to quote that
India ranks 120 in Water Index out of 122 countries. We, the people of India, are facing
such a horrible situation at this moment.

Sir, we are grateful that you allowed this discussion to bring to the notice of this
Government that there is something for which it ought to take serious step and take action
immediately to ameliorate this situation in our country for water crisis. The most interesting
chapter is India with its historical existence, we used to read in the history that kings and
nawabs and the rulers used to go for digging big ponds and jheels to conserve water
during rainy season, and connectivity of the rivers to get more access to water was
planned during that period.

Sir, I am very happy to inform this august House that our Government in West
Bengal under the leadership of Madam Mamata Banerjee has taken up a beautiful project
- “Jal Dharo, Jal Bharo”. In this context, we have, at this moment, 31,31,000 ponds already
dug and excavated to preserve the rain water and to have more water in our different
districts which have been facing the water crisis, particularly, Bankura, Purulia, Midnapore,
Birbhum, Burdwan and other districts including the saline zone nearing coastal area. So,
we are getti ng a beautiful result. Sir, now, at this moment, with the expenditure of ¥ 1,451
crores and ¥ 1,742 crores, we are going to meet the need of 60 per cent of the entire
population of Bengal with pipeline water and purest water. After the completion of all the
projects within a few months, we will be able to meet the demand and to confront the crisis
to the tune of 75 per cent of the people of Bengal.
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So, Sir, my urge and my appeal to the Central Government, through you, is that the
time has gone and it is too late but we have to start immediately. We can study the vision
of the Government academically but the reality is this that we are facing a reeling condition
of the water crisis in India. The most interesting thing is, | have gone through a report
published in The Times of India regarding a boy of Marathwada region, a ten year old boy;,
IadT A RIged 9t €1 He has to travel 14 kilometres by train from Mukundwadi
Railway Station to Aurangabad to get two cans of water every day. It is such a pitiable
situation. It is not a question of Maharashtra, Maratha, Kerala, West Bengal nothing, but
this is a situation.

MR. DEPUTY CHAIRMAN: Thank you Bhuniaji. Please conclude.

SHRI MANAS RANJAN BHUNIA: So, my appeal to the Government, through you,
is we should not waste a single minute by thinking, by preparing the papers, to prepare a
project report to consider it by the Finance Department, NITI Aayog all these things. Let
us start immediately from tomorrow what is to be done. I shall request the hone Minister,
Shri Shekhawat to please come out with your statement as to what is the agenda of the
Government to address this serious problem of water crisis that the people of India are
facing nowadays.

7} TR Ut T (STR U<RN): SUAHIUNT HBled, § AR € [ Ade o 31151 Uop agd
&l 7yl e UR A fordn € | Schedule & f&Td A A oic 81 X81 & | I8 Well R+
Tl BT T & AT SHA U 19 Bl RIFT I~ B o7 T & | X <20 H S @a o
R &, TSI Tl 319 e R ARy o1, a8 faeiad gai & | 3l g9 el |18 [qeneR
THIE S 91 32 9 b SR 0w H gaeds # Sl Ul &S] 9 §, S ¢l 8
T B | UTeT, 9T, HgRM R AfTAgR | Uil 600 He A |l SAGT A S gl § | I8 bad
JuES B Hel 78] 8, I8 T IR ¥ 3R IX 9RT &l Bl & | H ondl ST <% <&l
o7 | TRAT 7 ST ground water &1 ST &1 €, 2018 W ST S9ast # Ul & Iueterdr o,
fewR, d% a8 I 3meft vE Wt oft |

MR. DEPUTY CHAIRMAN: Please. This is the most important issue that we are
discussing.

sft *fr wepter 9T AT S BART enfde fhad € 91" 98 AR Sfiad €, 91" R
B AT A M & T | AR A H5A SN - R ondt a1 wAtery fiyer €, agd
RTRIER] BT 73T © - 2 I8 Q@1 UST {6 519 25T &1 g9 <N fast development
grown & pace T3 of ST I8 ¥ @I development growth &1 Td water footprint ¥ 1T £ |
ST Ut 3 U available ¥, 310 ST &1 development T process achieve &X
Wdhd € | 3R Ul Ut 21 B al 31T I Bl I8 S, Bl e eTlaet el
BT | IR, B (gl = |l 16 fopam iR a1y gd mer w301 371 oee St 7 1 39 91 &1
fotes fama o fo &=l o= Uit 1 @i ST conflict &9 &1 2, 3R IRT fawa g eI, ot
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qg 98 SIIA1 | M1 o1 U1 & 9% H 9gd TR I fI9R 81 X8 €, a1 991 o €
AR TRBRI B, TART YR WRBR B W U BT U priority agenda & dR T g
HRAT US| f MU U U separate Ministry €, onfl [ +ff #3me €, qu <1 4
gAY T 89T activities I 81 €, 3T SIT water footprint &, S9! ST U &1
JATITIHATG &, D! & gY e National Blueprint ITY ST &1 v 8 | IR, H SATORT
HE ARl § b qaad| WRSRI A By T $Y &, qreqrd 9 @i Y 8, $U Al @i 77
g, @I 9 W el foy & iR IR u<wr § g9RY S <1Rgelel a1 S @ WRGR off, S='iH
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I TRUfRIS €, 918 I FARY AT TanRrd € 3fR are ffell damard €, $97a! Sif functioning
2, o199 a9 9 9 development agenda set R &, ¥, I B & fdh Hel U¥ Y 377
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37t IFr yepTeT T TR, H TH PR BT E | L (FIEH).

SHRIMATI JAYABACHCHAN (Uttar Pradesh): Sir, what is important?
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DR. BANDAPRAKASH (Telangana): Mr. Vice-Chairman, Sir, | thank you for giving
me this opportunity to speak on the subject. On the issue of water, | support the statistics
given by the earlier Members. While answering in Lok Sabha on 3.1.2019, the hon. Minister
said that out of 17,19,000 habitations, 80.22 per cent of the habitation of the country is

fully covered, that 16 per cent is partially covered and that only 3.58 per cent is left out. If
it is totally covered or if 95 per cent is covered, then where is this water problem?

Out of that, two lakhs of people are dying every year due to drinking contaminated
water. Sir, 70 per cent of water is contaminated. Almost 75 per cent of households do not

tTransliteration in Urdu Script.
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have drinking water facility in their premises. Sir, 84 per cent of rural households do not
have piped drinking water. Almost 22.1 per cent of the rural households have to travel
more than half a kilometre distance for getting drinking water, Sir, around 21 cities in the
country are facing acute drinking water problem in this country. It is affecting almost
hundred million people. Sir, our country is constructing a number of irrigation projects. Sir,
100 irrigation projects were pending for about two decades. It took two decades to complete.
Still 85 per cent projects are pending. The cost of the project has escalated to ¥ 1,20,772
crores.

Sir, looking at all these issues, our Telangana Government started a Noble programme
called Mission Bhagiratha which was partially inaugurated by our Prime Minister, Shri
Modi on 7th August, 2016. This will give piped drinking water to all the rural households
of the State. It is almost covering 25,000 habitations. This will cost more than ¥ 40,000
crores. NITI Aayog also recommended sanctioning ¥ 25,000 crores to the Government of
India. 31T T project 85 per cent complete g3, about 15 per cent is going to be finished at
the end of next month. TR ¥R, 3T A Aol Ta-He & Yab Y U7 &1 o1mam 21 | request
the hon. Minister to kindly look into the matter relating to Mission Bhagiratha. Kindly
release the funds for drinking water for Telangana which NITI Aayog recommended. The
second project that we have taken is Mission Kakatiya to restore 46,000 tanks and ponds
in the State. AImost 60 per cent of the work has been completed. It will store a capacity of
265 TMC of water. Even NITI Aayog team visited our State and recommended ¥ 5000
crores grant to be sanctioned. That is also pending with the Central Government. Sir,
recently on 21st of this month, our hon. Chief Ministerinaugurated the Kaleswaram Lift
Irrigation Scheme. It is a very big, noble scheme. It is for the first time in the country such
a big Lift Irrigation Scheme has been proposed and this was inaugurated by the hon. Chief
Minister of Telangana, Shri Chandrasekhar Rao Garu. It will lift water form 98 metres to 615
metres. It will give water to almost 45000 acres for two crops in a year. It will give water
supply to almost thousands of villages in the State and drinking water every day for
Hyderabad city and that will also give water to all industries of Telangana. It is a Global
project. It is for the first time in the country such Lift Irrigation Project is made with crores
of rupees of Budget. As of today, money is paid from our State Budget. With the help of
financial institutions, the project is going to be completed. Now, | request the hon. Minister;
there is a demand for recognising this project as a national project. It is a Telangana
project. It is a newly formed State project. | request the hon. Minister to please recognize
this project as national project and immediately release T 25,000 crores for this project.
Thank you.
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THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri Prashanta
Nanda.

SHRIPRASANNAACHARYA (Odisha): Sir, this is his maiden speech. He should be
given 15 minutes.

SUTHTEET (ST. AR AfeAm): S99 maiden speech #d IRIT | mreriet Sit, et amg
Y% DI | 3770 ar ot o e €, 89 S9a! el 41 ag1 <91

ot T AR IR, J Ugell IR 911 38 2

SURHTENET (ST, AI-IRTAOT Sifea): 3119 Short Duration Discussion # maiden speech
HI @ 87 91 H DIy ga”! f$de 81, dl SWH 3T maiden speech 3@ A & |

it §OF Tas (HERT): W), I8 S9! maiden speech € |

TURHTEET (ST. ARV SAfeA): 98 o §HsT # 37 731, W= Ig Short Duration
Discussion &, @I short # long &¥ 3?2

it 9 as;: MR 31U I &g Iy b I8 3! maiden speech &1 €1

SUTHTEIE (ST. AIARTIYN SAfeAn): S &, I& maiden speech &l €1 3T a1€ #
maiden speech SITTT |

SHRI PRASHANTA NANDA (Odisha) : Sir, it is a very, very important issue and
matter of grave concern. | think, there is a little bit confusion in the discussion on the
subject. We are confusing between groundwater and safe drinking water. The entire world
is concerned about depleting groundwater. In India, the depletion of groundwater is a
matter which has to be tackled.

Yesterday, in the Lok Sabha, hon. Prime Minister had also shown his concern on
groundwater and said that we together have to solve the problem. Sir, whenever summer
comes, you will find all newspapers flooded with news, basically, of drinking water shortage.
And, if there is irregular rain, we get news that there is no water for agriculture! What is
actually happening? We have to understand that groundwater is not an unlimited source
of water; it is limited source. We have to use it and recharge it. | have seen, mostly in urban
areas, people don”t care for saving water. You know you need only a cup of water for
shaving. But, people open tap and start shaving without bothering how much water is
wasted. Whose water is this? We are not conscious.

There was a study conducted by 11T on the depletion of groundwater. India”s northern
and eastern States saw a rapid decline in usable groundwater between 2005 and 2013
raising an impending risk of severe drought, food crisis and drinking water scarcity for
millions of people. Ateam from the 1T, Kharagpur, West Bengal, and Athabasca University,
Canada, compiled first estimates of usable groundwater storage at State level across all
over India using both in situ and satellite-based measurements.
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SUAHTERT (ST. AR SAf): TR Sil, 319 AT, AT S9! YRT HR Abd © | 3T
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SHRI PRASHANTA NANDA: | was waiting for such kind words.

SURTHTEET (ST. AR SIfed): IR JIUHT FHI THT 81 7 © | have taken the
time allotted to you.

SHRI PRASHANTA NANDA: Sir, will be very brief. 1 will not take more time
unnecessarily.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): How much time will you
take?

SHRI PRASHANTA NANDA: I think, | need about 10 minutes.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Then, it will be your
maiden speech.

SHRI PRASHANTA NANDA: Sir, you tell me how much time | can take.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): There is one more minute;
only sixty seconds.

SHRIPRASANNA ACHARYA: Will he get the benefit of maiden speech next time?
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Yes; yes.
...(Interruptions)...

SHRI PRASHANTA NANDA: It means, my next speech will be considered as maiden
speech. ...(Interruptions)... Okay; okay. I will just sum up. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude .
...(Interruptions)...

SHRI PRASHANTA NANDA: Let us not talk about how the depletion is happening.
Let us find out solutions. So, I will be suggesting certain solutions. And, please allow me
to complete this because there are only six points. Number one, one of the things that we
can do to make difference is that we should use less water for luxury purposes. We must
all address the issue of groundwater depletion. Considering the impending crisis on mass
water service, everyone should use less water whenever possible. Water is used so freely
that it is often a part of outdoor decor ideas and is used as major attractions, such as,
amusement parks.
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Number two, we should reduce the use of chemicals and should dispose them of
properly. Many people are simply unaware of how important it is to prevent pollution
occurring beneath the ground. The used water that run into the drains or sewerage system
is usually laden with chemicals. These chemicals find their way into larger bodies of water,
which ultimately percolates into the ground, and thereby poisons the animals and the soil.
By prudent use of chemicals and their proper disposal we can check the toxic materials
from dissolving in our water supply. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.
...(Interruptions)...

SHRIPRASHANTANANDA: More comprehensive research and additional funding
can help checking depletion of groundwater. We, in Odisha, have tried our level best to
check the depletion of groundwater. (Time- Bell-rings) Our hon. Chief Minister has been
doing his best to deal with this problem. We also need Central assistance to further this
cause.

One of the most effective ways to address the issue of groundwater depletion is
recharging the groundwater by way of rainwater harvesting. If we don't do this.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Thank you, please.
...(Interruptions)...

SHRI PRASHANTA NANDA: Sir, please give me just half-a-minute more. The
indiscriminate pumping out of groundwater should be checked. This has to be regulated.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): You please make your
point. There is no need to explain in detail. ...(Interruptions)... Time is very scarce.
...(Interruptions)...

SHRI PRASHANTA NANDA: Thank you very much, Sir. | hope I will be getting
more time when | will be making my maiden speech. This was my pre-maiden speech.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Thank you, Mr. Nanda.

Now, Shri T.K. Rangarajan. You are on the panel of Vice-Chairmen. You know the
rules.

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, this is a very
important subject. And, through you, | would like to bring it to the notice of the hon.
Minister, who is a very efficient Minister, that Tamil Nadu is suffering from: Number one,
cyclone; and, second, from water scarcity. The entire delta area is highly affected. On 12th
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June, they had to open the dam, but it could not be done. Two sugar factories in the delta
area are closed for the past three years because the sugarcane crop has drastically come
down. With this, | would like to bring to your notice that Chennai, after going dry, is
perhaps the first Indian city to have approached the Central Water Commission. Till June
13, this year, Tamil Nadu has reported a rainfall deficit of 41 per cent. To meet its drinking
water requirement, most of the Chennai”s population today depends on water tankers,
municipal supply and private supply. A tank of water from private suppliers costs more
than one gram of gold. Now gold is cheaper in Chennai than that of water. ...(Interruptions)...
This is the truth. Sir, water the people get from the water tankers barely meets the drinking
and Kkitchen requirements. Water sanitation is scarce. Laundry and bathing are nothing
short of a luxury in today ”s Chennai. The price of bottled water is reported to have gone up
four times, while packaged water can only be sustained by wealthier and middle class. Sir,
today, IT sector companies have asked their employees to work from their home. Several
restaurants have shut down their operations. Practically, several restaurants have been
shut down. The city is filled up with “ Do not waste water” billboards, stickers and banners.
But, how did Chennai lose its water? All the three rivers, Cooum, Adayar, and Kosasthalaiyar
are contaminated. You have to newly construct everything. Sir, North Chennai gets water
from reservoir Thamaraipakkam and Minjur desalination plant. South Chennai gets water
from Veeranam lake and Nemmeli sea water desalination plant. Unless you get \eeranam
water, there will be no water in Chennai. Sir, Chennai used to be a water surplus metropolitan
city of the country till a couple of decades ago. Following the age old water conservation
tradition of Tamil Nadu, Chennai had nearly two dozen water bodies including three rivers
and a British period Buckingham canal. Today, it is reduced to half a dozen. A study by
Anna University has found that Chennai has lost 33 per cent of its waterlands in the last
one decade. During the same period, Chennai lost in and around another 24 waterlands.
This is the situation. So, it requires very, very urgent intervention from the neighbouring
States which have surplus water to help Tamil Nadu and Chennai. It is very particular.
Chennai is a cosmopolitan city. More than 40 to 50 per cent people are from Andhra
Pradesh and from Gujarat. It is a cosmopolitan city.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Kerala.

SHRI T.K. RANGARAJAN: Yes, Kerala. So other States have got the responsibility
to save Chennai. Thank you very much.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Thank you. Now, T,
TS AR 7| AU U 9 e &1 999 € | 3119 3T diefd @ | 39 U a1d A
e # qRT SISV |
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1 o g9 g W 81 jE U | W), H 79 el | 377 g, il-Rireiae &1 gt © |
BHR &I BT ATTH TS MR BT & I8 2T &, AT S AR BR ¥ IWTS HR GaR 1R
H ST AT ST A7 | {eRT it b1 STRe”d T8l Biil o, 98 B AN Ga Bl R o U | TS
200-200 Hiex 1 dlex otqel Fell T & | fAfretieret # dreiie Q@ Y & | S darerdl 3«
fiphe Wt 32 € | § He1 aredl & [ del--bel gq AP, Ual iR fauet @I, I8 Tsdra
B DI AIHAT & fob SN BOIRT HiSd &, 79-SaRAe! AiSd §, 398 STd-9dhe &b a9
ISR 1 YT [l €, Fifd penalty TSR | 81 ol SR 3R AIOR F$1 avieet!
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&9 food insecurity @1 aR® el ST | Yfehal, TR, °El A qogy | I g, o7 fewat

SURTHTETET (ST. ARV SIfeAT): THSIER BT $9RT B! 8§ 31K 31T AHsER 8 & |
...(cTaET)... 7Y 31t < TS |

SHRIANIL DESAI (Maharasthra): Sir, we are discussing a very serious subject of
water crisis and, | think, distinguished MPs have expressed their views as to how serious
the water crisis is. Particularly, in last couple of years, it is assuming serious proportions.
This is what we have seen. As we are dependent on monsoon, due to failure of monsoon,
water crisis has really aggravated in various States. So is the situation in my State of
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Maharashtra also. FeRTE & TR1edareT iR fagd v Ao+ € S8f come summer and
people start deserting their houses and they migrate from places to places. 5/g @ fo=it
district 1 gERI STIET W S &, $© Iexyfd & 7y, livelihood earn @R+ & forg I Sird
21 & olfth a9 SATQT b AH U &) FHRAT I8! & | I proportion 34T 9¢ 11 &
f& =1 I, it is said now that tomorrow's wars will be fought not on any other issue but
only on water. #RTSaTSI VAT Yo & S8l fUoe 38 aul 4, $UR & el o TR &,
TR &, FRTSATST & 8 districts # O @ TR THRAT BT HH B & [olf TRIR 7 T
decision forar o {5 Tt SUR & SH A 2 BIST SV ifdh= e ot 919 I8 W2 f& agf
SR AT H ST ShRI ol [ U gaAR I S ol deb SR AW | So, this situation is
aggravating by the day and Government needs to take cognizance of this. TR &1 S1d g1
Rerfcr = assessment was taken regarding the drought situation in Maharashtra, the hon.
Chief Minister of Maharashtra has immediately pumped in some 8,000 odd tankers. 8000
gt & ¥t o AT foh g9 IR BT §f BY so that we come over this issue of water
crisis. U MY 3ISTS T Fahdl & T fohdd aRE A HERTSE H iR WAEHR AR WRISATE],
faet ofR e weRTS; & Rrel # oTet srret 3R @ @t Rerfir Ut 81 7€ & 1 ot 57 @t
26 NG &1 T8 © olfd ol AT d8f 3o gfded el gor, fSra=n gim @nfeq | s
RN Bl @ 8Y, H IREART BT [ 3l 7599 STe erfeky Hamery &1 +rHfor ga 2,
ST ST X2 fd HBIRTE H Sl QR irrigation projects 2, Sif fd=dl ave A QX 781 &
AP, S gerdl o7 & folv Central Government needs to give some kind of boost; some
kind of arrangement needs to be done with the State Government.

(&1t SuwTufer For1T §9)

T} gaTdT W1 Y87 Y& © & climate change &1 asTg ¥ these issues are happening.
Water crisis will be grave in times to come. Water management needs to be done. 34T sga
AR AR GERA A I8! Bl & {6 fd aveg &1 dfex dnisiie gF1 a1ty | ¥ &a7dl 9 -
'Charity begins at home.' 1 5T Ul @I use &< &, in 'Water usage by ourselves', we
need to see that how that will be conserved, how minimum usage can be made. And that
could be way of word-to-mouth orthe Government could start some drives and awareness
programmes T @RI 4 F€ AAIRT B &b Ul Bl B8R g& [ Heed B 6 |

Sir, joining of States' rivers of river interlinking programme needs to be accelerated.
& 3G (1Y Igd HEayul BT | AP A1 &1 89 W% b U $ desalination b $o
BE O T &I AT BT GX PR bl & | §AP [eTY UATH BR Bl ST &, otherwise in
the coming days, this situation would aggravate. This should not lead to disputes with,
leave apart our neighbouring countries, but even within the country, as we have witnessed
in Maharashtra where when it came to giving waters to some districts that were drought-
sticken, people gave all priority to sticking to the possession of their water and they said,
‘whatever is my water is my water.' That should not be the case. Some kind of civic sense
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also needs to be developed in the people and we need to collectively come over this water
crisis. H AT § b STeT TIferT HaATerd 1 A1 814 & d1e S0 S q1iied 7Y fAfReR @
&1 gom &, 98 S99 dIST Bl |HST IR T dTel Q1 # o ARaay & fog, |9t eed &
forg 1St Ul @t i T, 98 U DI R Fed 7 I8, 9 ANE Bl T A, g=aTg |

it IuHTIer: § S, ST A18d | 3MUE &, IR IS e 7, 39y Ugel § faa
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¥ TEA 39 WX EH SN A IR 32 7, ST 18 U Dl BNl 8, AT el 7Y Sft b1 5197 |
|1 I 1 I 989 Y g8, Al a1 Ui §91 a9 39! conclude BT € | 31t 9gd
AR WId & M &, IR 8% WHE W UH-Ud Aldd did T, I§ DI & | Otherwise &
g9 conclude &I P U, AT F9Y & g gAR fageran Rl i Wied ge
S, I€ S gl o (g dl....., Fifh S &ell b AT S, T§ IR € | gAY T
AT8d, my request is, please take only three minutes. | hope that request would be kept in
mind.

SHRI D. RAJA (Tamil Nadu): Sir, the Prime Minister, in his speech today, referred to
water crisis in 226 districts, which shows the seriousness of this problem. There is drought
in many parts of the country. Sir, Tamil Nadu is one State which is passing through
unprecedented water crisis. There is drinking water crisis in major cities like Chennai and
several villages. People are agitating, carrying empty pots in their hands, demanding
water supply. There is unrest in the State of Tamil Nadu. In this regard, | would like to make
a few observations. One, despite rainwater harvesting, despite conversion of sea water
into drinking water, Chennai is facing a severe drinking water crisis. Tamil Nadu is one
State which has problems of river water, because except one river, all other rivers are inter-
State rivers. So, there are inter-State river water disputes. The Centre should see to it that
these disputes are settled in a fair manner. Riparian States should have equal rights. For
instance, Tamil Nadu is a lower riparian State as far as Cauvery and Palar are concerned
and it should be ensured that Tamil Nadu gets equal rights on these rivers. It should get
a fair share because there is a crisis. There is no water for irrigation and no water for
cultivation. What would Tamil Nadu do? Delta districts have become drought-prone
districts. Famine conditions are emerging. This is a serious problem. So, Centre should
address the inter-State river water issues. Whether you do it through NITI Aayog or the
Ministry, the time has come when inter-linking of rivers must be discussed at the national
level and there must be efforts to evolve a national consensus. It is not a simple issue. We
should try to evolve a national consensus. Linking of rivers must be given adequate
attention and there must be a national level discussion on this. Sir, we have a system of
lakes, ponds and everything, but we don”t preserve and conserve them. But preservation
and conservation of water bodies is to be taken up on a priority basis. There are
encroachments. There are several judicial verdicts that encroachment should be removed.
But whenever we talk of enoroachments, people always think that it is the poor who go
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and occupy the lake side or river side. The targets are always the poor. But it should not
be the approach. The corporate houses, land mafias, and even Government agencies
encroach upon the water bodies and construct buildings. How to address this issue? The
blame should not be on poor people. Poor people can go because they live in huts. Any
time you ask them, they will go.

MR. DEPUTY CHAIRMAN: Mr. Raja, please conclude.

SHRI D. RAJA: Sir, | am finishing. This issue should be addressed. Moreover, we are
living in a time when global warming has become a global issue; environmental changes
have become global issues. In such a background, how to address the question of water?
Water management must be a primary priority of both the Central Government and the
State Governments. Preservation of forests must be another area of concern and the
Government will have to address this also. With these suggestions, I conclude.

it SuTAfer: # 319 AR M UBIRT AR St BT AFET H61 | 396! maiden
speech 3t T2l g% 2 | H7 9T Sd gU 31T foha 2 & 9gd & w9 § 9 o1us oI
<, It 31fdre | <if¥rew @1 |a1 Ui d didl of | 98 9T IR gRft| 37T pointed

suggestions < |
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DI TRE B I | IAH HH BIS WRIET TET o1t oY, 7 €1 BIS aquaguard @ SR IEC
oY | 3t ¥} TGTATST H STHIT 20-30 TR™AE U €)X &, S guf & U+ BT drinking water @
TRE STIRT &Yd & | 3MRaR g8 Y a1 DIs Sl o, Afdh a7t guiva &1 H oot o U
1A BT AT §, TR IORA H U HETAd 8, UPSI-8olR] dTeld 3T I A UHT
IR TS FMadR Ads] B9R F1 oY, g guid 2 b fUsel 200 auT # &N 1Y e o
AT UgTS Ul Ug TTY b FANST 7 P18, SB[, AHSl, TR Bl [dedpel GH B Ul
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5.00p.m.
W1 I PR AT | H YD Ul DT HE<d I Bnedl g |

TAR JE1 S dTeld GadT o, 1 Q4T e © {6 S Hadl T & AT 2 @iad I | §
Tois 98 @1 A8 BRI 18T §, 9 Y& SR Y 8 | SIFelR 3 Sl TERR arerd a1
g, 39 d1ad ®I GaTg Tid & AN Sy R 9, offh o1 |l ufifes I drerd o= <7
off, ITE G8 T8t MY ¥ & fory & STar o, Mfer 98 g8t Sax wad Aorge) Har o | 7
S 31T U a1 ST ATedl & | S THId 1ehR XTSI &b W el | Sl e 2, SHHT
Sl & T Hed HEY™ BT 3R I (UBel ATl HI ART PAS S TGRR ATeld Bl
WaTs H oS 31X 98 31 grax I 99 M1 fh a8 eddiod e a8 ofrel i faemme
¥, 99 319 <& 9&hd ¢ |

SuHTafd Sff, # 9gd Hewqul a1d 9q1 Y81 § | f3fes &1t ot g g adi et g |
9 Yerd g e o, a1 ITAgR H Yerd ArgA {96, <fd Yerd AT SeaqR & dreld
P PR W ORI | $B &1 18 9 dTeAd B S1aR, RIe! uTed i &, S99 U@ crack
3T T | H S Ay < ITST 70T HiuTed 78 Sit 1 gad1e g o S8 1+ S FH, STToia]
A Ul [Ffeer & Raard Il HRATS B AR I AT DI I FHY B [FIE2 TaHE B
St HRIT T | SATU UHT SI Hgayul vy o fora €, g9 oy § gw=adre g e afrsy
39 W oI 9 g fede 81 38T 2

3T g A1 & 9N 73 diet ]2 9 3IR H1S /AT $AR 311 A1 diel I8 31uH 3987
T 72 T | H Aredl g b ace ARPR Bl MR A1 H3ll A8 e Pl 3ud 751 gIRT
STl ARV IR ol 18 ARY GRahi Bl & ¥ Ul Arey |

H 1O &5 Bl S fARIY 91 IdAThR I8 S SR 310 FHY & R # S J1maer f&an
2, ISP AN | TR &5 H, Ufei) I[oR H [d 981 5418 9t 8 | g8 o9 EIRI
Tital @1 irrigate BT ¥ 31X g8 dave! 7dl # drinking water TEATdT €, oifdhe S6H TdH
Ufeer™ & | Rainfall &9 gF @ aoig 9 10 ATai # g8 i IR d1a w1 & iR 8: 91a
el 8l & | § fUsel 15 a9l | SR S 4Io o g | #9 &1 $9 Sux -1y, iy ot
BT T8 g7 | MRINBR, TR~ TS B! el §1. 9. W .-T7.31.0. P WRBR 999 & 91§ Hex
A BHDI UiE THIH <1 | S UiE B H A U Wi S Sfdls a1g & AR & forg o <
2, dfes guta 2 fo5 o onft 9@ go oM T2l g | H e wies | oSl A7 dHel
AT o #30 He e ST &3 A & | S SR W) Ul ST o7 | 98 S7STe] & uge
&1 SH | o, 3T $BIM Ua e fohan fas gTwiRT A1 water harvesting & g @m &/
T STY? R 98 W1 SRerIe 81 1Y, A1 980 P 81 Jadl & | Hgdl Ta-He dl AR
A T8 WHIH ATS 8l ol & AR SHB! STea YR1 fham Sy |

Te 3R &I, SR B AgH g Hg I dlel IFTG dig H YRT SAYR UTHT Giem
oT| 1982 # 3 facell ¥ g TR 179 # Tl & 9R I 9t I°TTe 9 # € gUl &
FA, H B 5 AR U] ga+l o=l 81 I8 8, A1 $© 7 $© AfR@Rl i i R
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(31} 31T UehTeT HIR]

ST ATRY | ¥R & | T AfAshaT 8, 98 AT SAIHHA0T 39 SdRAT & A1 |
T 21 H PEar g fF 3 g9IR N 88 BIC TG, GUH SIS T71 GUT BIS HT1 2017 H
ST AT 83T & 5 Rram arfresaon &) *2 €, S9! dreT Sy | $9& fow a8l 7 @l
PR IR &1 9 gd1 981 - SIad <d &1 3T HF A BF I T B BN |

it SURTTRT: g=dTE, AR ATEd |

7 S UHTeT ARIR: H 379 96 TET g | § AU a1 QX BR RET | 3R I &l B B,
Tl STAYR AT QR RTSTRAT bl IS B | H 370 61 A AR fhelld iR 77T | H ST
MR | & a1 <1 A18e § (b H3i1 HEled WX B UR 371¢ Y & | Qe diex sTaieT
SR §, 98 3resl [ g | § 100 de1 ST # rain water gl HR irrigation HRel & |
IR IS Ig TN HRAT 918, Al SFdT bl FeANT e aifev | v feam foa yer |
U ERC TR IE Y, I8 AT ST AT | AMYHT Ig-agd &=Ia1g |

7 SUUTARY. § A1 G SAds SIf DI ATHET B, IEY UBl Rt ol & (g
4§ P Bl aredl g dfF oMy §E Ioifad S d € R U @1 Ade 9§ 984
TR 21 MU 9gd We! Herd fhar 5 o § g cfoqa am ot | 39 <21 § ol )
BT B dlel 984 AN Y, T I Uab U 781 Sit o 1 | 9 war uare 5, S e
Tl o, I9h dsd A I GEIb AT W H @t | e S99 gEd b1 AW
"RTSRATT Bl IoTd ga & | SHH I8 qa1dl A1 & fb GRT f&1 4 rare techniques e off |
BH YIS I ARIBR AU G2 &b DII-DI H I§ Id1 bl & [b I )8 DI db1d I
B9 B U g9 b 6 |

i} 3 BT ARJR: WX, MU 1 39 W &8 o ford €, T2 &+ ugr 2
it STRTUfer: S, g=rare | L (ae). .

2} GO Somas : WRIGY, JATST AU U 3728 (a9 gl & (1 g1 & | VAT BBl Sl
TP 5t & l ®dl B " HERTE H fUsel TH-9R AT 9 3BT & | 987 ol &f O+ & gl
DI IS TR | IFH |l ARTSATST 31X fI8H &1 $8 91T, MRTE & 3ol 4 g8 faadhd
g1 § Ut STHeRT & oy g g 6 § dRed uRar, IR SRgae d o g
AERTE | S 1R BT 7, S9H XSTRRT 3R Pived Rar § Jad sareT aik ey grdt &,
SIfh 8% ATt $B T U § T8t U &1 U BRas! A e e § &R Sad g usd
21 FE T BEl DT & BT 98 T8l € | WX T ¥ SIF T | $9h HURX B BRT
AT ABere et SIeen |

TEIGY, FRISATST H 45 Aol SWT ¥, 2.77 TR live water storage &, I T Paithan,
Manjara, Lower Terna, Siddheshwar 3iR Majalgaon # Ul &1 fdcgpel TR 78 €, I8
TSI 7R 919 ® | i 9§ 396 dfex ShY derdd o, Afh ST S by DI AT 2,359 B
TS § 3R 2,348 79 U &, ST&T U BT ST FERT & | 37157 1.87 BRI AT §i9 & Tt
T W U gU © | waeh af Reifa df Ot § 6 59N oo i war fret | w9 arger |
SIFART &7 B Fed & | AERTSE WRGR + $el 8 & g R1% 9 89R SR 39 Fadd]
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€, dfth a8 12 BIR SR € | ST Bel ¥ b 89 §8 B <31, MUl S Il &,
PR T AT | g1 H3T ST BT ST U b Step &, BHRT 39 U & [ <l IR SaR
XY Whd €, ClfthT SA1U SR dg DY <1 Al goi Hieerd 1 WGl | 319 dg A BIfY, &4
Y 7GE PRI, elfhd S SIb &1 A HGS 8] 81 Bl & | 51 Bel U1 & b el 7 Pl
M UARIT ®1 BRI AT H U BT FaTel G4 378H 11 d8d Sl © | U1 Bl aofe I
ggd ar) Rt Bt €, &4 37 W & @ Afev | TSt St diddt & el T e
Frepetl 8, TRIF AR dIde 81 of Fabd | B 3TMEH Bl B H HH Yg U A, I§ S=g=1
=Y SR I8 A <1 AR &b uril &bl TRt bRy a7 |

HeI5d, 9 ue gema g & R Aie] 31 S vl s Bue fied 8, ofR gg
U & & g wTia-TTia 7 St giaem TRl S, o R S9! R firet 9 ag 9gd 99T
B BN | H YT GeId <l § 3R HR1 B8l & [ HH A HH YRS & aR H A drar
MY | S8l ¢ UM TR UT=l 31T 8, T81 YFRG 8Id1 AR R 37ehTel ST BT 91 1 I8l
2| TR J81 AT ST 7 g9d SR g@ ford! © 'Everybody Loves a Good Drought' gt
<Yl Tl ©, Y Bl I8! Al | T8T STTISDHR |IEd &0 8, STb] AIqH & b Sohei i
TIeil, RT Bl S=IT ST & | 3R S (MbTel R 8, Al HH I PH S &Il 3 Ul BT Ul 8X
ST firel, U S 9gd wiedt © | H g g

of} SuguTUfer: Solas S, g=IdTg |

it 9 TAGS: YR DI IO 15T BT USRI (AT S a1 YFR B Uleerd A
fire STEEl SR I forg gt a5F St Sevd, SHH 50 TRIIC HH U o TdT 8 | S99 PR
el W) Il Whdll 2 31X YR BT UrSaRH Hl 81 AhdT 2, THBT Wl TRHR Bl [aaR BT
=MLY, &1 |

2} STTIRT: 39 HE@yul GoId & (o7 g=dre | A [GemsR gare fure S,
MU T BT THI Al FAK 81 AT &, fdbg MU oai@vs galid ¥ o1 ©, fobg M
IOIUS TATh W AT 8, ST&T QU BT 3T SR df a¥E g1 TR TR T Y 3177 98
B I H gl DI AT AV 3R I8 A1 9d1¢ fob concrete FeId & A1 RIT AT ST
iy

2 femR yaTe fuTe (STR U9) - AR SUHUTR JEid, ST e Bl gX
PR & Y Sl Audlel= Tl 8 R8N 8, I (Y ggd-98d g-adle Al § | gAR
AT Gl 7 S gend T €, # of Bl S9W Wag dRd gY S gd Jgl oA
IIedl § | AEIed, geads, SR Ya¥l 3R HED UQs &l | €| 98f diex ofdd $Ig 22
Alex | 50 HIex qb < =ell WA & | 961, REge, HelEl, Aoy, Skl Siene,
BIRYR, AR, I S gRATS €, 981 #) 984 & Worad Rl ¥ gafey g9 98w
Fred ¥ 5 g8t ')’ R9d dlex @l qawe &g RGN B SRl aIey. Fifeh a8 a9
MIRT 1 2, FT UIiel &1 TATg 8l © | g8 a9 &1 Ul Sdhgl HRA & o1y, S GRA
$H 9 gU €, ITd! FREIT HIAT IR IAH U1 BT U SHgT B Bl AT B! A7 |
T ZATH H aoEs 87 Bl U WUS YIS Aol 8 | AFIAR, SHUSE 8RR, SR Uasl
H HUHT U TTd AT B, T87 IR PIs Yl U TSH! &I ST SAMIY 81 a1 8, Fifh
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(21 fer R oeTe feTe]

ITPT U A U 1 TSl 2 | TTid A 1 fhariiey gx Wdi d $off ¥ 1 g8f W I1d < a9l
AT I & 3R S Al Gag el S €, A1 98 U A HIST YT (Febpret o & | qreb
g8l el At Her ur T ®, I8 91 & | SHd 7T SU R d1feT | 987 R &S T
T Y €, PU YW T &, 981 IR T1 HIEd 2 | UTST &5 $I U Helad © | uTel &5 H S
SRR, T ¥, 981 T GO UEd O €, 9 U WX oid €| 987 @ dErad €, g
RN 7 B ERH 2T A7 1Y 1"

& B & (&b U g1 Ayl & | HRT G I8 & b UIolel Hehe Pl UTSUHH
A ST SIFT A1V | 3 s WRBR A [N & b U Bl gar & oY uredshd Yo
fomam ST arfeg, forest fo gal # uT=it gam & Uiy 7aT T 1 | i aTel w9y # fava I
BT, A1 U & folg 81T | 89N STR el # 9T IR W) gaords | Afeat € o &
&1, @, AL, S IR, T, [, aRas], I, Halfdl, g, aaRaH afeal 4
qre] AhAsl §RT Ml & A H @SR 378 AIHRA Bl @ {dar S 8T © |
..(TEE)...

i ST FuTE SN, S 1 e gR B Y E | L (EET)...

it frerR wdre frreme: 3 Afeai € 1 AraR, R Q) fmie | I8 R ST @9 81 R8T &,
Ig TSNS & M & f3%g 20-20, 40-40 T Th Tg B A4l H Ie B T80
AfeTT B gRT Uele <o 8, FoTId BRI 981 TR diex Ills &f a1 W= €, 99 b
B 7S & | S99 gt & ST XET € | UASTeT Bl Hehe 81 AT | I87 91 | il Sy 31T
o1 S &&T eAfed €, 9 X7 H S QRT IS ofdl € | BHRT eHd & b a8l uR Wil Sfde @ 8
8T 8, Sl TA.SH.EL & g9l &7 Ioctad 81 I8T 7, 99 WX & <A1 a1y iR Al ot
A BT B BT ARV, AT o a8t & Al & fI7 T+t & rawer &t S Ads | 3R J8T
ge1a 7 b S iRRR 9 a5l 9 fUed 92 €, 396 IR | $v IR Bl AT a1y |
Jaods BHRT 9gd & ST & €| a8l giat H, ferage H SR Je 4 59 q9d UTil &l
R Hdhe g | SHF o0 U ReR f BT B I8! 8 3R 89 o IRGR I dad
o5 agl U® SMANT 941 &, 3TelT | faumT 91 7, a1 98 & fog Werd aoic <o, J8t &
UISTe Bl AT Pl G (AT S| ..(FGEH). .

MR. DEPUTY CHAIRMAN: Now, the next speaker is Shri R.S. Bharathi of the DMK
party but, before that, 3t T T SHH 318 Wt 99 g & | 7T 31« request ERFf
o afe oy w9 wead &, I 99 B Q-3 dH-ai9 e concrete suggestions & foTT we
can give time. 3R WRGR TAE & oIy TeAd Bl.... Al 731 SN, MUl Samd & forg and €
BT qHY MY | 5.15 T AP T8I baefs PR 21, but there are some Members who
want to speak.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, since this is an important issue and if the Members are
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willing to speak, I think we should allow them to speak.

SHRIR.S. BHARATHI (Tamil Nadu): Sir, I thank you very much for giving me this
opportunity to speak on a very important topic that has to be discussed by this august
House. All my previous speakers have mentioned about the water scarcity that the country
is facing. As many of them have pointed out, by the year 2020, 21 cities in India will have
no ground water and by the year 2030, 40 per cent of the country will have no ground
water. Sir, this is an alarming information.

[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

So, itis high time to chart out all these problems. Due to paucity of time, | would like
to mention four or five points only.

First of all, I would request the Central Government to link the rivers. It has been
stated in your manifesto but in the President”s Address, there is no mention of linking of
rivers. I would like to request the Government of India to, at least, link the rivers which are
in south India because Tamil Nadu, especially, Chennai, which has a population of more
than one crore and eleven lakh people, is without water. Children are not able to go to
schools. Office-going women are on the streets waiting till midnight for getting water by
tanker lorries. This has to be taken note of, and, | would suggest that the Government,
though it has formed a Ministry, should put this issue on its agenda and first priority
should be given to linking of rivers in south India. Sir, we face two kinds of situations, one
is, cyclone or floods and the other is drought. So, to get over this crisis, the only solution
would be linking of rivers. This has been repeatedly mentioned by all the Members but
the, Centre does not seem to care for it. At least, now when the Government has formed a
separate Ministry, | hope, this issue will be given top priority.

I was the Municipal Chairman for four terms in Alandur. Sir, people are prepared to
pay if you do something. | implemented one underground sewerage project under the PPP
(Public-Private Partnership) model. We collected 5,000 rupees as deposit and people
deposited that amount. Why | am mentioning this is because we will have to pay something
for getting water also. In Chennai, there are so many quarried hills, which have grey and
black water. It is going waste and all the rainwater during monsoon goes into the sea. This
has to be rationalised and water has to be stored.

As rightly mentioned by senior colleague, Shri T.K. Rangarajan, there was a time
when Pachaiyappa Mudaliyar took bath in Cooum river but today it is a contaminated
river. Please remove all this contamination.

Sir, 1 do not have time but I would conclude by making one request to the Central
Government to kindly include “water” in the Concurrent List, and, instead, you put
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“education” in the State List. The issue of education is causing so many problems in Tamil
Nadu. People are agitated over NEET and other things. So, please put “education” in the
State List and take 'rivers and water' in the Concurrent List. With these words, | conclude.
Thank you.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Bharathi. Now, Dr.
Ashok Bajpai.

ST. 37N TN (SR T<T): AAR, H AT TR e HRAT AT feb 3T U
TR favg U= 31 A &1 SfaaR G771 | AMeR, SfTS1 <21 & QU AR H Jgoiel ol 1R
Rerfa Sca=1 81 Y& 71 3w Rafa g € f 65 Hiex T&xT$ # ground water et J&T €,
Afh+T 31T dTel S 9uf § I TExTs 100 HexX 81 Sueft, 100 Hiex | 4 ugoter fre™ &1
B BT | TR 3T < A 3191 7w Hff 7eTR €, S99 9t SITE o1 aret fa=ii # vawrat
1 TR Ade I~ BN aren 2 | 59 aRE 9 1 5Tl &7 <18 B I8T 7, 98 S fIa
1 fawg | 9=IeR, gAR Afde @1 wradl srggE 4 98 Uh T deidc ©, Sy 39S
SEd

AR, 3T < fop arefior e 7 Rarg & o1 sa+ sifdrd 5iat &1 e 81 ve1 @ fo
IHH  B9RT ground water FRAR =19 ST 3&1 2 | &1ot G418 &1 <1 =1 dabiiep 2, are
sprinkler 31 1 AT drip water &1 RFaTs @ d&-1d 81, 88 T Thiid A BH F HF g+ A
el B Rarg a3 Rl a9ife R 7 aga ifdre A/ #§ gART T ST aRaTe 8 ET
g1 A 91 I8 € {5 89 B aul & Sl BT IReT0 P2 A 91 I8 © b 8 B aul
% STl DT FR&TT DY Aeh, 3P [T WRBRI BT HSIR il TGAT I | S BRT &b N
Ig percolate HX A, U wi1d T <11 b, Al ground water & U ¥ restore &1 dv | 31T
Rerfy ag 81 38T & f6 IR concrete & STt 28T § §9d O X2 & | Th 59 4t el STHIA
el Yedl §, ST8f R S} ground water 3T rain water harvesting &T &M &1 9 | T8l
Bl & HUR Sl I§ YA AT T o &l & HUR W Bl & Ul DI Hierd fomar S ab, 39
I I 39 7 AR TR AR f39RT S SR B a9 081 | 9 TS o &) sl
# % rain water harvesting & Wd, 39 &2 # WY 89®! ST SR &I MITAGAT & | BITH-
BIET AT & HUR AR ST BIS-BIC IR ATl 8, 39¢ HUR counter-dam, check dam
IR AR BE U BT b FY, S UM FT percolation BT 3R T SToveR d¢, 39
f&m & 9t T BRAT BN | Ul Mg H qrerd g37 R &, Wi AT = S drelral %
VAT Peoll BN T fop IR-ER AT UTe B & I WX HbI d1dd o X8 © | bl & A1
S ATl T HREVT BT <18 | H A1 ATEM 6 8% a¥ae & SHUR AR g A & &%
U PieT MUiRd 81 fh g+t Srearel UR, 3+ TRAT H, $a+ draid ST 81371 3R S aretrdal
DI I T I technically 39! feasibility B <@ STY | 91 8IdT I8 & o6 Sams o
STTE R ATelTd §7 ST TR7 & 81X UM @ Sl =i1d @l ORW &, dTeld § gl 81 ) Sirar
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g 3R Paa WHRI IR BT &1 AU gafl, AT a1 Tsl & AR qwara § o a8 g
Ygdl & | dreftd V) S8 UR 81 S8l UR a9l &l Uil S8 Udh 81 A | drelsl & H=eTol
A, UIERT & WRETUT |, ST STlTeRT €, water reservoirs &, S+d AxeTol Bt Al STaZdhd
T 3R 39d v AoTag &7 W B BT 8| 31T Afei ot Reafy o) fIa=ig 81 391
BT T AT H I WR PRI TR BT & 3R S 91 GRI Bl HH1E 6 |

HRIER, FfAT D1 {1 S QAN [HAT MY, 59 R A T gadq 1 AT &, Hifds
3 aTet fe= ® TeTed T TR Fdhe 8T | STISTIET & 9 89X UT Ui iferd i g9I)
9 Silex Ul Sy off iR oe Reifay € o 9@ U 89X 89 ofie? Uil 21 Suare &l
U7 R8T 8 | 39 SUSTE] Bl 9T & (7 &4 SId T T4 STel Bl ARET0T 81 BRIl AR 7
TP YT & YT Bl 8H AR 81 B, d9 db 50 TaT A foorra F81 fendt | s9d fow
Teh QI G TSI & 3R H A1 |1 ST Pl geTg o1 d1ed, e 39 UR TR
3 AR fear iR STt 2Ife #3mer @t eimor @ | 98 R¥ad w0 9 S9! mfiear € ik
STeT R AT 39 [a9g W 319 HaH IS | U] Igd-agd g=Idls |

3t sremes Rigrl (SR U=wn) - gaTs, AT SUAHTEIe WEIeY | AIaR, IRd H
STt Adbe 2191 Rl DI 9gd Fol ANl & | ST & &9 e Bl e BT 3R9d © |
Sfre™ 39 919 &1 Wiell 2 o5 g @) 91-9S1 wwdad Jfedl & de W) g Jefiad sk
Ueelad 8 © | TSR UTele TR Sil develop 8U &, d Al & d€ R &1 gU & | A
SUFHTEIE] HEIGY, < & Fared e 1 iR I & I18x Yl THI-IH9T IR 9 39 a)g Bl
TR TS OR == gidl X8 8, =1 IR €1, HEWE 81, dRISHINI €1, Y3 &I, Iguol
1, R1eT 81, STRiveA g 81 A1 STl Adhe 81, <lifch STIa! & A1 G2 a18 4T A FARITY
BHRT UIBT 18] B B! & | § AR A IE UT BN (e STl Hebe Ikl [aepRTet o
U 3% |a H Sl Hecayul T4l 81 RE1 8, U8 bacl Tl qdb AN 7 I, died vat AR fquer
TFT AT TR, SHMERT & 1Y 39 98T 9 e & v &g 19K o1 91 &1
B PN | PR B9 AN g9 WX IHR AT d910 IR 59 aRE & G9d g9R A1
AR & §RT, IS &R P §RI AV &, MR TAF I Jal U= Tl B BT I (b,
T IR 3 HR Dbl Db b, A § wHsia g b STl Webe 9 et o |qebal & | Sl T
2, 99 I¥d 8 3MM dTel SeTd ITHT 2030 W USel dd HIRA STl HHCIRT Bl 407 H 371
ST | favg 4 @1 37 RUIE B TORIIGTS BRAT AT 81T, S $edll § (b SToAaryg
IRec 3iR ST Ul & &8 &I HI[aTl JATed ¥ ggd Sles <3 4R b 60 BIe! qoar
STel Al RIS | Bed1 BITY b 3R BHIR 60 URUC STel il g Y, il &1 8 |
ToTehed TMidT # Tl b fofg ART-ART el €, Tl deb fob eA1 qep &1 il &, gfory H e
BT § [ Ul D1 BT 37T arel THY H ATl WU R BR i |

AR, 19 a8 I U 1 FEAT 2030 TF 96 el 7, B4 MY & e A &1 T[1
T B SR TS | 3R S9P 2 I ST 91T dl des gohHIEe BRE & KU @t
B Xt B, FOTaH STt e BT 10 3189 WA § | $HUR T T § |

HIYeR, H 30 A1EH A ARDR W I Bl AT (b 5Td WM AT Bl JeAdg

PR b [T AR PR <, Al [GPRT BT 91 HRAT SHI A1 81N | AIAR, ARBR A STel
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(5t aTeie RigT]

SR HATTd T 7T+ fhaT & | S H2Ted & J1E09 A I8 B8l § o 89 3Tl ufdr et §
B G & ER H Tl | G BT U UEAT BT BT IR | A8 WRBR B el Ugd 8, offeT
Fel Tg s aRIE] & aRE, S $El 197 A7 {15 oG 30 &% TR & @Td | 1, I8
AT 7 81 | § 39b Hg H U GeIa <1 T8l § 1eb IR AR & YT bl i IRAT Al
Ry DR T S, 1 Alel WX | 100 HRIS A SATET AN bl Uil Y ART STa=ad YT bR
ol ST | H %9 GeId b A1 ST A1 WeH PR g (b Sl 70 TR U 7, SH A1 A
RYC Hiol UM 8, 99 U1 & IR WRGN bl B! ANV 3R $9P fI¥ IRNHR Bl
31 IS F1H1 A8 | $37ch A1 B § (U1 I1a AHIG PRell § |

it wrer e aeifeaT (o) A Suwreet S, 9 @1 g SiR RS &1 arn
T BF I STORd 7, S¢ 19 1 319 & dRIG | U & BHT I T8l &1 a9 1951
A Ufey rfert 1A= uTt &F Sucterdr off, $H¢ e I 2020 H I8 Ul Rih 25 TR
& SGHT | Ugel ol B8 WRBRI A fAddbaryded ufeetd 1 B8l 3R g8 B ufedd - WihR
At 5T o1, I STet 981G oAl Sit 7 T b Uab <189 &1 4Iei Bl &I, dl @l 4 8l
fom o | gAR TR T AT 3 BT fob T o TRAR A e arel dfeas! o Brs <,
Al AR T AfAST o1 Bre &A1 | U 81 o ({98 Sff 4 #37 faeell € o QX <21 b e
& o7 8¥p TM1a § AR 911 A IR 1A 814 AR, I8 Grread X | qiRer o1 §1 gy
iR, a8 qrerel # R 3R I9H dfcy ofadt 9¢ SMU | 8 B) &I Bd IR Sl qIRE BT a1
ARAT 8, SHD! THEST B P e AT T H QT AIRY | H 31T & areeny W ST
o7 fh 3R 100 YRR Wi & Bd 81 3R S TR B9 100 HeTHER AT 40 39 B 91RTT
BId &, a1 U oG ofiex U 9% Bd I &b § Rofd fohar ST Gabar & | Ui s & T
P B N & o7 T |1l | 10,000 ol U &I STxd &l 2 | 39 TSR Ud g
Sex A &9 uRARI & forg 19 & Uit &1 a8 SIe |

AR ORI # 100 ATl Tgel W Sl T8 @ 91, 9 310 8% H & 39 RS ¢
AT 9 3R F1RTT BT U S8 R R I, d1 ThIod & AT H ST BTH el ST o
IR B @I W HU A Ul ¥R & I S0 81 o o7 | ay 1995 4, BHAR ORI 4
PHYHTS Ucd & g H 9191 B TRBHR G, AT HeqaR AT Bl @I gg oA Eard at
AT H U dfcd FAThR Sil ORI DI AT &, ST HIoT U TR Ha1 S|

HEIGd, PRIT YN ORI $I Ui BT HIST Uil iR Rars &1 Ul g6 fear <17y, Uiy
AT B Y | I AT BT T W &l bl & | A A ol ({78 St 9 3-8 fa=eht
2 & 39F IR 9 N B HRATS B I 59 HAER AT Bl 3 Il Y |

HEIGY, IURITS # Ryt i a1 IR <ifeHiex a1Rer 21l 8, @ife=1 agf micro irrigation,
drip irrigation 3fIR sprinkler irrigation & f2d | faml &l Mz~ < Sl & | a8t
P MESATZ B TETIAT DR W AR 8T B U1 I RaTs drd Wll-are! &f oY | It
Ut @rgRer 81 1Y, A 3resT I8 |

SHRIMATI VANDANA CHAVAN (Mabharashtra): Firstly, Sir, I thank the Chair for
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having taken up this very important topic which concerns all of us. The headlines from
every quarter of the media and personal experiences reveal the stark reality that with every
passing year water crisis is becoming more and more a serious issue. In cities, we see that
we have to resort to water carts and provision of tankers. Secondly, we see that in villages
there is migration which is taking place. Farmers are committing suicides. Water sources
are drying up. Sir, we also see that there are dead or no crops on parched lands, which were
once agricultural lands. Livestocks have to be kept under shelter and they are also dying.
There is excessive pumping of water from the ground. There is also contamination of
groundwater, especially, in cities where garbage has been dumped and leachate has formed.
These are all very serious concerns and, therefore, we need to address this issue on
topmost priority. | will not refer to the report which has been tabled by Niti Aayog because
a lot of our colleagues have already referred to it but it is a serious fact that two lakh people
are already dying every year because of unsafe water. Twenty one major cities would run
out of water by next year. Sir, 40 per cent of the country ”s population may not have access
to water in another ten years. The worst is that by 2050, the lack of water is predicted to
lead us to 6 per cent reduction in our GDP.

Sir,  would come straight to the point that what it is that we need to do. Firstly, we
sitting here are not experts but we have grassroots contact to understand the stark reality.
I would suggest that there are several reports and studies which have been made on this
point. Therefore, we need to put it together. We need to invite experts, form a committee,
which forms an action plan. Today, the hon. Minister would respond to our speeches but
it is very important that we come out with an action plan which | hope the Government
takes at the topmost priority.

Secondly, Sir, I want to make four points for rural areas and four points for urban
areas. In the rural areas, we need to resort to efficient and sustainable agricultural practices.
Just now, Israel has been quoted. Israel is a classic example where with paucity of water
they have done wonders and their production is very high. Second point is restriction and
regulation on extraction of ground water. Third one is that we need to undertake contour
trenching so that water which falls in the rainy season percolates into the ground. Fourthly,
for the rural areas, we need to plant a lot of trees so that the root system would ensure rain
water harvesting and with all these measures we can restore the degraded land.

For the cities, | want to again make four points. Singapore has been cited and again
is a classic example. Sir, all our water bodies have been polluted in all the cities. We need
to restore them. We need to make sure that they are healthy once again. Secondly, the
development in the urban areas is happening at such a fast pace that it is not sustainable.
We cap up the ground with roads. We cap up the buildings with tiles. How does the water
percolate into the ground? We have to take certain steps. There are examples in my city,
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Pune but I would not talk about it because of paucity of time. We need to resort to rain
water harvesting, incentivize it, give them 10 per cent rebate in property tax but that has to
be done with topmost priority. Aquifers need to be mapped. That is my third point because
there are so many aquifers which we have to protect. Sir, my on e last pointist that awareness
programmes need to be taken up and water conservation has to be taken up. Water
metering is absolutely important. Water leakages of pipes in cities, especially, which is
almost up to 40 per cent, need to be reduced and water audit needs to be done. Thank you.

ST, SIW. g @RI AR SuRwrere Sff, § ISR g 6 S g9 s
important topic - drinking water crisis in the country X del & forg t=fied & 1 W%,
&9 farmers suicides I G €, TR # I =MET g b 8RN e VAl W 8, S8l R
minimum farmers suicides ¥ | But, farmers > murders are quite common and those murders
are for water whether it is water for agriculture purposes or water for drinking purposes.
Haryana is no exception as the entire nation is reeling under the drinking water and
agriculture water crisis. We are also affected by it. Recently, you must have read a report
in a newspaper that three villages of Haryana bordering Rajasthan have threatened that
they will not take part in Assembly elections if the water crisis rather drinking water crisis
is not resolved. | must compliment Mananiya Gajendra Singhji, and | do not know as to
why they have threatened their villages to be merged with Rajasthan. May be they know
now that the Jal Shakti Minister is from Rajasthan! But, they have managed their water
well as compared to us. Though our Government has learnt from Israel and we are doing
dry-land farming and crop rotations up to an extent that this time the Haryana Government
is encouraging the crops which consume less water as compared to paddy.

I will now dilate on the issues which the Prime Minister has suggested in his speech
that what we the MPs can do. In Haryana, it is quite customary to distribute drinking water
tankers having a capacity of 3,000 and 5,000 litres, motor-fitted. | will request the hon.
Minister of Jal Shakti to please do rate contract for &1 &g <& with brand new tyres and
of good quality because there are rate variations and they are in big demand. We the MPs
and as Jatiyaji mentioned that he constructed some small dams, water pumps but the need
is water tankers even for hills, desert areas and all villages because in our areas bordering
Rajasthan, water is not potable and it is sub-soil water. Now, whatsoever it was, the level
has gone down . ...(Time Bell rings)... At this stage, if 1 do not mention the bone of
contention between Punjab and Haryana that is going on for the last 40 years because of
SYL crisisor SYL litigations ...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Dr. Vats.
DR. D.P. VATS: Sir, please.
THE VICE-CHAIRMAN (SHRITIRUCHI SIVA): No; the time is up.
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DR. D.P. VATS: About SYL Haryana population thinks now, "3fT¢ = g# HI-4T T,
3MY-TTY A" and we with the help of Khap Panchayats have resolved many issues like
female foeticide. In the same way, we are trying to conserve water. | will again request the
Minister of Jal Shakti to involve the village panchayts or the Bhaichara Panchayats or the
Khap Panchayats even if the court gives the verdict these will be the panchayts which will
assuage the feelings of Punjab masses because water is flowing to Pakistan and flowing
to the Arabian Sea. ...(Time Bell rings)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Dr. Vats. Please.

DR. D.P. VATS: Till 1966 Haryana was part of Punjab and now, we are their younger
brother As a younger brother State, we are beggirng from Punjab that they should give us
water for drinking and water for agriculture to maintain Bhaichara rathar than letting in
how to Pakistan and sea. This will resolve the crisis in addition to the other measures for
water conservation and water harvesting which have already been talked about. Thank
you very much.

THE VICE-CHAIRMAN (SHRITIRUCHI SIVA): Now, Shri V. Vijayasai Reddy.

SHRIV. VIJAYASAI REDDY (Andhra Pradesh): Thank you Vice-Chairman, Sir. Sir,
the challenge of water crisis is basically on account of monsoon failure and partly because
of deforestation. Many Members have suggested that the only solution to this water
crisis is linking of rivers. That is the only solution. In this regard, | would like to make some
suggestions. The Government of India, earlier, used to sanction one national project to
every State and the Government of India, of late, has decided not to continue that process.
In lieu of that, it is advisable for the Government of India to fund, at least, two or three
projects relating to interlinking of rivers in each State. That is one suggestion. The State
of Andhra Pradesh has taken up the linking of Godavari and Penna rivers and the
Government of India should come forward and fund the interlinking of Godavari and
Penna rivers. The Cabinet Committee on Economic Affairs has recently approved DRIP
(Dam Rehabilitation Improvement Project) with an estimated cost of ¥ 3,500 crares. In fact,
out of 200 dams that have been identified, under DRIP in various States, not a single dam
has been included for A.P. 1, therefore, request the Government of India to take up, at least,
one or two dams in Andhra Pradesh also. Sir, in March, 2018, eight irrigation projects were
taken up under Accelerated Irrigation Benefit Programme and some projects are going on
for the last more than ten years. Andhra Pradesh has been requesting to include Veligonda
project under AIBP. But Jal Shakti Ministry is not approving this. | request the Government
of India to positively consider this. Sir, the last point which I would like to highlight is this.
Sir, there are some inter-State projects identified under the National Perspective Plans,
which benefit surrounding States such as Mahanadi-Godavari water transfer link, Godavari
(Icchampally) and Pulichintala water transfer link, Icchampally and Nagarjunasagar water
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link, Almatti and Pennar water transfer link and some other links also. But the problem is
that they are not being pushed by the Jal Shakti Ministry. | request the Government of
India to take up these inter-State water-linking projects. Sir, my last point is, as per the data
of Central Ground Water Board, per capita availability of water has come down from 14,180
litres in 1951 to 5,210 litres in 2001 and this is going to come down further to 3,120 litres by
2050. So this has to be addressed properly. Thank you, Sir.

THE VICE CHAIRMAN (SHRITIRUCHI SIVA): Now, Shri Binoy Viswam.

SHRI BINOY VISWAM (Kerala): Sir, about two-three decades back when we first
heard about the term “water refugees | none of us were ready to believe it. We know the
term “climate refugees |. But now it has come to our doorsteps. We are facing it today. We
have been witnessing people shifting their homes from Chennai, from cities to whichever
places where they get water. This is the situation now. Sir, please take note that in this
country, in the national capital, two weeks back a cricket stadium was maintained by
potable drinking water. The Jal Shakti Mantralaya should take care of this. In a country like
India where thousands of people, lakhs of people, crores of people are thirsty for water,
cricket stadia are being maintained by potable drinking water. We talk about vikas, sabka
vikas. What is the meaning of ‘vikas’?

There is also a political agenda behind Sabka Vikas. The question is, development
for whom and how. These questions are to be addressed. In the present conditions,
development is only for the rich and not for the common people. That is a battle in this
water trouble. Drinking water should be a basic right, undeniable right, and fundamental
right also. In various parts of the country, people are dying. The earlier speaker said that
two lakh people died in India due to unsafe drinking water. The other day, | saw in
Muzaffarpur, the patients, the kids, their parents who told me that in their villages there is
no availability of safe drinking water. Sir, this is India! In this India, where the poor are
denied food, water, and basic necessities of life, we talk about our Independence
anniversary. Sir, I am concluding by making the following suggestions. The Jal Shakti
Mantralaya should take note of it. We should have a comprehensive water management
policy. That should include the following points.

() Ensure safe drinking water as a fundamental right;
(i) It should not be a saleable commaodity for profits;
(iii)  Ensure proper storage of recharging of ground water;

(iv)  Ensure rain water harvesting;
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(v) Protect sources like rivers, forests, and mountains. That means, protect
environment, and that politics to protect the environment is the basic factor
where the Government which is careful only about environment protection,
should also be careful about water also. With this, Sir, | conclude. Thank
you.

MR. DEPUTY CHAIRMAN: Now, Mr. Chunibhai Kanjibhai Gohel.

it FAITS BHSINTE et ([ORT): SUFHIEAS Sil, AT el S U T8+ 9 W)
arer 1 |t e, # S (oY STUhT agd SAHRI & | W), Ma | B8l Sl & & il ol
BT, Al T SATDR! T | W), Thed g 91 & feb SR 8 Ul Pl el g,
Ul & SR gH SIt ATel uTgi | uge d # Sexofiy uer w1 St el ST Bl § b
T8I+ STel fed HATTd Bl 3l fehan SiR gRART HGIMRI & 17 Ministry of Fisheries @1
T ot o | § et A {7 wer #3113 HRl § IR ST SATHR e BrRell
B | BHR ST Wl H31erd & HAT Sfl, [ 31l 31 H3Terd &1 U9R o1 8, I8 Ul arell
HATST &, S5 [0 I8 HB1 SMQ & I af ol arerr fifRex 81 ORI 4 died &
UieR ffReR § 1 9%, 9 U@ 8IS W 91 S%, H9 g9R) 98 @1 W g o fF PR
AT T STl 7, 1 Step &, T8l 3T &, <Al 3T AT | 3T AT IR §6+ UR A & 377
g ¥

(o1t SuwrTafer eI §0)

AR, BH ANT Y &, IRBR - & ARN Bl RAMYGR AT o7 | ¥R, RAMYR 4 I8 W
T ot aTRer &1 Uit RRa 8, 98 WX &1 AR &1 A1RT T, 3R 301 Sff 317 91 0 &1
S 1, W T A Sh! Wl BIRIGT 8T | 981 IR 8 T8 XIS bl 919 § Teh Plel a1 8%
21 H9 quT [ I8 i 981 BTl X! €, FT I8 MRS Bl 87 A1 Si+ gl aaqml & I8
S BT 7, ST TR BT U FRAT 8, 98 Ul IS A R B WY St § S iR gR
fEYR & o9 wTiai § 59 &9 gA, 1 981 1 s9P] 99 S8 fawars & | S I fha
2 for RaemgR # v off o firan &, a9 gR&e & A3 10 wferd o w98 | ST g,
SO SATET T2 ST | TSt RIgR & G & U1+t &1 F9R1 fdepdt o 781 81 519 2016-17
H BH AN 981 TV <, A1 S5 U U Bl ABR 2045 Teb DI T~ oY | a1 H el qarar
5 anft ff &9 Ut & SR fise 20 we 9 Red w7 78 €1 S U EER et ¥ @ g,
qg Ul ST ST H Y@l 8, Sl UM SN gA PR ofd &, 91g H [hee} HRD SHD
there Xt H ferm ST &, there! dTel S UM Bl ol B, a104 ST T Dl HAPero] B
I U DI AN AWTg b B H o od & | A%, § U a1 e | JoRT H ORI IS el
FT dierd €, ORI ToT R AR 82 T8 31oT 8 8 # UF 8l | 3R H el Ui
PR ATE, AN TR X5 ATS AI&T SiT - A9 2000 H S9 ORI &b AT DI ANTSR ARATe!,
TG T @ g FHT o, &% 1a H U @ Hieer off, 8% e H U @l Ui oY | g1
g T (a1 b 3R qR I[ORIG HI UM A118Y, AT a8l {1 el FRam €, 98 99 o 7
ST, i g8 BT 80 URHC U FHs H el ST o7 | I8 5 fBan o e Y 7
2, P B, TID] TBS HraTs, FoTa- ff S5 I, S A9 SR BT MU | Sirs AT | 31reT
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B ST H QR IORIG H e 9 S99 €, 9 Ue gax ¥ linked up & | JTSTIe | ST $H €,
3R 81 UTIl H B T, A1 HUR Sl gORT $H &, Al a81 A U 371 ST | THET b1 it
BT GRT AN b, [Haml b Ugad & | AR, § 37ud! Farar § (4 a8i 800 fhariex
R UTgUeTs SO TR & SR THET BT Ul 800 fhariey gy Red =RT H 377dr €1 99
S B S USUATS 8, T8 I, AGH 87 T ST bR IR MY IHH fiebel S,
TH.Y AL PR U 3FeR A SR, Al g8 ST 3R H 700 fhelriex d& =ell Sl | o9
Y YE P PR 2 U, 99 BT & AR Sl 77 93 9, S8 B8l AT fh e 918, 1My S
3ITIT 3R X% |TS 7 981 & B 8 H g8 Y| Ugandl | |R, 3ATST § ATeh! Far & b 2018
J AR AR e A faor g wumoft Sft St W @) 37 €, 98 WRIEA ¥ | S 9%
fran & for agl R f S99 €, 371 W &1 GRS rdls, bled &I Thlg Hrdrg 3i%
FaDT MU H SIS e | ¥ NGOs &7 wire faa |

it SURTHTULeY: 31T Ueh fie § MU= a1 H B | 3P 91 H1 Sff bl STa1d <1 & |

i TS BIASHIS Teer: IR, § 37T a1 gRT PR <l & |

AR, BAR T&T UM & HUR 31l Y 31 B et &1 & b $74 §9R Jorid | ury
B AHRT 98 BH €, I8 § ATH] Il X871 § | gl TRE | e (9 3R BRI, 0 [l

# &) Reafar a0, 9 98 [oRTa Aied Awrs S, A1 § A1 g 6 Hel uril S Ry T2
i, e |

= SuqUTUfer: g=IdTe | 319 g1 |3l St 5a1d 397 |

2} o R arad: Sy Jeled, # ST g=yare HR1 ATedl § (6 30 Teb
U W@y favy W, ST 39 T B YR 9 gY Word g S T @ET iR ehd
qarSl | B8l [ I8 <9 & (Y Teb Hecayul fqva &, g8 Al g (o uril i1 g &
oy feream @1 fawa 2 SiiR Hyad I |9 7 39! 37U sustainable development goals @t
S H TREar & A1 1 7 | e w9 98 g¥ favg & am oSt 9gd a9t gAkd §
IR, W FHAMRIS [T IR e o g4l $I Wigd 61| -2, H Aexofiy dor
4 Sl 1 g=yare BT @A §...

it 3i~e I (Rt Ueen): 9, Ua fi9e | Sir, this is a very important subject. But,
looking at the presence of Members, | suggest if we can have the Minister's reply tomorrow.
Otherwise, at six o'clock, the House gets adjourned.

1t SURHTURT: AR 31T+ ST, 3! JURIRT H 89 @R a1d 3R g © | 9gd AR
WHd o | B9 S9! T 34T | 39 T 4 I8 R a1 o1 6 89 Aaa! 99y o
T8 8, olfdh A 3T ST &1 STa1d GRT 8 ... (STEE)...

7} 31TV ¥FT: T8N, W) | H Uiy T PR BT § | S DIg [Gabd Tl © ... (EEH)...
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SHRIMATI VIJILASATHYANANTH: Many of us would want to seek clarifications.
...(Interruptions)...

SHRI D. RAJA: Sir, let us have it tomorrow.

MR. DEPUTY CHAIRMAN: Mr. Raja, when | requested you, you already mentioned.
...(Interruptions)...

SHRIANAND SHARMA: Sir, the rule of this House is that the Members have a right
to seek clarifications. At six 0” clock, the House is to adjourn.

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): Sir, tomorrow, we also have a Calling Attention Motion on climate change
whose notice the Members have given and hon. Chairman has accepted it.

SHRIANAND SHARMA: It will not take much time.

SHRIPRAKASH JAVADEKAR: Also, then, there are Bills listed. So, for tomorrow
we will have full Business. Then day after tomorrow is a day for Private Member 3 Bills. |
think, we should complete this today itself.

MR. DEPUTY CHAIRMAN: This is the sense of the House which | have alreary
taken earlier. AT 3795 oY, ¥ Ugol 910 BRdb A =de- H forar |

SHRIT. K. RANGARAJAN: For the benefit of the larger body and the Press also is
...(Interruptions)...

SHRIANAND SHARMA: Both the issues are important. Please don't misunderstand
us. What is important is that those Members who have unfortunately left today, because
yesterday and the day before we sat late, we have been accommodating.

it IUFHTURY: AR M Sff, H9 STua! 91d WA off 1 MU 3 | Ugel H
e SR g1 & o6 A1 QU Heled 31 e a9 o1 6 39 989 &l fs °0¢ H
complete &R &1 | had already intimated. SR # U s H=AT =1 v 54
complete B < |

it 3T M 6 T91 & 915 BTS IF TN b 89 461 © A7 78] 981 |...(qaen™)... 84
I I ofe el 98 |ad |

4t STTURE: I (a8 9 Ugel R GH1 g, I T1a! A AERIT BT Y faAr T

2| Rajaji, | had requested you. It is on record. ...(Interruptions)... Please continue, Mr.
Minister.

SHRI D. RAJA: Itis an important issue. The whole House can listen to the Minister.
It is for the good of the Minister that we are saying. ...(Interruptions)...
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3ad 916 e reply @331, otherwise B9 WT¢ Tfa g9t conclude TR iR #31 SiY 59
U STATg < | Y e I g9 WAl af 27 | 3@ § Are [P gred g9 v H g iy
B b 319 R BT B2

SHRI'V. MURALEEDHARAN: Sir, this is a very important and critical subject that we
are discussing and almost all the hon. Members of the House expressed their views. The
hon. Minister is giving his reply now. | suggest that till the reply is concluded, the time of
the House may be extended.

SHRIMATI VIJILASATHYANANTH: Then, we can take up Special Mentions.

it Tois R SaTEae: AR SU[HTT Sff, <91 H ay H S ol el $REB 4,000
AT, U aul & AR ¥ U BT 8, SIl UPid & §RT S9! A 8, S 4,000
I1L.TH. U ¥, ST AT \ei o dal 3 runoff 3iiR evaporation & 91§ Gl e
PP EAR U 1,137 S1.G1.TH. T SUYRT & {7 gaar &1 39 1,137 S1.301.04. Ui & 9 o
HIE WR g8+ dIell STed &, 98 9T 690 dLALTA. € SR g9 SAfaRead ol g # S,
replenishable water, I 8% Tt 31aT €, s IR # T 94t A1 ARl 7 faar
I DY &, I8 I 447 SLHLUA. B | BH HID! 39 910 B AIFHRT 8, B9 Fa 9 91
& foIg STut foraT erad o1 & o5 g it 447 =010, Ui, i €% ATel a9 replenish gTar
2, Wil B9 S BE| AP SITGT QI8 59 Y4 & Il Bl BR T ¢ | § AR A BT
gIATE BT T8N & [ SBI+ U 1 Bl BRep 349 I b (Y AEHANT A Bl 8, A
S 910 & (1Y (a1 e @1 & iR WRBR A 3MUT [HAT & [ 57 14 & STl b JAuRoT
& T ud IR {2y Jrorreit &1 frator BT Ty | o 59 999 § Udh g=0d1e 3R
BRAT BTET § SR 42 HU A Seelkd HRAT LN § AT 371 A YD1 HIYR A8 Bl
fep S8 T BT TATERVT © HRb Bbel, {1 TP Wald g e ol & | AT H Ig A
e, 1 ¥ SHET gedlE TaTE g | 9, AN 9 sat oreel el ¥ | Afe # o for 7 g gt
TS BN 29T & b fohd ave 9 S Wd § S=iF ol 99 3R ool uded fhar 2 1 599
I g o T W A1 RS w1 €, ST-uT # T8 dTel Bic A o WY 31 5T
O A WA BRI A ST SUTe] BRI & | H¥ad S0 4 U AT BT FATST 3R e,
THI BT AT BRAT ARV | 51d I 37 < H I ST HRT DI URURT 781 g+ fob
BH ST & &3 W B PR dlel TS Al Bl, 9% WX H 9gd AR VA el Alsed &, I
HIDT FHM BN AR S AGeh! WRY B aRE T H Ui fealrd | § g =nedn § b &q
Hd, Sl 39 e 4 93 €, 9l (¥ B A WHST Bl R 9 H Bel-A-Del dlSxY Y&
BT B, BF FIP! GhoU of B 59 IR TR 3 o1 US| S9felv 89 <91 & U
TR BT T BIAT YR B dTTep THATS S IR0 of A |

eIy, @ dl § A8 W ool A o1 fF qw @) ufa a¥ St gt ufa afed S
IUSTEIT 7, per capita water availability, a8 1951 # 5,177 cubic meters off, 2011 # 98 319
ge B 1,545 cubic meters 99 TS | 31F AR URT YT Uh-fa8Te & & oid Ufq aafad
o1 & | <lfdh Il # 31 gl e ¥ oy, <l S A 1951 H el B ST, STl bl Herd




408  Short Duration [RAJYA SABHA] Discussion

EIRERREERLCIES]

aRad el R &, fed <% @ S 9 1951 & 919 A AT 961 7, I8 SHdT
TR € fdb <91 31T STeT & g1 ehe A O[3 V&1 8, el B I8 Abe BAR AT Tl € |
If 1 specifically speak for this year, AT a¥ 2018 # I U= &5 A1, BT SHRT
A fUsel 18 AT # F 13 WIS S 9§ A9 & WK W @1 T | T Fel-A-Fel BH qof
B & | 39 AT A A Al 15 &7 < 7 et Y87 81 Yeb ST b [T arke
<9 ¥ BN T, 39 99 ITH T 43 TR wF IR S T 39 BRU A, I F B
e, O faRIY WU 1 HERTS, g U2l T, I[ORT, BUIed, BRe AR ATerg
U €, S 9a9 et gHTfad g9 2

AT SUFHTILT HE1Gd, 9 <% 3 Y14 & STl 31 Al a1 3, S yegera: SRAd &
U ST g3 & | g b e BT WR A A D &8 & BRI A SRA, UoTTE, IR
YT, SRS, HE U9, AHelTg, ST HdR, fBArae gael, <9 &1 oM el ik
<ShTe # drastically 9gd =19 ST I8T &, offdh $9 §d & SIIRaT <2 § $© o U Hl
g, Rei 59 i & 5T &t f&Iar &1 | F S & 1 HERTSy R T ueer 9 # e
g, YOI BT Iooid BT ITedl §, adi SIAT dredl g1 $9 a1 USel o AU s
SHRIHH for, g o uawil 74 W forn g | Foifesd & fral 7 ot opft S| ar o 9=f 3,
Mission Kakatiya @' @@l @1, Neerukattu @ @@l @, o 9 SH1 U<l = 31q+-310+
&3l § I & STl b JTHROT b 11 gu1 | AT dTel STel & Had &b 7Y o7 aRE |
B fopar g, 7 9Rar 9 &1 {621 €, S/aT uRvIH & {6 I SHI USer, S Ugel most
vulnerable State ®T &<IRT 3 31Tt &, I S41 &1 water balance State @1 HeTRT H UHIC B
Q| H & A1 § | 31U QA A8 e BT Arsdl §, wifd § <2 WR BT gl
HRA dTel, I AR BT ARIGEN PR dTel Al & dd § TS BIPR d1d B I8l g, U e
& dr @S BIPR A1 DR 81 g, 89 A Bl STIA-7T &3 H 9 IRE A Sl Pl HaE 8l
399 YrfiERT 3R ffSxRBT did} B &I MaeIHhdl & | 9 99 7 re-use of water &1
IR & 91 @t 3R T 9t FERAT 7 black water iR grey water & re-use & IR #
-3 AR e fby | # g Jrar § fb a8 Mf¥ed wu A f[&ar a1 fawa g, igord
Fa¥ saTeT G &1 faw 2, fed <=1 9 S gt STl ol ST BT 7, SHH Hadt Ui
yfcrerd fevar €1 Ugsiel & S0 § SM ¥ foram Sirar 8, o 15 ufera 24t industrial
water & %Y H use BIdT § 3iR dTd! Y g U BT 80 UicTerd 3= S & & H IuAnT
BT & | 3 A | A S 3 feel SRR § S & & § &M & &1 saa el
o1 | § G PN & &3 A ST g & | eI UIET: 81 A &l el BT AR WA H PBIH B
ST I ForawR U a1 ¥ | <9 H el & oy Ut &1 Suant 9 oRE 9 ' §, 9%
ffRed wu A 89 99% oy o= &1 f[awyg g1 anfey | Ife # bact =@ae & fawg 9 ara
B, Al 3ATST 9IRT | S A U el =maet UaT fham ST &, S fofg 5,600 offex uT+t
B ATTTADBAT I & | 3T [ AT DI Bl Sl Yo Gl e+ &, 9 b Picd & ol Bl
A P FoIT ST 5,000 e} I SATET U BT STANT BIdT & | 31T 97 X1 94T & S U

SHRI BHUBANESWAR KALITA (Assam): Sir, | have a point of order. It is not



Short Duration [26 June, 2019] Discussion 409

understood whether you mean to say the entire crop or one kurta.

SHRI GAJENDRA SINGH SHEKHAWAT: | am saying 'one kurta'. One kurta requires
5,600 litres.

SHRI ANAND SHARMA: What is this? | have been the Textiles Minister of this
country also. This is not correct. Kindly check your facts, because it could be for a
particular acreage of land, whether for paddy or whether for cotton. It cannot be for one
kurta or it cannot be for one kilogram or rice.

2N} ot e Iramae: AT ST Sfl, § S gl ®F a1 $R el §, Al g3l il © 1h
egE H 3t 31Uk FTa1 SIgHdt TE1 €, STy 3! Te1 AHS UTT | SATUhT el a1
H RTT DicT Fel FIelTdH” STANT G371 &, ST Pl UGT SR H ga- Ul $I Tagddsdl
Bl €, I8 H MR Pel drsd o |

SHRI BHUBANESWAR KALITA: As we understand, this much of water is required
for the entire crop and not to make one kurta.

N o e Srara: 18 e, S del, | Wid Bl et g | H gep fhr g 3R H
P Y gfeg FTat a1d ®R T8l § |...(Faum). .

£} YaieaR Hiferar: 89 W M F €, 89 W Wl A S §U & ...(FEM)...

it o R YrEmae: died UsT SR & o7 Pt AT fIaeT1 Ul Su>NT 81l &,
SHHT 3R FBTTd § MUk AT W 8T & | I8 81 bl & e TUDT Pl goram H
MM AT Tl T 1. ). .

AT SUFHIULT 16, | I8 19T B 8T o1 fh BT BT Y Shel... RS I
R A a1 W SRISANT AT BN,.... U BT BT ol g1 H I Pof (HATBR I 500
SfTex Ul B JTawHar Bl § | Wl & forg Ul 1 S SuA 7, S S avE 9 9mad
& 7 8 # ¥R <Ei & URNed § 91 B, [STad ddg # # ®el fb geb fdal =amae
UgT =1 H 5,600 ellex U B STOxd Bl &, A1 99 H e fdhell arael UaT SR & folg
U BT Pl AATRR AT 350 e & | VAT 81 & b BN < 4 qe1eh 8] &, BHIR I8
I IRE BT UIg T2 8, I IRE DI TSIadl T1 € AT 89 e [qbiad T8l B Ahd © |
AR 8t I9d oY ot e i TR 3 sincerity 819 @RV ofiR wawil & A1eqs 4
7 ORE & WA B ARy, Rl HY USeT &l [I9 8, I Pel-7-Hel B4l § 3R 84
TP I IR H I fTaR AR formar e o1 saegadhar 2|

g {1 S a1 @I g9l Bl g, Al § SRATN P WRGR DI g7aArG o1 aredl g |
ERAOT & TRBR 7 UF g9 & ST W Adel UGT B dTel Tl I incentivise
PREB STB] Ui THS 2,000 YT < BT ISl 918 ©, dllb 4 aae Bl STE o]
alternative crops U1 @ | I ST alternative crops UqT &, S8 H1U &I d 100 Ufaerd
TATHUL &) TR WIS, 396! TR At sRATT & WREGR 9 < €1 39 a)8 & Ugdl 99
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EIRESREERCIES]

TSTN & PR B IIIThT © |

H T8l HERTSE BT Al Ieoid BT T8l § | HERTS H Wil § Pol AT (ST urit
B q9 MR § STINT BIdT & T HERTE BT 8 (b Aaadx RIaw Ul &7 STIRT $rar
T, SFBI 70 TR A SATGT U hael T+ BT T T+ ST & o1 START dxar g | |
HERTSE Bl ARPR Bl TAA1E <1 AEd] & (4 811 39 A1 DI GV &I & b AERTSE H
T BT fHAT 319 dhadl iR Hae drip irrigation & AT € T & RFarE w FhT |
ST H Ugel dal [ g3 S H3Terd § M o &1 9iMrd e | B9 are ol asfeftha
Rotes 3o onrg €, 4 Rulexd g wedl € b afe fgu sRAe & wregm 1 7= &1 Seure
fépan ST &, 1 71 # Sl YR bee ©, 98 24 URUT 95l & | 89 qadH! [HefdR 30-1-310
YU H 39 ORE B Usdl R B AMqegdhal & | H9 F 1 Seevvr Ry 8, 8 Jhar © fo
gad AfaRad ft uewn & w8l 9 el 39 fvy W s3ft R 9 far sik fia+ 81 xe1 81,
cIfep SAPT I TR 3R TSl A 31T I@ B ATedehal & | B, [ae! iR YT
AT & A Uee & ol U ey QIS 99 & giedlor | A1 Tere #a1 Sft =
STl 21 HATerd &7 o+ fohar €1 <31 § U &1 {5y, et 7&dn @t g4t 179 Jea+ @,
TE 3ATOIST | AR 319 T 3T HATTAT H, ST-3TeTT SHTE TR, 3TeTI-3TetTT ®U H, 3Telil-
e gfedI | S9d IR # faaR, a7 iR uifertt wnfs @t St o | gRArem fosh
IR HATAT H ST ST T, SR [T dlex Y el IR fI97 =X ==l &I St off, e+
S afex Bl 3R o7 3R dfex 91 FEl 3R o7 | D] U S8 HelTdy I8 YA fha
T ® fp AR 3BT diex, 91 9 diax IR 9w U & Bd & Ad, Uh A1 SifdRed
IR ¥ gfedics AR & U 91 SHGT fRrd &R gawa fohar Su | 59 <91 9 I8 U AT
YRN8 & | § AT Ue HA1 SNl 1 g9dTe odl § & S8 J31 59 &5 H BH H
BT SR [T & | § 37U 3MH! AIUTALATAT AT & | 3R 7 3l [S1RT 14 bl Seeid
fopam o, s fAsTT ST 31R I51d STt T Soeid T, S=iA Sl =l & off, #7 orgud fFsn
ST @t fordTd BT Ul & iR A o st Sft 7 39 fawy W < i@ faam o, ag
A Wl 21 S S ST Ued B S99 il & gR § 9917 8, S 89N I8 TRITh
BTl A off, T4 W S8 P 22 vz foy € ok <3 i 4 6 fawy fog €, 9 6 ¥R uew,
TSR 3 31T & |

3T 3T UehTRT HIYR AT8d a1 ]2 ¥ o fo9 a8 A aRATd & ©d W R arell 8%
U & Pl 3T DI IRE AaT B §Y UH-UP ga BT SUFNT AR SHD! GRI&w, HRIewT
PREb UG U & fI §9 2 371 99U ST R AR & | 31T 91 3R 8R H, 4
H A1 &1 UTl, ST aRAT BT UTT ATel WX UHISd BIAT &, il ATl WR 30-40 BAR clleR
BT UP ¢ 4, U ©d W U Ghiad 8idl & | A% T H ol ey A1l | 200 TH.GH. A
SRETT el 81 | § e HH IR 1ol foTel SIIerR 9 371dT § | g8f 3FR 200 TH.GH. T
I HH IR BT & T ATt W G & O ) GReAT §AR IRAR BT et €1 39 a)E
H B U =R self-sustainable 8, <ifeh I8 ST @rgwensii § uRdc gafl, 34l ol g -
oot BT {6 AR SN <97 4, S8l STdf 1 SHIRTeT A &1 WRFRT o | 9IRd S <97 4
S8 g1 SadT Bl USel U STRTEY VI ST & d1e 3, Ugell Yol &I s, Afedl Bl <dr
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AFBR IAD] SRTEAT DI T8, IH <97 H GHIA H 3771 8ARI I ReIfer & b g &1 wa
contaminated water deposit @&l 3R &, A YR H & | fUsel 40-50 9T, 100 ATt # &1 A
uRRefort oi g2 991 I8 8, AN 9909 ¥ g 7 4-5 I, i1 39 IR fawdi o va |
Srelt off, TR 4-5 fawat a1 fam foneit g &, fam foret forRaa eramen &, Swa! Q1 711
IR |ATS U A1 Ay ARMEd SRl o1 | Ugell Sil Tl &1 hedic o, SHd! diw,
IGD! yfdaar 1 I8, 3HD! A1 M9 &1 UQAd Al HRAT A1, ITH IR H DfIcHe &
|1, conviction & AT HTH HIAT AT| TG BT S SIS &, IR0 8, IFH H &g S &
T ®I B S! el dredl T, $9 ARE B YIodT 91 I Bl TRHRT Y | 779 BT S R
8, g § S Ul & =R Bl A €, 9 S WR BT avE B AfrspAvT 7 8, fhedl off
TR T &RVT 7 BI, IAD (Y YT IT1d FAIUT 9T1d A A1 H U (&7 3RV & M W, ATel
H g fard & WX M HRar o1 | U URuRT T A ot | T I ATl H Geb R SITeh]
ATATE B oI HRAT o7 | FE HAF SHDT M AT AR YRT 19 SHDT I b Y H HALI
o1 | U g URORT o1 <2 H o, 50 A1 H R avE | fUsell va el | o are A
..(TFET)...

S} YAATER BT, B9 I8 BB G el AW & | ...(FIEH)... ST @iged &, A7
I WR Y| .. (Fe).... 3T A1 HET AT IE E

£t Tors R AEmaa: # 3MUP WR W@iEed W SMdl g ... (). .

2} YaIvaR FIferar: AT HBi UaT §U? P8l UR D! URARY 7 MU H8l Ul
fU1? 89 99 I T2l ST 918d & | 99 S Wised ad1y &, 391 reply SS9 |

2N ot g Iaraa: w1 SUHIITT H81ed, H SR ARET Arsd g O avE ¥
9 AT 5 g TR & 91 T Jad @) 8 SR 39 fAvy & S a9t @+ 8, 86 Ig
Gel TS, IE ST TS [ 30 AT B TS P8l & 3R SfF qb oIS 8] S, I
TP gl &1 B Fhal ¥ 84 BRI IR WX WRGR B ¥, 99 d6 396 MR g
2N, 99 Ib 3 fATT BT FHIEE L 81 AhdT & | &H 37U 3MUDB! IWdD 19 H WSl Bh
T S 5 wEl 'R did 9 g g 21 o T ofl, WY faarsh @t 59 & 2
...(TTETH)...

St STgHTUfr: AR FAY SN L (QAGE). .

it arive Tt aMUast M foha v B2 (e ). .

it ot e drEmae: w9 &g 50 99 B | . (FaE). .

4} 3TV T § SR 15 Wi 9T § | ..(QE)... MY &7 91 $E 2 27

it Torvs R Imae: TR At 3 TR-uE 9 € B 2 . (ar). .

it SuuTufer AT 92t S, 59 N # A S Sff S B, 98 98l 2

AN Trots g darad: 9)1 Al ST 31e STt e, 98 €1 el © | H 98 WIMeR Feld g |
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i ITAATURT: A< SIl, B9 99 &1 918 © 1o 37T FaT Ve 3R ST IS 3TUPI...

it Tors Rig e A STl S, 39 o Al @ @t @, e 9§
U 9y ol X ER-URAR § S SeR H R o, 98 I8 o f S18107 &1 97 ar I
AT BT A1 Bl I8 1T $ aRMER €, $AGY B I8N § | ...(FqEH). .

PROF. MANOJ KUMAR JHA: Sir, this is not. ...(Interruptions)...

st o1 R SaTad: A SUHTYTT H8Ted, H UDT ERETUT STy aTedn o |
..(TEE)...

PROF. MANOJ KUMAR JHA: Sir, this is not. ...(Interruptions)...

=i} Toivg RiE SEET: 991 STTIia 98ied, § o1 WReRI & Tt B 8T AT |
..(TEE)...

1. 7T HHR ST: IR, IE castiest expression & |...(@EM)... AR, AT H .. (@€m)...
it SuRTUfer: QU 91 WY Rpls W o TS | ...(TAEH)... i, & ....(IdEm)...
it o1 R Sarae: AR ST FEIGY L (SI9E). .

SHRI ELAMARAM KAREEM (Kerala): Slr, please allow me for a minute.
...(Interruptions)...

MR. DEPUTY CHAIRMEAN: Please, please. ...(Interruptions)... You are left with
only six minutes. You have to complete within half an hour. ...(Interruptions)...

st o R A@Ea: A ST HEIey, § JMUdT WReT0T sy argdr of fb
H 39 WWRTH &I 7@l B T o1, d RO ST al GRa F1e1 Bl ferdt of | afs 59
IRORTSH DI GASIAd el B3, 99 AR vl &1 WRferd, I AR Sl Smesi b1 Sl
ORI WU ¥ EAR UM 9, S 94 Pl gfe §F YAoiiad 8] oxil, SIEr g a4l dam
=l Bl 21, A1 B9 WS ST | GRET UK 81 PR UIeil | 39 el A § 3 |99 fqwy
MU A XGHT BTl o7 6 S TRE A Uh-Ush gg Uil Bl HRE HRA bl AIG
TRORTY off, I IRURTST &I &A1 dhal W 82 R g9RT Wigh 7 9 ave & uRuRe wa
BRI § $El g g8 ©, S a1 Pl 84 WOl TSI | ..(FEH)... AT SUTHTII

it SuTUfer: o=y ®Ig Hf 91 Reprs & &1 S | 3! 91d &1 Reprs 7 3myeft |

it Tors R Amaa: anft g9 STat wifad warerg @ Tt 3 21 S & e § afe
H g1 P, Il AT AT 1 UetT B off b IT5T BT FEATT B, ITSAT DI ST THY
3R STet IferT HTer BT fa9Iy B0 A IS &1 {9 H BT R BF MMaedqdha © | TSR
AR BT e A1 d3THR, A2 d UIoTdl ¥ SfS gV 99 &l <@ aTel uaer § #31 8l.. 9%
d irrigation &I W@ dTel #AT & AT W31 Bl <@ dTel H3lT B - 37 ol (AT Bl @
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aTel HRT SR STfreTRAT B Ve A1 SR g9 IR faF @1 abeiy i fb I AR
TRBR A RIT (UeT 8 3R &7 f5d TRE 3 S9¢ 91 Hdd - AT A Sft 7 <
Cooperative Federalism &1 R f&7 €, SH®! A1 Idx fhdd dRE W B4 311 9¢ Adhd & |
39 SrfaRad ST fIeM &1 T 89 9t € SR A1 Uem= 5301 oft =1 379 91t ot =reyon
oI & {5 &9 2024 T& UAP B TP U UZAT BT UGe BN, 59 Ahed DI & A1 H
AP Tl | 3D AT 7 39 91d B a1 o B, B U 83 59 91 &f 4] R 38 o
3R 9 I8 e 3T A [ Bl <% 4 Usel ARBR & FHI J Y A oIl 7 81 A7 |

SHRIT.K.S. ELANGOVAN: What about linking of rivers? ...(Interruptions)...

27} Tois e Iramae: qRT <97 faary Ra € (o o7 a8 0 8R 99 &l a1 i oY,
I &1 gesl 1 Bl 91d B 2, wrarerd a9 Sl ard $ 2 iR S fawai @ {579 ave 4
BT 100 HICTETd o w1, S commitment & Al ORT fHaT &, 310 QX <% H 99 W 8%
THR EH I &, QX %0 7 Usel ¥ g1 mandate S {49y & 9 TR SHR A | GRT
<9 39 fquy I faeary & 1y /T &, GRT S A7oT §9 o1 WX e bRl g f Al
& ol Al & SR A1 |1 off 4 IS Pel € 5 &9 39 & udd 'Y DI gl ugardd
..(FEH)...

it Ju=pTafcr; AR AT ST, AR 9AIRE 189 | gag 81 $el o {6 o gaa
@A Bl & €, 379 TH AN Tl Bl solve TR B 91 Y | . (TE)...

SHRI TIRUCHI SIVA: Mandate is given ...(Interruptions)...

it otz R OaTae: &9 06 ') @ U Ugardd | (). B9 Td i) d6
U U B e B |

Y STRTUTTLY: 37787 ©eT RT 814 H 377 U &1 e ol gad 9 & | 31U 31 T
#H Sarg <7 21, Ford ¥ Ry g1 e qret 99 €

Y o RiE Sramad: AT SuaHia oft, BR i w9 GHR o Sl 99 € | A
PR ST S 59 AU 91 BR I8 o, qd g8 $el [P TS Alsel 39 9 H el dol |
S8I BBl & e &1 diea W g9 < ¥ el gl Febell & | g AR 73l 7 RAmgR &
Hied o a1 W B 2 | #9 RETQR & Hied Pl 98d B9 W, I8 36T ARE A ol & AR
H9 RS & AiSol Bl d81 Yedh g fhar 8, 98] TR UeTs BRd o & | 3 ferdr
% water management &1 firsthand dgf §3®<, 39 institute #§ I5HY TST &, olfch AT
PR S, 39 <2 H IS Aied R el af 98 AIdl Arsdl Feiv iR Al Afed I8 & f&
A QY & UAS TR P U BT U UG Bl AIRAgT B | .. (STFE). .

SHRI BHUBANESWAR KALITA: Sir, Short-Duration Discussion should be of short
duration. ...(Interruptions)... This is of long duration. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, | seek your protection. ...(Interruptions)...
SHRI D. RAJA: What is Modi model? ...(Interruptions)...
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1t o e FrEmad: A SUHHIIT B IS, URId BR dd STl Ugar ®I Sil ard
B9 PR T &, SUP AT H Sl (49 8 [0 € ..(@@em)... 16 89 bael Ul ugar & (g
sources creation @I 1 &l B3I, B9 U gga & foIg ST sources create @,

..(CTET)...
it SURHTART : A H31 ST, AT (G I FHIG B | 39D U Yo e &
AT T |...(AqET)...

it o RiE JETad: A1e-aT 39 sources @ sustainability @ ¥ EAT BT @iR
S sources @ sustainability & |11 ST T el . (aEm). .

=} SUGUTUfer: 31T 37T+ 919 WH DX |

SHRI ANAND SHARMA: Sir, I am on a point of order ...(Interruptions)... Sir, point
of order is under our Rules. It is a Short Duration Discussion. The debate on the Motion
of Thanks on the President's Address has ended with the Prime Minister's speech. After
that, we cannot have a Minister restarting from where the Prime Minister left. Please have
a mercy on this House. Follow the Rules Book. It is very clear on the Short Duration
Discussion. gl Hfeel iR gAfGT &, g8 Short Duration Discussion &1 subject &l &,
water scarcity BT & | S UX WcH HRaIgy, 84 e HIqH & b f5T URERT BT §ASTR o,
I 3 T E

it STy A 3 T S, 3MU$ B | Ugdl #4 fde & faam o7 oiR
STYH! TEel W AT BT, Wi gwa! o o1 vt firet Y&t | 9% gt oI 81, 3 e
Tl &, 9% §9 g% § HeT o

1. 71T $HAR $T: HEIG Y, W_T U point of order 2 |

MR. DEPUTY CHAIRMAN: No point of order ...(Interruptions)...

st Torg R A@rEa: AR e 9T Sf, § I8 91d $9fiv 8l BE YeT o7 {6 I8
President's Address # 31T 11T &, # @I conviction @1 I &R Y&l o1 {5 gHTH 7 |

37t SUTURT: JATUHT FHI WA &1 T 8, HUAT TAG B |

N oz e Iramae: # sifcd a1d FEHR AU a1 FHIG BRAT Ared g | I§ S 6R-
TR qd STl UEAH DI a1 8H PR I2 ©, 399 source sustainability AT-ATT &, SHD!
far ff &9 B) X2 ¥ 3R gy [t A el | RO 91 &1 =l &) fb S grey
water FI&erdT &, IHD! W f&ar Y d1fds S STt g+RoT Y 81 |eh A7 recycled water &1
SUINT 81 Wk | $AG T8l T §H 39 a1 @t W a1 e w2 € % S urel Suee &
a1 IR BI4T 8, I9 U BT b ke ¥ rational SUINT fHaT ST Ahal1 &1 Ul B
vy Ff¥aa wu 3 (&1 &1 4wy &, St 49 @8 fo I8 favg wR & oy for &1 fawyg & |
Y 99 N Bl ¥l 399 commitment & 1, Teb 1T 37T US| § AR 99110 iae ) 9
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free A9 e 990 T T | AR 7 39 fav #§ 27 TR FRIS wUA @4 AT g,
SIfh T &9 9 BT W1 gAH 37U ST BT GARFT HIAT TS 31R S/ 1 H 31 el <918
S & e & T H 91 YR B oA, H g I e Bd g S I bl FHIG
HRAT A1EAT g (& TSl 59 =<l A &9 9 ANl & 79 W1 I§ WG e 8l b g9 a9l
AfRTTT WU H commited B, S {5 AR 3113 UHTeT HIYR AIEd IR T ©, 89 94
T AT 31U+ commitment & A1, 3MTST T F Hehed PP SNV [ 39 < H STeT TReq0] H
BH 9 W U ANTET BN | 3T FehT g8 AR IR |

MR. DEPUTY CHAIRMAN: Message from Lok Sabha, Secretary-General.
...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, | have a point of order. ...(Interruptions)... Sir,
please read Rule 177. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. Let him read, and then | will come to the point
to order.

MESSAGE FROM LOK SABHA
The Special Economic Zones (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Special Economic Zones (Amendment)
Bill, 2019, as passed by Lok Sabha at its sitting held on the 26th June, 2019.”~

Sir, I lay a copy of the Bill on the Table.

PROF. MANOJ KUMAR JHA: Sir, I must tell you that the entire House, -- Sir, | need
your attention, | need the attention of the House -- I must compliment, the entire House
spoke wonderfully, raising important issues with regard to water crisis. Hon. Minister, Sir,
you are heading a new Ministry, we expected you to speak with scientific temper, on the
basis of scientific evidence. Elections are over, as our hon. Chairperson has said. You, in
fact, spoke as if you are speaking on President”s Address. Sir, please come out of election
mode. You are heading a very important Ministry. | told you in a lighter way & 3mq
THTSL....(IFET)...

it SuHTUY: g=are, 7T STt | Now, Special Mentions.Shri K.C. Ramamurthy.

SHRI K.C. RAMAMURTHY (Karnataka): Yes, Sir.
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Tt SR TR (HUICh): TR, IT T 3N AT o Sl AR WRrel HeH s A1 918,
I PR Fhd © |...(TGE). .

SHRIMATI VIJILA SATHYANANTH: Sir, please allow the Members to read the
Special Mentions.

MR. DEPUTY CHAIRMAN: | agree, those who want to read, can read. Ramamurthy
ji, please.

SPECIAL MENTIONS
Demand to regulate private coaching centres

SHRI K.C. RAMAMURTHY (Karnataka): Parents now-a-days are obsessed to send
their children to private coaching centres hoping for bettering their prospects in various
entrance exams. It is not just obsession, but parents feel that they might be committing a
crime by not sending their wards to private coaching centres. This is resulting in
mushrooming of private tuition centres. A student would have otherwise got 90 per cent
is assured of one or two per cent increase by these centres. If one looks at their functioning
very closely, they will not have labs, libraries, proper classrooms, and other basic
infrastructure. More than that, there is no accountability! No registration, no monitoring
or regulation by any Government agency. Secondly, instead of enhancing knowledge and
improve memory, these institutes eventually kill the basic pursuit of intellect in students.
They avoid going to regular pre university colleges and hardly get exposed to practical
learning. The House is very much aware of the pressure that coaching centres put on
students and if they fail to get desired results, they often go into depression which
sometimes leads to extreme act of even committing suicides. This is unacceptable and
needs to be stopped. To address this problem, the Supreme Court in February, 2017 directed
the Government of India to frame guidelines to control and rein-in private coaching centres.
So far, no action is taken in this regard. Secondly, the approach of private tuition centres
is in violation of Right to Education guidelines. In view of the above, | request the
Government of India to immediately frame guidelines/regulations for private coaching
centres as directed by the Supreme Court without any further delay. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Md. Nadimul Haque, not present. Shri Sanjay Seth,
not present. Shri Harnath Singh Yadav, not present. Shri R. Vaithilingam.

Demand to finance the supply chain infrastructure for fruits,
vegetables and other perishables in Tamil Nadu

SHRI R. VAITHILINGAM (Tamil Nadu): Sir, post-harvest losses in fruits and
vegetables due to lack of proper infrastructure has been one of the main reasons for
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farmers losing value even before their produce reach the market. To ensure remunerative
price to the farmers by improving the supply chain management of fruits and vegetables,
Tamil Nadu Government has been implementing the Supply Chain Management Project
for fruits, vegetables and other perishables in ten districts of the State at a total outlay of
T 482.36 crores by way of term loan from NABARD under Warehouse Infrastructure Fund.
The project was also shortlisted by NITI Aayog under the Development Support Services
to States for infrastructure. The project has created 62 Primary Processing Centres with
Post-Harvest Infrastructure like pack house, cold storage, grading and packing facilities,
machineries for primary processing, storage godowns, etc. Expansion of the project in the
remaining 21 districts will make Tamil Nadu not only the first State with an integrated
State-wide supply chain infrastructure for fruits and vegetables but also enable its farmers
to manage the processing of their produce further down the value chain and thereby
increasing their income. The expansion of the project to the remaining districts is estimated
to cost more than ¥ 500 crore. This step will supplement the Government”s decision to
double farmers” income by 2022. This being the first scheme of such complexity and scale,
| earnestly appeal to the Central Government to provide ¥ 500 crore towards establishing
a State-wide supply chain infrastructure for fruits, vegetables and the perishables in Tamil
Nadu.

MR. DEPUTY CHAIRMAN: Now, Shri Rajmani Patel; not present. Shri T.K.
Rangarajan.

Demand for re-alignment of Metro Rail Phase-11 Project in Chennai

SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, the Tamil Nadu Government has finalised
Phase -1l Metro Rail Project at a cost of ¥ 80,000 crores. While the project is generally
welcomed by the general public, the route which has been finalised has some flaws and
does not go well with the guidelines of the Metro Rail Policy, 2017.

For example, in the policy, it is stressed that the State Government should have a
"Comprehensive Mobility Plan" which has a land use zones superimposed with a matching
transport network.

I would like to point out that the present plan of Phase-I1 Metro for Chennai City
runs through areas like TIK Road, Luz Church Road, Kutchery Road, etc., which are
considered very posh localities and the residents are having their own modes of transport.
Further, the three kilometre stretch does not have any public institution, hospital or school
and colleges and thus will not serve any purpose. And, as the roads are narrow, the Metro
Rail will cause immense harm for movement of other public and private vehicles.

Further, a successful Metro Rail is critically dependent on integration of secondary
and tertiary transport feeder services. The present alignment through TTK Road, etc.,
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because of the post residential locality, does not have a secondary or tertiary transport
feeder service which is very necessary for a viable Metro Rail system.

I, therefore, request the Central Government to intervene in the matter and change
the alignment of the Metro Rail Phase-11 system, instead of the present TTK Road, etc.

SHRIMATIVIJILASATHYANANTH (Tamil Nadu): Sir, I associate myself with the
Special Mention made by Shri T.K. Rangarajan.

Demand to start Amritsar-Katra Train with maximum number
of general coaches and cheaper tickets

it Taq Aferss (doT9): ITHTAfT Aeled, e &8 auf | SFa¥R | Hexl, dwif adl
TH Y ISTTST TAT™ DY HFT Tl 37 X8l & | TR SdT 39 IR G P IBR Dl a9 Td
SR A T2 B A, Fifh ST fHTAT 984 31 & | A= Afad a1 df 941 9 S
2 AT J AU ol BRI H AGR B © | 98a 991 & 918, ARdl TR STl Bl I8 AR
YT T A, A I e S e Ve, Rawn @ Aorgdt & fow S are @ & fag
ATIRYT B dTel] TATS ST AMEY 2, IHh oI YUl QARGBSITIS Blal Bl XS] Fells
TS| S UP ..(ATETH)...

it SURHTURT: AR TSR, U™ WA § 6 S Save o forar ganm &, $uan a8
afev |

it ¥ Aferd: WEIGY, Sl g AN ¥, S WRGSIS BR G g9 &I Gadl, 39 Bie!
X B AT b Y usel W €l Suered o, Wifdh i I 2, 9 37 BRI b DRV I
THR &1 B Fhd ¥ | SAFAY I8 YS!, AH-avdd 89 & BRI g B ol T8 |

HEIGY, 37T HAAR I BRER, AHRYT Bl BT SR T, TRIG ST & flg
B A e B! 8, TT9H Gob I AC TRIRBR € AR ATl I, ARV AT b [Tg
T fewe & & | 37a: # My #red 3 el H3A Sff | I§ AN BRT § b AR A b,
5 ve ®rg AC TRRBR AR P! e, TRIF ST &b (7Y, HH BRI & AR Bra
SRILESIERCHE

Demand to check late running of trains coming from Bihar

STcH BEHe URAH ([NER): STAHTIRT HE1d, § 3ATUh AT A U a8 8 Aecayul
qe BI AR AIBR Bl LA G BRI AT & | I8 I8 8 GES © 1o (48R 7 AT dTell
AfABAR ¢ Bs-dbs ©c [Iera I Ioid! & | 88 A IE & b 78 SIAUTSTS! A A drell g
STAUTS IS8 facetl St ¢ Y SATaT et 81 ST & SR Bt B & I § | U al
UEA Bl Al Bl AT BB HH & MR GI AR IAH B PR dlcil B AT el Ao
2 3R I WX ¢ & ST &1 ST 4 AT1 B 98 fadhel o1 AHHT BT ISl & | 59
A1 B g 3= ¢ W AT g91g 98 S § |

AgIey, 3nfl @ s &1 5w W} T8l ¥ f6 PleY & BRI o7 o 81| fIER 9 ik
GRIHY IR [T8R A 3 aTell AfTHaR e! | 318! ¢+ Wl Be! oic 8 ot & | #
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Demand for immediate hold on "Transfer and Mobility Policy’ being followed by
National Insurance Company Limited

PROF. MANOJ KUMAR JHA (Bihar): Sir, National Insurance is following a TMP
(Transfer and Mobility Policy) for quite some time, which has become totally irrelevant
when merger of three General Insurance companies is already underway.

In the name of TMP, every year, National Insurance undertakes the monolithic exercise
of inter-State transfer of large number of officers who have completed six years in a
station, which includes large number of women officers as well. This exercise was
undertaken this year also by company despite knowing fully-well that impending merger
exercise would itself involve merger of several offices and relocation of its personnel. This
TMP, which lacks uniformity and transparency, is adversely hurting interests of Company
as employees are unable to concentrate on their work due to frequent transfers. It has also
contributed in the staggering loss of ¥ 707 crores suffered by the company in Q2 of FY
2018-19. Even CVC guidelines which are sought as refuge for following this harshest TMP

tTransliteration in Urdu Script.
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could never be a basis of transferring employees outside their home-State for achieving
its desired objectives. Even the Supreme Court had issued guidelines that female employees
of Government offices/PSUs should be posted at the same station as their spouses to
which the company is not adhering to on one pretext or the other.

Sir, keeping in mind the impending merger, | request the Finance Minister to
immediately withhold the implementation of this TMP Policy being followed by National
Insurance till a uniform policy is formulated after proposed merger and protect its employees
from continued harassment. Thank you.

Demand for new trains and construction of new broad gauge
line in certain parts of Tamil Nadu

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, the Christian population of
8 lakh from Kanyakumari District, 6 lakh from Trivandrum District and 3 lakh from Tirunelveli
District periodically visit the Lady of Good Health Shrine at Velankanni throughout the
year. This is the only major Christian pilgrim centers in Tamil Nadu. The annual feast of the
shrine is from 29th August to September, 2019. Due to non-availability of train in this
potential route, currently, all pilgrims visiting Velankanni travel with their family and kids
through road.

Church also has contributed for the Velankanni railway project. The project was
completed in 2010 but, so far, there is no proper train facility for pilgrims. We urge the
Railway Minister to announce a daily train to Velankanni.

Many people travel frequently from Kanyakumari, Tirunelveli District to Vellore
CMC Hospital for medical treatment and routine check-ups. There is no daily train to
Katpadi from Nagercoil and Tirunelveli. We request hon. Railway Minister to announce a
daily train to Vellore.

During 2008-09 Budget, the Railway Minister had sanctioned survey for construction
of new broad gauge line between Karaikudi and Kanyakumari via Ramanathapuram,
Tuticorin and Thiruchendur along the eastern coast.

The project is also strategically important one as the proposed line would link the
missing portion in the southern east coast with the Indian Railways networks and help the
economically backward region to user in industrial growth, commercial and other economic
activities. Further, the proposed line would support accelerating the growth of the Tuticorin
Port by providing an additional line for its bulk freight movement.

MR. DEPUTY CHAIRMAN: Shri Husain Dalwai; not present. % 3R Sfdx KICH
MY o B ST
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2} 3R AHY Aael (ABRTS): SUAHTYIT ST, H 70T WA H of HRal § |

*Demand to fix Minimum Support Price for milk in country

2} IR FHY A (FERT): HEIGY, AR §AT BT A I81 8 IUGH ¥ & |
<2 ¥ 176.3 AT <1 gU 1 Scure gafl | fava & Pol g Sl § WRd i [BwIaR]
ST 20 BIRIET B, Sl 39 AMUR F I e @l alad & forg ava 32 € 1 e
IR HHid forami & oIy ST adr 394 ST BT U S8 SiRAT § | Bd 7 BRIS
0T IRAR SART AGAR I S 8T © | M- Bl ST RIAT Bl AR SITRT BIH 3R
T & T 7 e A ST 5 o9 59 g ¥ dR-4R g Ae e ¥ R 3 W
&1 <Tel f&gn T, <t d {4 gR el S1d <91 H g @ {heerd 81 SYHT | B¥iell Bl IRE Y
BT G AT Hed 4l T 81 | < H 23 Bl B FAdH GHAT Yo T | IR Y Bl
TH qHT Hed T BIAT €, Al [l Bl g9 BrIal el | # $vg WRER W e
PRAT E [ 39 AR ST HeH I3Y oMY |

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11.00 hours on Thursday,
the 27th June, 2019.

The House then adjourned at forty-nine minutes
past six of the clock till eleven of the clock
on Thursday, the 27th June, 2019.

*Laid on the Table.
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